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LOK SABHA DEBATES

' LOK SABHA

Friday, March 14, 1986/
Phaiguna 23, 1907 (Saka)

The Lok Sabhka mes ar three minutes pass
Eleven of the Clock.

{MR. SPEAKER In the Chair]

(Translation)

MR. SPEAKER : Are you having some
special conversation with Shri Dagaji ?

SHRI BALKAVI BAIRAGI: Mr.
Speaker, Sir, you tell both of them, our
Raja Saheb too, tosit away from Prof.
Madhu Dandavate. Who sover sits opposite
him, becomes Chief Minister.

SHRI VISHWANATH PRATAP SINGH :
T am seated a little aside, right opposite to
him is Shiv Shanker ji.

MR. SPEAKER : Does he have the
Midas touch ?

SHRI BALKAVI BAIRAGI : May God
save from his looks.

ORAL ANSWERS TO QUESTIONS

[Translation]

Trade between India and Japan

%287 SHRI BANWARI LAL BAIRWA :
Will the Minister of COMMERCE be

pleased to state :

(a) the volume of trade between India
and Japan during the last three years;

(b) the steps proposed to be taken by
both the countries in order to boost the
bilateral trade ;

(c) whether Japan has expressed its
willingness to advance lpap to India ; and

(d) if so,

how this loan wilﬁl be
utilised ? . .

[English)

THE MINISTER OF COMMERCE
AND FOOD AND CIVIL SUPPLIES
SHRI P. SHIV SHANKER) : (a) to (d). A
Statement is given below.

Statement

(a) The volume of trade between India
and Japan during the last three years is
given below :—

(Rs. in crores)

Year Exports Imports
1982-83 833 61 1087.90
1983-84 825.68 1455.53
1984-85 1060.97 1240.41

(b) Steps to promote bilateral trade
include bilateral review of trade at official
and business level; exchange of visits by
businessmen; participation in trade fairs
and exhibitions organised in the two
countries; and facilitating better market
access.

(c) and (d). Japan bhas expressed
willingness to advance special Yen Credit
for Assam Gas Combined Cycle Power
Station and Associated Transmission Line
Project.

( Translation)

MR. SPEAKER : We have not yet
covered even the half and you have started
tiring.

SHRI BANWARI LAL BAIRWA : Mr.
Speaker, Sir, it is not clear from the state-
ment laid by the hon. Minister on the Table
of the House as to what items are we
exporting and importing ?

Secondly, when in 1984 the Japanese
Prime Minister visited India apd thereafter
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our Prime Minister visited Japan, he was
given a warm welcome in that country, It
shows that the attitude of Japan towards
us is quite courteous and we are coming
quite close to each other. The way Japan
has made strides in the field of automobiles
and electronics is indeed commendable. I
want to know whether Japan is willing to
give us that teehnology in the field of
automobiles and electronics ?

SHRI P. SHIV SHANKER : So far as
the question of transfer of technology is
concerned, talks were held on the proposal
for giving scientific and technological
assistance to India during our Prime Minis-
ter’s visit to that country. Detailed talks
will be held on official level.

As to the quantum of bilateral trade
with Japan, as I have stated in the state-
ment, the exports and imports during
1982-83 were of the order of Rs. 833 61
crores and Rs. 1087 90 crores, respectively.
The correspoding figures in 1983-84, were
Rs. 825.68 crores and Rs. 1455.53 crores.
In 1984.85, the exports were to the
tune Rs. 1060-97 crores whereas the imports
were of the order of Rs. 1240.41 crores. So
far as the items, as asked by the hon.
Member, are concerned, these are :

[English}

Iron, Ore, marine products, diamond,
German jewellery, ready-made garments,
handloom fabrics, engineering goods, leather
and leather goods. These are the thrust
items which have been identified.

[ Translation)

SHRI BANWARI LAL BAIRWA : Mr,
Speaker, Sir, as stated by the hon. Minister
our exports have registered an increase
whereas our imports have gone down. This
is quite an encouraging Trend. also please
give details in respect of the trade review
done at official and commercial levels.

Secondly, it has been stated in reply to
part (c) and (d) that Japaa has expressed
willingness to advance sp:cial Yen credit
for Assam Gas Combined Cycle Power
Station and Associated Transmission Line
Project. 1would like to know whether
similar projects for some other state arg
also under consideration ?

MARCH 14, 1985
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- SHRI P. SHIV SHANKER : Other
projects are not under consideration at the
moment, but when our Prime Minister had
gone there, Japan had expressed its
willingness to give a credit of 30 billion
Yens, which comes to about Rs. 205 crores,
for Assam Gas Combined Cycle Power
Station. Apart from that, there is no
specific item for which they would give us
credit,

‘SHRI JAGDISH AWASTHI : Mr.
Speaker, Sir, as stated by the hon. Minister,
our import bill is more than our export

earnings and as a result we are spending more

foreign exchange. I want to know what
steps Government propose to take to boost
our exports-and reduce the imports so that
we could push up our foreign exchange
reserves ?

(English]

SHRT P. SHIV SHANKER : Various
steps are sought to be taken for the purpose
of increasing the exports. A few among
them which I can bring out at this stage
are regular review of trade, identification
of thrust items, participation in exhibitions,
fairs, product development, and market
development measures. Of course, on cach
item there are a lot of details. I would
not like to go into all of them. I only put
forth points before the House which are
the measures which are taken for the
purpose of increase of trade with Japan.

SHRI ATA-UR RAHMAN : It has
been said that Japan has expressed its
willingoess to advance Yen credit for
Assam Gas Combine Cycle Power Station
and Associased Transmission Line Project.
Has this Project any conpection with the
flaring of gas in Assam which is going on
for the last 30 years which has caused
wastage of about Rs. 500 crores up till
now.

SHRI P. SHIV SHANKER : Speci-
fically, of course, the question is whether
itis with reference to flared gas. My
submission is that this amount has not
exactly been offered for the purpose of
flared gas so that it could be converted
into power. But, by and large, there is gas
production in Assam and it is that which
was sough to be ytilised and it is sought to
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be utilised for the purpose of this power
station,

At this stage, I might bring to the
notice of the hon. Member that when it
comes to the question of flaring, when we
get the Associated gas and when we try to
bifurcate or trifurcate it into CI, C2, C3
and so on so forth, a part of the gasis

bound tc be flared even when we get the.

crude oil and from the crude oil, when the
gas is sought to be dissociated, even at
that time, a part of it gets flared. This is
a phenomenon which is koown to all the
oil-producing countries, not only to us.
But it is true that in our country the flaring
of gas is more as compared to that of other
countries.

PROF. N.G. RANGA : It is very high.

SHRI P. SHIV SHANKER : I am
conceding that. But to check that, various
measures were being taken by the Petroleum
Ministry from time to time to see that the
gas is flared to the minimum extent.

DR. G.S. RAJHANS : I want to know
which of the non-traditional items are
popular in Japan, if anv commercial
intelligence has been gathered re .arding
that, and, if so, when was commercial
intelligence gathered ?

SHRI P. SHIV SHANKER : The
question seems to be slightly tricky. My
friend is asking about the commercial
intelligence and the point is that I have
already given the details of the thrust items.
Most of them are noun-traditional. I bave
already narrated this once and again for the
benefit of the House I might read it out,
Of course, some of them are the traditional
items. There is no doubt about it. I have
also given the items which are pon-tradi-
tional, Traditional and non-traditional
both together, I have already given. I have
given the details of those items and that is
why, when it comes to the question of the
commercial intelligence, apart from the fact
that we have a person from the Commerce
Ministry in the Embassy there, for the
purpose of going into the whole thing, and
trying to study the sgitpation and then feed
back the information to us, there are
also the officers connected with the foreign

trade who are in different countries. One:
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such otﬁéér is also located in Japan who
takes care of these things. The non-
traditional items like hand-tools, cutting

‘tools, and garments, apart from what

I have said in the general expression, are
also items which are sought to be given
the thrust with respect to the trade with
Japan,

Decline in Export of FCV Tobacco

*288. SHRI V.S. KRISHNA IYER :
Will the Minister of COMMERCE be
pleased to state :

(a) whether the Indiac export of FCV
(flue cured virginia) tobacco in world
market has gone down;

(b) if so, the percentage of decline;

(c) the foreign exchange likely to be
carned during 1985-86 from export of
tabacco;

(d) whether Government propose to
take steps to help the tobacco exporters by
providing seeds, fertilizers and pesticides,
and by propagating modern technique of
cultivation; and

(e) whether Union Government also
propose to provide need-based cr:dit from
commercial banks to boost export ?

THE MINISTER OF COMMERCE
AND FOOD AND CIVIL SUPPLIES
(SHRI P. SHIV SHANKER) : (a) Yes,
Sir.

(b) A Statement is given below.

(c) The exports of Tobacco during
1985-86 are likely to be of the order of
Rs. 160 crores.

(d) and (e). It is already being done.
Statement

India’s export of Unmanafactured and
VFC tobaco, world Exports anc Indi‘as
share in World trade during the period
1980 to was as folling : —

Year World India’s India’s
Exports Exports Share 9,
(M.Kgs.) (M.Kgs.)

1 2 3 4

(i) Unmanufactured tobacco ;
1980 1345,9 73.2 5.44
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1 ' 9 4' s which is also resulting in the decline in the
exports is the vigorous campaign in foreign
countries on anti-smoking, That is also
1931“ 1480.3 104.8 7.08 affecting the exports of tobacco to some
1982 1461.7 97.9 6.70 extent,, (Interruptions) 1 am only giving the
‘ reasons for the decline, This is what was

1983 1365.8 83.5 6.11 asked for. ...
1984 1400.8 80.7 5.76 PROF. MADHU DANDAVATE : From
our point of view, it is an anti-national

(i) VFC Tobacco : propaganda.
1980 616.3 64.5 10.46 SHRI P. SHIV SHANKER : I agree
with you. But strangely enough, so far as
1981 668.4 90.0 13.46 our country is concerned, the cb;lsumption

1982 694.3 84.6 12.18 18 going up.
1983 641.2 66.3 10.34 The hon. Minister was pleased to ask
about the VFC tobacco exports. 1n 1982—
1984 673.2 63.1 9.37 I thought he wanted to know the figures-—

SHRI V.S. KRISHNA IYER: Itis
very unfortunate that our exports of tobacco
are going down year after year. It was
Rs. 223 crores in 1983 and now it has come
down to Rs. 160 crores this year.

May I know from the Government as to
what are the reasons for this decline ? Is it
true that itis on account of the poor
quality and particularly, some of the
countries like China have rejected our
tobacco and our tobacco has become very
very unpopular in some of the countries.

Is it also a fact that the Tobacco
Board bas restricted the production of the
exportable flue cured virginia tobacco to
just 90 million kgs for the current year as
against million 183 kgs just three years ago ?
Will the Minister kindly enlighten us ?

SHRI P. SHIV SHANAER : The first
part of the question of the hon. Member is
with reference to the reasons for decline. I
must submit that there is a very stiff
competition from countries like Zimbabwe,
Brazil, Malawi, etc. to UK and other EEC
countries. This is the main reason asa
result of which our exports are going down.
But the fact of the matter, I must bring it
to the notice of the House, is that the unit
value of tobacco is going up.

Then, the other point which, in my

submission, is also a little relevant and

the exports were 84.6 million kg. In 1983
it came down to 66.3 million kg and in
1984 the position was 63.1 million kg. But
I have made the submission and I need not
repeat it. But, nonetheless, I will make it
clear that the unit value of tobacco has
gone up. '

SHRI V.S. KRISHNA IYER : If the
Government were to ban smoking, I wel-
come it. But that is a different thing.

Now you are getting a revenue of
Rs. 1500 crores by way of excise from
tobacco. Still you are not helping the
production of tobacco. You will be surprised
to know that production of tobacco in
India is the lowest in the world, parti-
cularly, of the particular quality of
tobacco. So, what the investment,
technologically and otherwise made by
the Goveroment of India towards the
development and production and improve-

ment of the quality of tobacco in our
country ?

SHRI P. SHIV SHANKER : Various
techaical programmes are there apart from
the financial assistance given to the groers
for the purpose of increasing production
of tobacco. The programmes are varietal
trials, integrated pest management, tobacco
gesuccouring. various inputs are supplieed
improved cultural practices, besides the
evolution of different varieties capa«
ble of giving appreciated returns in the
growth, and then auction system which
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‘bas also been introduced. These are the

various steps ' that have been taken so
that the growers are helped for the
purpose of getting a remunerative.as also
price the growth of tobacco.

SHRI H.N. NANJE GOWDA : Sir,
the auction system introduced by the
Tobacco Board has not helped the growers
actually because the merchants compromise
themselves. They do not offer higher
prices. Now, I am told, while exporting, the
merchants are making a minimum of Rs.
15000/- per tonns as profit whereas the
former is not getting the benefits. So, as in
the case of Coffee Board, can you have the
spool system® in the the case of tobacco
through the Tobacco Board so that they can
re-sell the same tobacco as in the case of
coffee ?

SHRI P. SHIV SHANKER : I am sorry,
not entirely agree with the hon. Member that
the auction system has not been able to help
the growers. In fact the position is that
previously before the auction systcm was
introduced, so far as the exporters and
traders were concerned, they were not paying
money to the growers on time. In fact, large
amounts of arrears were pending to be
paid to the growers. Now, the position is
that when it comes to the question of
auction, the Tobacco Board itself gives a
cheque—though it is a post dated cheque in
15 days. So, the grower now gets the entire
amount within 15 days. This is one part

of it. The second part is that becaust of the

auction, there is a stiff competition among
the bidders, as a result of which proper
price is fetched. The hon. Member has also
been pleased to ask about the Pool, as
to whether there is any proposal like that
of that Coffee Board. Well, I am unable
to study the very economics of it. I have
not gone into the details of it and this
suggestion I will certainly keep in mind. I
do not say, I am conceding to the hon.
Members proposal but none-the-Iress, it is
worth examining. I will certainly do it.

DR.KRUPASINDHU BHOI : I am very
much please to hear the hon. Minister’s
answer. He is very intelligent. But I want
to konw categorically from the Minister
one thing. Please try to hear what is the
technical thing.

(Interruptions)
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" DR. KRUPASINDHU BHOI : I want
to know the correct information from the
hoo. Minister as to what is the sale value,
per tonne, of tobacco both C.I.F. and
F.O.B. for the last two years and what is the
purchase price two from the growers, per
tonne, for the last years.

SHRI P. SHIV SHANKER : I am sorry
that I do not have those figures. I will lay
them on the table to the House.

(Interruptions)

MR. SPEAKER : I have asked Mr.
Ranjit Singh Gackwad to put a gquestion.

SHRI RANJIT SINGH GAEKWAD :
Sir, looking to the falling market of
tobacco and the propaganda that chewing
and smoking is iojurious to health, I would
like to know from the hon. Minister as to
whether the tobacco growers would be
given any incentive to grow some other
crops 2 Is the Government Planning such
programme for them ?

SHRI P. SHIV SHANKRER : I think the
answer is known to my hon. friend.

[Translation)

SHRI V. TULSIRAM : Mr. Speaker,
Sir, please permit me to ask a]qucstion which
is very important. Tobacco is culvtiated
extensively in Andhra Pradesh.

MR. SPEAKER : He himself aksed the
question.

(English]
Management of Foodgrains by F.C.I.

*291. PROF. NIRMALA KUMARI
SHAKTAWAT :

SHRI R.M. BHOYE :

Will the Minister of FOOD AI?ID
CIVIL SUPPLIES be pleased to state :

(a) whether it is a fact that l‘oodgraina
maonagement of the Food Corporation of
India has not been satisfactory;

L3

(b) if so, reasons thercof;
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(c) whether any study has been conduc-
ted by Governoment to review the working
. systems of the Corporation; and

(d) the steps proposed to be taken to
improve the mangement of foodgrains by
Food Corporation of India ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND IN
THE MINISTRY OF FOOD AND
CIVIL SUPPLIES (SHRI AK. PANJA) :
(a) No, Sir.

(b) Does not arise.
(c) Yes, Sir.

(d) The performance of Food Corpora-
tion of India is constantly reviewed with a
vi=7y to improviog its operational efficiency.

[Translation]

PROF. NIRMALA KUMARI SHAK-
TAWAT : Mr. Speaker, Sir, I want to
know from the hon. Minister the quantum
of foodgrains that is treated as wastage in

~ R.C.1. godowns without the permission of
the regional officers ? At the same time, I
would also like to konow the quantum of
wastage of foodgrains during 1985-86 ? My
second supplementary is that a large
quantity of foodgrains of continues to lie in
the open and the fact is that these foodgrains
are rotting. Have you ever conducted a
gsurvey to find out the quantum of food-
grains lying in open outside the godowns ?

[English]

SHRI A.K PANJA : It is not correct
that because it is lying io the open, the
wastage is there, damage is there. There

" are two sysltems operating now : one
. is within the constructed godowns, pucca
 constructions, and the other is cap
' system, that is, cover and plinth wethod.
Therefore, whepever it is seen that the
foodgrains are lying in the open, they are
always covered under the specifications
givea for protection of foodgrains.
(Interruptions) So  far as  damaged
portions are concerned, when they cease
to be edible by buman beings, then those
are used sometimes for the purpose poultry
. feed and sometimes for other purposes.
ﬂs Yery small portions are wasted.
b
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[ Transiation)

PROF. NIRMALA KUMARI SHAK-
TAWAT : Mr. Speaker, Sir, my question
has not been replied to. I want to know
from the hon. Minister the quantum of food-
grains which is treated as wastage and what
is its percentage ? Can you give me the
figures relating to the last year ?

[English)

SHRI A.K. PANJA : This does not
arise out of this main Question.

(Interruptions)

SHRI BASUDEB ACHARIA: 1t is
arising out of mismanagement.

(Interruptions)

MR. SPEAKER : Why are you interrup-
ting ? Let him reply.

SHR1 A.K PANJA : Kindly see the
question, Sir :

“‘“Whether it is a fact that foodgraings
management of the Food Corporation
of India has not been satisfactory.;""

It is not so......

THE MINISTER OF COMMERCE
AND FOOD AND CIVIL SUPPLIES
(SHRI P. SHI1V SHANKER): May I
submit this,..(Interruptions) :

MR. SPEAKER : Take in e¢asy. You
will get the information. Information can-
not be denied to us. But fet it be done
properly. We can get the information by
other means also. We can have questions,
but not like this.

SHRI P. SHIV SHANKER : I may
submit that we sitting on this side do
appreciate the concern of the hon. Mem-
bers with reference to what is going on in
the Food Corporation of India. We are
pot trying to cover up anything. But the
fact of matter is that, when it comes to
the question of the percentage of wastage,
that is not available at present. We will
lay it on the Table on the House.

MR. SPEAKER : That is what I said.
It cannot be denied.
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PROF. MADHU DANDAVATE: 1
want to point out, Sir, that if you go
~ through tbe no-day-yet-named Motions of
the last five Sessions, you will find that
this subject has been mentioned. But never
a discussion has been allowed on that.
You allow Half-an-Hour Discussion on
this.

MR. SPEAKER : No problem.

SHRI BASUDEB ACHARIA : Please
allow Half-an-Hour Discussion on this.

MR. SPEAKER : No Problem,

[Taanslation)

PROF. NIRMALA KUMARI SHAK-
TAWAT : Sir, [ want to koow from the
hon. Minister whether in addition to
F. C. 1.’s own godowns, godowns are also
taken from private parties to store food-
grains ? If so, the expenditure incurred in
such godowns during 1985-86? Have you
got some trainping arrangement for impart-
ing trainning to the employees who main-
tain these godowns; if so, where this
trainning is imparted ?

[English]

SHRI A.K. PANJA : So far as FCI
godowns allowing private parties to store
their things is concerned, it is not to our
knowledge. For procurement by FCI, there
are rented godowns, our own godowns,
State godowns. There is a training pro-
gramme for the maintenance of these stocks
so that the stocks are maintained in &
healthy position and it reaches the end
consumer in a proper mananer.

SHRI P. SHIV SHANKER : Sir, may
I have your kind indulgence to anmswer
this point ? I have now got the figures.

They are rather unfortunate on reading.

But nopetheless I post the House with the
information, whichever has come to my

notice.

As regards the losses in transit as well
as storage both put together—I have
got the different lists or the transit loss as
also the the storage loss, but I would give
the total shortages—they are : In 1980-81
it was 6.43 lakh tonnes. (Interruptions)
] am bringing to your kind notige,
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If there is something wrong, we mut
try to find a way out. That is why I am
bringing all the facts. I would not like to
hide anything from the House. (Interruptions)
Plecase wait. I have myself viounteered
to give the figures. ‘ :

6.43 lakh tonnes is the shortage in
1980-81 valuing at Rs. 100.20 crores. In
1981-82 it was 6.51 lakh toones valuing at
Rs. 115.91 crores. In 1982-83, 7.40 lakh
tonnes valuing Rs. 143 66 crores. In 1983«
84,6.74 lakh tonnes valuing Rs. 140.70
crores. In 1984-85, 5.72 lakh tonnes valuing
Rs. 122.76 crores.

SHRI MOOL CHAND DAGA : There-
fore subsidy is given.

SHRI P. SHIV SHANKER : Mr. Daga.
we are also concerned with what is happen-
ing. Itis none of my intentions to hide
any figures. I must also make it clear when
it comes to the question of percentage of
quantity of purchase which has gone into
loss, in 1980-81 it was 2.76%,; 1981-82,
2.289%,; 1982-83 2.37%,; 1983-84, 2.119,; and
1984-85; 1.949.

MR. SPEAKER : 1985 has been a good
and progressive year with regard to losses
as well as percentage.

SHRI THAMPAN THOMAS : Wrong
procurement is the reason of all these
things. I am giving an example. 1 don’t
know whether the Central Government has
noticed it. In Kerala, 65000 tonnes of rice
cannot be used. It is unusable for human
consumption, it is kept in the godown and
for Kerala now the supplies are made from
Coimbatore. Aiso the stocks which are not
fit for human consumption ar¢ not destro-
yed. I am asking whether the Government
will conduct an enquiry into all these
things and see that the unusable for human
consumption stocks are destroyed and
fresh stocks are sent. This is happening
because of mismanagement. What is the
programme to regulate the procure-
ment ?

MR. SPEAKAR : This has already
been answered. :

(Interruptions)

SH!_!I THAMPAN THOMAS : How are
shey going to regulate the procurement ?
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- MR. SPEAKER : That is what they -

are saying. In the last year there has been
an improvement; they can improve upon
it further. ‘

PROF. N.G. RANGA : In financial
terms it is going upto 150 crores of rupees.
The Finance Minister should take specific
note of it.

MR. SPEAKER : That is what he has
said. It has to be improved. Last year
there was improvement as compared to the
previous year.

SHRI G.G. SWELL : Sir, the Minis-
ter of State was pleased to say that they do
not authorise other people to keep the FCI
rice or foodstuff with them. (Inrerruptions)
I would like to know whether in some
areas where the poverty alleviation
measures of providing rice to the poor
people, especially the tribals, under subsi-
dised rates are taken up, that purpose has
been defeated and the whole thing becomes
a cruel mockery to the tribal consumers
because of the appointment of wholesalers
between the FCI and the retailers ? These
wholesalers give the people and the retai-
lers godown sweepings and other inferiour
rice and sell the better quality which they
obtain from the FCI in the open market
"and thus make lot of money. Has the
_Minister’s attention been drawn to this
specific question ?

SHRI A.X. PANJA : Sir, attention
has not been drawn to any such mis-
management,,,

SHRI G.G. SWELL : Sir, I contest it
very strongly. I have myself written a
letter explaining the whole thing to ths
Minister concerned. He now says, his
attention has not  beea drawn. I myself
handed over the letter to the Minister and
did not send it through the office. May I
also say that I have also drawn the attea-
tion of the Prime Minister to this and the
Prime Minister has replied to me.
(Interruptions) 1 don't believe it.

SHRI A.K. PANJA : Sir, the question
was directed to me. Is the letter written
tome ?

SHRI G.G. SWELL : I have written to
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the Ministry and the Minister. Let the
Minister reply. I only quoted him. I did
not direct to him. I directed it to the
Ministry and the Minister. ‘ :

SHRI P. SHIV SHANKER : Sir, I am
sorry. The issue neced not have becoms
that controversial. Very recently the hoa.
Member had passed on the letter to me.
That is under consideration. I have not .
been able to pass it on to my colleague and
I am sorry for that. He does not knoow
that fact. That is why he gave that answer.
But the point is, when it comes to the
question of rice being supplied at the
subsidised rates, what becomes most distur-
bing is that in many an area the public
distribution system is not that efficient. I
have already stated that I am feeling the
difficulties in that. I have written to the
various Chief Ministers also in this respect
that their public distribution system must
become sirong not only in tribal areas but
also in rural and urban areas. In the urban
areas it is slightly better than the rural
areas. So, Sir, because the public distri-
bution system is not strong, this difficulty
is arising. On the question whether it
snould be supplied to the wholesalers or
whether it should be supplied to the
Civil Supplies Department of the State
itself...

SHRI G.G. SWELL : To the retallers
directly from the FCI.

SHRI P. SHIV SHANKER : It is not
pussible for the FCI to directly supply it to
the retailers. This becomes very difficult.
In fact, one of the methods that we are
following is to supply to the Civil Supplies
Department of the State so that through
‘that process it moves on to the retailers,
In the absence of that, of course, the
wholesalers were being dealt with. The
suggestion made by the hon. Member is a
very relevant suggestion. That matter can
be considered but it cannot be resolved
overnight. It will certainly take time.

SHRI G.G. SWELL : If you had only
acknowledged my letter, this problem would
not have arisen.

SHRI P. SHIV SHANKER : You
give me sone time to go ipto it and
gerutinize it, ‘ ' .
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SHRI G.G. SWELL : At least, you
acknowledge it.

{Franslation)

SHRI V. TULSIRAM : Mr. Speaker,
Sir, from the figures just given by the hon.
Minister, it is quite clear that the food-
grains are rotting there. You must have
also bsen satisfied.,./ Interrupiions)

PROF. MADHU DANDAVATE : Not
satisfied but dissatisfizd.

SHRI V. TULSIRAM : What I am say-
ing is that the foodrains are rotting there,
is the hon. Speaker satisfied with it ?

But, Sir, had there been some private
party in place of this Government agency,
this thing would not have happened. You
are a Minister in the Government and your
position in the Government intact. Had
the damage to foodgrains beecn there, ihe
hon. Minister would have been dropped by
Shri Rajiv Gandhi. But it has not happe-
ned and consequently the Government are
suffering loss. If you do not take action
.to make up this loss, we too, shall be
pained. .. (Interruptions)

MR. SPEAKER : You put your
question,

SHRI V. TULSIRAM : Sbri, I want to
ask that hon. Minister should make it clear
as to how much time he would take to under-
take protective measures, be il two, toree
four, five, six or seven moanths,,,

(Interruptions)

MR. SPEAKER : That is enough. Now
don’t make it over-clear.

(English)

SHRI P. SHIV SHANKER : The ques-
tion is slightly involved, But I assure the hon.
Member that if this House or any of the
Member finds that something has gone wrong
bacause of my mistake, I will not continue
for a day as Minister. But the point is that
there are historical factors in various depart-
ments and various institutions, This is
going on for quite & long time and, in fact,
I am myself agitated over {t. I and my
colleagues are going into the review of the
whole thing. If ths hoa. Mambers are
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prepared to give any suggestions, I will
certainly consider them,

SHRI SOMNATH CHATTERJEE : I

have a suggestion.

MR. SPEAKER : You can send it to
him. You are always welcome to his office
any time.

SHRI P. SHIV SHANKER : I can give
credit to the hon. Member for his legal
suggestions, but want practical suggestions. ..

(Interruption s)

These are matters which are to be gone
into. As I submitted, ] am myself a little
concerned over the varioug aspects of the
Food Corporation of India. We will take
the required measures, but it is not possible
to indicate whether we will do it within six
months or eight months. One has got to
work it out ; it takes tims.

[ Translation]

SHRI BANWARI LAL PUROHIT : Mr.
Speaker, Sir, I want to know from the hon.
Minister at what price you procure wheat
from the farmers and at what price is it
issued to the fair price shops ? How much
expenditure you incur on one quintal of
wheat and how much profit or loss do you
make accordingly ?

[English)

SHRI AK. PANJA ; I have got the
details with me, right from the Mandi
charges upto how much is required for pro-
curement. It is a big chart; I can lay it on
the Table of the House.

[Transiation]
MR. SPEAKER : Agreed.
SHRI BANWARI LAL PUROHIT :

Mr. Speaker, Sir, I want the hon. Minister
to tell how much expenditure is incurred

per kilogram ?
Smuggling of Goods from Nepal

*292. PROF. CHANDRA BHANU |,
DEVI : Will the Minister of FINANCR
be pleased to state :

(a) whether it is a fact that despite
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consistint efforts, goods are being smuggled
into India through Nepal on a big scale;

(b) the value of smuggled goods seized
during the last three years; and

(c) the further steps proposed to be
taken by Government to check smuggling in
this area ?

THE MINISTER OF FINANCE (SHRI
VISHWANATA PRATAP SINGH) : (a) to
(c). A statement is given below.

Statement

(a) Reports received by the Government
and seizures made indicate that Indo-Nepal
border continues to be vulnarable to smugg-
ling activities.

(b) The total value of contraband goods
seized in the Indo-Nepal border region
during the years 1983, 1984 and 1985 is
given below :

MARCH 14, 1986

Year Value (Rs. in crores)
1983 1.93

1984 1.80

1985 6.08 (ptovisional)

(c) The anti-smuggling drive in general
has been intensified in the Indo-Nepal
border region. The trends in smuggling and
seizures made are kept under constant
review for taking appropriate remedial
action as warrantedin close co-ordination
with the concerned Central and State
Government agencies.

PROF. CHANDRA BHANU DEVI :
I want to koow what goods are smuggled
into India through the Indo-Nepal border ?
Has any study on the reasons for smuggling
been made so that steps to check it could be
taken ?

SHRI VISHWANATH PRATAP
SINGH : As per the information available
with us, the main items are— Ganja, Gold,

_currency, goat-skin, electronic goods,
torches, textiles and watches,

AN HON. MEMBER ; How much is
‘ganja’ ig it 7
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SHRI VISHWANATH  PRATAP
SINGH : Smuggling of ganja is on the
increase; I am sure, the hon, Member is not
much interested in it.

One of the main reasons is that we have
about 1735 kilometres of border with Nepal
adjoining four states and there is no restric-
tion on movement on the border. There-
fore, there are some political and historical
reasons also and we do not want to put
restrictions thereon. As compared to other
countries, difficulty is certainly felt in putt-
ing restrictions. The steps taken in this
regard include increasing of man-power and
stepping up vigilance and as a result of
these measures, more goods have been seized
as compared to the past.

PROF. CHANDRA BHANU DEVI ;
Are the Government aware that the custom
officials posted at Indo-Nepal border are
facing a great deal of difficulty in the matter
of residential accommodation and as are sult
of that their morale remains very low ? Do
the Government propose to provide them
with suitable residential accommodation
after conducting an inquiry into it ?

SHRI VISHWANATH PRATAP
SINGH : It is true, our custom officers are
facing shortage of residential accommoda-
tion and, therefore, we are taking up this
matter with the Minister of Works and
Housing.

SHRI RAJ KUMAR RAI : The ques-
~tion is that their morale has gone down,

SHRI VISHWANATH PRATAP
SINGH : Their morale is not low, they are
working under difficult conditions.

MR. SPEAKER : They are affected by
frost during the night

PROF. MADHU DANDAVATE : A
house collepsed.

SHRI KALI PRASAD PANDREY :
West Champaran in Bibar and Deoria and
.Gopalganj in Uttar Pradesh are the
bordering districts with the Nepal border.
Smuggling on a large scale is taking place
there because of two or three rivers which

flow through that area aad also becasue there
is no adequate arrangement for checking. I



31 Oral Answerd

want to know whether Government propose
to set up some special foree to check smugg-
ling through the riverine area ?

SHRI VISHWANATH PRATAP
SINGH : No, not a special force, we are
increasing the man-power.

SHR!I KALI PRASAD PANDEY :1
. want to know whether Gopalganj......

MR. SPEAKER : Send him there.

SHRIMATI KRISHNA SAHI : The hon.

Minister has said that the morale of the
custom officers is very high. He has rightly
said that their morale is high. You go to
Champaran in Bibar and make purchases
from any of the shops there. You need not
bring those goods with you, the custom
officials will do it for you and your goods
will reach wherever you want.

MR. SPEAKER : Then there is no
question of the morale going down.

“  SHRIMATI KRISHNA SAHI : That
is why I want to know—I had asked a
supplementary in the last session also—that
in view of the fact that the custom officials
have to check an area of more than 1000
kms., will the Government arrange to plug
the river route by deploying motor launches
and whether Government propose to set up
a special force for this purpose ? Will some
action be taken against such officials who
connive in smuggling, as pointed out by me

above.

SHRI VISHWANATH PRATAP
SINGH : 1 do not agree that there are such
officials. There are also officers who do very
good work. Whenever we have reccived any
information that some officer has indulged
in such activities, we bave taken action and
would continue to do so in future as well.
So far as question of launches is concerned,
I have noted down this suggestion.
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{English)
Import and Export of Rice

%293, SHRI CHINTAMANI JENA :
Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state :

(a) the quantity of rice imported
during 1983-84 and 1984-8S5 and likely to
be imported ducing 1985-86 to meet the
demand in the country;

(b) the agency through which it has
been imported and from which countries
and at what rate;

(c) the foreign exchange involved

therein;

(d) whether it is a fact that rice is
being exported; if so, the quantity exported
during the said period indicating the names
of the countries and rates thercof; and

(¢) whether Government {propose to
review their export policy in regard to rice
for the year 1986-87 ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND IN
THE MINISTRY OF FOOD AND CIVIL
SUPPLIES (SHRI A.K. PANJA):(a) to
(c). A statement indicating the roquired
information is given below (Statement-I).
There is no proposal to go in for import of
rice at present.

(d) Yes, Sir. A statement indicating
the information in regard to export of rice
is laid on the Table of i1he Sabba
(Statement-1I).

(¢) Policy for export of rice is reviewed
from time to time.
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MARCH 14, 1984

Oral Anawers 24

Statement lnilicatlng detafls of imports of rice on Government account through Food
Corporation of India. since 1983-84

—

Year Source Quantity contracted Overall Bstimated
for purchase average FOB Value
(in lakh tonnes) FOB price (Million
per tonne us $
(US §)
1983-84 Thailand 3.70 224.46 83.050
Burma 3.50 194.00 67.900
1984-85 —_— — _ _
1985-86 — —_— . _

(till date)

Statement—II

Statement showing Quantity and Value of Rice
(Basmatl) exported during 1983-84,1984-85
and 1985-86 (April-December, 1985)

Year Quantity Yalue
(Tonnes) (Rs. crores)
1983-84 141664 96.12
1984-85 241785 163.03
1985-86 183667 132.64

(April-Dec. ‘85)
(Provisional)

The main markets for exports of
Basmati rice - are USSR and Gulf coun-
tries.

Export of non-basmati rice has been
allowed with effect from 18-2-1986 within
a limited ceiling subject to the minimum
export price of Rs. 4,000/- par tonne
F.O.B. during the year 1985-86.

SHRI CHINTAMANI JENA : Sir,
while replying to Part ‘¢’ of my question,
thr Hon. Minister has stated that *‘Policy
of export of rice is reviewed from time to
time.”* So, May I know from the hon.
Minister, whether the Government has

reviewed its export policy on non-basmati
rice recently ? If so, when, and the condi-
tions imposed on exporting those rice to
foreign countries and the countries which
are expecting non-basmati rice from us and
what is the foreign exchange earning by it
and how much of quantity of non-basmati

rice will be exported in the current year-
1986-87 ?

SHRI A.K. PANJA : Sir, the question
in fact has three parts. So, far as the
change of policy and the review of non-
basmati rice is concerned, the change took
place on 18th February, 1986 for export of
non-basmati rice, within a limited ceiling
on ‘‘the first come first served’’ basis,
subject to minimum export price of Rs.
4.000 per tonne ‘FOB’ against 100 per cent
confirmed irrevocable letter of credit.

So far as the export of non-basmati
rice is concerned, we find major markets
for non-basmati rice in USSR, Gulf
countries and U.K.

SHRI CHINTAMANI JENA: What
about the foreign exchange earnings ? That
was my last part of the question.

SHRI A K. PANJA : The actual foreign
exchange earnings at this stage, we cannot
say. It started on 18th February, 1986. 1
have quoted the price.
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SHRI CHINTAMANI JENA : What is
the quantity to be imported ?

SHRI A.K. PANJA : The quantity fo
be exported is 5 lakh- topnes. But it
depends on the availability also.

SHRI CHINTAMAN! JENA : So far
as the first supplementary is concerned, he
has already replied it. Now, I want to put
my second supplementary. May 1 know
whether it is a fact that this export of non-
basmati rice may have some effect on the
open market price of non-basmati rice ?
And if so, what arc the measures proposed
to be taken by the Government to check
such rise in prices of non-basmati rice in
the open market ?

SHRI A.K. PANJA : Sir, there would
be no effect on this because we are thin-
king of reviewing the policy of export on
the basis of non-basmati rice available with
us. After meeting the entire requirement
for the public distribution system and also
open market availability then the export
policy is decided.

SYED SHAHABUDDIN : Mr.
Speaker, Sir, the hon. Minister has quoted
the USSR and the Gulf region as the
major markets for Indian rice. Now, I have
no information about the CIF price in the
Soviet Union. But as far as the Gulf region
is concerned, I have the information that
the price received by our competitors is
higher than the price that the hon. Minister
has just quoted i.e. Rs. 4,000 ‘FOB’
Bombay in fact FOB price is a bit decep-
tive. The real price that ought to be taken
into consideration is the price of CIF Gulf
port. I would like, thcrefore, to know from
the hon. Minister, whethgr between the
C.I.F. price of, say, Pakistani rice and the
C.I.F, rice of Indian rice there is any diffe-
rential,

SHRI A K. PANJA : This is a point
which has to be considered by us.

SYED SHAHABUDDIN : I am asking
for facts.

SHRI A.K. PANJA : The hon. Member
has stated that some other countrics have
made more money; but this is the minimum
price fixed by us.
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SYED SHAHABUDDIN : But how do
you fix it ?

SHRI A.K. PANJA : If there is any
other country doing so, if the hon. Member
given us the information, we will enquire
and let the House know.

SYED SHAHABUDDIN : Was the
price fixed without considering the prices
in the market ?

MR. SPEAKER : They do it according
to their own statistics available...,

SYED SHAHABUDDIN : Then it
should have been the factual information
about the market, price received by various
suppliers.

MR. SPEAKER : How can they do it
without consulting those things ?

SHRI A.K. PANJA : The minimum
export price I have already stated; but the
hon. Member is saying that our price is
Jow. But immediately, right now [ do not
have the record about the difference. How
the price was fixed I will lay on the Table
of the House.

MR. SPEAKER : Question 294— Mr.
Harihar Soren absent. Then Question No.
295 Mr. Sarfaraz Ahmad—not present.
Now Question 296—Mr. Manphool Singh
Chaudhary.

[Translation)

Net Gain from Income Tax Raids

*,96. SHRI MANPHOOL SINGH
CHAUDHARY : Will the Minister of
FINANCE be pleased to state :

(a) the value of unaccounted assets
s=ized by the officers of the [ncome Tax
Department during raids conducted
in the months of November, 1985,
December, 1985 and January, 1986;

{b) whether besides usual allowances
admissible under the rules these officials
have been given some reward in cash or
kind on the basis of value of assets seized;
if so, the details thereof; and

(c) the net gain from these raids aftes
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deducting the expenditure incurred on
conducting these raids ?

THE MINISTER OF FINANCE (SHRI
VISHN¥ANATH PRATAP SINGH)
(a) to (c). A statement is given below.

Statement

(a) The value of, prima-facie, un-
accounted assets seized by the Income-tax
Department during the ssarches - conducted
in the months of November, 1985, Decem-
ber, 1985 and January, 1986 is as under :—

Month Value of assets seized

(Rs. in lakhs)

November, 1985 376.87
December, 1985 643.28
January, 1986 643.81

(b) No reward has been given so far to
the officials in respect of searches men-
tioned in (a) above.

(c) Nst gain to the revenue shall be
known only after completion of relevant
assessments for which normal statutory
time Jimit is two years from the end of the
relevant assessment year and the disposal
of consequential appellate proccedings.

SHR1 MANPHOOL SINGH CHAU-
DHARY : Mr. Speaker, Sir, my
intention behind asking this question was
that though you have promptly ordered
raids, yet during the course of these raids
some Income Tax Officers indulge in bung-
ling. We have come to learn that
unaccounted money worth crores of rupees
was seized during a raid conducted on a
milliopaire of Bombay. The Income Tax
Officer in connivance with the millionaire
got announced that only Rs. onme crore
(unaccounted) were seized thereby entitling
the officials for reward well as causing
a large saving to the millioniare. There-
fore, I waat that the hon. Minister should

take action to check such underband
dealings.
SHRI VISHWANATH PRATAP

SINGH : This is the endeavour of our
Government to check all such things. If
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you give information, we shall get it
investigated.

[Engll:h]

Export of Agricultural Products

+
*297. SHRI AMARSINH RATHAWA :
SHRI MOHAN BHAI PATEL

Will the Minister of COMMERCE be
pleased to state :

(a) the value of
products exported during
years, year-wise;

(b) the particulars
products exported;

the agricultural
the last three

of agricultural

(c) the countries to which these were
being exported and the agencies through
which exported;

(d) whether it is a fact that there is a
great demand for Indian  agricultural
products in foreign countries; and

(¢) the steps being taken to increase
the export and the details of incentives
being given to the exporters ?

THE MINISTER OF COMMERCE
AND FOOD AND CIVIL SUPPLIES
(SHRI P.SHIV SHANKER): (a) to (¢). A
Statement is given below.

Statement

(a) The value of India’'s exports of
agricultural products excluding plantation
products accorgling to provisional statistics
for the last three years are as follows :

Year Value in Rs. Crores
1982-83 1350
1983-84 1400
1984.85 1450

~ (b) While a large number of agricul-
tural items are exported from India, the
overa]l exports of major agricultural items
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are as follows :~
(Valus : Rs. Crores)
" S. No. Items 1982-83 1983-84 1984-85
1. Oil cakes 148.59 146.29 132.81
2. Tobacco unmanufactured &
tobacco refuse 214.44 149.61 148.63
3. Cashew kernels 135.36 156.62 174.48
4. Spices 94.44 109.26 174.06
5. Sugar & Sugar Preparations 67.44  139.86 21.74
6 Rice 217.90 147.13 121.68
7. Fruits & Vegetables (Other
than cashew kernels) 153.59 155.16 161.78
8. Cotton Raw 107.76 148.95 56.80
9. Mecat & Meat Preparations §0.48 68.32 75.98

(PFigures from 1983-84 onswards are provisional/preliminary and subject to revision.

Souree : DGCI&S, Calcutta).

(c) The major markets for exports of
agricultural items from India are West
Asia, USSR, EFC and the USA.

Bulk of our exports of agricultural items
is carried out by private trade. Only a few
items in the agricultural sector are at
present canalised for purposes of export.

(d) Agricultural products are exported
by a large number of countries including
India. The export demaod for these
products from India at any point of time
depends on the comparative position of
domestic and international prices.

(e) The Government has taken a number
of measures to increase exports such as
Cash Compensatory  Support, Import
Replenishment to registered exporters,
facility of duty draw-back, assistance for
market development, encouragement to
exports in value added packs, periodic
discussions with States for increasing the
production of exportable agricultural
products etc. For the promotion of exports
of agricultyra] items gond prodycts, thp

institutional infrastructure has been
strengthened with the setting up of the
Agricultural and Processed Food Produets
Bxport Development Authority (APFDA),
The Spices Act has also been passed
recently during the current session of
Parliament which will epable us to set
up the Spices Board aiming at the develop-
ment of exports of spices, particularly in
value added form.

{Translation])

SHRI AMARSINH RATHAWA : Sir,
it is clear from the statement laid on the
Table of the Houte by the hon. Minister
that export of cotton has declined sharply
in 1985 as compared to the export in 1984,
As a result, it has caused great concern in
the country, espacially in Gujarat as the
cotton is not being exported. Therefore, I
want to know whether the hon. Minister is
exploring new markets for cotton exports ?

SHRI P. SHIV SHANKER : So far as
the question of the hon. Member is concer~
ped, I have already givendetails in part
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(e) of my reply. I shall read it out for you
if you so desire :

[English)

*“The Goveroment has taken a number
of measures to increase exports such
as Cash Compensatory Support,
Import Replenishment to registered
exporters, facility of duty drawback,
assistance for market development,
encouragement to exports in value
added packs, periodic discussions
with States for increasing the produc-
tion of exportable agricultural
products etc. For the promotion of
exports of agricultural items and
products, the institutional infrastruce
ture has been strengthened....

s . .with the setting up of the Agricul-
tural and Processed Food Products
Export Development  Authority
(APFDA). Thbe Spices Act has also
been passed recently during the
current session of Parliament which
will enable us to set up the Spices
Board aiming at the development of
exports of spices, particularly in
value added form."’

These are various measures which have
been taken for the purpose of giving impetus
to export of the agricultural commodities.

MR. SPEAKER : The Question Hour
is over.

WRITTEN ANSWER TO QUESTIONS

\English)
Export of Engineering Goods

#285. SHRI E. AYYAPU REDDY:
Will the Minister of COMMERCE be

pleased to state :

(a) the value of engineering goods
exported in 1985 and the foreign exchange
earned thereby; and

(b) the countries to which engineering
goods from Iondia are exported ?
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THE MINISTER OF COMMERCE
AND FOOD AND CIVIL SUPPIES (SHRI
P. SHIV SHANKER): (a) Export of
engineering goods during April-December,
1985 is provisionally estimated at Rs. 775
crores.

(b) India is exporting engineering goods
to more than 100 countries. Of these,
major importing countries of Indian engi-
neering goods are :

Bangladesh, Egypt, Iran, Iraqg, Saudi
Arabia, Sri Lanka, UAE, U.K., U.S.A. and
U.S.S.R.

Expansion of Retail Network through Saper
Bazars in Delhi

*286. SHRI RADHAKANTA DIGAL:
Will the Mipister of FOOD AND C/VIL
SUPPLIES be pleased to state :

(a) whether Government have a proposal
to expand the retail network through Super
Bazars in the Union Territory of Delhi;

(b) if so, the number of new branches
of Super Bazars proposed to be opened in
1986-87; and

(c) the details of the retail network
proposed to be expanded in the above
financial year ?

THE MINISTER OF COMMERCE
AND FOOD AND CIVIL SUPPLIES (SHRI
P. SHIV SHANKER): (a) and (b). The
Cooperative Store Limited, New Delhi,
popularly known as Super Bazar, proposes
to open 15 new branches during the year
1986-87.

(c) A statement is given below.

Statement

The Super Bazar propose to open 15
new branches at the following places in
Delhi during the year 1986-87 :—

1. *C’ Block, Kalkaji.
L2 Nehru Nagar Shopping Centre.

3. Garhi Village C-Block (Bast of
Kailash).
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kagbubir Nagar.
Tilak Vihar.
Basant Eaclave SF Group.

“w

Panchsheel near RBI colony.
Pitampura Pocket ‘R°.

v ® N &

Mayur Vihar Pocket-I1.
10. Bodella C.G.C. Housing Society.

11. Bodella (Vikaspuri) ‘J* Block Pocket
JG-1I. '

12. Swasthya Vihar.
13. Safdarjung Enclave.
14. Yamuna Vihar.

15. Punjabi Bagh Extension.

Fall in Exports due to Exchange Rate
Policy

#289. DR. K.G. ADIYODI : Will the
Minister of FINANCE be pleased to state :

(a) whether it is a fact that the decline
in exports is due to the existing exchange
rate policy; and

(b) if so, the steps taken to overcome
this deficiency ?

Statement
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THE MINISTER OF FINANCE (SHRI
VlSHWANATH PRATAP SINGH) : (a)
No, Sir.

(b) Does not arise.

Supply of Rice and Wheat to Orissa for
Public Dist ribution System

*200. SHRI JAGANNATH PATTNAIK :
Will - the Minister of FOOD AND
CIVIL SUPPLIES be pleased to state :

(a) the total yearly domand of Govern-
ment of Orissa for rice and wheat separa-
tely, for their Public Distribution System;
and

(b) the total allocation and actual
supply of rice and wheat by Union Govern-

ment to Government of Orissa during
1983, 1984 and 1985 and in Jaouary,
1986 ?

THE MINISTER OF COMMERCE
AND FOOD AND CIVIL SUPPLIES
(SHRI P. SHIV SHANKER) : (a) and (b).
A statement showing demand, allotment
and offtake of rice and wheat for Public
Distribution System in respect of Orissa
during 1983, 1984, 1985 and in January,
1986 is given below.

Statement showing demand, allotment and offtake of rice and wheat from Ceatra}l Pool for
public distributiion system in respect of Orissa dnring the year 1983, 1984 and 1985 and in

January, 1986.

(In 000 tonnes)

Year Demand Allotment ) Offtake
Rice Wheat Rice Wheat Rice Wheat
1983 471.0 282.0 190.0 225.0 153.3 203.4
1984 228.0 278.0 75.0 221.0 42.9 146.1
1985 540.0 480.0 157.0 276.0 73.2 75.5
1986 5.0 30,0 0.0 23.9 3.9 &7

(Janpary)
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Sale Ceatres for Supply of Foodgrains at
Cheap Rates in Adivasi Areas.

#2904, SHRI HARIHAR SOREN :
Will the Minister of FOOD AND CIVIL
. SUPPLIES be pleased to state :

(a) whether Government have opened
sale centres for sugply of foodgrains at
cheap rates in the Adivasi areas in some
States;

(b) if so, the names of the States where
such centres have been opened; and

(c) what are the Gouvernmental agancies
engaged in supplying foodgrains at chcap
rates ?

THE MINISTER OF COMMERCE
AND FOOD AND CIVIL SUPPLIES
(SHRI P. SHIV SHANKER) : (a) Yes,
Sir.

(b) A statement indicating names of
the States/Union Territories having Inte-
grated Tribal Development Project areas
and tribal majority covered by the scheme
is given below.

(c) While Food Corporation of India
supplies foodgrains to the various States/
Union Territories at specially subsidized
rates, retail distribution thereof to the
beneficiaries is arranged by the respective
State Government/Union  Territories
through their public distribution system
outlets and local agencies like coopera-
tives and Large-Sized Multi-purpose
Societies.

Statement
Statement icrea-ing the names of the States
Union Territories having ITDP arer and Tribal
Majority State.,
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Si. No.  Name of State/Union Territory

ITDP States/Union Territories

1. Andhra Pradesh
2. Assam

3. Bihar
4. Gujarat
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5. Himachal Pradesh
6. Karnataka

7. Kerala

8. Madhya Pradesh
9. Maharashtra

10. Manipur

11. Orissa

12. Rajasthan

13. Sikkim

14. Tami! Nadu

15. Tripura

16. Uttar Pradesh

17. West Bengal

18. Andaman and Nicober Islands

19. Goa, Daman and Diu

TRIBAL MAJORITY STATES/UNION
TERRITORIES

20. Arunachal Pradesh

21. Meghalaya

22. Mizoram

23. Nagaland

24. Dadra and Nagar Haveli
25. Lakshadweep

Proposal'to set up a Coordinating Commit
for Stepping up Exporug : feo

*295 SHRI SARFARAZ AHMAD
SHRI B.V. DESAI :

Will the Minister of COMMERCE be
pleased to state :

(@) whether  Federation of Indian
Export Organisations has called for setting
!xp of a coordinating committee compris-
ing reprosentatives of the Ministries of
Commerce and Finance and export organi-
sations for a coordinated approach towards
stepping up exports;

(b) whother any memorandum Bas
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been submitted by Federation to him in

this regard; and

(c) if so, the reaction of Government
thereto ?

THE MINISTER OF COMMERCB
AND FOOD AND CIVIL SUPPLIES
(SHRI P, SHIV SHANKER) : (a) and (b).
Yes, Sir.

(c) There are several committees and
avenues for coordinated approach to
export promotion. It does not appear
necessary to have another Committee as
suggested.

Liberalisation of Import Policy and Bslance
of Payment Situation

*298. SHRIMATI JAYANTI PATNAIK :
Will the Minister of COMMERCE be
pleased 10 state :

(a) whether the recent policy regarding
liberalisation of imports and incentives
provided for export has led to the expected
increased e¢xport earaings for the couniry
leading to a more favourable balance of
payment situation; and

(b) if so, the specific performance in
this respect in electronics and chemical

sectors 7

THE MINISTER OF COMMERCE
AND FOOD AND CIVIL SUPPLIES
(SHRI P. SHIV SHANKER) : (a) Exports
and balance of payment situation are
determined by several internal and external
factors. Policy measures bhave been de-
signed to increase the production bisc of
exportable commodities and goods, iapro-
ving the quality and competitiveness of
Indian products, providing incentives for
exports and encouraging ecfficient import
substitution. Some of these policy measures
will take time to have an impact.

{b) According to the provisional
DGCl and S data available for the first six
thonths of the current financial year, the
exports of Chemical and Allied Products
amounted to Rs. 157.77 crores during
April-September, 1986. According to the
figures available from the Engineering
Export Promotion Council, the export of
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Blectronics amounted to Rs. 75 crores
during April-December, 1985,

New Godowns of Central Warehouasing
Corporation

*299. SHRI PRIYA RANJAN DAS
MUNSI : Will the Minister of FOOD AND
CIVIL SUPPLIES be pleased to state :

(a) the: number of new godowns of
Central Warehousing Corporation proposed
to be opened during the Seventh Five Year
Plan period; and

(b) what would be the approximate
storage capacity of these godowns ?

THE MINISTER OF COMMERCE
AND FOOD AND CIVIL SUPPLIES
(SHRIP. SHIV SHANKER) : (a) and (b).
During the Seventh Five Year Plan, the
Central Warehousing Corporation proposes
to construct storage capacity of 20.00 lakh
tonnes.  Of this capacity, up to 31-1-1986
a capacily of 3.04 lakb tonnes has been
constructed at 40 warchouses. A capacity
of 2.88 lakh tonnes is under construction
8t 30 warehouses. The Corporation is in
the process of determining the number of
warchcuses at which the remaining capacity
would be constructed.

Export of Handlooms and Textiles

*300. SHRI V. TULSIRAM : Will the
Minister of TEXTILES be pleased to
state :

(a) whether it is a fact that export of
handlooms and textile goods has increased
more than 10 per cent this year ag compa-
red to the last year:

(b) if 8o, the items which showed an
upward trend;

(c) the share of Andhra Pradesh in the
oxport of bandloom and textile goods
indicating their value; and

(d) the incentives Government proposc
to provide to Andhra Pradesh for boosting
the export of handlooms and textile goods
from that State ?
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THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI
KHURSHID ALAM KHAN) : (a) The
exports of textiles and clothing including
handlooms in 1985 were higher than in
1984 by more than 10%,.

(b) The items which showed an upward

trend include garments, made-ups and

certain handloom products.

(c) The statistics of State~-wise textile
exports are not maintained.

(d) The export incentives are not
provided State-wise. A statement of
export incentives offered is given below.

Statement

The following measures have been
taken to boost textiles exports :—

(a) Soft loap scheme is available for
modernisation of the textile products.

(b) Sophisticated textile machines not
manufactured indigenously are allowed to
be imported on OGL.

(c) Wide width shuttleless looms and
rotor spinning machines are allowed to be
imported to concessional import duty
linked with export obligation.

(d) CCS rates have substantially in-
creased with effect from 1st January, 1984,
These rates were continued during 198S5.
These ra‘es have been extended upto 31st
December, 1986 subject to review to be
completed by March, 1986.

(¢) Import entitlements under REP
licences have been liberalised vide Appen-
dix 17 of the Import-Bxport Policy for
1985-88. Some items of raw material/
fabrics are permitted to be imported under
the Advance Licensing Scheme and Duty
Free REP Scheme vide Appendices 19 and
21 of Import-Export Policy for 1985-88.

(f) Under the 1009, Export Oriented
Units sad Pree Trade Zone Schemes,
facititics for liberal import of capital goods
and raw materiss along with many other
concessions are given with necessary export
obligation,
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(g) Foreign Collaboration is allowed to
modernise indiegenous textile machinery to
enable sxporters to have access to modern
machinery. ~ Sophisticated ‘machines oot
maoufactured indigenously are allowed to
be impored on OGL. As many as1l4
machines necessary for garment and hosiery
manufactures have been placed under the
OGL, 97 of them enjoying concessional
import duty vide Appendix 1 part B
Import-Export Policy for 1985-88.

(h) Government has announced intro-
duction of pew Import-Export Pass Book
Scheme for manufacturer-exporters under
the new Import-Export Policy.

(i) Government has decided to set up
a Fashion Technology Ibstitute in Delhi
for education, research, service and training
in the areas of fashion design especially
for the garment trade.

(j) Goveroment has been giving
additional assistance for new products and
new markets. 109/ higher REP is given for
new products and new markets.

(k) Government has been giving liberal
assistance for sponsoring and funding
promotional activities such as market
studies, Buycr-Seller-Meets, participation
in international fair and exhibitions etc.

(1) Duty draw back rates for garments
have been liberalised.

Administrative Overheads of FCI

#*301. SHRIMATI KISHORI SINHA :
Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state :

(a) whether Government have seen the
charges made by the Federation of Indian
Chambers of Commerce and Industry
(FICCI) against the Food Corporation of
India regarding administrative overheads of
the Corporation;

(b) whether the Corporation’s loss is
about Rs. 1100 crores as made out by the
Federation; and

(c) if not, what are the overhesd costs’
of FCI for bandling foodgrains including
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storage and transportation and how these
compare with private sector trade 7

THE MINISTER OF COMMERCE
AND FOOD AND CIVIL SUPPLIES
(SHRI P. SHIV SHANKER) : (a) Goverp-
ment have been Press reports in this regard.

{b) No, Sir. The Food Corporation of
India procures and issuss foodgrains on
‘no-profit-no-loss’ basis as per prices fixed
by the Goveroment. The difference bet-
ween its operational cost and the issue
prices is reimbursed to the Food Corpora-
tion of India in the form of subsidy. The
subsidy paid by the Government to the
Food Corporation of India in 1984-85 was
Rs. 1,100 crores.

(c) The procurement incidentals in
1984 were Rs. 26 31 psr quinial for wheat
and Rs. 17.32 per quintal for rice. The
distribution cost was Rs. 51 89 per quintal
in respect of both wheat and rice.

The operations of Food Corporation of
India are not comparab.c with those of
private sector trade.

Concessional Loan from Japan

*302. SHRI K.V. SHANKARA
GOWDA : Wiil the Minister of FINANCE
be pleased to state :

(a) whether Japan has agrecd to give
a concessional loan of Rs. 200 crore to
India;

(b) if so, whether any agreement in
this regard was signed in February, 1986;

(c) if so, the d:iaiis and conditions of
the loan; and

'(d) the names of the projects that will
be financed by this loan ?

THE MINISTER OF FINANCE (SHRI
VISHWANATH PRATAP SINGH): (a)
to (d) An Inter Governmerntal agreement
with the Government of Japan was signed
on the 18th February, 1986 regarding the
Assam Gas Turbine Power Station and
Transmission Line Construction Project.
The Government of Japan is extending a
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special loan of yen 30 billion equivalent
to Rs. 206 crores approximatcly, for this
proj:ct. The loan is repayable semi
anoually over a period of 30 years includ-
ing a grace period of 10 years and carries.
ap interest rate of 4.25% per annum,

Leakage of Revenue on Account of Excise
Duty

*303. SHRI SATYENDRA NARAYAN
SINHA : Will the Minister of FINANCE
be pleased to state :

(a) whether Government have carried
out any study to find out whether the
collections from excise duties are adequate
in terms of total industrial output in the
country; and

(b} if so, whether steps are proposed
to be taken to see that there is no lecakage
of revenue on account of excise duty ?

THE MINISTER OF FINANCE (SHRI
VISHWANATH PRATAP SINGH) : (a)
The Government regularly compared growth
in industrial production with the progress
in realisation of Centre Excise revenue
during the financial year. Budget cstimates
also, inter-alia, take into accouat the past
and future growth in production of impor-
tant revenue vyielding commoditics. The
collections from excise duties during 1985-86
so far suggest that the revenue estimates
will be exceeded by scveral hundred crores
for the full finaacial year.

(b) Steps taken to prevent evasion of
excise duty is a continuous process and
various steps including legislative, proce-
dural and administrative continue to be
taken from time to time to plug the
loophole and leakage of revenue in excise
duty collection.

Proposal to Rationalise Income-Tax
Structure

2746. SHRI ANAND SINGH : Will
the Miaister of FINANCE be pleased to
state :

(a) whether Government have any
latest assessment about the percentage of
income from industrial sector, agricultural
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secior, salaried class, trade and business
and income from land and buildings which
is assessed to income tax and what per-
centage is beyond the pale of income tax;
and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) and (b),
Government have no latest assessment
about the percentage of income from
vactious sectors of economy which is asses-
sed to income-tax. Department of Income-
tax, however, brings out annually a publi-
cation called °¢‘All India Income-tax
Statistics’® which indicates the position
(other than that of agricultural income
which is outside the purview of income-tax
levied by the Union Government) in the
financial year 1982-83 as under :—

Salary income...cee.....o... 18.889%,

Income from house property...00.59%

Income from business or

profession w. 70919,
(including from industrial sector)
Other incomes ............... 9.629,

(capital gains, dividends etc.).
Over-Subscription of Public Issues

2747. DR. B.L. SHAILESH : Will the
Minister of FINANCE be pleased to
state

(a) whether recently there has been a

sharp rise in over-subscription of public

~issues and besides creating proceedural

delays in completing the various formali-

ties, it also plays a major role in the subs-
tantial un-official premia; and

(b) if s0, the steps Government propose

to take to keep the painstakingly-built

~ equity cult intact and make it obligatory

. for companies not to send rights, dividends,

* interest for bonus to the registered share-

~ holder who may have sold the scrips but

i which have not been reccived by the
' buyer?
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THE MINISTER OF STATE IN

THE MINISTRY OF FINANCE
(SARI JANARDHANA POOJARY) :
(a) There has been an increase in over-
subscription in the recent past in respect
of some public issues of capital. Over-
subscription of public issues of capital has
ercated additional work in regard to proces-
ssing of applications, finalisation of the
basis of allotment and issue of allotment
of letter/refund orders. It is not possible to
establish any ditect relationship between
over-subscription and the existence of un-
official premia.

(b) Government are considering certain
proposals for amendment of the Companies
Act, 1956, including suggestions for pay-
ment of dividends, rights and bonus shares,
to the actual holders of shares.

Import of Oilseeds, Pulses and Sugar

2748. DR. KRUPASINDHU BHOI :
Will the Minister of COMMERCE be
pleased to state :

(a) whether the oilsceds, pulses and
sugar are being imported in the country at
present;

(b) if so, the quantity of each item
imported during 1985;

(c) the names of those countries where-
from the imports were made; and

(d) the proposal of Government in this
regard for the ycar 1986 ?

THE MINISTER OF COMMERCE
AND FOOD AND CIVIL SUPPLIES
(SHRI P. SHIV SHANKER): (a) to (c)
Statistics relating to quantity of import of
various items and the names of the coun-
tries from where the imports were made,
have been compiled so far upto 1982-83.
Data relating to imports of oilseeds, pulses
and sugar during 1985 are not available.

(d) The policy for import of these
commodities is under constant review in
consultation with concerned Ministries
keeping in view of the demand and supply
position.
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Extracting of Rice Bras Ol in Rice
Milis

2749. SHRI SANAT KUMAR
MANDAL : Will the Minister of FOOD
AND CIVIL SUPPLIES ‘be pleased to
state ©

(a) whether his Ministry has under-
taken any project to assess feasibility of
extracting rice bran oil in the rice mills
installed in West Bengal and in other rice-
producing States;

(b) if so, the dctails thereof; and
the field of

(c) the achievements in
edible output ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND IN
THE MINISTRY OF FOOD AND CIVIL
SUPPLIES (SHRI A.K. PANJA) : (a) Yes,

Sir.

(b) An inter-Ministerial Coordina-
tion Committee on production of
rice bran oil bas been constituted in the
Department of Civil Supplies for an inte-
grated approach linking rice mills, solvent

extraction units and oil processing units, |

In terms of a decision of the Committee a
survey regarding production of quality rice
bran from rice mills was made in West
Bengal and other rice producing States.

Further, a Committee of techaical
experts constituted by the Government has
also visited a number of rice mills in West
Bengal aod Tamil Nadu for evaluation of
technology for upgradation/modifization of
hull:r rice mills for the purpose of obtain-
ing quality rice bran suitable for recovery
of oil by solvent exrtaction process econo-
mically. ‘

(c) The achievements in the field of
production of edible rice bran 0il over the
past five years are given below :—

(Quantity in tonnes)
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- 1 2 3
1982-83 26,000 1,45,000
:-1983-84 23,000 1,83,000
.1984-85 19,200 2,02,000
1985-86 30,000 2,50,000

(Essimated) (Bstimated)

Year Rice Bran Produced
- Edible Total
1 2 3
1981-82 10,000 1,50,000

Paywment of Cane Growers’ Dues by Sugar
Factories

2750. DR. A. K. PATEL : Will the
Mainister of FOOD AND CIVIL SUPPLIES
be pleased to state :

(a) the total sugarcane dues outstanding
against cach sugar factory in Uttar
Pradesh, Bibar and Maharashtra to the
cane growers as after the 1984-85 crushing,
seasonat the beginning of crushing of 1985-86
and on 31-12-198S, factory-wise; and

(b) the steps being taken to ensure that
this due amount is paid to cane-growers
with interest at the earliest ?

THE MINISTER OF STATE IN THE
MININISTRY OF PLANNING AND IN
THE MINISTRY OF FOOD AND CIVIL
SUPPLIES (SHRI A. K. PANJA) : (a)
Statement giving sugarcane dues outstand-
ing against individual sugar factories in
Uttar Pradesh, Bihar and Maharashtra at
the beginning of the 1985-86 crushing season
(i.c. on 1.10.1985) and on 31.12.85 is given
belew.

(b) Ensuring payment of cane price
arrears and interest on delayed pay-
ments is the responsibility of the State
Governments, who have the necessary field
organisations and powers to enforce such
payments. The Central Government monitors
the position and requests the State Govern-
ments from time to time for ensuring
expedttious clearance of the cane price.
The Central Government, on its part, have
taken various measures in the recent past to
improve the liquidity position of the
industry to enable it to make quicker
payments. As a result of the efforts of the
Central and State Governments. out of the

totsl cape price of about Rs. 1270 crorse



47  Written Answers D T-MARCH:M. 1985 Written Answers 48

for 1984-85 season for the country asa centage wise, the arrears for last season
whole, about Rs. 2.23 crores remain out- are only 0.17%,.
standing as on 31st January, 1986. Per- '

‘Statement
Sratements showing arrears of sugarcane Price in U.P., Bihar and Maharasira,

(Figures in Lakh Rupees)

Name of the Arrears of sugarcane price Remarks
Factory As on 1-10-85 for As on 31-12-85 for
98485 1983-84 & 1985-86  1984-85 1983-84
season prior season season and
seasons prior
seasons
1 2 3 : 4 5 6 7

Uttar Pradesh

1. Mohiuddinpur —_— 6.18 27.73 — 6.18

2. Sakhotitanda 98.93 0.28 — 28.93 0.28

3. Chhata — — 30 05 —_— —_—

4. Bagpat 31.99 —_ 74.98 — —_

5. Anocopshahr 1.09 0.98 37.36 025 0.98

6. Sarasawg —_— — 39.36 e —_—

7. Harduaganj 26.64 2.40 79.65 1.31 2.40

8. Ramala 0.96 1.31 97.23* 0.95% 1.31* %35 0p

22-12-85

9. Nanauta — — 119.83 — —

10. Morna — -— 33.62 — —

11. Modinagar — — 39.81 —_ —_

12. Meerut *15-9-85  25.66* 0.13* 10.40 18.00 0.13

13. Daurala —_— — 18.14 — —_

14. Mawana — —_— —_— — —

15. Simbhaoli ~— — 17.48 — C—

16. Khatauli — —_— 78.45 - —

17. Mansurpur 21.21 — 54.53 —_ —

18. Rohnakalan 496  — 40.08 — —

19. Shamli — — 48.90 —_ —_

20. Bulandshahr 49.85 — 27.01 4.86 _
'21. Deoband 68— 6105 e -
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1 2 3 4 5 6 7
22. Saharanpur 5.54 — 56.33 3.54 -—
23. Igbalpur 81.40 — - 89.33 —_ _
24. Lbaksar — 1383 99.47 — 13.83
25. Doiwala , -_— — 19.92 e —
26. Bijoor 16.54 7.58 23.71 — 7.58
27. Chandpur —_— — 24.65 — —_—
28. Amroha 61.43 12.90 13.53 4.93 14.91
29. Raza Buland - 9.72 37.48 — 9.72
30. Kichha — —_ 30.86 e —
31. Experimental _— — — — —
32. Bilaspur — - 29.26 — —
33. Bazpur — —_— 36.86 —_ -
34. Bisalpur 17.68 -— 51.12 — —
35. Majhola 63.55 —_ 53.50 - —_—
36. Kaimganj 17.97 7.35 60.34 0.37 6.94
37. Nadehi 2.40 —_ 108.08 0.84 — as on
38. Badaun —_— — 15.61 — —  22-12-85
39. Tilhar 31.87 — 53.81 3.23 —
40. Belrayan — — 34.58 — —_—
41. Gajraula 1.68 — 60.68 — —_
42. Sitarganj 0.57 _ 12.31 0.27 —
43. Semikhera 3.99 —_— 32.67 e —_
44. Sampurannagar - — 5.86 —_— —
45. Dhampur a— —_— 88.76 —_— —_—
46. Seohara — —_ 56.01 —_ —_
47. Ajudhia — 9.04 53.59 - 9.04
48. Bareilly 34.93 — 24.39 12.70 —_
49. Baheri — — 20.02 ~— —
50. Rosa — 25.88 — -
$1. Kashipur 20.47 -— 55.25 —_— ——
52. Pilibhit 20.44 7.56 91.42 9.59 5.51

53, Neolj 20.63 — 52.72 0.10 —
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2 3 4 5 6 7

54. Gola -— — 24.95 — —

55. Aira — — 3.54 — —

56. Hargaon - - 15.37 — —_

57. Maholi —_ — 3.24 — —

58. Hardoi 23.35 177.01 19.44 — 177.01

59. Paliakalan *22/5 2.67* —_ 16.83 — —_

60. Barabanki 45.43 — 17.89 5.36 —

61. Burhwal 2.60 — 25.99 — —

62. Jarwal Road 5.37 7.82 11.64 — 7.82

63. Diamond 22.11 —_ 13.51 7.55 —_

64. Khadda — 2.94 43.74% —_— 2.94 *as on
22-12-85

65. Laksbmiganj _ — 30 92 —_— .

66. Ramkola (MK) — —_ 17.96 — —

67. Bhatni 5.92 — 15-81 — -

68. Nandganj 19.25 0.68 13.77 3.82 0.59

69. Daryapur 22.70 00.3 29.33 0.17 0.03

70. Kaushi 0.56 0.39 24.33 0.07 0.39

71. Rasra 25.53 0.41 14.42 1.47 0.51

72. Azamgarh 22.26 2.08 39.24 22.09 1.98

73. Sultanpur 0.79 0.03 did not start 0.79 0.03

74. Mabmudabad ~ 11.99 — 57.44 1.00 — as on

75. Ghosi 0.10 —_— 14.22 1.07 —  22-12-85

76. Nanpara — —_ 27.72 — —_

77. Ratna 24.04 — — 24.04 —_—

78. Masoda — — did not start 50.60 —

79. Balrampur 0.39 — 64.89 —_ —

80. Tulsipur —_ —_ 31.61 — —_—

81. Nawabganj 36.78 - 21.85 34.28 —_—

82. Walterganj — — did not start —_ —_

83. Basti — —_ 47.73 -— —

84. Munderwa 7.95 — 8.53 —_ -

85. Khalilabad 29.06 — did not start 28.94 —

86. Anandnagar 0.81 - 20.42 - -~
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87. Sardarnagar — 0.10 40.25 — 0.10
88. Ghughli 21.07 — 34.68 — —
89. Siswabazar - 11.60 52.26 ‘ e 11.60
90. Chhittauni —_ 3.98 15.90 —_ 3.99
91. Chaptaingaj — — 28.55 —_— —
92. Ramkola (Pb) - — 78.19 — —_—
93. Padrauna 41.54 -— 78.19 — —_—
94. Katbhkuiyan 7.95 0.26 . 41.41 — 0.26
95. Seorahi 8.82 — 41.87 —_— —
96. Babhnan — 0.11 37.32 — 0.11
97. Baitalpur _ —_ 11.17 — -
98. Deoria — —_— 18.45 —_ —_
99. Gauribazar 6.04 — 16.68 — —
100. Partappur — — 16.00 —_— —_
101. Biswan —_ —_ 19.16 - —
BIHAR
102. Sitalpur 9-96 0.43 1275 0.50 0.43
103. Ryam 7.32 3.29 did not start 0.19 3.29
104. Lohat 7.42 0.43 — 3.56 0.84
105. Sakri 4.17 0.57 6.49 0.13 0.55
106. Samastipur 13.27 017 14.30 0.39 0.14
107. Eanamankhi 6.97 0.71 2.98 0.86 0.47
108. Bihta 2.85 1.08 did not start 0.12 1.04
109. Warisaliganj 7.16 141 N.A, 0.56 1.05
110. Garuru 227 2.17 did not start 0.05 0.91
111. Bagaha 70.20 84.10 48.58 21.14 0.20
112. Harinagar 1.86 0.38 108.16 0.42 0.36
113. Narkatiaganj 2.57 0.14 61.15 1.77 o
114, Baracl;akia 20.52 1.62 55.43 1.90 1.51
115. Lauriya —— 332 80 34.06 —_— 167.70 as on
: 22-12-85
116. Majhaulia 0.59 1.12 81.33 0.29 1,12
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117. Sugauli - 159.03 25.99 — 89.43
118. Motibari 0.86 1.16 74.86 0.27 —
119. Chanpatia 13.51 —_ 61.78 0.84 —
120. Righa 1.00 0.45 46.21 0.78 0.45
121. Motipur 13.75 3.65 did oot start 0.49 1.80
122. Hassanpur 0.26 — 41.4 — —
123. Sasamusa 1.32 — 75.15 0.45 —
124. Gopalganj 1.53 0.04 70.46 0,08 0.02 as no.
' 7-1-86
125. Hathua —_ 366.81 N.A. — 375.58
126. Sidhwalia 1.38 — 37.29 0.61 -—
127. Marhowrah 22.19 0.97 19.26 —_ —_—
128. New Savan 10.87 2.88 0.82 0.46 5.02
129. Pachrukhi - 11.82 did not work — 11.82
130. SKG Siwan — 81.09 did not work o 81.09
MAHARASHTRA
131. Girna —_— —_ —_ —_ —_
132. Niphad — — 106.42 - _
133. Sanjivani —_— — - - —
134. Kopergaon 13.92 — 98.46 - —
135. Ganeshnagar —_ 16.53 - — —_ 13.53
136. Ashoknagar — —_ — e —_
137. Pravarnagar _— —_ — - —_
138. Rahuri -— —_ 50.24 — -
139. Shrigonda — 0.14 62.03 — 0.14
140. Gangapur — — 42.53 — —
141. Nira 0.69 5.42 38.33 0.15 5.35
142. Malegaon —_ —_ 74.86 -_— o
143. Sansar -— -— - - -
144. Akluj _ — — -— -—
145. Shriram (P) — — 64.70 — —
146, Karad — — 23909 - -
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147. Sangli — — 219.59 -— —_—
148, Warana — -— — —_— —
149. Ichalkaranji = 21.93 — 236.01 5.06 —-
150. Bhogawati 18.15 — 12,36 18.15 —_—
151. Kumbhikesari ~ — — 95.48 — —
152. Terana — — 116.64 — e
153. Sangamner — S —_— — —
154. Bidri - -~ — — —
155. Kalambar 0.03 1.62 33.91 0.03 1.58
156. Theur o — 43.91 —_ —
157. Sadashivnagar — —_— 74.20 — —_
158. Panzarkhon 3.87 — 52.56 — —
159. Walwa — - —_ —_ —
160. Bhuinj 0.14 0.61 47.76 0.26 0.60
161. Vishwas — — did not start — —
162. Shirol -— -— —_— — —
163. Jijamata — 0.0s5 26.23 — 0.05
164. Vasant — — 44.06 — _
165. Kumathe —_ —_ — — —_—
166. Marali —_ — —_ — —
167. Satpuda — _— 71.07 _— —_
168. Killari o 0.05 37.46 — 0.05
169. Sillod — 0.65 45.93 — 0.65
170. Dongarkhada - — 18.21 — —_—
171. Sahyadri — — 181.43 — —
172. Kannad 7’ — 52.88 — _
173. Parsoda —_ — 46.21 — -—
174. Bhende — — 47.16 - -
175. Ambajogai 0.02 0.08 48.97 0.02 0.09
176. Kasoda - — 46.73 —_ —
177. Daulat 0.45 0.70 2.52 0.63 0.73
178. Faizpur — 0.07 70.26 — 0.07
179. Georai — — 48.72 —_— —

Written Answers
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180. Bhoras — —_ — - —
181. Pimpalgaon — — 52.59 — —
182. Jagdamba — — 35.05 —_ —
183. Karamveer — —_ 46.45 —_— —
184, Kadwa —_ —_ 24.82 —_— —_—
185. Bhadrakali 3.20 - 46.01 — —
186. Sonai 9.06 — 50.70 _— —
187. Kada — — 38.42 — —
188. Gadhinglaj 2.74 — 57.94 2.00 3.4
189. Vithal 6.67 — 101.59 — —
190. Patas — — 66.48 — —
191. Paith.n _ —_ — — —_—
192. Vairag —_ — 45.89 — —_—
193. Kagal —_ — —_ —_ —_
194. Bhima — 8.59 15.07 — 4.45
195. Pathari — — 99.58 e —
196. Shankarpagar —_ 0.06 32.97 —_ 0.06
197. Baémathnagar 0.04 0.04 51 34 0.05 00.04
198. Hutatina —_ —_ 54.97 — —
199. Vijayanagar — — 14.70 — —
200. Shendre 31/8 24.26 - 149.58 _— —
201. Vithewadi —_ —_ 38.18 - —_
202. Junnar — —_ 19.07 —_— —
203. Shirpur —_ —_— 22.69 — —
204. Parner —_ —_ 13.78 _— —
205. Samrath — —_ 50.38 —_— —
© 206. Nagewadi 0.03 — 21.09 0.03 -
207. Nalegaon —_ —_ 19.65 — —_—
208. Mahankali —_ — 35.29 —_ —
209. Asrule - — Did not work — —
210. Ravalgaon 31/8/85 0.I5 — 11.15 — _—
211. Sakarwadi - —  Did not work  -— —
-212. Lakshmiwadi —_ — Did pot work — —
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213. Puntamba -— — Did not work —_— —_—
214, Belapur — —_ 82.79 — —
215. Tilaknagar 42.66 1.25 111.81 0.10 0.93
216. Walchandnagar 22.58 — 62.89 — —
217. Malinagar _— — 21.34 — —
218. B. Maharashtra — 74.37 23.05 35.71 56.83
219. Phaltan — —_ 144.87 —_ —
220. Kolhapur 8.12 0.55 —_— 8.68 —_

Problems of Jute Indastry Due to synthetic
Sector

2751. SHRT LAKSHMAN MALLICK :
Wiil the Minister of TEXTILES be pleased
to state :

(a) whether Government have made any
study and found imbalance in jute goods
industry despite a bumper jute harvest this
season and the industry continues to be
plagued by many problems;

(b) if so, the details regarding the
problems being experienced; and

(c) the steps being taken by his Ministry
and Planning Commission to fiac: the thread
posed to the jute industry particularly from
the synthetic bags ?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI
KHURSHID ALAM KHAN) : (a) and (b)
No study has been made by the Government
recently about the imbalance in jute
industry as referred to in this question.
At present, there is hardly any imbalance
between demand and supply of jute goods in
the country as inspite of larger production,
off take has also kept pace with production.

(c) The problem of threat to jute
indusiry fron the synthetic woven sacks
was discussed in several inter-Ministérial
Mmeetings including the Steering Committee
on Jute Industry. In the Union Budget for
1986—87, it has been proposed to impose
excise duty on HDPE woven sacks in order
to protact the igtsrest of jute industry on

which the livelihood of millons of farmers
and factory workers are dependent,

Overseas Construction Projects Cleared by
Working Group of Export-Import Bank

SHRI K.S. RAO : Will the
of FINANCE b: picas:d to

2753.
Minister
state :

(a) the value of the bids for overseas
construction projects cleared by the working
group of Export-finport Bank in 1983,
1984 and 1985 for ecach country separately :

(b) the value of bids which resulted in
contracts for each of the years 1983, 1984
and 1985 and for each country separa-
tely;

(c) whether it is a fact that the success
ratiois very low and if so, the reasons
therefor; and

(d) the general criteria applied by the
working group for the clearance of the
construction project bids and the changes
in norms, if any, in the case of Iraq and
Libya ?

.THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOIJARY) : (a) to (c).
The details of total value of bids of over-
seas construction projects cleared by the
Working Group of the Export-Import Bapk
of {ndia and the contracts secured out of
bids cleared during the years 1983, 1984
aod 1985 are get out in Statemeot-]
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and II given below. The main reason
of low success ratio is that the largest
number of bids by the Indian companies
have been for projects in the Gulf region
wherein construction activity bhas repor-
tedly slowed down, resulting in fewer
tenders coupled with difficult payment
situation. The capacity of Indian contrac-
tors to contend with payment difficulties is
limited. Further, the general recession of
economic activity in developed countries
has made the companies in those countries
to look for openings in Gulf/African coun-
tries which has resulted in stiff competition
for the Indian companies from European
and Japanese companies.

(d) The Working Group follows the
guidelines laid down by Reserve Bank of
India which include--

(i) consideration of financial status
of exporter,

MARCH 14, 1885
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(ii) financial and technical viability of
projects.

(iii) payment terms.
(iv) security for payments.
(v) protective clauses.

(vi) parameters such as financial faci-
lity required.

(vii) exposure limits of ecach country
and of each company.

(viii) credit insurance and country
rating assessed by ECGC.,

In the case of construction projects in
Libya, no change in the norms has been
made. As regards coustruction projects in
Iraq the Indian contractors have been
enabled to offer deferred terms so as to
maintain their competitiveness in relation
to international competition.

Statement—I

Statement showing value of bids of overseas Construction Projects cleared by the Working
Group of Export-Import Bank of India.

(Rs. in Crores)

1983 1984 11985

1 2 3 4 5
1. Algeria | 724 607 400
2. ARE. —_ 30 —
3. Djiobati _— 10 -—
4. Ethiopia — 45 —
5. Libya 14 403 28
6. Mozambique — 44 —_
7. Seychelles e 17 —.
8. Tunisia —_ 16 —
9. Uganda — 14 —
10. Zimbabwe —_ 21 —_—
11. Bangladesh 47 42 —_—
12. Indonesia 17 4 —
n 3

13. Ma'ldive; v
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1 2 . 3 4 5
14. Nepal 53 | 47 77
15. Srilanka 34 28 7
16. Thailand 88 12 -
17. Béhrain - — ‘ 96 —
18. Iraq 164 940 1953
19. Jordan 20 24 ’ '35
20. Kuwait 120 15 . 233
21. Oman 60 29 —
22. Qatar - 13 81
23. Saudia Arabia 79 244 >l3
24, YAR 294 463 31
25. Solomon Island _— | — . 10
26. South Yemen — . S 11
27. Madgascar —_— —_ 25
28. Iran 669 —_ 314
29. Mauritius —_ — 7
30. Hongkong — —_ 34
- 31. Laos — — : 3
32. Kenya o 33 ' —_ 23
33. Brunei 27 ‘ _ -
34, Tanzania ‘ 1 — v o
35. Malaysia . 94 _ —
36. Syria , 313 - — —
“TOTAL 2861 3175 3315

Statement—II

S:a!emeni showing value of contract secured out of bids cleared by the Working

Groaps of Exim Bank
| (Rs. in crores)
S. No. Coun'ry 1983 1984 1985
1 2 3 ' 4 , 5
1. Algeria T 81 — —
2. Iraq 34 335 214

3. Jordan — — 17
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1 2 3 4 5
4. Kuwati 58 -_— 3
s. _Libya 5 17 —
6. Nepal 7 — —_—
7. Qatar : —— — 3
8. Saudi Arabia 33 — —_—
9. Srilanka 7 2 —_—
10. YAR 26 14 —
368 237

TOTAL : 251

Consumption of Imported Liguor in 1.T.D.C.
Hotels in Delhi/ New Delhi
2754 SHRI MOOL CHAND DAGA :
Will the Minister of PARLIAMENTARY
AFFAIRS AND TOURISM be pleased to
state :

(a) the details of consumption of
imported liquor and indigenous liquor in
the hotels run by India Tourism Develop-
ment Corporation at Dethi/New Delhi
during the last three years showing yearly
consumption and the kind of ligour
consumed in each hotel ;

(b) what has been the total yearly cost
of imported liquor in each case for that
period ;

(c) whether any steps have ever been
taken to discourage the consumption of
imported liquor to save foreign exchange;
if so, when, how and with what results;
and

(d) is imported-liquor served to
foreigrc guests only or to all the guests iq
these. hotels ?

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND TOURISM
(SHRI H.K.L. BHAGAT) : (a) and (b).
Details of consumption of liquor in
I.T.D.C. hotels in Delhi are as under :—

—————

Year Impor- Indi- Cost of
ted genous imported
liquor

(Litres in lakhs) (Rs. in

lakhs)

1982-83 0.08  1.35 14.24
1983-84 0.07 1.33 14.20
18.78

1984-85 008  1.55

(c) Uader the Foreign  Exchange
Incentive Quota scheme, Department of
Tourism has prescribed ceilings to import
liquor by approved hotels includinh ITDC
!iotels. This measure serves. as a discourag-
ing factor on the consumption of imported
liquor.

(d) Imported liquor is served to all
Buests on request, supject to avallability,

Recovery of Loans Granted to Denotifiea
Sugar Factories

2755. PROF. NARAIN CHAND
PARASHAR : Will the Minister of FOOD
AND CIVIL SUPPLIES be pleased to
state :

(a) whether it is a fact the sugar under-
takings taken over the Sugar Undertakings
(Taking over of Management) Act, 1978
have been denotified;

(b) if so, whether the owners have taken
possession of all the undertakings so denoj-
fied; :

(c) if not, the status of the undertakings
and who is operating such undertakings at
present; and

(d) the steps taken to ensure recovery
of loans granted Union by the Government to
these factories ?

THE MINISTER OF STATE' IN THE
MINISTRY OF PLANNING AND IN
THE MINISTRY OF FOOD AND CIVIL
gUPPLIES (SHRI A. K. PANJA) : (a) Yes,

ir.

(b) and (c). Out of the eight, the
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owners of three sugar mills have taken
possession of their undertakings and another
{wo mills, - which happen to be in coopera-
tive sector, have been handed over to the
respective State Governments. The owners
of Deoria, and Shree Sitaram Sugar Mills
have refused to take back the mills on the
terms offered. The ex-Custodian has, there-
fore, been asked to continue to safeguard
mills® property till legally authorised persons
take possession of the mills. The owners
of Seksaria Sugar Mills have recently in-
formed that. they are serioucly coasidering
taking back their underiakicg. However,
since they have not actually taken posses-
sion of the factory, the ex-Custodian has
been instructed as in the case of the other

two factories.

(d) Powers are available to the Govern-

ment under Seciion 15 of the Sugar Under-
takings (Taking Over of Management) Act,
1978, uader which loan ‘dues to Central
Government bave priority on all other
debts. However, wherever the owners are
coming forward to take possession of the
denotified mills, agreements c¢aliered into
with them fully protect the financial iate-
rests of the Government. .

Export by National Textile Corporation

2756. SHRI VIJAY N. PATIL : Will
the Minister of TEXTILES be pleased to
" state

(a) the details of the export orders
secured by National Textile Corporation in
1984-85 and today;

(b) the name of countries that have
placed orders with the National Textile Cor-
poration; and

(c) the terms of the contracts, quality
and price in negotiating the deals ?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI
KHURSHID ALAM KHAN) (@) The
details of the export orders secured by NTC
during the year 1984-85 and 1985-86 (upto
January, 1986) are given beiow :

PHALGUNA 23, 1907 (SAKA)
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Value
(Rs. crores)

Quantiiy
(million mitters)

1984-85 1985-86 1984-85 1985-86
upto Jan. 86
Jan. 86
Fabrics 107.43 9111 61.60 56.10
Made-ups — - 4.08 4-02
Yarn —_ —_— 0.92 0.22

Total 107.43 91.11 4L o0 60.34

(b) NTC has obtained orders for ex-
ports mainly to United Kingdom, U.S.A.,
U.S.S.R., France, Iialy, West Germany,
Bangladesh, Tanzania.

(c) NTC exports its products largely
through merchant exporters. The exports to
U.S.S.R. are done on standard terms and
conditions  which are approved by
TEXPROCIL. .

Ir case of all other countries, prices
are negotiated for each contraet, according
to the quality/specifications and in the
circumstances of the customers need/market
cpportunity.

Proposal to Create Buffcr Stock of Cotton

2757. DR. B.L. SHAILESH :
DR. CHINTA MOHAN :

Will the minister of TEXTILES be
pleased to state :

(a) whether Government bave decided
to create a buffer stock of cotton and
cotton yarn as in the case of jute;

(b) if so, its broad cutlines; and
(c) the initial capital outlay involved ?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI

KHURSHID ALAM KHAN) : (a) No. Sir,

(b) and (c). Do not arise,
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Export of Garment for 1985 and 1986

2759. SHRI SRIBALLAV PANI-
GRAHI : Will the Minister of TEXTILES
be pleased to state :

(a) the targets fixed for garment export
for 1985;

(b) to wxat extent the narformance has
been stisfactory; '

(c) whether the targets fixed for 1985
have been achieved; and

(d) the targets Govern ent have fixed '

for 1986 ?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI
KHURSHID ALAM KHAN) : (a) to (c).
Export targets are fixed on financial year

basis.
for 1985-86 is Rs. 1000 crores and the

"achievement during the first 9 months
(April-December, 1985) has been Rs. 674.10
crores. Considering the trend, it is anti-
cipated that the target for 1985-86 would
be achieved. '

(d) The target for 1986-87 have not yet
been fixed.

Rise in Domestic Demand for Good Tea

2763. SHRI PIYUS TIRAKY : Will the
Minister of COMMERCE be plcased to
state :

(a) whether it is a fact that the domestic
demand for good tea is steadily rising resul-
ting in a fall of exportable surplus;

(b) the steps taken to enhance the pro-
duction level;

(c) whether it is also a fact that increa-
sing domestic demands have tempted the
tea trading companies to adulteration in
selling packet tea to coosumers; and

(d) if so, the steps taken to check
adulteration and ensure quality of tea sold
to domestic consumers ?

MARCH 14, 1936

The targed for export of garments
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THE MINISTER OF COMMERCE
AND FOOD AND CIVIL SUPPLIES (SHRI

P. SHIV SHANKER) : (a) Domestic consump-

ticn or tea is increasing. However, with
the simultanecus .increase in production,
exports of tea from India during the past
four years bhave shown a consistent
increase.

(b) Measures vuvisaged for increasing
tea preduction inciude short termy measures
like cptimization of inputs, medium term
measures like " irrigation and drainage, in-
filling and rejuvenation of tea bushes and
lorg term measures like extension planting
and replanting. ’

(c) and (d). No such instanees of adultera-
tion by the major packeters have been

referred to Government in the recent past. .

However, specific complaints would nor-
mally be dealt with by the enforcement
agencies of the Staic Governments under
the provis'ons of the irevention of Foou

Adulteration Act.

Non-Papment of Gfatuity to Restwhile
Employees of Textile Mills Taken Over
by N.T.C.

2762. PROF. MADHU DANDAVATE :
Will the Minister of TEXTILES be pleased
to state : '

(a) whether it is a fact that the emplo-
yees who have left services from the textile
mills taken over by the National Textile
Corporaticn following the prolonged textile
strike in Bembay, have not becn paid the
amount of gratuity as per the recent amend-
ment to the Payment of Gratuity Act

.raising the ceiling of monthly wages from

Rs. 1000 to Rs. 1600;

(b) if so, the reasons for
payment of gratuity; and

the non-

(c) when the gratuity will be paid ?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI
KHUKSHID ALAM KHAN) : (a) to (c).
The ceiling of monthly wages from Rs.
1,000 to Rs. 1,600 was raised in the Payment
of Gratuity Act vide Act 25 of 1984,
effective from 1-7-1984. Employees, who

S

i
}
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pacame eligible for paymant of gratuity
prior to 1-7-1984 are paid gratuity as per
the Payment of Gratuity Act, as it stood
vefore the said amendment of the Act.
Employees who became eligible for gratuity

- on and after 1-7-1984 are paid gratuity as
per Payment of Gratuity Act as amended
vide Act 25 of 1984,

E:nployees of milks in Bombay under
National Text.ic _orporation are being
regulated accordingly in respect of their
gratuity as and when due to them.

Agreement with Export-Import Bank of
USA for Joint Indo-US Projects

2763. SHRI INDRIJIT GUPTA : Will
the Minister of FINANCE be pleased to
state :

(a) wheitbcr an agreement is likely to
be entered into with the Export Import
Bank of USA for finaccing import into
India of -high technical componesnis and for
joint Indo-US projects in third countries;

(b) if so, details of the proposal under
consideration and the sectors aimed at;
and

, (c) the Indian parties to the negotia-
- tions ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
- .- JANARDHANA POOJARY) : (a) to (c).
~ Exim Bank offers financing of purchases
- made from US sources. Therefore various

Indian parties may have approached

it for financing their import requirements
from USA.

Government have no proposal! under
considerations to enter directly into any
agreement with US Exim Bank either for
‘high tech items or for Joint Indo-US
Pfojec;s in third countries.

Shifting of Office by M/s Ashok Tours and
Travels in Kerala

2764. SHRI SURESH KURUP : Will
‘the  Minijster of. PARLIAMENTARY

3FF.AIRS AND TOURISM be pleased to
ate :

(@) whether jt is a fact that Ashok

¥
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Tours and Travels have shified office from
Kovalam in Kerala; and

(b) if so, the reasons thereof ?

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND TOURISM
(SHRI H.K.L. BHAGAT) : (a) No, Sir.

(b) Doegs not ariss.

Casual Employees in Food Corporation of
India

2765. SHR1I KALI PRASAD PAN-
DEY : Will the Minister of FOOD AND

CIVIL SUPPLIES be pleased to state :

(a) whether it is a fact that the Food

,Corporation of India has been keeping

thousands of casual employess without
regularisation for a number of years;

(b) if so, the region-wise detials of the
casuzl/part-time wuiployees; aud

(c) the action being taken to regularise
their services ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND IN
THE MINISTRY OF FOOD AND CIVIL
SUPPLIES (SHRI A.K. PANJA):(a) to
(c).The information is being collected and
will be laid on the table of the Sabha.

Fall in Exports of Garments to EEC

2766. DR. SUDHIR ROY : Wili the
Minister of TEXTILES be pleased to
state :

(a) whether 32 per cent of the export
quota of Indian garments for EEC countries
is getting lapsed annully because Indian
exporters are outpriced;

(b) whether 10 to 12 per cent of export
shipments come back as rejected; and

(c) whether late shipment of goeds is
one of the causes of rejection ?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI
KHURSHID ALAM KHAN) :(a) Tho
utilisetion of apnual garment quola te
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European Béonomic Community has been
progressively increasing. The utilisation
was 699, in 1985 compared to 54Y%, in
1983.

(b) and (c). No such information is
brought to the notice of the Ministry of
Textiles.

Moderaisation of Equipments by NTC.

2767. SHRI SHIVENDRA BAHADUR
SINGH : Wili the Minister of TEXTILES
be pleased to state :

(a) }he year-wise loss suffered by Natio-

nal Textile Corpcration after nationali-
sation;
(b) the amount sp:nt per yzar on

modernisation;

(c) whether all the equipments purcha-
sed for modernisation are beirg utilised or
are lying idle;

(d) whether the gain out of moderni-
sation will be commensurate with the
amount spent on modernisation; and

(e) the action proposed to be taken
against top level officials for their failure in
respect of modernisation of National Tex-
tile Corporation Mills ?

THE MINISTER OF STATE OF THE
MINISTRY OF TEBXTILES (SHRI
KHURSHID ALAM KHAN): (a) The
year-wise Josses suffered by nationalised
NTC mills after nationalisation are given
below : —

Year Rrofit/Loss
Nationalised mills

1 2
1974.75 ~ 29.99
1975-76 — 59.85
1976-77 — 51.53
1977-78 — 47.81
1978-79 — 18.31
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1 2
1979-80 — 16.74
1980-81 — 18.56
1981-82 — 71,23
1982-83 ~ 78.05
1983.84 — 137.36
1984-85 — 172.36
1985-86 — 77.91

(Arril to Nov.85)
'(Provisional)

(b) The year-wise amount spent on

modernisation of 101 nationalised NTC
mills is given below :— '
 Ason 1974 Amount
(Rs. in crores)
Ason 1974 ) 9.20
1974-75 7.31
1975-76 10.30
1976-77 22.35
1977-78 19.72
1978-79 15.24
1979-80 16.24
1980-81 44.48
1981-82 63.00
1982-83 48.78
1983-84 23.42
1984-85 20.37

(¢) Most of the equipments purchased
for modernisation of mills are being
utilised. '

(d) and {e). At the time of takeover,
these mills were having old and out-moded
plant and machinery with the result hardly
50% of the installed capacity could be
commissioped. The productivity was also
barely 49 gms. per spindle/shift in terms of
the conversion. Howaver, as a result of the
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selective modernisation carried out by the
NTC, the capicity utilisation of these mills
has gone up to about 77%, and the produc-
tivity to nearly €4.1 gms. per spindle/shift
in terms of 403 conversion. After moderni-
sation, production, production value and
sales realisation etc. have registered
significant increases. Implementation on
modernisation is closely monitored and
suitable action taken wherever necessary.

Smuggling of Video Cassette Recorders

2768. SHRTI MULLAPPALLY RAMA-
CHANDRAN : Will the Minister of
FINANCE be pleased to state :

(a) whether any reports on large scale
smuggling of Video Cassette Recorders
bave been received from Cochin in Kerala;

(b) the estimated number and value of .

V.C.Rs. smuggled through Cochin since
Ist January, 1986; and

(c) whether any arrests have been made
in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) Reports
received by the Government and seizures
made indicate that video cassette recorders
continue to be sensitive to smuggling into
India, including through Cochin Port.

(b) Smuggling being a clandestine
activity, no reasonable estimate of the
quantity and value of video cassette recor-
ders smuggled through Cochin, is feasible.
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January, 1986 to 28th February, 1986, 73
video cassette recorders and 1 video cassette
player collectively valued at Rs. 9.93 lakhs
were seized.

(c) No, Sir.
[Transiation)

Self-Employment Scheme for Educated
Unemlpoyed

2769. SHRI K.N. PRADHAN : Will
the Minister of FINANCE be pleased to
state :

(a) the State-wise targets fixed under
the self-employment scheme ior educated
unemployed youths so far, year-wise; and

(b) the amount of loans sanctioned
therefor bank-wise ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) The
State-wise targets fixed under the self-
employment scheme for educated unemplo-
yed youths for the years 1983-84, 1984-85
and 1985-86 is given in the statement given
below.

(b) Reserve Bank of India has reported
that the bank-wise figures for each State/
Upion Territory are not collected by it,
under the existing data reporting system.
However the banks have sanctioned loans
amounting to Rs. 401.54 crores for the year
1983-84 and Rs. 429.53 crotes for the year

However, during the period from Ist 1984-85.
Statement
SI.  Name of the States/ Targets Target: o Targets
No. Union Territories 1983-84 1984-85 1985-86
1 2 3 4 T
1. Andhra Pradesh 20,000 15,100 17,300
2. Assam 6,700 8,200 6,200
3. Bihar 29,000 14,500 29,600
4. Gujarat 11,200 10,700 10,700
5. Haryana 5,300 6,300 4,600
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6. Himachal Pradesh 2,000 2,500 1,600

. 7. Jammu & Kashmir 1,800 1,400 1,400
8. Kerala 15,100 13,300 13,000
9. Madhya Pradesh 17,500 1.9,100 17,600
10. Karnataka 12,100 12,500 12,400
11. Maharashtra 720,800 25,000 15.500
12. Manipur 1,000 1,200 1,500
13. Méghalaya 400 400 300
14. Nagaland 250 200 200
15. Orissa 8,600 7,000 9,300
16. Punjab 6,700 12,000 15,00Q
17. Rajasthan 10,000 15,000 10,300
18. Sikkim 100 50 100
19. Tamil Nadu 17,500 21,700 18,100
20. Uttar Pradesh 36°000 37,600 31,300
21. West Bengal 25,500 24,100 24,300
22. Andaman & Nicobar Islands 100 100 100
23. Tripura 900 700 900
24. Arunachal Pradesh ‘ 200 50 100
25. Chandigarh 500 '300 500
26. Dadra & Nagar Haveli 100 100 500
- 27. Goa, Daman & D-iu —_ 300 350
28. Mizoram 200 200 200
29. Pondicherry 450 400 450
TOTAL 2,50,000 2,50,000 2,43,000%

*Balance of 7000 was not yet allotted.
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(English}
Sesarch for Diamonds

2770. DR. (MRS.) T. KALPANA
DEVI: Will the Minister of COMMERCE

be pleased to state :

(a) whether there is a new boom in
diamond industry as reported in the
‘Economic Times’ of 18 February, 1986;

(b) if so, whether Government propose
to ensure that the artisans and the industry
are provided sufficient incentives to main-
tain and improve this situation over the
coming years through better tools, training
and technology;

(c) if so, the details thereof; and

(d) whether search for diamonds in
areas such as Andhra Pradesh is proposed
to be intensified ?

THE MINISTER OF COMMERCE
AND FOOD AND CIVIL SUPPLIES
(SHRI P. SHIV SHANKER) : (a) There
i8 no particular boom in the diamond
industry.

(b) and (c). Import of machinery,
equipment, tools and implements under
OGL with a concessional rate of duty of
25%, apagt from training of artisans in
different aspects of diamond cutting and
pOI'\shiug, has been facilitated for product
d, versification and improvement in produc-
t’-'Vity not only to sustain but also to
i mprove export production of cut and poli-
s hedd imonds.

(d) Search for dimonds in areas such
as Andhra Pradesh continues.

Safer Alarm System for Banks

2771. SHRI MANIK REDDY : Will
the Minister of FINANCE be pleased to

state : :

(a) whether ‘safer alarm system for
banks’ has been invented by the Research
and divelopment Wing on bank robberies in
the Reserve Bank of India as reported in
the ‘Times of India’ of 19 February, 1986;

(b) if sa, the detail thareof;
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(c) whether this system will now expose
neighbours to daoger and save bank
employees; '

(d) the reasons for failure of the pre-
sent alarm system; and

(e) whether toe inventorts of safer alarm
system have been suitably rewarded ?

THE MINISTER OF STATE IN THR
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) and (b). Reserve
Baok of India has reported that it has no
information regarding development of a
safer alarm system for banks.

(¢) and (e). Does not arise.

(d) In individual cases of failure of the
alarm system installed, it has been noticed
that maintenance of the equipment had
been adversely affected by firms of suppliers
of such equipment going rapidly out of
business. In order to ensure functional
efficiency of the alarm systems installed,
banks have been instructed to engure that
the alarm system in each branch js checked
periodically. They bave also been instructed
to review the service contracts with firms of
suppliers of alarm systems and to black-list
such firms as are not responsive.

Exemption of Floor Area from Wealth
Tax

2772. SHRI SUBHASH YADAV ; will
the Minister of FINANCE be pleased to
stale

(a) whether there is any proposal under
consideration of Government to set up a
high power committee to look into the slab
system for exemption of floor area from
Wealth Tax in the case of a dwelling uait;
and

{b) if so, the details theroof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOQJARY) : (a) No, Sit. There
is no such proposal under the congideration
of Government.

(b) Docs not arisc,
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[(Translation)

Raids on Offices and Houses of Business-
men in Patna (Bibar)

2773. SHRI ABDUL HANNAN
ANSARI : Will the Minister of FINANCE
be pleased to state :

(a) the number of businessmen in dis-
trict Patna in Bibhar whose offices and
houses were raided by the Income Tax
Department  during the period from
January, 1985 to 31st December, 1985; and

(b) the amount of black money re-
covered from their premises and the number
and particulars of the persons against
whom prosecutions have been launched ?

THE MINISTER OF STATE IN THR
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) and (b).
During the calender year 1985, Income-Tax
Department conducted searches in the cases
of ten businessmen in district Patna in
Bibar and seized, prima-facie, unaccounted
assets worth Rs. 34.32 lakhs approximately.
No prosecutions have been launched, so far,
by the department against these business-
men.

[English)

Norms for Supply of Controlled Cloth
by N.T.C.

2774. SHRIMATI D.X. BHANDAR] :
Will the Minister of TEXTILES be pleased
to state .

(a) whether his Ministry is aware that
the overall supplies of controlled cloth as
allocated to Sikkim were mis-appropriated
by dealers in the past years;

(b) whether there are any norms for
the regulation of supply and distribution of
such goods by the National Textile Cor-
poration; and

(c) if so, the details thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI
KAURSHID ALAM KHAN) : (2) to (c).
Distribytion of controlled ¢loth is primarily
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the responsibility of State Governments.
As per report from the Government of
Sikkim, the Sikkim Consumer Co-operative
Society Ltd., Sikkim, the authorised
dealers of controlled cloth through multi-
purpose cooperative societies in the State
failed to distribute it properly. The matter
is being investigated by the Government of
Sikkim. Pending investigation, further
allotment to the Society has peen stopped.

At present the controlled cloth is being

allocated to various States/Union Territories

on the basis of a composite criteria given
2/3rd weightage for the total population
and 1/3rd for the population below the
poverty line.

Proposal to Construct Yatri Niwas during
Seventh Five Year Plan

2775. SHRI GURUDAS KAMAT:
Will the Minister of PARLIAMENTARY
AFFAIRS AND TOURISM be pleased to
state :

(a) whether a proposal to construct
Yatri Niwas during the Seventh Plan is
under consideration of Government;

(b) if so, the details thereof; and

(c) the number of such Yatri Niwas
proposed to be constructed in Maharashtra
and the locations therecof ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND TOURISM (SHRI
H.K.L. BHAGAT) : (a) Yes, Sir.

(b) During the Seventh Plan period
Department of Tourism has initiated a
scheme for construction of Yatri Niwases
to provide accommodation to low/middle
income group tourists. In the first phase
at least one Yatri Niwas is proposed to be
constructed in each State/Union Territory.
This is a joint-venture scheme under which
the State Government would provide a
developed piece of land and other ancillary
facilities while the construction cost will be
met by the Central Department of Tourism.

The accommodation will consist of
around 60 beds in the form of double bed-
rooms und 4-6 bedded dJormitories. The
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tariff is expected to range between Rs. 15/-
for a bed in Dormitory to Rs. 60/- for a
double room. There will also be provision
of multi-purpose hall, Cafeteria, Kitchen,
Reception areas, Staff quarters etc.

(c) Government of Mabharashtra has
proposed to construct Yatri Niwases in
Bombay, Pune and Shegaon (Buldbana).
Details plansfestimates from the State
Government are awaited.

Loan from Bank of Tokyo for Implemen-
tation of Projects

2776. SHRI SRIKANTA  DATTA
NARASIMHARAJA WADIYAR : Will the
Minister of FINANCE be pleased to state :

(a) whether Government have a propo-
sal to take loan from Bank of Tokyo to
implement some projects in the country as
the rate of interest is lower in that Bank;

(b) whether any °‘yen’ loan package is
proposed to be obtained from Japan; and

(c) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) No, Sir.

(b) and (c). Every year Japan extends
bilateral aid to India through the Overseas
Economic Cooperation Fund (OECF) of
Japan on a Government to Government
basis. This loan is denominated in 'Yen.
The normal terms and conditions of the
OECF loans are as follows :~——

(i) Repayment period of 30 years
including a grace period of 10
years; and

(ii) Interest rate of 3.25 percent per
anpum for infrastructure projects
and 3.75 percent per annum for
industrial projects.

Proposal to Register Powerlooms

2777. SHRI BANWARI LAL
PUROHIT : Will the Minister of TEX-
TILES be pleased to state :

(a) whetber Government have a propo-
sal to register all the powerlooms in the
couatry;
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(b) if so, whether the Union Govern-
ment have issued directions to the State
Government to report about all the power-
loomis of their respect States;

(c) the date upto which the Union
Government have asked for report about
the powerlooms; and

(d) the extent to which the powerlooms
will be benefited after getting these regis-
tered with the Union Government ?

THE MINISTER OF STATE OF THR
MINISTRY OF TEXTILES (SHRI KHUR-
SHID ALAM KHAN) : (a) Yes, Sir.

(b) and (¢). The Union Goveroment
have not issued any such directions to the
State Governments. The owners of existing
powerlooms without vaild permits are
required to file applications with the con-
cerned regional office of the Textile
Commissioner on or before 30-4.86. The
applications should be certified by the con-
cerned State Government authority to the
effect that the powerlooms were in existance
on or before 31-1-1986.

(d) The provision regarding compulsory
registration is continued in the present
policywith a view to getting the required
data, considered essential for healthy deve=
lopment andregulation of powerlooms.

Rejection of Indian Goods by Impor ters

2778. DR. G.S. RAJHANS : Will the
Minister of COMMERCE be pleased to
state :

(a) the details of diffierent items of
exports alongwith their value and quantum
which were rejected by various importers of
Indian goods during 1985 and upto
February, 1986; and

(b) the steps being taken by Govern-
ment to ensure that only goods of quality
matching with the approved samples are
ezported ?

THE MINISTER OF COMMERCE
AND FOOD AND CIVIL SUPPLIES
(SHRI P. SHIV SHANKER) : (a) Usually
acceptance or refusal of goods is a matter
between exporters and importers and this
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Ministry comes to know of such cases only
when the parties approach it with their
complaints. Thus complete information as
asked for is not available with this
Ministry.

(b) For items covered under the pur-
view of Compulsory Quality Control and
Preshipment Inspection under the Export
(Quality Control & Inspection ) Act, 1963
and which are exported on the basis of the
approved samples, the Inspection Agencies
recognised by the Governoment are cmpowe-
red to carry out preshipment inspection,
and to ensure that the consignments offered
by “exporters conform to the approved
samples and its technical characteristics,
Certain items involving safety and health
hazards are not allowed to be exported
unless these items conform to minimum
safety standards also.

Response to Announcement for Suggestion
for Budget

2779. SHRI SRIHARI ROA : Will
the Minister of FINANCE be pleased to
state :

(a) whether a large number of sugges-
tions have been made in response to his
announcement for suggestions for Budget to
reduce waste and improve revenue ;

(b) ifso, the broad pature of these
suggestions ; and

(c) the date when the prize will be
announced ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOIJARY) : (a) to (c).
Yes, Sir, The response of the public has
been very good and a large number of sug-
gestions have been received. These cover
almost all aspects of the Budget. Sugges-
tions which, after screening, are found to
be useful will be considered for the award
of Rs. 5,000/- in due course.

Financial Assistance for Construction of
Five Star Hotels in Private Sector in
Kerala

2780. SHRI K. KUNJAMBU : Will the
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Minister of PARLIAMENTARY AFFAIRS
AND TOURISM be pleased to state :

(a) whether financial assistance is
being given by the Union Government for
construction of five star hotels in the private
sector at the touwrist centred in different
parts of the country ;

(b) if sco, the total amount of assis-
tance given to Kerala during 1985 ; and

(c) the pumber of such hotels cons-
tructed in that State ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND TOURISM (SHRI
H.K.L. BHAGAT) : (a) The Union
Government does not grant any financial
assistance for the constructian of hotels
now. The Department of tourism how-
ever, gives interest subsidy on loans for
hotels granted by the Industrial Finance
Corporation of India.

(b) and (c). Do not arise.

Strolog of low-cost drugs in Super Bazar
Co-op. Stores

2781. DR. G. VIJAYA RAMA RAO :
Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state whether low-
cost anti-TB and other similar drugs would
be stocked at all Super Bazars and other
Government Co-operative outlets 7

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND IN THE
MINISTRY OF FOOD AND CIVIL
SUPPLIES (SHRI A.K. PANJA) : All the
16 drug stores of Co-operative Stores Limi-
ted (Super Bazar) Delhi are selling low-cost
anti-TB and other similar drugs. A number
of large departmental stores in the co-ope-
rative sector functioning in various States

are runnipg drug stores dealing in such
drugs.

Disbursement of Funds ander IRDP

2782. SHRI ANIL BASU : Will the
Minister of FINANCE be rleased to state
whether it is a fact that even after sanction-
ing the Integrated Rural Development
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Programnme Schemes and obtaining the re-
quired subsidy amount from District Rural
Development Agency, banks are not dis-
bursing fund for implementation of the
scheme for a pretty long time and in this
way banks are utilising deposited subsidy
for other purposes ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : ln terms of
procedure prescribed for administration of
subsidy under the Integrated Rural Develop-
ment Programme (IRDP), the District Rural
Development Agencies (DRDAs) are re-
quired to open Saviogs Bank Accounts with
the main branches of baoks or such other
branches in the District as are considered
necessary and deposit subsididy amount in
these accounts. These accounts maintained
with the banks by DRDAs earn the normal
rate of interest prescribed for the saving
banks accounts, These funds cannot be
utilised for any purpose except for adjust-
ment of subsidy portion in respect of loans
sanctioned under IRDP. In the circums-
tances the question of banks untilising
deposited subsidy for other purposes does
not arise.

BHALBUNA 23, 1907 ($4K4)

ermn Jnswen 96

Purchase of Jute by Jute Corporation of
Iadia

2783. SHRI SATYAGOPAL MISRA :
Will the Minister of TEXTILES be pleased
to state :

(a) the total quantity of jute purcha-
sed by the Jute Corporation of India during
1984-85 indicating the rate at which
purchased and the total amount speat there-
on ; and

(b) the total quantity of jute purchased
by Jute Corporation of India during 1985-
86 indicating the rate at which purchased
and the total amount spent thereon ?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI
KHURSHID ALAM KHAN): (a) The
total quantity of raw jute/mesta purehased
by Jute Corporation of India during 1984-85
was about 10.16 lakhs bales valued at Rs.
147.40 crores. The range of procurement
price was as under :(—

Range of Procurement Price

State Prinocipal

Variety (Rs. / Qatl.)

Min Max

Assam Ww-5 575 920
Bihar W.5 600 910
Meghalaya MESTA BOT 650 820
Orissa w-5 595 965
Tripura MESTA BOT 400 800
U.P. w-s 800 800
West Bengal TD-5 612 980
AP, BIMLI BOT 570 800

(b) The total quantity of raw jute/mesta purchased by Jute Corporation of India
dur ing the current jute seasoa up to 4th March, 1986 is about 27.32 lakh bales valued
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Rs. 115.59 crores.

——
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The range of procurement price is as under :—

State Principal Range of Procurement Price
Variety (Rs. / Qntl.)

‘Min Max
Assam W-§ 215 240
Bihar W-5 225.50 251
Meghalaya MESTA BOT 189 189
Orissa w-5 231 256
Tripura MESTA BOT 195.50 195.50
U.P. W-5 230.50 230.50
West Bengal TD-5 235 50 273
A.P. BIMLI BOT 201 201

Note :—The minimum price is also the minimum Statutory price fixed by the Govt. for

1985-86 jute scason.

Tmport of Edible Oils and Production of
Palmolein Oil

2784. SHRI S. JAIPAL REDDY :
Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state :

(a) the steps taken to minimise import
of edible oils ;

(b) whether any plan for substantial
increase in production of Palmolein oil has
been prepared ; and

(c) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND IN THE
MINISTRY OF FOOD AND CIVIL
SUPPLIES (SHRI A.K.PANJA) : (a) The
Government have taken a number of mea-
sures to minimise import of edible oils as
follows :—

(i) Allocation of imported edible oils
to State/Union Territories under
Public Distribution System/Scheme
of small packs and to vanaspati
industry has been drastically re-
duced. The total allocation of
imported oils for the period
November, 1985 to March, 1986
was 4.43 lakh tonnes as compared

to 8.70 lakh tonnes in the corres-
ponding period in last oil year.

(ii) The issue price of imported edible
oils supplied to vanaspati has been
raised so that the use of indigen-
ous oils in manufacture of vanas-
pati can be increased.

(iif) Use of expeller mustared oil in the
wanufacture of vanaspati has
been permitted upto 309, and
solvent extracted oil upto 109/ of
the requirement of the industry
and some excise duty rebate has
been allowed on tha use of minor
oil.

(iv) Sal fat to the extent of 109, has
been allowed in the manufacturer
of vanaspati.

The Government has also taken/is
taking a number of measures to increage
the production of oilseeds and oils as
follows ;—

(i) Implementation of the National
Oilseeds Development  Project,
covering special project on ground-
nut, rapeseed/mustard, soyabean
sunflower besides intensive develop-
ment work on other oilseeds.
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The programme, inter-alia, aims
at the development of non-tradi-
tional oilseeds, increase in areas
under irrigated crops, particularly
groundnut io rabi/summer season,
basic inputs and free distribution
of seed-cum-fertiliser mini-kits on
a large scale.

. (ii) National Dairy Development
Board’s Oilscads Project : State
level co-operative oilseeds growers’
federation have becen formed in
seven States under the project for
restrcturing of edible oils and oil-
seeds production and marketing
through National Dairy Develop-
ment Board.

(iii) Better incentive to producers
through fixation of minimum sup-
port prices.

(iv) Intensification of research efforts
for increasing the productivity of
oilseeds.

(v) Increase in area under non-tradi-
tional oilseed crop like soyabean
and sunflower and exploitation of
oilseeds of tree and forest origin,
rice bran, etc.

(vi) Setting up of necessary processing
and infrastructural facilities to
keep pace with production pro-
gramme of oilseeds.

(b) and (c) Palmolein oil is produced
from oil palm. At present a total arca of
3705 hectare has been planted by Oil Palm
India Ltd. Company registered under the
Companies Act, 1956, in which the Govern-
ment of Kerala and the Government of
India have contributed share capital. In
Andaman and Nicobar Islands, an area of
about 1300 hectares has been planted by

plantation and Forest Development Corpo-
ration of Andaman and Nicobar Islands.
A sum of Rs. 8 crores has been allocated
in the Seventh Plan for further deve-
lopment of oil palm under Qil Paim ]India

td,
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[Translation]

Losses Suffered by State Governments in
Procurement of Paddy at Support Price

2785. SHRI DILEEP SINGH BHURIA :
Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state :

(a) whether State Governments have
to suffer losses on purchase of paddy on
support price through the Public Distribu-
tion System ;

(b) whether the Goveroment of Madhya
Pradesh have suggested to Union Govern-
ment that paddy should be purchased by
the Food Corporation of India on support
price and the institutions of the State
Government should act as agents of Food
Corporation of India so that the State
Government has not to suffer loss on this
account ;

{(c) whether Union Government is in
agreement with the suggestion of the
Government of Madhya Pradesh ; and

(d) if not, whether the Union Government
propose to complensate the loss suffered by
State Governments in procurment of paddy
at support price ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND IN THE
MINISTRY OF FOOD AND CIVIL
SUPPLIES : (SHRI A.K. PANJA) : (a)
to (d). The Government of Madhya
Pradesh have  suggested that the
Food Corporation of India should purchase
paddy under price support and the institu-
tions of the State Government should act
as agents of the Food Corporation of
India.

To protect the Interests of farmers, the
State Governments organise price support
operations by opening purchase centres
and the Food Corporation of India operates
at those centres allotted to it by the State
Goveroments. The Government of India
reimburses the State Government agencies
all reasonable costs of incidentals incurred
on paddy procurement operations. All
reasonable coustom milling expenses incur-
red in the conversion of paddy into rice for
the public distribution system are alsg
reimbursed,
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[Bnglish)

Need to inctene Bank Credit to Farm
Sector

2786. SHRI BHATTAM SRIRAMA-
MURTY : Will tha Minister of FINANCE
be pleased to state :

(a) whether the Union Government
are convinced of the need for accentuating
the flow of credit to the farm sector by the
bank ;

(b) the present credit extended to the
farm sector by the bank ;

(c) whether Government contemplate
to increase the availability of credit to the
farm sector ;

(d) if so, the extent of increase in

percentage ; and

(e) whether this increase is likely to
meet substantially the demand of credit by
the farm sector ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) :(a) Credit for
agriculture is treated as priority sector
lending and banks have been given therefore,
targets for lending to direct agriculture.

(b) to (e). The total advances of com-
mercial banks to agriculture, outstanding
as on the last Friday of September, 1985,
was Rs. 8174 croees. Direct advances to
agriculture outstanding as on that date was
Rs. 6799 crores constituting 15.19, of the
total advances. Bank have been advised
that the percentage of direct agricultural
advances to total advances should reach a
level of 169/, by March, 1987 so as to meet
the demand of the farm sector.

Increase in Price of Sugarcane

2787. SHRI CHIRANIJI LAL
SHARMA ;

SHRI RANJIT SINGH
GAEKWAD :

Wwill the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state :
farmers

a) whether organisations
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have demanded on increase in prices of

sugarcane in ths country ;

(b) whether Goverament
ted those demands ; and

have accep-

(c) if so, price increase per quintal ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND IN THE
MINISTRY OF FOOD AND CIVIL
SUPPLIES (SHRI A.K. PANJA) : (a)
The farmers organisations have been
demanding a price ranging from Rs. 28/~ to
to Rs. 50/- per quintal of sugarcane.

(b) and (c). The Central 7 Government
have fixed the statutory minimum price of
sugarcane payable by sugar factories for
the 1985-86 season at Rs. 16.50 per quintal
linked to 8.5 percent recovery, with pro-
portionate premium for recoveries higher
than 8.59,. This price is Rs. 2.50 per
quiotal more than the statutory minimum
price fixed for the 1984-85 season.

[Translation)
Purchase of Sugarcane from Nepal

2788. DR. CHANDRA SHEKHAR
TRIPATHI : Will the Minister of FOOD
AND CIVIL SUPPLIES be pleased to
state :

(a) whether it is a fact that Govern-
ment arec purchasing sugarcan from Nepal;

(b) if so, the value of sugarcane being
purchased annually from Nepal ;

(c) whether it is also a fact that
farmers living near Nepal border face diffi-
culties in selling their sugarcane;

(d) if so, whether Government propose
to take any steps to purchase their sugar-
cane ;

(e) if so, when and the details there-
of ; and

(fy if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND IN
THE MINISTRY OF FOOD AND CIVIL
SUPPLIES (SHRI A.K. PANJA) : (a) The
Central Government are not purchasin'
any sugarcang from Nepal,
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(b) In view of reply to (a) does not
arise.

(¢) Farmers living near Nepal border
have not so far represented their difficulties
in selling their sugarcane to Government of
India.

(d) to (f). In view of reply to (c), do
not arise.

[ Eng lish)
Export of Cotton from Andbra Pradesh

2789. SHRI V. TULSIRAM : Will the
Minister of TEXTILES be pilcased to
state :

(a) whether in view of the bumper
cotton crop. Government are considering
to export it to foreign countries ;

(b) if so, the details of quality and
quantity of cotton to be exported from
Andhra Pradesh and to which countries to-
gether with State-wise break up thereof;
and

(c) the amount of foreign exchange
likely to be earned thcreby ?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI
KHURSHID ALAM KHAN) : (a) and (b).
Government of India have already released
10.00 lakh bales of long and extra long
cotton, 52,000 bales of Bengal Deshi and
25,000 bales of yellow pickings for export
during the current cotton year. Export
quotas are not released State-wise. Various
agencies arc engaged in export of cotton
which purchase cotton from different places
for export,

(c) It is difficult to indicate the
foreign exchange likely to be earned until
the cotton is actually exported.

Personal Accident Social Security Scheme
2790. SHRT AMAR ROYPRADHAN :

Will the Minister of FINANCE be pleased
to state :

(a) whether it is a fact that a gemran;
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sponsored Personal Accident Social Security
Scheme for poor families has been introdu-
ced in all the States to provide relief in
the event of accidental death of the earning
member in the family ;

(b) if so, the details thereof ;

(c) if not, the reasons therefor and
names of the States where it has so far not
been introduced ; and

(d) the steps Government propose to
take in this regards ? '

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) to (d). A
new Personal Accident Insurance Social
Security Scheme for Poor Familiss has been
introduced in 1985-86. The Scheme was
announced by the Finance Minister in his
1985 Budget Speech for 100 districts in the
country, The Scheme has already been
extended to 91 districts i1n 19 States and
9 Union Territores, keeping the recommen-
dations of the State Governments/Union
Territories regarding selection of Districts,
in view. The Scheme covers all persons in
the age group of 18 to 55 years who are
earping members of poor families and
whose total annual family income from all
sources does not exceed Rs. 5,000/- and
who meet fatal accidents in the specified
districts. The entire insurance premium
for the Scheme is borne by the Government
of India. The Scheme could not be imple-
memented so far in 9 districts out of 100 dis-
tricts announced—in Tamil Nadu (7),
Tripura (1) and Nagaland (1). Recom-
ndations of the Government of Tamil Nadu
regarding selection of districts have only
now been received on March 10, 1986 ;
recommendations from the Government of
Tripura have also been received very late
while the same are still being awaited from
Government of Nagzaland. Government is
taking further necessary action in the matter
and pursuing with the Government of
Nagaland for expediting their recommenda-
tions for extension of the Scheme to the
residual 9 districts.

In his Budget proposals for 1986-87,
Finance Minister has since announced a
proposal to extend the Scheme to 100 more
Disctricts in the country.
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Import of Newspriat to Meet Domestic

Demand
2791. SHRI MURLIDHAR MANE:
Will the Minister of COMMERCE be

pleased to state :

(a) whether the price of indigenous
newsprint is the highest in the world ;

(b) if so, the reasons therefor; and

(c) whether Government propose to
import newsprint to meet the domestic
demand which would be cheaper as well ?

THE MINISTER OF COMMERCE
AND FOOD AND CIVIL SUPPLIES
(SHRI P. SHIV SHANKER) : (a) The
price of indigenous newsprint is higher than
the price of imported newsprint.

(d) Reasons for higher cost of
domestic newsprint are :—

(i) Higher capital investment per
tonne of installed capacity and
higher input costs per tonne of
the indigenous manufacturers ;

(ii) Scale of operatian and difference
in raw material-mix bstween news-
print manufacturers in India and
abroad.

(c) Domestic demand is sought to be
met by domestic production and import of
newsprint.

Export of Wheat and Rice

2792. SHRI K. RAMACHANDRA
REDDY : Will the Minister of
COMMERCE be pleased to state :

(a) whether India Is in a position to
export wheat and rice ;

(b) the ability of India tc compete at

the prevailing rates in international markets;
and

(c) the quantum of wheat and rice
expected to be exported and the amount of
money that Is likely to be realised by these
exports ?
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THE MINISTER OF COMMERCE
AND FOOD AND CQCIVIL SUPPLIES
(SHRI P. SHIV SHANKER) : (a) Yes,
Sir.

(b) and (c). The international prices of
wheat and rice are ruling low and there is
stiff competition ih the international market
to our export. The quantum and value of
wheat and rice that the trade would be able
to export would depend on price and other
conditions prevailog in the international
market.

Smuggling of Sugarcane from Bihar to
Nepal Border

2793. SHRIMATI PRABHAWATI
GUPTA : Will the Minister of FINANCE
be pleased to state :

(a) whether it is fact that the sugarcane
is beirg smuggled from Bihar to Nepal
border ; and

(b) if so, the steps taken to stop this
smuggling ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) and (b).
Reports received by the Government indi-
cate that no case of smuggling of sugarcane
has so far been detected on the Indo-Nepal
border. However, intelligence report has
been received about possible diversion of
sugarcane from India to Nepal via Balmiki
Nagar. Appropriate preventive measures
are being taken by the Customs authorities
in this regard.

Prpcurement of Wheat

2794. SHRI MANVENDRA SINGH :
Will the Minister of FOOD AND CIVIL
SUPLLIES be pleased to state :

(a) whether Government have formu-

lated any scehme for wheat procurement;
and

(b) if 80, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND IN THE
MINISTRY OF FOOD AND CIVIL
g_uppusswsnm A. K. PANJA): (a) Yes,
Sir,
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(b) Under the scheme, wheat offered
for sale by farmers at appointed purchase
centres and conforming to the prescribed
specifications, is bought by the State Govern-
ments and/or their agencies and the Food
Corporation of India at the support price
fixed by the Central Government.

[Translation]
Development of Handloom Industry

2795. SHRI VIRDHI CHANDER
JAIN : Will the Minister of TEXTILES be
pleased to state :

(a) the achievement during the Sixth
Five Year Plan in regard to development
of handloom industry and for economic up-
liftment of poor families engaged in this
vocation ;

(b) the programme for the development
of the said industry during the Seventh Five
Year Plan ;

(c) the nmuber of persons proposed to
be provided with financial assistance under
this programme during the Seventh Five
Year Plan by the Union Government
through State Governments ; and

(d) the target set for providing employ-
ment to persons in Handloom sector during
the Seventh Five Year Plan?

THE MINISTER OF STATE IN THE
MINISTRY OF TEXTILES (SHRI
KHURSHID ALAM KHAN) : (a; Govern-
ment’s commitment to the development of
Handloom sector is reflected in the fact
that the outlay for Handioom industry

Statement
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has been going up in successive Five Year
Plans. The outlay which was a meagre of
Rs. 11.10 crores during the First Five Year
Plan weat upto Rs. 120 crores during the
Sixth Plan in the Central scctor. Besides
an outlay of about Rs. 190.00 crores was
provided in the State sector. The pro-
duction in the handloom sector went up
from 3100 million metres in 1980-81 to 3600
milllon metres in 1984-85. The achieve-
ments under the various handloom schemes
are enclosed in the statement given below.
The physical achievements have been com-
piled on the basis of information supplied
by the State Government.

(b) Besides the on-going schemes enu-
merated in the statement, it has been decided
to implement a few new schemes such as
Workshed-cum-Housing  Scheme,  Thrift
Fund  Scheme, Hill area  develop-
ment projects, National Institute of
Fashion Technology etc. A sum of Rs.
168.00 crores has been earmarked in the
central sector for ths scheme to be imple-
mented during the VII Five Yecar Plan.

(e) Since most of the schemes are im-
plemented on a matching basis. With the
Statc Governments, the coverage will
depend on the funds allocated by the State
Governments, However, for two welfare
schemes; the following coverage during the
7th Plan is proposed :

THIFT FUND SCHEME : 4 lakh weavers
WORKSHED-CUM-HOUSING :
10,000 Rural workshed-cum-Houses

5,000 Urban workshed-cum-Houses
35,000 worksheds.
(d) 98 lakhs.

Sl Neame of the scheme Achievement Financial (Rs. in lakhs) Physical
No.
1 2

1. Share capital assistance to State
Handloom Corporations,

106223 Turoover —; 120.16 crores No, of

retail 574 outlets
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1 2

2. Share capital assistance to primary
cooperative societies.

3. Share capital assistance to apex
societies.

4. Managerial subsidy

5. Modernisation

6. Processing facilities

7. Intensive Handloom Development
Project.

1461.42

1130.63

204.02

476.32

914.43

4
Cooperative coverage : 589,
Sales turnover : Rs. 300 crores
No. of Managers 10150
appointed
No. of looms
modernised 1.15 lakhs
Processing Houses set up in the

States of Tamil Nadu, Andhra
Pradesh, Uttar Pradesh, West
Bengal, Orisss, Punjab etc.

Trans- Looms covered : 1,72 Lakhs
ferred

to Sta-
tes to
1979-80

8. Export Production Projects

309.90 Looms covered : 22.689.

9. Setting up of Weavers cooperative 3480.00 No. of new mills 20
spinning mills. assisted.

Assisted for
expansion 6 mills
No. of additional "|
spindles likely 5.841 lakhs
to be set up J

10. National Handloom Development 213.53 Regional offices set up in Guwahati,

Curporation (NHDC)

(given as Bombay & Coimbatore. Yarn depots

cquily by set up in Guwahati, Biharshariff
Govt. of and Bhagalpur. Direct supplies of

India)

yarn to several states was also taken
up. Value of yarn supplied.
1984-85—4% Rs 92.44 lakhs.

|Evglish]
Repatriation of Profit by Foreign
Companies

2796. SHR1 M. RAGHUMA REDDY :
SHRI DHARAM PAL SINGH
MALIK :

SHRI MaNIK REDDY :

Will the Moasicr of FINANCE be
pleased to statce :

(a) whether the repatriation of profit

by foreign companies is mounting over the
years; and

(b) the steps being taken by Govern-
ment to set right the anomalous situation
which is obstructing the Indian come.
paoies ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) (a) A
statement showing the current profit remit-
tances of branches of foreign companies as
well as  dividend remittances of ruppee
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(Indian) companies for the period 1980.81
to 1983-84 is given below. It will be seen
therefrom that the profit and dividend
remittances during 1983-84, for which latest
balance of payment data are available,
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show a decline over the previous year
although somewhat higher than in 1980-81
and 1981-82.

(b) Does not arise.

Statement
(Rupees in Crores)
1980-81 1981-82 1982-83 1983-84
1. Current Profits 5.3 6.4 18.1 15.8
Remitted Branches of )
Foreign Companies
2. Divideuds Remitted by
(a) Foreign Controlled 30.3 33.1 25.8 33.5
Ruppee Companies )
(b) Non-Forcign Contrglled 25.6 25.8 44.5 28.6
Rupee Companies .
Total : 61.2 65.3 88.4 77.9
Increase in Price and Savings during Sixth I e
Five Year Plan 2
2797. PROF. P. J. KURIEN : 1981-82 2.4
SHRI SURESH KURUP 1982-83 73
Will the Minister of FINANCE be plea- 1883-84 8.2
sed to state : :
(a) the rate at which prices increased 1984-85 7.6

during each ycar of Sixth Five Year Plan
as against the estimate; and

(b) the rate of increase in the public
savings aboticipated and achieved during
each year of the Sixth Five Year Plan ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) The
Sixth Five Ycar Pian did not contain any
estimate of price increase. However, the
annual rise in Whoiosale Price Index (1970-
71=100) during the Sixth Plan period bas
been as under :

Year Percentage change
in Wholesale Price
lodex

(1970 71==100)
(»n point to point
basis)
1 2
1980.81 16.7

—

(b) The Sixth Five Year Plan has not
estimated the annual figures of public
savings. However, according 1o the concept
used in the Long Term Fiscal Policy (LTFP)
document, the Centre’s aciual public say-
ings have been as under :—

Centre’s  Public Savings
as percentage of Gross

Domestic Product (GDP)

Year % ot GDP
1980 81 17
1981.82 28
1982-83 32
1984.34 3.2
1984-85 (RE) 30

e ey
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Effect of Foreign Loans on Economy

2798. DR. CHINTA MOHAN : Wil

the Minister of FINANCE be pleased to
state :

(a) whether it is a fact that the present
unprecedented hike in prices of petroleum
and gas has been necessitated by repayment
of debts and interest thereon as reported
in the Times of India of 1 February,
1986;

(b) whether the dangers of taking fore-
ign loans by India has been brought to the
notice of the successive Finance Ministers
in the past from time to time by Members
of Parliament and other leaders; and

(c) if so, Government’s policy regard-
ing taking any more loans till the present
ones are fully paid up ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) No,
Sir.

(b) and (c). Our basic objective is to
attain self-sustained growth through self-
reliance. However, in the case of a low-
income developing country like India, the
gap between investment requirements and
internal resources availability has to be
bridged by inflow of capital from
abroad. It is always ensured that such
inflow should, to the maximum extent
possible, be in the form of concessional
external assistance. It is also ensured that
foreign aid flowing into the country is in
conformity with our national plan priorities
and does pot in any manner impinge upon
our freedom in the matter of choice of
development strategies and policy for-
mulation. Government have been following
a cautious policy of external borrowings.
The overall external debt position at the
moment is within prudent limits. The Jevel
of country’s external indebtedness and the
likely burden of debt servicing are
beiog constantly kept in review to ensure
that they remain within manageable
limits.
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Smﬁggling of Drugs frhm Across Inde-Pak
Border.

2799. PROF. RAMKRISHNA MORE :
Will the Minister of FINANCE be picased
to state :

(a) whether it is a fact that there is
substantial increase in the flow of opium,
heroin and other narcotics into the country
from across the Pakistan border;

(b) if so, the gquantity (with value) of
opium, heroin and other narcotics seized on
the Indo-Pak Border at the end of 1985 and
since the beginning of 1986 and how does
the figure compare with the quantity of
narcotics seized at the end of 1984;

(¢) the number of arrests, if apy, made
in this connection and what links in the
country have been established regarding
such illegal trade of narcotics; and

(d) the measures taken by Government
to plug the loopholes to prevent the smugg-

ling of drugs fromacross the Indo-Pak border ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) Reports
received by the Government indicate that
narcotic crugs and psychotropic substances
continue to be sensitive to smuggling across
the Indo-Pakistan border.

(b) The quantity of various drugs seized
on the lodo-Pak border during the years
1984, 1985 and 1986 (upto February) is
given below : —

Drugs seized (in kgs)

Year Opium Hashish Heroin Ganja

1984 3118 1341 100 2
1985 882 527 520 49
1986 — 5 349 e

(upto February)

(Figures for 1986 are provisional)
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Value of the drugs uizéd vaties widely
depending on time and place of scizuee,

purity of local drugs, demand and supply

position, etc. and as such drug seizures are
pot accounted for the terms of value.

(c) As per the statistics readily avail-
able, number of persons arrested in this
connection is given below v

Year Number of persons
arrested
1984 89
1985 46
1986 (upto Febuary) 3

Cases of seizures of narcotic drugs are
thoroughly investigated and appropriate
action under law is taken. In suitable cases
persons involved are also detained under
provisions of COFEPOSA Act.

(a) The anti-smuggling drive in the
Indo-Pak border region has been intensified.
The trends in smuggling and seizures made
in the region are kept under constant review
for taking appropriate remedial action in
close co-ordination with the concerned
Central and State Government agents in
the region.

Release of Foreign Exchange for Medical
Treatment Abroad

2800. SHRIMATI BASAVARAJES-
WARI : Will the Minister of F NANCE
be pleased to state :

(a) whether it has come to the notice of
Government that the procedure regarding
release of foreign exchange for medical
treatment abroad is very difficult;

(b) the present procedures for obtain-
ing foreign exchange;

(c) whether Government propose to
liberalise the procedure; and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) No, Sir.
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(b) All applications for the release of
foreign exchange for medical treatment
abroad are examined in the Reserve Bank of
India in accordance with the prescdribed
guidelines of this subject. Persons who wish
to proceed abroad for medical treatment or
for reasons of health are required to apply
to the Reserve Bank of India in the pres-
cribed form. Such applications are to be
accompanied by a certificate in the pres-
cribed form from the treating physician or
surgeon or the presidency surgeon of the
area in which the applicant resides. The
certificate should indicate that the ailment
from which the patient suffers is such as to
require treatment abroad and the treatment
of ‘a high standard is available in the
country which the patient proposes to visit
and should give ano estimate, if possible, of
the cost of treatment, besides stating
whetber any attendant will be required to
accompany the patient. This certificate is
also required to be endorsed by the Chief
Adminisrative Medical Officer of the State
concerped in the prescribed manner. Recen-
tly, Government have agreed to the waiver
of recommendation from State Chief
Administrative Medical Officer in those
cases where the medical treatment is recom-
mended by the Directors of All India Insti-
tute of Medical Sciences, New Delhi, Post-
graduate Insti.ute, Chandigarh and Tata
Memorial Hospital, Bombay. As a measure
of further liberlisation, Heads of all Medi-
cal Colleges/Institutions recognised by the
Medical Council of India have also been
empowered to recommend of the RBI the
release of foreign ecxchange for medical
treatment abroad.

Normalily, where the estimates of expen-
diture of medical treatment are not indica-
ted by the applicant, a maximum of USS.
5,000/~ is initially released by the RBI. In
cases, however, where the estimates are
produced either from the overseas hospital
or from the recognised competent autho-
rities mentioned above, foreign exchange is
released as per the estimates produced with-
out any ceiling, subject, of-course, to the
rendering of accounts in due course to the
RBI.

If the application for medical treatment
abroad is complete in all respect, foreign
exchange is released by the RBI generally
op the same day on which it is received.
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In emergency cases, however, where any
delay is liable to endanger the life of the
patient, officers in charge in the RBI at
their discretion are allowed to release ex-
change even without production of the
certificate from the prescribed medical
officer.

(c) No, Sir.

(d) Does not arise,

Implementation of Recommenadtions of
Eighth Finance Commission

280!. SHRI RAMASHRAY PRASAD
SINGH : Will the Minister of FINANCE
be plcased to state :

(a) whether it is a fact thatsome of
the recommendations of the Eighth Finance
Commission have so far not been imple-
mented: and

(b) if so, the details of such recom-
mopdations and the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) and (b).
The substantive recommendations of the 8th
Finance Commission contained ip the final

Report have been implemented from 1985-86.

The recommendation regarding grant-
in-aid in licu of repealed tax ob railway
passenger fares an awaiting consideration
of the Railway Convention Committee of
Parliament.

The 8th Finance Commission which
was aiso requested to examine the scope
for raising revenues under Article 268 and
269 of the Constitution indicated that there
was some scope for raising the rates of
Stamp Duties in respect of policies of
general insurance and for ievy of tax on
advertisements published in newspapers
and journals. Itis not considered appor-
tune to disturb the status quo for the
present in this regard.

Production of Janata Cloth By Handloom
Sector

2802. SHRIYASHWANTRAO
GADAKH PATIL : Will the Minister of
TEXTILES be plcasca to state :

(a) the total production of Janata
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cloth by handloom sector during 1985-86
(upto 31 December 1985) and target ‘for
the whole year;

(b) the increase in production as com-
pared to 1984-85;

(c) whether Government have formula-
ted a costing-based input prices scheme for
supply of raw materials to weavers safe-
guarding them against price fluctuations;
and

(d) if so, the details thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI
KHURSHID ALAM KHAN): (a) The
total production of janata cloth by hand-
loom sector during 1985-86 (upto 3ist
December, 1985) it provisionally estimated
at 280 million square metres as against the
target of 420 million square metres for the
entire year.

{b) The increase in production in 1985-86
(upto 3l1st December, 1985) as cgmpa-
red to the corresponding period of 1984-85,
is about 68 million square metres. o

(c) No, Sir. However, the selling prices
as wzll as the subsidy on janata cloth has
been increased from time to time in the
context of escalation in the cost of produc-
tion.

(d) Does not arise.
Expansion of Super Bazar Network

2803. SHRI P.R. KUMARAMANGA-
LAM : Will the Minister of FOOD AND
CIVIL SUPPLIES be pleased to state :

(a) whether 15 new super bazars are
being opzned in Delhi in view of the high
profits earned by Super Bazar since its
inception;

(b) whether at the recent FICCI sym-
posiam held at Delhi on 11 February, 1986
a suggestion was put forward for extending
Super Bazar network speedily and exten-
sively and without any siz:able investments
by a concessionaire system; and

(c) Government’s reaction to the suggu
stion 7
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THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND IN
THE MINISTRY OF FOOD AND CIVIL
SUPPLIES (SHRI A.K. PANJA): (a)
The main objective of the Cooperative
Stores Limited (Super Bazar), New Delhi is
to make available consumer articles of
good quality to the consumers at reasona-
ble prices. Towards this end, the Super
Bazar, New D:lhi proyoses to open 15 new
branches in different parts of the city
during 1986 -87,

(b) and (c) The Super Bazar has
informed that the suggestion made at the
recent FICCI symposium held at Delhi on
11 February, 1986 to run various outlets
of Super Bazar on a concessionaire system
has been considered by them and not found
feasible.

Benefit to Small Rubber Growers

2804. SHRI GEORGE JOSEPH
MUNDACKAL : Will the Minicter of
COMMERCE be pleased to state :

(a) whether Rubber Board makes pur-
chase of rubber from small growers to
relieve them from making distress sale;

(b) if not, the reasons therefor, espe-
cially when the enabling provision ‘exists in
the Rubber Act; and

(¢) whether the Rubber Board now pro-
poses to make purchase and sale of rubber
in the interest of small rubber growers ?

THE MINISTER OF COMMERCE
AND FOOD AND CIVIL SUPPLIES
(SHRI P, SHIV SHANKER) : (a) to (c).
The Rubber Board neither purchases nor
intends purchasing rubber from the small
growers, in view of the fact that. the rubber
prices are ruling at & remunecrative level.

Incentive to Non-Resident Indians for
Setting in India

280S. SHRI CHITTA MAHATA : Will
the Minister of FINANCE be pleased to
state @

(a) whether Government have decided
to give further incentive to Non-Resident
Indians to enable to them seitle in India;

(b) if so, details thercof; and

(c) if not, the reasons th=refor 7
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) to (c).

_ In the Finance Bill 1986, it has been pro-

posed that moneys or assetsbrought by Non-
Resident Indians into India or the value of
assets acquired by such Non-resident Indians
out of such moneys brought into India
withia one year immediately proceeding the
date of his return and at any time there-
after shall be exempted under the Wealth-
tax Act for a period of seven assessment
years. Further, any amount of moneys
standing to the credit of a Non-resident
Indian residing in a foreign country who
bas returned to India with an intention
of permanently residing thetein, on the date
of his return to India, shall be deemed to
be the moneys brought by him in India on
that day and hence shall be exempted from
Wealth-tax. ‘

Scheme of Consumers Protection from
Adulteration and High Prices

2806. SHRI P.M. SAYEED : Will the
Minister of FOOD AND CIVIL SUPPLIES
be pleased to stale :

(a) whether Government are actively
considering stringent measures to protect
consumers from adulteration as well as from
high prices ;

(b) the specific consumable articles that
are likely to be covered under the proposed
steps to be taken ; and

(c) the details of the scheme and the
approximately time by which the scheme is
likely to be applicable ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND IN
THE MINISTRY OF FOOD AND CIVIL
SUPPLIES (SHRI A.K. PANJA) : (a) to
(c). A legislation called prevention of Food
Adulteration Act, 1954 has been enacted to
protect consumers from adulteration of
fooa articles. The Act already provides
stringent punishments against offenders
selling adulterated articles of food. The
Act has been reviewed and is proposed to
be amended for providing better protection
to the consumer. In order to check the
prices, the main thrust of the Governmeat
policy continues to be to increase the
production of essential commodities, parti-
cularly the commodities which are in shor
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aupply. The Public Distribution System is
being strecamlined and expanded. Some of
the essential commodities are imported, if

80 required, to supplement the domestic - -

supply. The export of some essential commo-
dities is banned and/or regulated. Action
is being taken by the State Governments
against blackmarketeers and profiteers under
the essential Commodities Act, 1955 and
the Prevention of Blackmarketing and
Maintenance of Supplies of Essential
Commodities Act, 1980. The rural poor
will continue to get supplies of rice and
wheat at cheaper prices under various
special programmes.

Support Price for Tobacco

2807. SHRI C. SAMBU : Will the
Minister of COMMERCE be pleased to
state : ‘

(a) the reasons for not announcing the
minimum support price for tobacco for the
year 1985-86 before the showing operation
commenced ;

(b) whether Government propose to
take into consideration the plight of
tobacco growers, where the produce has
been less than 3 quintals per hectare ;
and

(c) if so, the details thereof ?

THE MINISTER OF COMMERCE
AND FOOD AND CIVIL SUPPLIES
(SHRI P. SHIV SHANKER): (a) to (c).
In the case of tobacco, the minimum
support price is fixed only for Flue Cured
Virginia tobacco to be cffered by the
Tobacco Board for purchases of left over
tobaccos at the auction platforms set up by
the Board. These prices are announced
ordinarily bsfore the marketing season
because while the price for the main grades
is fixed on the recommendations of the
Commission for Agricultural Costs and
Prices, the prices of other grades is fixed in
the light of the normal mark:t price diffe-
rentials. For the 1986 Marketing season in
Andhra Pradesh, the prices have been fixed at
Rs. 12.00 per kg. for L-2 grade and Rs 9.75
per kg. for F-2 grade. This includes
Rs. 0.25 per kg. as the cost of transport
and Rs. 0.25 per kg. as the cost for grading

incurred by the farmers, keeping in view
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the interest of small producers who may
have to incur extra cost on grading and
transportation.

Effect on Price Hike on States Economy

2808. SHRI VIJAY KUMAR MISHRA :
Will the Minister of FINANCE be pleased
to state :

(a) whether it is a fact that the recent
hike in the administered prices of various
commodities will have adverse effect on the
economy of States ;

(b) whether the recent increase in the
excise duty has affected the resource mobi-
lisation capacity of the States ; and

(c) whether it is proposed to give a
share of the additional revenue to the
States ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE : (SHRI
JANARDHANA POOJARY) (a) It is
difficult to indicate the effect of changes in
administered prices on the economy of the
States as this would depend on the increase
in their expenditure and revenues as well
as their fiscal managemen’,

(b) The net increase in excise duties ae
a result of the budget proposals is not likely
to have any adverse impact oo the States’
capacity to mobilise resources. Morcover,
the States would also gain by a higher de-
volution of excise duties out of the increased
collections.

(e) States are entitied to their share in
the total revenues collected from union
excise duties as per the existing formula,
The States will also benefit from the
measures taken by the Centre to improve
the collections from the union excise
duties.

Deposit of a False Cheque infIndian Overseas
Bank Branch, Rourkela ‘

2809. DR. V. VENKATESH : Will
the Minister of FINANCE be pleased to
statc

(a) whether it is a fact that a8 case of
depositing a falge cheque in Rourkela
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Branch of Indian Overseas Baok to the

tune of Rs. 35 lakhs was reported to the
police on 27th December, 1985;

(b) if so, the details thereof ; and

(c) whether another bank—United
Commercial Bank is also involved in this
transaction ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) Indian
Overseas Bank has reported that a case of
depositing a fake cheque for 35,24,647.61
was reported by its Rourkela Branch to the
police on 31-12-85. The bank has further
reported that the Central Bureau of Investi-
gation have since taken over the case for
investigation and registered an FIR dated

3-1-86.

(b) and (c). Indiap Overseas Bank has
reported that on 5-12-85 a person, purported
to be Shri M. K. Saxena, opend a current
account in the name of M/s. M.K.
Enterprises at its Rourkela Branch. On
27-12-85 Shri Saxena requested the Branch
to purchase a cheque for Rs. 35,24,647.61
dated 24-12.85 purported to have been
drawn by Central Coal Ficlds Ltd. oa UCO
Bank, ‘Dhera Branch, favouring Indian
Overseas Bank, Rourkela, account M/s.
M.K. Enterprises. The branch purchased
the cheque and credited the amount to the
current account of Shri M. K. Saxena.
However, when the branch deputed one of
its officers for coilection of the cheque, the
branch came to know on 31-12-85 that the
impugned cheque had not been issued by
Central Coal Fields Ltd. but had been
issued on a cheque leaf from a Chequ:
Book issued by UCO Bank, Dhera Branch
to M/s. M.K. Eaterprises who maiatained
a current account in the said branch. IOB
bas placed the Branch Manager, who had
purchased the cheque in question, under

suspension.

[Translation)

Export of Cotton and Cotton Cloth

2810. SHR! K.D. SULTANPURI:
“Will the Minister of TEXTILES be pleased

to state :

(a) the bames‘ of the countries to which
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cotton cloth and cotton are bemg exported
by Government

(b) the total quantity of cotton cloth
and cotton exported during the past onme
year ; and

(c) the amount of foreign exchnnge
carned thereby ?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI
KURSHID ALAM KHAN) : (a) to (c). A
statement is given below :

Statement

Cotion Cloth (Including cotton handloom
JSabrics) exported during 1985

Quantity Value Major importing

(Million (Rs. Countries

Sq. Mtrs Crores)

541.90 428.90 USSR, EEC,
USA, Bangla-
Desh etec.

Export of cotron during cotton vear
(Seprember, 1984 1o August, 1985)

Quantity Value Maujor importing
(Lakh Bales) (Rs. crores) Countrics

'1.79 63.79

South Korea,

Japan, Hong-
Kong, Taiwan
Romania,

Poland, West
Germany etc.

{English]

Work Done by Grievances Committee for
Exporters

2811. SHRI K. RAMAMURTHY :
Will the Minister of COMMERCE be

pleased to state :

(a) the composition and terms of refe-
rences of th Committec formed by Central
Licensing Authority for speedy redressal of
gricvances and to sort out various problems

of exporters ;
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(b) whether this Committee has met
any time after its constitution and the
nature of grievances that have been re-
solved ; and

(c) the quantum of increase in exports
that has been achieved so far by this
arrangement ?

THE MINISTER OF COMMERCE
AND FOOD AND CIVIL SUPPLIES :
(SHRI P. SHIV SHANKER) : (a) to (c)
A statement is given below :

Statements

1. Composition and terms of reference
of Grievance Committee setsup in the office
of the Jt. Chief Controller of Imporis &
Exporis (Central Licensing Area), New
Delhi is as under :—

COMPOSITION

(i) Jt. Chief Controller of —Chairman
Imports and Exports
(Central Licensing Area).

(ii) Dy. Chief Controller of —Member
Imports and Exports
(Central Licensing Area)

(iii) Chairman (NR) Federation -—Member
of Indian Export
Organisations.

(iv) Dy. Chief Controller
of Imports & Export
(Central Licensing Area).

TERMS OF REFERENCE

—Member Secy.

(i) To look into the reasons for pendency
of (a) Import Liceace applications, (b)
CCS applications beyond the presribed
time-limit in cases of complaints
breught before the Committee.

(ii) To look into the pature and essentia-
lity of deficiencies pointed ont by the
office in respect of applications pending

beyond time-limit in cases of
complaints  brought before  the
committee.

(iii) To consider and comment upon sug-
gestions for improvement in procedural
matters.
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(iv) The committee shall meet once ina
quarter,

(v) The Committee shall decided its
modalities for its smooth functioning.

2. The first meeting of the Grievance
Committee was held on 7-3-1986. In all
7 cases of grievances were received through
Federation of Indian Export Organisations.
As regards the nature of grievances, some
of them related to modification of policy
provisions/classification, delay, in disposal
of pending cases pertaining to Advance
Licences for extension in Export Obliga-
tion period. The case and cases relating
to 5 applications of Cash Compensatory
Support has been resolved.

3. As the basic objective of setting up
the Greivance Committee is to look into the
reasons for pendency and to cut short delays
in the disposal of Import-Export Appli-
cations, any direct co-relation between the
quanium increase in exports and the grie-
vances resolved will not be possible. How-
ever, it is felt that the institution of
Grievance Committee will certainly belp to
increase exports by speedy redressal of
grievances and sorting out various cases/
problems of exporting community.

[Transiation]

Procurement of Sugarcane by Private Sugar
Factories at Higher Price

2812. SHRI RAM NAGINA MISHRA :
Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state :

(a) whether he is aware that the price
of sugarcane fixed by Government in Uttar
Pradesh is Rs. 23 and Rs. 24 per quintal
but some private sugar factories were
pajing Rs. 27 and Rs. 28 per quintal; and

(b) if s0, the names of these factories

which are paying more than the price fixed
by Government ?

THE MINISTER OF STATE IN THRE
MINISTRY OF PLANNING AND IN THE
MINISTRY OF FOOD AND CIVIL
SUPPLIES (SHRI A K. PANJA) : (a) and
(b) The Central Government fixes, under
the Sugrcane (Centrol} Oorder 1966, only
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the statutory minimum price of sugarcane

payable by the sugar factories. However, -

some State Governments advice the sugar
factories to pay a price higher than the
statutory minimum. It is understood that
the Uttar Pradesh Government has advised
the sugar factories in Central and Western
Uttar Pradesh to pay a price of Rs. 24/-
per quintal and those for Eastern Uttar
Pradesh, a price of Rs. 23/- per quintal. As
per the information available with the
Central Government, sugar factories in
Uttar Pradesh are payin a price of Rs. 23-
Rs. 24/-per quintal. However, one factory
namely Daurala Sugar Works has reported
that it is paying Rs. 27/- per quintal for a
special sugar-rich variety of sugarcane viz
COJ 64.

{Engli-h)

Stamping dates of Manufacturer/Expiry on
Articles

2813. DR. D.N. REDDY : Will the
Minister of FOOD AND CIVIL SUPPLIES
be pleased to state :

(a) whether itis a fact that on many
food items such as long life milk, cheese,
butter, yeast powder, etc. neither date of
manufacture nor expiry date is being indi-
cated or stamped ; and

(b) if so, whether Government propose
to ensure that this is done by the concerned
manpufacturess ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND IN
THE MINISTRY OF FOOD AND CIVIL
SUPPLIES (SHRI A.K. PANJA) : (a)
Under the Standardes of Weights and
Measures (Packaged Commodities) Rules,
1977, no declaration as to month and year
of manufacturing/packing is required to be
made on certain food items such as liquids
milk in bottles or pouches, and cheese,
butter or other like commodity in uncanned
packages.

(k) No, Sir.
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Proposal to Exempt Grant-in-Aid from
Income Tax

2814. SHR1 THAMPAN THOMOS :
Will the Minister of FINANCE be pleased
to state :

(a) whether there is any proposal to
exempt from income-tax grant-in-aid given
to regiflered sacicties, public welfare trusts
and educational bodies;

(b) whether any such exemption was
given to some industries in Maharashtra;

(c) if so, the details thereof ;

(d) whethcr the exemption given to film
industryi n Maharashtra has been wtthdrawn
and

(e) if so, the reasons therefor ?

THE MINISTER OF STATE IN THE

MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) No,
Sir.

(b) No. Sir.

(c) Does not arise.

(d) and (e). From tbe question, it is
not clear as to which exmption given to film
industry in Maharashtra (he Hon’ble
Member haa in mind. If the Hon'ble
Member refers to the grant-in-aid received
by the film producers, the same is laible to
income-tax. In view of the aforesaid
position, the question of withdrawing
excmption does not arise.

Undercatting of Service Charges by Banks for
Attracting Deposits

2815. SHR!1 H.M. PATEL : Wil the
Minister of FINANCE be pleased to
state

(a) whether itis a fact that th: Reserve
Bank of India has issued notic.s to the
nationalised banks to show cayse for under-
cutting sefvice charges for at'racting
deposits ;

(b) if so, the details thereof ;
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(c) the namss of ths banks which have
vio lated the directives of the R2sarve Bank
of India ; and

(d) the effect thereof on the profita-
bility of the banks ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) to (d).
Reserve Bank of India has not issued any
show cause noticz to any of the pationalised
banks for undercutting service charges for
attracting deposits as no  directives
prescribing such charges have been issu:d
by it. Recovery of charges is to be effected
by the branches according to the schedule
of charges adopted by their banks. Any
deviations therefrom would affect incomes
of the banks and are thersfore followed up
by the banks themselves as also by the
Reserve Bnak whenever such deviations
come to their notice,

Restloration of Concession to Disabled
Ex-Servicemen by Banks

2816. SHRI AJAY MUSHRAN : Wil
the Minister of FINANCE be pleased to
state

(a) the concessions and facilities given
to the ex-servicemen by the nationalised
banks;

(b) whether Government are aware
that a number of these concessions and
facilities have been gradually withdrawn by
some banks;

(c) if so, the reasons therefor ; and

(d) whether his Ministry proposes to
ask the banks particularly Central Bank of
India to restore the concessions given
carlier to the disabled ex-servicemen, for
example, interest-free loans and exemption
from service charges and  Bank
commission ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) to (d).
Public Sector banks are expected to extend
certain concessions/facilities like benefits
of pay fixation, weightage for past service
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in availment of housing or conveyance loans
etc. as per the guidelines issued by the
Government. There are no reports of any
public sector bauks withdrawing/denying
these concessions or facilities.

Other facilities/ concessions, if any, are
extended by banks according to their
commercial judgment keeping in  view -
Reserve Baok’s directives on various aspects
of bank's operations, iocluding rates of
interest on advances etc. In respect of
servicz charges also banks are expected
to dectermine their charges separately.
Recently all public sector banks have
adopted uniform schedules of charges. No
directives are proposed to be issued to the
banks in these areas of their operations.

Congress Centenary Exeibition in Bombay

2817. SHRI THAMPAN THOMAS :
Will the Minister of FINANCE be pleased
to state :

(a) whether his Ministry bhad issued
any directives to the nationalised banks and
public sector undertakings all over the
country to hire more arca for pavilions of
Congress Centenary Exhibition in Bombay
on 16 December, 1985 ;

(b) if so, the details thereof ; and

(c) the total amount advanced by these
units by way of buying the space in the
Exhibition and at what rate ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA PJOJARY) : (a) and (b).
The Ministry of Finance had not issued
any directives to the banks, financial insti-
tutions and other undertakings under its
administrative control in regard to parti-
cipation in Congress Cenienary Exhibition
at Bombay. However, they were permitted
to take decisions in the matter in the light
of their own commercial judgement,

(c) According to information readily

available the Joint Publicity Committee (JPC),

on be half all of the public scctor banks,
and the Life Insurance Corporation and
the General Insurance Corporation had
each set up a stall of 1000 sq. ft. for their
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commercial publicity at a cost of R%. 1.5
lakhs each in Centenary Industrial Exhi-
bition held in Bombay in December 1985/
January 1986.

Proposal for Reviewing lmport Policy -

2818. SHRI BASUDEB ACHARIA :
Will the Minister of COMMERCE be
pleased to state

(a) whether it is a fact that Government
have decided to review its present import
- policy in view of decline in export in first
five months by 3.4 per cent and increase in
import by 25 per cent ; and

(b) if so, when ?

THE MINISTER OF COMMERCE
AND FOOD AND CIVIL SUPPLIES
(SHRI P. SHIV SHANKER) : (a) and (b).
There is a standing arrangement (o review
import and export policy, without changing
its basis structure, withe a view to
encourage igndigenous production as well as
to increase exports.

Spurt in Imports of High Technology Items
from United States of America

2820. SHRI G.M. BANATWALLA :
Will the Minister of COMMERCE be
pleased to state :

(a) whether there is a significant spurt
in Indian imports of high technoiogy items
from the United States of America ;

(b) if so, the items which are included
in these high technology imports; '

(c) the extent of increase in the import
of high technology items;

(d) whether conditions are imposed by
the United States of America on sale of
these high technology items specially super
computer to India; and

(e) if so, details of these conditions ?

THE MINISTER OF COMMERCE
AND FOOD AND CIVIL SUPPLIES
(SHRI P. SHiIV SHANKER) : (a) to (c).
Alter the conclusion of the Memorangum
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of Understanding (MOU) on Technology

transfer between the Government of India

and the USA in November 1984, there has
been an incfease in flow from USA of
higher technology items such as advance
computer systems. :

Separate statistics of import of high
technology items are not maintained.

(d) and (e) The sale of high technology
items under the MOU is subject to certain
conditions which relate mainly to actual
use and non-transferability.

Alleged Fraud of Rupees 10 Lakhs by an
Import Firm

2821. SHRI S.M. GURADDI : Will the
Minister of FINANCE be pleased to state :

(a) whether it is a fact that the Cargo
Customs Officials have uncovered alleged
fraud by an import firm getting release of
goods after presenting a forged bank
guarantee of Rs. 10 lakhs to the Central
Warehousing godowns;

(b) whether Government have investi-
gated into this fraud; aod

(c) if so, the detials thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) to (c).
In a case relating to the import of compo-
nents of sports shoes in November, 1985 by
M/s. Dimple Industrial Corporation Pvt.
L.td., Nangloi, New Delhi, who sought
clearance of the goods free of duty against
an alleged recommendatory letter from the
Office of the Joint Chief Controller of
Imports and Exports regarding issue of an
advance licence produced two bank guaran-
tees for Rs. 6 lakhs and Rs. 4 lakhs res-
pectively purported to have been issued by
the Janpath branch of Canara Bank. After
the clearance of the cargo, on suspicion,
these guarantees were verified with the
issuing bank and found to be forged.

The Customs authorities have investiga-
ted the case under the Customs and other
allied laws and issued a formal show cause
notice to M/s. Dimp'e Industrial Corpora-
tion Private Limited, Nangloli, New Delhi,
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The case relating to forgery has been
referred to the CBI for investigation and
suitable action against the firm.

.,
Recogaition of Exclusive Agriculiural
Export House for Boosting Export of Farm
Products

2822. SHRI VIJAY N.PATIL : Will
the Minister of COMMERCE be pleased
to state :

(a) Thz number of export houses deal-
ing only in export of agricultural products;

(b) whether Government propose to
recognise the exclusive agricultural export
houses to boost the export of farm pro-
ducts; and

(c) if so, whether Government propose

to give powers to big agricultural export
houses to bargaining ioternational markets
to boost export of agricultural products ?
\ THE MINISTER OF COMMERCE
AND FOOD AND CIVIL SUPPLIES
(SHRI P. SHIV SHANKER) : (a) The
pumbsr of export houses dealing in
export of agricultural products as on date
is 15.

(b) No, Sir.

(c) Under the present Export Policy,
export houses are free to bargain in the
international markets for boosting agricul-
tural products.

Rural Banks in Orissa

2823. SHRI ANANTA PRASAD
SETHI : Will the Minister of FINANCE
be pleased to state :

(a) the number of rural banks in Orissa
functioning at piesent;

(b) the amount of loans disbursed by
these banks during the last three years;

(c) the recovery position of these loans
during the above period; and

(d) the number of small farmers wtfo
have availed of these loans during the said

petiod ?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) At pre-
sent there are nine Regional Rural Banks
functioning in the State of Orissa.

(b) and (d). The present date reporting
system does not give ths information of
annual disbursemcnis. Howerver the amount
of out standing advances as at the end of

June. 1983, 1984 and. 1985 is indicated

below :

As at the Amount of outstanding

end of loans/advances (Rs. in
“ crores)

June 1983 66.52

June 1984 87.83

Juoe 1985 105.83

The number of borrowal accounts in respect
of agricultural advances which are availed

of by small/marginal farmers is given

below :

As at the No. of borrowal

end of accounts pertaining
to agricultural

advance

Jupe 1983 285255

June 1984 337338

June 1985 384799

(c) The recovery position for the years
ending June 1983, 1984 and 1985 is indica-
ted below : :.v,"('-

A

¢ N
5" Ysdee of collection to

demand
1. June 1983 449,
2. June 1984 39%
3. June 1285 b 37%

Spioning Mills in Andhra Pradesh.

2824. SHR1 V. SOBHANADREESWARA
RAO : Will the Minister of TEXTILESb be
pleased to staie :

(a) the number of spinning milis given
ligenges in Andhra Prade¢sh so far;
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(b) the number of these mills which are
in the co-operative sector;

(c) whether the production of cotton is
sufficient/deficient to meet the requirement
of all these spinning mills; and

(d) the steps taken to deal with the
ecxess/shorlage of cotton production from
that State ?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI
KHURSHID ALAM KHAN) : (a) and (b).
Total number of Licences/letter of Intent/
Registration Certificates issued for setting
up of Cotton Spinning Mills in Andbra
Pradesh is 73. Out of this, 11 are in Co-

operative Sector.

(c) and (d). The cotton produced is
sufficient to meet the requirements of cotton
textile mills all over the country including
those of Andhra Pradesh. The quantity
surplus to our domestic requirements is
allowed for export from time to time.
During the current cotton season (1985-86)
Government have already released for ex-
port 10.00 lakh bales of long and extra-
long stapal cotton, 52,000 bales, of Bengal
Deshi and 25.000 bales of yellow pickings.
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Outstanding Debt from World Bank, I.M.F,
and other International Financial
Institations

2825. SHRI H.A. DORA : Wiil the
Minister of FINANCE be pleased to
state :

(a) the extent of outstanding external
debt from the World Banks, I.M.F. and
other international financial Institutions;

(b) the extent of annual debt servicing
charges on the amounts;

(c) the extent of outstanding internal
debt from various field wirth necessary de-
tails; and

(d) the extent of annual debt seivicing
charzes on these amounts ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRT
JANARDHANA POOJARY) : (a) to (&).
Information is given in the Statement 1 and
1I given below.

Statement-]

Sratement showing the outstanding l.ability as on 31-12-85, estimated repiyment of principal

aid payment of Incerest durig 1+83-85in respzct

of Iaternational ~ Organisaiion

(on Government account only)

Rs. crores

Amount of loan
outstandi: g a3

SI. Name of the
No. Iostitution

Bstimated Repayment
of priocipal

Estimated Pavment
of Interest duniny
1985-86

op 31-12-85 during 1985-86
1 2 3 4 5
1. International 10724.24 65.97 90.14*
Development
Association (IDA)
2. Ineternational 2004 09 50 92 203.43

Bank for Recons-
truction and Deve-
lops.ent (IBRD)
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1 2 3 4 5 1
3. Inernational Mone- 730.35 66.20 3.25

tary Fund (Trust Fund,
4, Infernaﬁonal Fund 114.86 — 0.90

for Agricultural

Development (IFAD)
5. International Sugar 4.77 _ —_

Organisation

2. In addition, India had outstanding obligation of the order of Rs. 4735.35
crores as on 31-12.1985 in respect of drawings made under Extended Fund Facility
of the IMF. The repayments and charges paid under EFF during 1985-86 amount to
Rs. 162.49 crores and Rs. 417.18 crores respectively.

* The IDA credit bears no interest. But a service charge at the rate of 0.75 per
cent per annum is payable on the amount withdrawn from the IDA credit
account and outstanding from time to time. A commitment charge at the
rate of 0.5%, is payable per annum on the principal amounts of IDA credit

not withdrawn from time to time.

Statement IX

Statement showing details of internal debt
outstanding and interest payment thereon as
on 1985-86 (Estimates)

(Rs. crores)

1985-86 (R.E.)

Internal Dept

1. Market loans 35460 18
2. Market loans in

course of repayment 34.03
3. Special Bearer Bonds 964.26
4. Treasury Bills 25133.31
5. Compensation and

other Bonds 562.96
6. Special floating and

other loans 3086.24
7. Special Securities

issued to RBI 5187.00

e i e —

Total : 70,427.98

The estimated interest payment on
Internal Debt during 1985-86 is of the order
of Rs. 3856.43 crores.

Inclusion of Export Earnings of Agricultural
Products under Cash Compensatory Scheme

2826. PROF. K. V. THOMAS : Will
the Minister of COMMERCE be
pleased to state :

(a) whether the export earnings from
the export of ihe agricultural products
are proposed to be included in the ambit
of cash compensatory scheme; and

(b) whether the export of the agri-
cultural products i8 proposed to be
decanalised ?

THE MINISTER OF COMMERCE
AND FOOD AND CIVIL SUPPLIES
(SHRI P. SHIV SHANKER) : (a) Selected
agricultural export products are already
covered under the Cash Compensatory
Support Scheme.

(b) Most of the agricultural items are
already decanalised for purpose of exports,
Canalisation of exports of agricultural items
is being followed only in the case of a few
selected products.

QOatcome of Nationalisation of Fwe Miils
in Bombay

2827. SHRI HUSSAIN DALWAI :

Will the Minister of TEXTILES be pleased
to state :

(a) whether it is a fact that the textile
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industry in the city of Bombay bas not
been restored to its original position after
the prolonged textile strike in Bombay;

(b) the steps proposed to be taken by
Union Government to bring back the textile
industry in Bombay to its original position;

(c) the outcome of nationalisation of
few mills in Bombay; and

(d) the achievement of National Textile
Corporation in its activities in mills run
by it ?.

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI
KHURSHID ALAM KHAN) : (a) All the
cotton textile units in the Bombay area
were affected by textile strike. While there
has been some decline in the level of
employment in the industry, ths monthly
cloth production has crossed 709, of the
pre-strike cloth production.

(b) the policy measure announced in the
new Textile Policy for textile unit through-
out the country will also be applicable to
the textile unit in Bombay.

(cy and (d). In October 1983, the
Government took over the management of
13 textile undertakings pending nationali-
sation. At the time of take over, only 5
units were in partial production. After the
NTC was made custodian of these uniis,
all 13 units are in prodution, providing
employment to about 24,000 persons.

All 12 nationalised units of NTC in
Bombay are maintaining production and
employment.

Ratlo of National Debt to Gross National
Product

2828. SHRI DIGVIJAY SINGH : Will
the Minister of FINANCE be pleased to
state :

(a) the percentage ratio of national
debt to gross national proauct spread over
8 period of the last five years;

(b) the impact this has made on the
rate of inflation and balance of payment
during the same period ; and
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* (c) whether the national debt percentage
ratio is anticipated to be higher in the
1986-87 ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) The
Central Government’s public debt, compri-
ging of internal and external debt, as a
percentage of gross national product (at
factor cost) was as follows during the last
five years :

Year Central Government
Public Debt as 9%, of
GNP
1980-81 37.0
1981-82 36.7
1982-83 41 8
1983-84 38.2
1984-85 39.9

(b) There is no direct relationship
between the public debt and the rate of
inflation and the balance of payment.

(c) The ratio for 1986-87 is not possible
to work out, as the GNP data for that year
are not available.

Reported Financial Problems of Coffee Board

2829. SHRI V.S. VIJAYARAGHAVAN :
Will the Minister of COMMERCE be
pleased to state :

(a) whether the Coffee Board is facing
financial problems;

(b) if so, the nature of the problems ;

(c) whether Government of Karnataka
have demanded the arrears of purchase tax
from the Coffee Board;

(d) if so, the amount arrears due to
that Government; and

(e) the steps that are being taken to
assist the Board in order to overcome the
financial problems being faced by it ?
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THE MINISTER OF COMMERCE
FOOD AND CIVIL SUPPLIES (SHRI P.
SHIV SHANKER) : (a) and (b). No, Sir.

(c) and (d). Purchase Tax claims raised
by the State Government after re-opening
past assessments, have been contested by
the Coffee Board in the Supreme Court.

Inadequate Bank Afd for Midnapore

2830. SHRI NARAYAN CHOUBEY :
Will the Minister of FINANCE be pleased
to state :

(a) whether attention of Government
has been drawn to’the news item captioned
‘Bank aid for Midnapore inadequate’
appearing in the statesman (Calcutta) of
10 February, 1986;

(b) whether against the target of
Rs. 40.73 crores only Rs. 23.84 crores was
invested by the Commercial Banks in 1985
and that this was the lowest figure in the
country ;

(c) whether Rs. 34.41 crores was
targetted for the agricultural sector but
only Rs. 15.06 crores was sanctioned by the
commercial banks during this period and
out of Rs. 6.62 crores only Rs. 3.49 crores
was sanctioned for the industrial sector;

(d) whether the banks earned a deposit
of Rs. 215.8 crores but advanced only
Rs. 62.91 crores in contravention of the
direction to the commercial banks to invest
60 percent of their deposits to the priority
sector; and

(a) the measures Goverpment propose
to take to rectify the wrong done to the
people of Midnapur.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) Yes,
Sir.

(b) and (c). Reserve Baok of India (RBI)
has reported that as against credit target
of Rs. 4943 crores fixed under the
Anual Action Plan, 1985 for Midnapore
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district, achievements es at the end of
September, 1985 were Rs. 23.85 crores.
Details of targets under various segmants
of the Aonual Action Plan, 1985 and
achievements as at the end of September,
1985 for the District are indicated below :

Ssgment Target Achicvcm;;:
(Rs. in (Rs. in
(crores) crores)
1. Agriculture 34.42 15.08
2. Industry 6.62 3.49
3. Services 8.39 5.28
Total 49.43 23.85

As the above information relates to 9
months only and complete data has not
been received so far from all the districts
in the country, it would not be possible to
indicate the relative position of the perfor-
mance of Midoapore District in this
respect.

(d) and (e). RBI has reported that accor-
ding to data available upto 31.12-85 de-
posits in Midnapore district amounted to
Rs. 246 36 crores and outstanding advances
were Rs. 67.87 crores giving alcredit-deposit
ratio of 27.55 per cent. It was recogoised
that credit-deposit ratio, in the district was
very low and needed impiovement. In
order to make an indepth study of the
problems relating to low credit deposit ratio
in various districts, including Midnapore
district, in West Bangal, the State Level
Bankers' Committee for West Bengal has
appointed a Task Force consisting of senior
officers of RBI, National Bank for Agri-
culture and Rural Development, State Bank

of India, State Government etc. to try to
step up the credit deposit ratio by 10 per-

centage points in a year., The State
Government has also been  adviged
to issue instructions to Government

Departments and Agencies to ensure that
package of schemes with all linkages are
made available to the bankers so as to

enable them to includs such schemes in the
Anpual Action Plap for financing.
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[Translation)

Amendments to Weights and Measures
Rules, 1977

2831. SHRI UISHNU MODI :
SHRI SHANTI DHARIWAL :

Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state :

(a) whether attention of Government
has been drawn towards the difficulties
being faced by trade as a result of amend-
ments made by Government in Weights and
Measures (Packed Goods) Rules, 1977;

(b) if so, the action taken by

Government in this regard ; and

(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND IN
THE MINISTRY OF FOOD AND CItVIL
SUPPLIES (SHRI A.,K. PANJA): (a) Yes,
Sir.

(b) and (c). The State Governments and
Union Territory Admibnistrations who
enforce the Standards of Weights and
Measures (Packaged Commodities) Rules,
1977 have been requested to send their view
in the matter.

[English)

Opening of Regional Rural Bank Branches
in Madhya Pradesh

2832. KUMARI PUSPA DEVI: Will
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the Minister of FINANCE be pleased to

state ¢

(a) the number of Regional Rural Bank
branches opened in Madhya Pradesh so far
and the locations thereof ; '

(b) whether Government propose to
open some more Regional Rural Bapk
branches in Madhya Pradesh during 1986-87;
and

(c) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) The
head-quarters and districts covered, along-
with the number of branches of each of the
23 Regional Rural Banks located in Madhya
Pradesh as on 30th June, 1985 are given in
the Statement given below. The present
data reporting system at all India level
gives only the number of branches for each
Regional Rural Bank. Since the time and
energy spent on collective of information
regarding location of each of the 1353
branches of Regiona! Rural Banks in
Madhy ) Pradesh may not commensurate with
the result, information regarding location
of each bauk branch is not being furnished.

(b) and (c). New branches are opened
in accordance with the Reserve Bank of
India’s Branch licensing Policy. As on
30th September, 1985 the Regional Rural
Banks in Madhya Pradesh had 33 pending
licenecs for opening new bank offices.

Statement

Statement showing the Regional Rural Banks with their Headguarters, Names of Districts

coveted, No. of Branches as on 3.-6-1985

S. Name of RBI Location of Districts No. of branches
No. Head Office Covered as on 30-6-85
1 2 3 4 5
1. Kshetriya Gramin Bank -Hoshangabad Hoshangabad 90
2. Bilaspur Raipur Kshetriya Bilaspur Bilgspur 150
Gramin Bank Raipur
3. Rews Sidhi Gramin Bank Rews Rewa 77
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1 2 3 4 | 5
4. Bundelkhand Kshetriya Tikamgarh Chattarpur 80
Gramin Bank Tikmgarh
5. Sharda Gramin Bank Satna Satna 57
6. Surguja Kshetriya Gramin Ambikapur Surguja 82
Bank
7. Bastar Kshetriya Gramin Jagadalpur Bastar 62
Bank '
8. Durg - Rajnandgaon Rajnandgaon Durg 100
Gramln Bank Rajnandgaon
9. Jhabua - Dhar Kshetriya Jhabua Jhabua 82
Gramin Bank Dhar
10. Raigarh Kshetriya Gramin Raigarh Raigarh 65
Bank
11. Shivpuri Guna Kshetriya Shivpuri Shivpuri 58
Gramin Bank Guna
12. Damoh Panpa  Sagar Damoh Damoh 70
Kshetriya Gramin Bank Panna
Sagar
13. Dewas Shajapur Kshestriya Dewas Dewas 50
Gramin Baok Shajapur
14. Nimar Kshetriya Gramin Khargone East Nimar 70
Bank West Nimar
15. Mandla Balghat Kshetriya Mandla Mandla 56
Gramin Bank Balghat
16. Chhindwara Seoni Chhindwara Chhindwara 63
Kshetriya Gramin Bank Seoni
17. Rajgarh Kshetriya Gramin  Biora Rajgarh ‘ 40
Bank Sehore
18. Sahdol Kshetriya Gramin Sahdol Sahdol 29
Bank
19. Ratlam - Mandsaur Mansaur Ratlam 36
Kshetriya Gramin Bank Mandsaur
20. Chambal Kshetrya Gramin Bhind Bhind 21
Bank Morena
21. Mahakaushal Kshetriya Narsinghpur Narsinghpur 11
Gramin Bank Jabalpur
22. Indore Ujjain Ksbhetriya Ujjain Ujjain 4
Gramin Bank Jabalpur
23. *Gwalior-Datia Kshetriya Datia Gwalior *N.A.
Gramin Bank Datia

% Opened on 19-9-1;’35. H



141 -Wrigenmowers  PHALGUNA 23,1967 ($4K.4)

{Translation]

Ceatral assistance paid to Bibar for Supply
of Essential Commodities

2833. SHRI RAMSWAROOP RAM:
Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state ;

(a) the amount of Central assistance
provided to Bibar for the supply of rice
wheat, sugar, kerosene oil, vanaspati oil
and other essential commodities, separately
keeping in view the hike in the price of
food articles ;

(b) whether keeping in view the popu-
lation of the State the State Government
have given any memorandum in regard to
the above articles; and

(c) if so, the decision taken by the
Union Government to meet their demand ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND IN
THE MINISTRY OF FOOD AND CIVIL
SUPPLIES (SHRI A.K. PANIJA) : (a) The
Central Goveroment has assumed respoasi-
bility for supply of seven key essential
commodities viz. wheat, rice, sugar,
imported edible oils, soft coke, controlled
cloth and kerosene oil to the States/Uaion
Territories for distribution through tae net-
work of Puablic Distribution System.
Wheat and rice issued to State Governments
at uniform prices already contain a heavy
amount of subsidy. Levy sugar is supplied
at a uniform end retail price of Rs. 4.80
per kg. throughout the country through the
Public Distribution System, which is much
below the prevailing onen market price.
Similarly, kerosene is supplied to States/
Union Territories at a pre-determined price
to ensure its availability to the common
man at a reasonable rate through net work
of the Public Distribution System. There is
no scheme with the Central Government to
provide assistance for increase in the prices
of essential commodities. The Central
Government has been advising the States/
Union Territories from time to time to
expand and strengthen the Public Distri-
bution System. particulary in rural and
for-flung areas the ensure supply of essential
comm odities to people at reasonable prices.
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(b) No such Memorandum has been
received from the Government of Bihar.

(c) Does not arise.
[English}

Terms and Conditions of World Bank Loan
for Irrigation Projects

2834. SHRI D.B. PATIL : Will the
Minister of FINANCE be pleased to state
the terms and conditions of the World
Bank credit for irrigation projects in parti-
culars as regards rate of interest and mode
of repayment ?

THE MINISTER OF FINANCE (SHRI
VISHWANATH PRATAP SINGH) :
The World Bank group lending for
Irrigation Projects consists of loans from the
International Bank for Reconstruction and
Development (IBRD) which carry interest
at standard variable rates (it presently
stands at 8 50%;), and also credits/special
fund credits from the International Deve-
lopment Association (IDA) which do not
carry any interest but have a service charge
of 0.75%, per annum on the principal
amount of the credit withdrawn and out-
standing from time to time. In addition,
IBRD loans and IDA Credits/IDA Special
Fund Credits carry commitment charges of
0.75% and 0.59, per annum, respectively,
on the principal amount of the loan credit/
SF Credit not withdrawn from time to
time. Repayment terms of IDA Credits are
50 years’ maturity, which includes a grace
period of 10 years; IBRD loans are repay-
able in 20 years, including 5 years grace
period.

Foreign Exchange Earned by Export of
Kbadi, Cotton and Sijlk

2835. DR. PHULRENU GUHA : Wwill
the Minister of TEXTILES be pleased to
state :

(a) the quantity of khadi, cotton and
silk exported during 1983-84, 1984.85 and
April 1385 to D:cembar 1985; and

(b) ‘(he foreign exchange earned thore-
by ?
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THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES
KHURSHID ALAM KHAN) : (a) and (b).
With regard to cotion and silk a statement
is given below. Regarding khadi details
are being collected.

Statement

Exporis of Cotton and Silk
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(SHRI -

Cottion Silk**
Year Quamit—y— Value Eu—a;t—i;_\?;uc

(Lakh (Rs. (Lakh Sq. (Rs.

bales) lakhs) Mitres.) lakhs
1983-84 3.54(@ 9836(@ 14408 9448
1984.85 172@ 6379@ 16531 12288
April-  0.53* 1275% 14310 12134
December,
1985

* Figures relate to the period September,
1985 to 2nd week of Febhruary, 1986
(Cotton  Season is  September (o
August).

** Natural Silk goods (excluding mixed/
blended silk goods and silk waste,.

@ Figures relate to Cotten Year from
September to August.

[Translation]

Green Tea Produced at Pathini Tea Estate in
Karimganj, Assam

2836. SHR1 SUDARSHAN DAS : Will
the Minister of COMMERCE be pleased to
State @

(a) whether it is a fact that the Pathini
Tea Estate in Karimganj District of Assam,
a Union Government undertaking, managed
by the Tea Tiading Corporation of Indie
mainly produces green tea for export to
Morocco;

(b) whether it is also a fact that a
large quantity of green tea is lying in fac-
tory godown and could not be disposed of
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as the trade agreement with Morocco had
not been renewed; and

(c) if so, the steps proposed to dispose
of this huge quantity of green tea ? :

THE MINISTER OF COMMERCE
AND FOOD AND CIVIL SUPPLIES
(SHRI P. SHIV SHANKER) : (a) Yes, Sir.

(b) and (c). Around 400 Tonnes of
green tea could not be despatched by TTCI
to Morocco due to delay in opening of
letter of Credit as p:r agreed shipments
schedule. The problem has now been solved
and shipments weould be made from April,
1986 onwards.

{English)

Fall in Prices of Cardamom and Loss of
Export Markets

2837. SHRI K.P. UNNIKRISHNAN :
Will the Minister of COMMERCE be
pleased to state :

(a) whether his Ministry is aware of
the steep fall in prices of different export
varieties of cardamom;

(b) if <o, the steps that have been ta-
ken by the Board and his Ministry to arrest
this drift in this valuable foreign exchange
earning export commodity;

(c) whether his Ministry is also aware
of the unhealthy trade practices indulged
in by our competitors in the West Asian
markets; and

(d) whether his Ministry proposes to set
up a study team for an indepth study and
reasons for this fall in prices and loss of
markets 7

THE MINISTER OF COMMERCE
AND FOOD CIVIiL SUPPLIES (SHRI P.
SHIV SHANKER) : (a) and (b). Prices
which had risen sharply in the past three
years, on account of short supply as a result
of drought, have now returned to lcvels
comparuable to those prevalent with normal
level of production. The bulk of exportab'e
surplus has already bren exported and
there 15 a likehlbond of achicviog a pew
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record in 1985486 in terms of volume of
cardamom exported from India.

(c) and (d). No, Sir.
Raids to Unearth Black Money
2838. SHRI KAMLA  PRASAD

SINGH : Will the Minister of FINANCE
be pleased to state !

(a) whether residences of petty busi-
nessmen in Delhi/New Delhi/Cantonment
were raided during the last six months;

and

(b) if so, the details thereof together
with outcome of the raids ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) No, Sir.

(b) Does not arise.

Setting up of New Roller Flour Mills in
Orissa

2839. SHRIMATI JAYANTI PATNAIK :
Will the Minister of FOOD AND' CIVIL
SUPPLIES be pleased to state :

(a) whether Government have a propo-
sal to set up some new roller flour mills in

Orissa;

(b) if so, the name of the places in
Orissa where those new roller flour mills

are proposed to be set up;

(c) whether licences have been granted
for setting up of those new roller flour

mills; and

(d) if so, the capacity of each of those
rolling flour mills ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND IN
THE MINISTRY OF FOOD CIVIL
SUPPLIES (SHRI A.K. PANJA): (a)to
(d). Government have decided to permit a
limited number of new units of capacity
upto 30 MTs per day, to be setupin
various States and Union Territories,
depending upon the capacity slready exis-

ting, the present leyel of utilisation and
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- proposed lbcation in Districts which do not -

have mills, proximity of consumption
centres, the likely demand in futire and
other relating factors. The State Govern-
ments/UTs have been advised to obtain
applications from entrepreneurs for seiting
up of now roller flour mills and to forward
them to Central Government before
30-4-1986 for further consideration. The
requestsreceived for establishment of pew
units in Orissa and other States/UTs will be
considered after this date, keeping in view
the guidelines mentioned above.

Expert of Jute and Jate Products

2840. SHRI CHINTAMANI JENA :
Will the Minister of TEXTILES be pleased
to state :

(2) the value of jute and jute products
exported during 1982-83, 1983-84 and
1984-85;

(b) whether there is a decline in regard
to the export of jute and jute products;

(c) if 8o, the main reasons therefor;

(d) the approximate value of jute and
jute products likely to be exported during
1985-86; and

(e) the efforts being made by Govern-
ment to increase the export of jute and jute
products during 1986-87 ?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI
KHURSHID ALAM KHAN) : (a) Value-
wise export of jute goods during 1982-83,
1983-84 and 1984-85 is given below : —

Year Value (Rs./Crores)
1982-83 201.83
1983-84 163.71
1984-85 299.93

(b) and (c). India’s cxports of jute
goods have been coming down over the
years mainly due to stiff competition from
synthetic substitutes and other jute produc-
ing countries, although, of late, the declin.
ing trend bas beea arrested.



147  Written Answers

(d) Value-wise target of export for jute
goods is Rs. 250/275 Crores, which is likely
to be reached.

(¢) The Goverpment have taken the
following steps to boost export of jute
goods :—

(i) Formation of a STC jute industry
consortium on 50:50 loss-sharing
basis for export of carpet backing
cloth to North America;

(ii) Encouraging development of expor-
table products through R and D
efforts;

(iii) Participation in specialised trade
fairs and exhibetions and sending
of Government-industry delega-
tions to identified markets abroad
for promoting jute goods exports;
and

(iv) Constituting a new JIMDC and
jute fund out of proceeds of jute
cess to give boost to R&D efforts
and export promotion.

Steps taken for Modernisation of Handloom
Industry

284]. SHRT CHINTAMANI JENA :
SHRI MOHANBHAI PATEL :

Will the Minister of TEXTILES be
pleased to state :

(a) whether the production in handioom
sector has decline;

(by if so, whether any study has been
made to know the causes thereof; and

(c) the stpes being taken to modernise
this industry ?

THE MINISTER OF STATE OF THE
MINISTRY  OF TEXTILES (SHRI
KHURSHID ALAM KHAN) : (a) No, Sir.

(b) Does not arise.

(c) A scheme to extend financial assis-
tance for modernisation/renovation puf-
chase of looms in the cooperative segtor is

MARCH 14, 1986
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being implemented by the State Governments
with machine assistance from the Central
Government on 50:50 basis since 1980-81

Inter-Governmental Organisatioas
Minuistry of Commerce

under

2842, SYED SHAHABUDDIN : Will

the Minister of COMMERCE be pleased to
state : '

(a) the names of international inter-
Governmental organisations io which his
Ministry acts as the nodal Ministry on
bebalf of Gevernment;

(b) the annual contribution by Govern-
ment to each organisation and the expendi-
ture incurred on participation during 1985;

(c) the particularly of permanent repre-
sentatives accredited to such organisations;
and

(d) the particulars of Indian nationals
if any, ip the permanent secrectariat of these
organisations at the highest or the second
highest levels ?

THE MINISTER OF COMMERCE
AND FOOD AND CIVIL SUPPLIES
(SHRI P. SHIV SHANKER) : (a) and (b).
A Statement is given below.

(c) Ambassador Extraordinarry and
Plenipotentiary Permanent Representative
Geneva is accredited to both UNCTAD
and ITC, which Ambassador and Deputy
Permanent Represantative Geneva is accre-
dited to GATT. Ambassador in the
Embassy of India, Bangkok is accredited to
ESCAP. The Indian Missions at the head-
quarters of the remaining organisations act
as coordinators in matters relating to these
organisations.

(d) The post of Deputy Director Gene-
ral, GATT, is presently held by an Indian
patiopal,
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Statement
(a) the names of international inter- (b) the annual contribution by Govern~
Government organisation in which ment to ecach organisation and the
his Ministry acts as the nodal expenditure incurred on participation
Ministry on behalf of Government. during 1985. ”
4
<
Annual contribution Expenditure in-
(approx.) curred on parti-
cipation.
1 2 3 4
1. United Nations Conference on Trade —_— Rs. 37,474,55
and Development. (UNCTAD),
Geneva. /.2
2. General Agreement on Tariffs and Rs. 18,08,991.00 Rs. 1,41,235.70
Trade (GATT), Geneva.
3. International Trade Centre, Geneva. Rs. 6,00,000.00 Nil
arcy /!
4, International Tin Council, Londoa. Rs. 2,51,000.00 Nil
5. International Coffee Organisation, Rs. 24,02,266.40 Rs.  64,310.00
London. _
6. Interpational Customs Tariff Bureau, Rs. 59,946.00 Nil
Brussels.
7. Association of Iron Ore Exporting Rs. 6,43,000.00 Rs. 23,000.00
Countries, Geneva.
8 International Bauxite Association, Rs. 6,39,690.70 Nill
Kingston.
9. Association of Natural Rubber pro- Rs. 1,37,466.00 Rs.  40,482.95
ducing Countries, Kuala Lumpur.
10. Asian and Pacific Coconut Commu- Rs. 2,38,950.00 Nil
nity, Jakarta. ,
11. Internationl Pepper Community, Rs. 3,00,640.00 Rs 51,772.00
Jakarta.
12. International Rubber Study Group, Rs. 1,38,752.00 Rs. 64,725 20
London.
13. Asia and Pacific Development Centre, Rs.  9,00,000.00 Nil
Kuala Lumpur.
14. Economic and Social Commission — Rs. 54,420 00
for Asia and the Pacific, (ESCAP). / 2
15. Commonwealth Regional Consultative — Nil
Group on Trade. / 2
16. Iaternational Tropical T'mbur — Nil

Or ganisation. /.3
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1 2

17. Asian and Pacific Centre for Transfer
of Technology, Bangalore. (APCTT).

18. Econog)ic Commission for Africa.

19. Statistical Institute for Asia and the
Pacific, Tokyo. (STAP). b

20. Regional Mineral Resources Develop-
ment Centre, Bandung. (RMRDC).

21. Regiona! Co-ordinatiohn Centre for
Research and Development of Coarse
Grains, Pulses, Roots and Tuber
crops in the humid tropics of Asia
and the Pacific, Indonesia, (CGPRT).

3 4

 Rs. 10,00,000.00 ) "~ Nil
— Rs.  29.439.12

Rs. 1,00,000.00 Nil

Rs.  50,000.00 Nil

Rs.  50,00q 00 Nil

Ll == India’s contribution is to the Trust Fund of ITC. The Budget of ITC comes

from UNCTAD/GATT.
.2

£ “% == There is no direct contribution to these organisations from Ministry of
Commerce. The Budget of these organisations comes fro u UN/Commenwealth

Secretaciat.

Aa == India joined the Internationl Tropical Timber Agreement only in February,
1986 and no contribution has been effected so far.

L‘ = Figures indicate the approx, expenditure involved in participation of the
meetings. Expenditure iocurred is from the Commerce Ministry’s budget only
and does not include expenditure on account of hotal accommodation. Whenever
representatives  of other Ministries/Departments attend meetings of these
organisations expenditure is borne by the respective Ministry/Department.

Exemption of Gift Consigaments from
Customs Duty

2843. SYED SHAHABUDDIN : Will
the Minister of FINANCE be pleased to
state :

(a) the particulars, including estimated
values of gift consignments received by
various associations: organisations, insti-
tutsons or trusts in India during 1985 free
of customs duty;

(b) the total customs duty so waived;
and

(c) the procedure for obtaining such
exemption from or waiver of customs duty
" for consignments to charitable institutions
elc, for their own use or for distribution
to the needy in the country ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) and (b).

The information is being collected and will
be laid on the Table of the House.

(c) Under a general exemption notifica-
tion No. 85-Cus., dated 15th March, 1982,
foodstuffs, medicines, etc. imported by
charitable organisations engaged in relief
work are exempted from customs duty sub-
ject to conditions specified therein. A copy
of the notification is annexed.

[Placed in the Library. Sve No. LT-2338/56)

Further, Governments is empowered
under sub-section (2) to Section 25 of the
Customs Act, 1962, in the public interest
and under circumstances of an exceptional
nature, to exempt by special order in each
case any goods or which duty is payable.
Each case is decided on its merit and chari-
table institutions could apply to Govern-
ment for exemption under this provision, if
notification No. 85-Cus. dated 15-3-1982 is
found not applicable.
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‘Cane Price dues of SugaryFactories Taken
.. Over under Sugar Uudertakiogs Act, 1978

2844. PROF. NARAIN CHAND
PARASHAR : Will the Minister of FOOD
AND CIVIL SUPPLIES be pleased to
state ©

(a) the names of sugar factories whose
managements were taken over under Sugar
Undertakings (Taking Over of Management)
Act, 1978 and the amount of cane price
outstanding in respect of each factory at
the time of take over;

(b) the dates on which the factories
were returned to the owners and the
amount of cane price due in respect of
these factories on that date; and

(c) the steps Government have taken or
propose to take for ensuring clearance of
the cane price dues ?
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THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND IN
THE MINISTRY OF FOOD AND CIVIL
SUPPLIES (SHRI A.K. PANJA) : (a) and
(b). A Statement is given below.

(c) It would be seen from the State-
ment given below that the cane price
arrears at the time of handing over/denoti-
fication was much less than the cane arrears
as on the date of take-over, After the
depotification of the mills, the Central
Govt. has no direct responsibility of clear-
ing the cape dues. Ensuring payment of
cane price arrears is the direct responsibi-
lity of the State Governments, who have the
necessary field organisations and powers to
enforce such payments. However, the Cen-
tral Govt. monitors the position and
request the State Governments, from time
to time, for expenditious clearnnce of the
cane price arrears.

Statement

Statement Showing Cane Piice Arrears as on the dute of takeover and at the time of handling
over[denotification of taken over Sugar Undertakings

Sl Name of the factory

Cane arrears as Date
No. on the date of factory returned

Cane arrears
upon the date

on which

takeover to owners/State of handover/
(Rs., lakhs) Govt./Date  of denotification
denotification for 1985-86.
(Rs. lakhs)*
1 2 4 5
1. The Ajudhia Sugar Mill, 121.61 2-12.85 1870 as on
Raja-ka-Sahaspur, Morada- 30-11-85.
bad (U.P.)
2. The Deoria Sugar Mills, 12.39 27-12-85 18.45 as on
Deoria, Distt. Dcoria (U.P.) 31-12.85.
3. Shree Sitaram Sugar Company 10.40 27-12-85 11.17 as an
Baitalpur, Distt. Deoria (U.P) 31-12.85
4, Shri Keshoraipatan S.S. Kar- 44.54 12-12-85 Nil as on
kbana, Keshoraipaton, Distt. 15-12-85
Bundi (Rajasthan) :
5. Jijamata S.S. Karkhana, Distt. 62.17 " 6-12-85 13.22 as on
Buldana (Maharashtra) 7-12-85
6 Cauvery Sugar and Chemi- 15-10 85 Nl as on
cals, Pettaivaytalai, Distt. 15-10-75

Trichy (Tamil Nadu)
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1 2 4 s

7. The R.B.N. Singh Sugar Mills, 203.03 1.2-86 t 189.36 as on
Lhaksar, Distt. Saharanpur 2-2-86.
(U.P)

8. The Seksaria Sugar Mills, P.O. 65.48 13-3-86 94.81 as on
Babbnan, Distt. Gonda (U.P.)

22-2-86.

*Arrears are on or near the date of handover/denotification.

1 There figures respresent the position of the peak of the crushing season when cane
dues tend to be on higher side but get cleared as the season tapers off. Besides,
these two factories have recently been facing problems of cash credit limits

Vacant Posts of Heads of Public
Undertakings
2845. PROF. NARAIN CHAND

PARASHAR : Will the Minister of FOOD
AND CIVIL SUPPLIES be pleased to
state :

(a) whether it is a fact that 8 number
of public sector undertakings under his
Ministry are without any Chairmap/Manag-
ing Director at present;

(b) if so, the names of such public scc-
tor undertakings;

{c) the reasons for not filling up these
vacancies and the date with effect from
which each one of them is lying vacant;

(d) the arrangements under which the
undertakings are working at present; and

(e) when the vacancies are likely to be
filled ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND IN THE
MINISTRY OF FOOD AND CIVIL
SUPPLIES (SHRI A K. PANJA) : (a) to
(e). As at present, therc is one vacancy of
Manpaging Director in the Food Corpora-
tion of lIndia which arose on 11-3-1986.
Action to fill this vacancy has bcen initia-
ted.

In the Central Warehousing Corpora-
tion, the post of Maznaging Director fell
vacant on 28-1-1986. As an 1aterim arrange-
ment, the charge has been entrusted to an

officers of the Ministry in addition to his
duties. A full-time Managing Director in
expected to be appointed shortly.

There is no vacancy of Chairman or
any other Managing Director in the under-
takings under the Ministry of Food and
Civil Supplies.

Indirect Taxes Affecting Common People

2846. PROF. NARAIN CHAND
PARASHAR : Will the Mipister of
FINANCE be pleased to state :

(a) whether it is fact that 829, of the
total revenue from taxes including customs
is collected through indirect taxes which
have a direct impect on prices and affect
the common man’s budget; and

(b) the steps being taken to ensure that
the burden of indirect taxes is reduced and
common people get economic relief ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) Collec-
tions from indirect taxes are estimated to
be about 80%, of the total revenue from
Central taxes according to revised estimates
for 1985-86. However, the effect of changes
in indirect taxes on prices depends on a
variety of factors, such asthe type of
commodities taxed, and the relative elast;-
city of demand and supply of specific
commodites to prices etc.

(b) Tt has been th: endeavour of the
Government 10 keep the levy of indirect
taxes in respect of essential articles for the
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common man to the minimum possible. An
important objective of the policy has also
been to encourage increase in production
and productivity specially of essential
commodities. The budget for 1986-87 indi-
cates several other steps which aim at
improving the sconomic and social condi-
tions of the common people.

Allocation for Promotion of Tourism in
Himachal Pradesh During Seventh Plan

2847. PROF. NARAIN CHAND
PARASHAR : Will the Minister of
PARLIAMENTARY AFFAIRS AND

TOURISM be pleased to state :

(a) the percentage of the investment by
the India Tourism Development Corpora-
tion in the promotion or tourism in
Himachal Pradesh to the total investment
in the country during the Sixth Five Year
Plan;

(b) whether it is a fact that this percentage
is extremely low and the investment has
been far too inadequate as compared to the
demand by the Himachal Pradesh Govern-
ment in this regard;

(c) whether it is proposed to increase
the allocations for the promotion of
tourism in Himachal Pradesh during the
Seventh Plan and accord a high priority for
this purpose; and

(d) if so, the nature of priority and the
total allocation for this purpose ?

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND TOURISM
(SHRI H K.L. BHAGAT) : (a) to (d). Cen-
tral Government normally takes up tourism
schemes in consultation with the State
Government. based on the potential of the
scheme and inter-se priorities fixed by the
Planning Commission. Since no allocation
is made by the Department state-wise or
region-wise, the question of Jow or inade-
quate investment in Himachal Pradesh does
not arise, Even ITDC takes up project for
accommodation, etc. as may be justified by
market requirements. At present ITDC runs
8 Trayellers’ Lodge at Manglj,
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However, it has been agreed in princi-
ple to accord higher priority to develop-
ment of tourism infrastructure in Himachal

Pradesh during the 7th Plan. Central Govern-
ment, have already sanctioned construction
of trekkers huts in Sarhan at an approxi-
mate cost of Rs. 18.00 lakhs. The State
Goverment. has been requested to formulate
some more schemes including a Yatri Niwas
whichcould be taken up within the overall
parameters of the Central Government.

[Translation)
Steps for Increasing Export of Bidis

2848. SHRI R.M. BHOYE : Will the
Minister of COMMERCE be plcased to
state ;

(a) whether Government have taken
any steps to export Indian bidis to *foreign
countries’ in order to enhance exports of
bidis;

(b) if so, the names of the countries
where Indian bidis are likeld; and

(c) the steps taken by Government to

- encourage this industry ?

THE MINISTER OF COMMERCE AND
FOOD AND CIVIL SUPPLIES (SHRI P,
SHIV SHANKER) : (a) Yes, Sir.

(b) UAB; Kuwait, Saudi Arabia; Qatar
Oman, Bahrain, Malaysia, Singapore and
Netherlands are some of the important
countries importing Indian bidis.

(c) The measures taken by Govenrment
to encourage bidi industry through exports
include :—

(1) Market surveys in selected Middle
East and Asian countries and
West Buropean countries;

(2) Study up packaging of bidis;

(3) Display of samples of Indian bidis
At yarious Internationa) fairs,
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Measures of Overhauling Working of
Stook Exchanges

2849, DR.B.L. SHAILESH :
SHRI K. PRADHANI :

Will the Minister of FINANCE be
pleased to state !

(a) whether in the context of the recent
spate of issues and the formulation of new
financial instruments such as Cumulative
Convertible Preference Share (CCP) linked
issues and public sector bonds, the stock
Exchange working bas become very compli-
cated and delays occur too often in share
transfers, registriation and allotment of
shares in the case of new issues, owing to
lack of experts on the boards or governing
council of stock exchanges; and

(b) if so, the steps Government propose
to take to overhaul the working of the
Stock Exchapges even by amending the
existing legislation, if necessary, and devise
some fresh measures to speed up their
working ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) With
the increase in the number of public issues,
the workload of the exchanges increases,
but a more rclevent factor affecting the
workload in the exchange is the volume of
trading on it. New issues or introduction
of new instruments do not complicate the
working of the exchanges. The transfer of
shares, registration and allotment of shure
in the case of new issues are done by the
companies and not by the Stock Exchanges.

(b) In view of answer to (a) above,
the question dose not arise.

Graots from Export Marketing Fund

2850. DR. B L. SHAILESH : Will the
Minister of FINANCE be pleascd to state :

(a) whether the norms for *‘grants’’
from out of the $10 million Export Market-
ing Fund (EMF) have been finalised;

(b) if so, its broad outlines and wazn 3
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the EMF likely to be made operational and .
through which agency;

(c) the yardsticks, if any, laid down for
selectively supporting the Indian Companies
in the private sector through ‘“grants” from
this fund; and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) to (d).
The broad norms tor grants from EMF have
been finalised. The Export Marketing Fund
(EMF) will be administered by the Export-
Import Banks of India and is expected to
become operational during the quarter
April-June 1986. EMF support will be
concentrated on a select range of engineer-
ing products chosen for high export growth
potential. EMF assistance will cover upto
509, of evpenses relating to eligible export
marketing activity with balance to be borne
by exporter. Eligible activity will include
strategic plans for export marketing cover-
ing market research, product adaptation,
inspection services, training, travel and
establishing overseas operations.

Purchase of Paddy by FCI in Orissa

2851. SHRI JAGANNATH PATT-
NAIK : Will the Minister of FOOD AND
CIVIL SUPPLIES be pleased to state :

(a) the quantity of paddy brought by
the farmers for sale in the markets of the
country particularly in Orissa upto 30
November, 1985;

(b) the total quantity of paddy pur-
chased by the Food Corporation of India
from farmers upto 30 Nevember, 1985; and

(c) whether satisfactory arrangements
bad been made for the movement of food-
grains to other parts of the country ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND IN THE
MINISTRY OF FOOD AND CIVIL
SUPPLIES (SHRI A.K. PANJA): (a)
Market arrivals of paddy are reported by
Punjab and Haryana and the Union Terri-
tories of Chandigarh and D:lhi only, The
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total quantity of arrivals upto 30-11-85, as
reported by these States and Union Terri-
tories, was 87.39 lakh tonnes. No reports
are received in respect of Orissa.

(b) 18.90 lakh tonnes.
(c) Yes, Sir,
Distress Sale of Raw Jute in Orissa Village

2852. SHRIJAGANNATH PATNAIK :

SHRI LAKSHMAN MALLICK :
Wiil the Minister of TEXTILES be
pleased to state :

(a) whether Government are aware of
the distress sale of raw jute at the rate of
Rs. 180 per quintal villages to private
businessmen by the jute growers of Orissa
as the Jute Corporation of India, Danpur
Jute Marketing Co-operative Society, Orissa
and Konark Jute Mills Limited do not
purchase their jute ;

(b) if so, whether Government have
received any representation from jute
growers of Orissa in this regard; and

(c) if so, the steps Government have
taken or propose to take in the matter ?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI
KHURSHID ALAM KHAN) : (a) to (c).
As a result of bumper jate crop in 1985-86,
price of raw jute fell sharply from the high
level of last year in all jute growing States
including Orissa. In order to protect the
interests of growers, Jute Corporation of
India was directed to step up their procura-
ment operations. In fact, JCI entered
market in Orissa in Mid-September, 1985
and undertook commercial operation at a
price range of Rs. 25/- per quintal above
the statutory minima. Since mid-October
1985, JCI continued price support operation
in Orissa through 38 centres run by them
and Co-operatives and have procured about
1.02 lakh bales from Orissa so far.

Production and Export of Tea

2853. SHRI PIYUS TIRAKY : Will
the Minister of COMMERCE be pieased
to state :

(a) the steps being taksn to compete
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with the exporting countries to earn more
foreign exchange ? K

(b) whether the tea growers are finding
any difficulties owing tc Government
controls and regulations on tea exports and
marketing ;

(c) the details of the tea marketing plan
for 1986-87 and the target of production for
1986-87; and

.(c.l) the target fixed for export and the
anticipated foreign exchange to be earned
for 1986-87 ?

THE MINISTER OF COMMERCE
AND FOOD AND CIVIL SUPPLIES
(SHRI P. SHIV SHANKER) : (a) Measures
to increase export of tea include assistance
for brand promotion and werehousing
abroad as well as cash compensatory support
for value added teas. Tea Board also
undertakes promotional campaign through
its offices abroad.

(b) to (d). In view of comfortable supply
position at home and abroad, it is not
considered necessary to bave a tea market
ing plan based on export restrictions like
quotas and Minimum Export Price. Such
restrictions were dispensed with in 198§,
Preliminary estimates of tea production in
1986 are placed at 677 M. Kgs. leaving a
sufficient surplus to enable further improve-
ment in export performance. Foreign
exchange earnings will-depend on behaviour
of international prices.

Decline in Export of Tea to Poland

2854. SHRI PIYUS TIRAKY : Will
the Minister of COMMERCE be pleased to

state :

(a) whether it is a fact that Poland
until 1983 was the fourth largest importer
of Indian Tea ?

(b) whether the down turn is due to dec-
line in consumption or due to compara-
tively inferior tea as compared to other
countries like Taiwan and China; and

(c) the steps being taken to increage
export of tea to Polangd ?
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, 'THE MINISTER OF COMMERCE
AND FOOD AND CIVIL SUPPLIES
(SHRIP. SHIV SHANKER) : (a) 'to (c).
Tea imports by Poland from India in the
last ten years have fluctuated sharply vary-
ing from approximately 5 million kgs. in
1979 to 16 million kgs. in 1982. Recent
reduction in imports from India may be on
account of availability of cheaper teas else
where and reported constraints regarding
balance of trade faced by Poland. Measures
to increase export to Poland include bilate-
ral negotiations, Long Term Trade Pro-
gramme and grant of cash compensatory
support on value added exports.

Export of Jute to USSR and Other
Countries

2855. SHRI PIYUS TIRAKY : Will the
Minister of TEXTILES be pleased to
state :

(a) whether the U.S.S.R. is the major
buyar of Indian jute;

(b) the quantity of raw jute to be exported
to the U.S.S.R. by the Jute Corporation
of India as per contracts signed for 1986-87;

(c) the names of the other countries
_with whom the J.C.I. has signed contracts
for 1986-87;

(d) the foregn exchange earned by ex-
porting raw jutc yesr-wise since 1980 till
date;

(e) whether Government propose to
give bonus to the jute growers on the
basis of their sale receipt from the J.C.I.
out of the profit made by Government
through foreign exchange; and

(f) if so, the percentage thereof and if
not, the reasons therefor ?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI1
KHURSHID ALAM KHAN): (a) and
(b). U.S.S.R. purchases jute from India
under Trade Plan provision depending upon
their requirements. No contract bas been
signed with U S S.R. by Jute Corporation
oi India for cxport of jute under Trade
Plan for 1986. However, a contract had
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been entered into by Jute Corporation of
India with U.S.S.R. for export of a total
quantity of about 27,778 bales of raw jute
valued at about Rs. 2 43 crores under the
provision of Trade Plan 1985.

(¢) No contract has been entered into
by Jute Corporation of India with any
country under 1986 Trade Plans. However,
besides WU.S.S.R. a contract has been
entered into by Jute Corporation of India
with Poland for export of a total quantity
of about 23.372 bales of raw jute valued at
about Rs. 2 crores and with free foreign
exchapnge countries for export of a total
quantity of about 7,575 bales of raw jute
valued at about Rs. 0.48 crores.

(d) The quantity and value of raw jute
exported by jute Corporation of India
since 1980-81 is as under :—

Year Quantity Value
(io bales) (Rs./lakhs

1980-81 101881 653.24
1981-82 295736 1601.65
1982-83 72481 356.96
1983-84 Nil Nil
1984-85 Nil Nil
1985-86 22716 186.15

(upto 7-3-86)

(e) and (f). Profits earned on export of
raw jute by Jute Corporation of India
being minimum and since export of raw
jute' is not made under any profit/loss
sharing Scheme, the question of passing of
profits on exports to growers does not
arise.

Board for 1ndustrial and Financial
Reconstruction

2856. SHRI SANAT KUMAR
MANDAL : Will the Minister of FINANCE
be pleased to state :

(a) whether there is any proposal under
consideration of his Ministry to set up a
Board for Industrial and Financial Regons-
truction (BIFR);
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(b) if so, what would be its functions
and composition and the agency through
which it will identify companies—large and
medium--which are sick and need reconstruc--

tion; and

(c) the role proposed to be assigned to
the Industrial Development Board of India
(IDBI) and the financial institutions in
identifying the sick and needy companies ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) Yes, Sir.

(b) and (c). The Sick Industrial
Companies (Special Provisions) Act, 1985
envisages setting up of a Borad for Indus-
trial and Financial Reconstruction. The
Board shall consist of a Chairman and not
less than two and not more than 14 others
members to be appointed by the Central
Government. The Board is empowered to
make enquiries to ascertain if a company
has become sick within the definition of the
Act. If the Board is satisfied after making
the enquiries that a company has become
sick it can either allow time to the com-
pany to make its net-worth positive within
a reasonable time or if the Board decides
that it will not be practicable for the com.-
pany to make its net-worth positive within
a reasonable time then it can take the follo-
wing measures :—

(i) the reconstruction, revival or reha-
bilitation of the sick industrial

company,

(ii) the proper management of the
sick industrial company by change
in, or take-over of, management
of the sick industrial company;

(iii) the amalgamation of the sick
.industrial company with any other
industrial company;

(iv) the sale or lease of a part or whole
of any industrial undertaking of
the sick industrial company;

(v) such other preventive, ameliorative
and remedial measures as may be
appropriate;

(vi) such incidental, consequential or
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supplemental measures as may be
necessary or expedient in connec-
tion with or for the purposes of
the measures specified in clauses

(i) to (v).

While it has been made mandatory for
the sick industrial company to make refe-
rence to the Board, the Central Government
or the Reserve Bank or a State Government
or a public financial institution. or a State
Level institution or a scheduled bank may
if it has sufficient reason, to believe that
any industrial company has become for the
purposes of the Act, a sick industrial com-
pany, make a reference in respect of such
company to the Board for determination of
the measures which may be adopted for
such company.

Musbroom Growth Merchant Banking
Companies
2857. SHRI SANAT KUMAR

MANDAL : Will  the Minister of
FINANCE be pleased to state :

(a) the steps Government propose to
take to coutrol and regulate through licen-~
sing the present mushroom growth of mera
chant banking companies; and

(b) the code of conducr to be evolved
not ooly for merchant bankers but also for
the financial press, which at times boosts
their issues ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR1
JANARDHANA POOJARY) : (a) and (b).
Regulation of merchant bankers would be
considered along with other recommenda-
tions in the final report of the High Powered
Committee on Stock Exchanges. It is
desirable that the financial press evolves on
its own a code of conduct and ensures an
effective self-regulatory process.

Transfer of Production of Janatg Cloth to
the Handloom Sector

2858. SHRI SANAT KUMAR
MANDAL : Will the Minister of
TEXTILES be pleased to state :

(a) whether the speed of tranfer of
Janata cloth to the handloom scctor hag
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been very slow in the Sixth Five Year Plan
and the sub-Group on handlooms for the
Seventh Plan and recommended increased
transfer of controlled cloth; and

(b) if so, the steps being taken by
Government to step up the pace of trans-
fer of the production of janata cloth to the
handloom sector during the next four years
with a view to activise the large number of
dormant looms and to create additional
employment for about 10 lakh weavers ?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI
KHURSHID ALAM KHAN) : (a) Yes,
Sir.

(b) The pace of transfer of controlled
cloth to handloom sector has already been
speeded up as will be evident from the
following statement :

(in million sq. metres)

Year Total Target Traget of production
for controlled Janata control.

cloth/Janata WToth
cloth
1984-85 650 360 290
1985-86 700 420 280
1986-87 700 500 200

1t is expected that by the end of the VII
Five Year Plan the entire target of 700
million square metres will be transferrea to
the handloom sector.

Development of Tourist Centres on Konkan
Coast

2859. PROF. MADHU DANDAVATE :
Will the Minister of PARLIAMENTARY
AFFAIRS AND TOURISM be pleased to
state ¢

(a) whether it is a fact that the coastal
Sindhudurg and Ratnagiri districts of the
Konkan region in Maharashtra provide
beautiful sites for developing tourist centres
with the assistance of Union Govcrnment;

(b) if so, whether Government propose

MARCH 14, 1986

Written Answers 168

to allow either public or private secter
shipping companies to provide infrastruc-
ture like hovercraft service on the Konkan
coast to encourage tourism; and

(c) what concrete steps are proposed to
build tourist centres on the Konkan coast ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND TOURISM (SHRI
H.K.L. BHAGAT) : (a) The Dcpartment
in consultation with the Government of
Maharashtra has identified a oumber of
tourist centres in Maharashtra, some of these
centres are in the Konkan region. These
centres such as Janjira, Ganpatipuic and
Vengurla are to be developed in a phased
manner with the combined resources of the
State, the Centre and the private sector.

(b) and (v). In order to promote tourism
in Konkan region, the Government of
Maharashtra is encouraging private parties
to crecate infrastructure facilitics like Hover-
craft service. A shipping service is already
provided between Bombay and Panjim. The
Maharashtra Tourism Development Cor-
poration has provided 162 bed capacity
accommodation and restaurant facilities at
Ganpatipule and taken steps for developing
Vengurla as a beach resort.

Transfer of Surplus Work of Aadit from
Ahmedabad to Rajkot

2860 SHRI INDRAIJIT GUPTA : Will
the Minister of FINANCE be pleased to
state :

(a) whether it is a fact that over one
hundred Audit cmpioyees at Rajkot
(Gujarat) arc being kept without work,
while work is being accumulated at Ahmeda-
bad for lack of staff; and

(b) if so, whether tke concerncd authori-
ties will be advised to transfer the surplus
work from Ahmedabad to Rajkot as per the
representations mad by the Civil Audit and
Accounts Association, Rajkot 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) and (b).
It is not a fact that over one hundred audit
employees at Rajkot are being kebt without
work. Staff bave been aliocated duties
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either at Rajkot or on inspections of
officer distributed all over Gujarat. It is,
bhowever, a fact that there are more Audi-
tors in Rajkot than are required for Audit
in the Saurashtra Region and less Auditors
in Ahmedabad than are required in the
remaining regions of Gujarat. This necessi-
tates inspection work being undertaken by
the Rajkot staff in areas other than the
Saurashtra Region. The problem connot
be solved dy transferring work from
Ahmedabad to Rajkot, for the work is
largely in the nature of local inspection of
State Government offices distributed through-
out the State. The Staff association at Raj-
kot has, however, demanded that some
headquarters sections should be shifted from
Ahmedabad to Rajkot. Apar- from the
administrative difficulties involved in such
a transfer, this will account for only about
25 employees. The staff association at
Ahmedabad are also strongly opposed to
any such transfer of work. Consequently
any such transfer of work is likely to result
in considerable dislocation of work and
staff agitation at Ahmedabad. The matter
is under continuous discussion by the
Accountants General concerncd with both
the Staff Associations for working out an
amicable solution.

Assistance by Public Financial Institutions
to Private Sector

2861. SHRI INDRAJIT GUPTA : Will
the Minister of FINANCE be pleased to

state @

(a) whether it is a fact that the public
financial institutions like 1DBI, 1FCI,
ICICI, LIC, UTI, GIC, IRBI, etc. have
given record assistance of over Rs. 5000
crores to the private sector in 1984-85;

(by if so, the institution-wise share of
the assistance given by way of loans and
equity participation; and

(c) the shares of the public, joint and
cooperative sectors ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) to (c).
The Industrial Development Bank of Irdia
has reported that assistance sanctioned
during the period April 1984 10 March 1985
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by all financial institution aggregated Rs.
5624.4 crores. The institution-wise assis-
tance is as given below :—

(Rs. in crores)

Industial Development Bank of

India 2653.2
Industrial Finance Corporation

of India 418.0
Industrial Credit and Invest-

ment Corporation of India

Limited 513.5
Life Insurance Corporation of

India 220.7
Unit Trust of India 3572.3
General Insurance Corporation

of India 144.1
Industrial Reconstruction Bank

of India 105.2
State Financial Corporations 728.8
State Industrial Development
Corporations 473.0

Total ;: 5624.4

(approximately)

The sector-wise assistance sanctioned is
given below :—

(Rs. crores)

Public 667.8
Joint 359.4
Cooperative 94 2
Private 4232.0

5353.4

e ey s

The sector-wise data excludes IDBI figures
in respect of subscription to shares and
bonds of financial institutions, seed capital
and guarantees.
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Expeaditare on Entertainment by Authoritres
of Kovalam Beach Resort

2862. SHRI SURESH KURUP : Will
the Minister of PARLIAMENTARY
ARFAIRS AND TOURISM be pleased to
state :

(a) the amount spent for entertainment
by the authorities of the Kovalam Ashok
Beach resort at Kovalam in Kerala bet-
ween April, 1984 and November, 1985;

(b) whether this amount is within the
limit and whether the authorities are
empowered to spend that amount; and

(c) if not, action Government propose
to take in the matter ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND TOURISM (SHRI
H.K.L. BHAGAT) : (a) The information
is as under :-—

Year Expenditure incurred
on account of enter-

tainment
1984-85 o B Rs. 2775.50
1985-86 Rs. 4247 84

(Upto November 1985)

(b) Yes, Sir.

(c) Does not arise.

Hotel Management Institutions Receiviog
Aid from Government

2863. SHRI LAKSHMAN MALLICK :

. Will the Minister of PARLIAMENTARY

AFFIARS AND TOURISM be pleased to

. state :

(a) the names of the hotels including
ITDC Hotels providing training in hotel

mapagement alongwith the capacity of
trainees in the country;
(b) whether the hotel management

- institutions other than ITDC hotels are
. also receiving aids from the Union Govern-

ment;
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(c) if so, the names of such institutions
aloog with the amount of aid given
annually; and

(d) wheher Union Government have any
control over these Instituttions to ensure
the better utilisation of money sanctioned
by Government ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND TOURISM (SHRI
H.K.L. BHAGAT) : (a) As per information
available, ITDC and some other hotel chains
such as ITC Ltd., and East India Hotels
Ltd., provide hotel management in-service
trainings to their own employees. The in-
take capacity of the Oberoi Schoo! of Hotel
Management is reported to be approxi-
mately 120 trainees per year.

(b) Yes, Sir. The Hotel Management
Institutions set up by the Government
receive aid from the Union Goveroment.

(c) Names of such Institutions are
given in the statement enclosed. The quan-
tum of aid given to the various Institutes
of Hotel Management Catering Technology
and Applied Nutrition varies from year to
year depending upon their reqirements.
The amount of Grants-in-aid released to
the Hotel Management Institutes during the
last three year is as under ;—

1922-83 — Rs.
1983-84 —

81,67,271
Rs. 1,38,60,945

1934-85 — Rs. 3,54,10,716

(d) Yes, Sir.
Statement

Names of Institutes of Hotel Management
receiving aid from the Union Government

(1) Institute of Hotel Management,
Catering and Nutrition, New Delhi.

(2) Institute of Hotel Management,
Technology and Applied Nutrition,
Bombay.

(3) Institute of Hotel Management,
Catering Technology and Applied
Nutrition, Madras,
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(4) Iostitute of Hotel Management,
Catering Technology and Applied
Nutrition, Calcutta.

(5) Institute of Hotel Management,
Catering Technology and Applied
Nutrition, Srinagar,

(6) [Institute of Hotel Management,
Catering Technology and Applied
Nutrition, Bangalore

(7) Institute of Hotel Management,
Catering Technology and Applied
Nutrition, Bhubaneswar.

(8) Institute of Hotel Management,
Catering and Nutrition Abmeda-
bad.

(9) Institute of Hotel Management,
Catering Technology and Applied
Nutrition, Hyderabad.

(10) Institute of Hotel Management,
Catering Technology and Applied
Nutrition, Goa.

(11) Institute of Hote] Management,
Catering Technology and Applied
Nutrition, Lucknow.

Promotion of Tourism in Sunder ban Area of
West Bengal

2864. DR. SUDHIR ROY : Will the
Minister of PARLIAMENTARY AFFAIRS
AND TOURISM be pleased to state :

(a) whether the Uniwp Government
have taken up any plan for promoting
tourism in the Sundarban area of West
Bengal; and

(b) if so, the projects undertaken so far
and the funds earmarked for the purpose ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND TOURISM (SHRI
H.K.L. BHAGAT) : (a) and (b). The
Government of West Bengal proposes to
gradually open up the reserved forest area
of the Sunderbans to reguiated tourist tra-
fhic. A 60-bedded tourist lodge constructed
and presently managed by the Government
of West Bengal was commissioned in 1984
at Sajnckbali in the Synderbans. The Cen-
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tra] Department of tourism has given to
the State Government Rs. 16.50 lakhs in
1981-82 for acquisition of a motor launch
for ferrying tourists to and from the
Supderbans, which is in operation. In
1984-85, an amount of Rs, 7 lakhs has been
sanctioned for floating accommodation in
Sunderbans out of which Rs. 3.50 lakhs has
been released as an advance.

Buildings and Estates Taken Over for
Misuqoting Actaul Price

2865. DR. K.G. ADIYODI : Will the
Minister of FINANCE be pleased to state
the npumber of buildings and esiates
taken over by Government for mis-quoting
the actual price for evading stamp duty,
registration fee, etc. during the last one
year ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : For misquot-
ing the acthal price with a view to evade
stemp duty and registration fees there are
no provisions under the Income-tax Act,
for taking over land and building. However,
Income-tax Act, provides for acquisition of
properties in case it is established that the
apparent sale consideration was less than
the fair market value by a certain percen-
tage.

In the last one year no property was
taken over by the Government under the
above provisions of the Income-tax Act.

Export of Rubber and Import of Rubber.
Products

2866. SHRIMULLAPPALL Y
RAMCAHANDRAN : Will the Minister of
COMMERCE be pleased to state :

(a) whether the export of rubber during
the past three years has been on the in-
crease, if so, the quantity and value of
rubber exported in 1983, 1984 and 1985;‘

(b) the rubber products being imported
into India and their total annual value
during the year 1983, 1984 and 1985;

(c) whether the said rubber products
cangot be manyfactured indigenously; and
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(d) the steps taken by Government in
this regard ?

THE MINISTER OF COMMERCE
AND FOOD AND CIVIL SUPPLIES
(SHRI P. SHIV SHANKER) : (a) and (b).
Statjstics relating to quantity and value of
imports/exports of various items have been
compiled so far upto 1982.83. Data relating
to export of rubber and import of rubbea
products during the years 1983, 1984 and
1985 are not available.

(c) As there are a large number of
rubber products of different sizes, specifica-
tions and make, their indignsisation is
being made on continued basis.

(d) Proposals are being encouraged for
the manufacture of various rubber products
indigenously.

Effect of Foreign Loans on the Economy of
India

2867. DR. T. KALPANA DEVI : Will
the Minister of FINANCE be pleased to
state :

(a) whether there has been progressive
decrease of IDA loans and increase in
IBRD loans and other commercial loans at
higher interests;

(b) whether India’s economy will buckle
under such heavy debts as has happened to
many other developing countries; and

(c) if so, corrective steps proposed to
be taken ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) Yes, Sir.

(b) No, Sir.
(c) Does not arise.

Sale of Vegetables and Fruits in Super Bazar

2868. SHRI SRIHARI RAO : Will the
Minister of FOOD AND CIVIL SUPPLIES

be pleased to state :

(a) whether Super Bazar also sell vege-
sables and fruits throughbout the city;
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(b) if so, whether consumer prices and
quality of this organisation have been
checked and evaluated by Government; and

(c) if so, the details thereof and the
corrective steps taken/proposed to be taken
in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND IN THE
MINISTRY OF FOOD AND CIVIL
SUPPLIES (SHRI A.K. PANIJA): (a)
Super Bazar sells vegetables and fruits
through 4 static outlets (as ConnaughtPlace,
Patel Nagar, Vithal Bhai Patel House and
South Avenue) and 21 mobile vans covering
60 localities in different parts of Delhi.

(b) and (c). The Main objective of sel-
ling vegetables and fruits by Super Bazar
is to make available quality goods to the
consumers at reasonable prices. The Super
Bazar has reported that the scheme of sale
of fruits and vegetables has been welcomed
by thc public and appreciated by the press.,
Accordigg to the market survey conducted
by some newspapers, the prices of consumer
goods including vegetables and fruits sold
in the Super Bazar are lower than those in
the open market for the comparablc quality
of goods. The working of Super Bazar is

being reviewed by the Government from
time to time.

Central Expenditure for 1986-87

2869. SHRT INDRAJIT GUPTA : Wil
the Minister of FINANCE be pleased to
state :

(a) whether®t is a fact that the centra]
expenditure for the year 1986-87 mentioned
in the press rzlease by the Finance Ministry
was placed at Rs. 198-45 crores at current
prices;

(b) at what rate the original outlay was
increased in order to arrive at this figure:
b

(c) whether this ratc represents the
inflation rate during the year; and

(d) if so, how was the rate arrived at ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) to (d).
The reference is presumably to ceatrai plag
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expenditure for 1986-87. In the Budget for
1986-87 central plan outlay has been placed
at Rs. 22300 crores. The figures of Rs.
19845 crores referred to was derived earlier
by adopting the total central plan outlay
as provided in the seventh plan and phasing
jt in the manner projected in the long
terms Fiscal Policy, assuming an annual
price increase of 5%,. This was an illustra-
tive pre.Budget exercise for eliciting com-
ments and suggestions and encouraging
debate on important public issues. Actual
inflation rate for the current year will be
known only after the year is over.

Financial Performance of Corporate Sector

2870. SHRI SRIKANTA DATTA ;
NARASIMHARAJA WADIYAR :
Will the Minister of FINANCE be
pleased to state :

(a) whether Government have made any
study on the financial performance of the
corporate sector;

(b) if so, the years covered under the
study; and

(c) the details of the performance of
the corporate sector during the period
under review ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POQJARY) : (a) No study
on the financial performance of the cor-
porate sector as a whole has been made by

the Government.

(b) and (c). Do not arise.

Exploring New Markets for Export of Coir
Goods

2871. SHRI K. KUNJAMBU : Will the
Minister of TEXTILES be pleased to

state :

Government have made
explore new markets in
for the Indian coir

(a) whether
any efforts to
European countries
goods;

{b) if so, the dstails there of; and
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(c) the steps being taken to make coir
goods comeptitive in the international
market ?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI
KHURSHID ALAM KHAN): (a) to
(c). Almost all European Countries are
already India’s markets for coir and coir
prouducts. However, the Government have
been taking a number of steps to improve
the competitive strength of Indian coir
which include sending trade delegations,
conducting market studies and market
research, releasing advertisement in foreign
trade magazines, distribution of publicity
material, participation in fairs, quality
improvement and grant of export incentives.

(Translation)

Alleged Misappropriation by Selling
Powerloom Cloth as Handloom
Cloth at Expo.-86

2872. SHRI KALI PRASAD PANDEY :
Will the Minister of TEXTILES be pleased
to statoe :

(a) whether attention of Government
has been drawn to the news item captioned :
““Powerloom Ko hastkargha banane ka
tilsam yani Expo-~86"" (The magic of makiag
powerloom as handloom i.e. Expo-86) app-
earing in the ‘‘Patliputra Times’, Patpa of
8th February, 1986 wherein it has been
alleged that crores of rupees have been
misappropriated by terming powerloom cloth .
as handloom;

(b) if so, the action taken by Govern-
ment in this regard so far;

(c) :f no action has been taken, whether
Government propose to order a high level
inquiry into this case; and

(d) the details of the action taken
against those officers of the Corporation as
well as the various Unions who are
involved ? *

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI
KHURSHID ALAM KHAN) : (a) Yes, Sir.

(b) The Central Government has reques-
trd Goverpment of Bibar to c¢onduct 8
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detailed inquiry into the matter, including
technical tests on fabric construction.

(¢) Does not arise.

(d) On completion of inquiry,
Bibar Government will be suitably instru-
ted to take action against those respon-
sible !‘;qr the irregularities if any.

Supply of Cheap Cloth to Poor People

2873. SHRI BANWARI LAL BAIRWA:
will the Minister of TEXTILES be pleased
to state :

(a) the policy of Government, regarding
export of textiles and making available
cheap cloth to the poor people in the
country; and

(b) whether it is a fact that the quality
of this cloth was very icferious and if so,
the details thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF FINANCE {(SHRI
KHURSHID ALAM KHAN) : (a) and (b)
Cotton cloth is freely allowed to be exported
under open General Licence (OGL). However,
in certain countries the import of cloth has
been subjected to quantitative restraints
under Bilateral Textible Agrcements. In
such cases the exports are regulated under
the Export Entitlement Distribution Policy
for fabrics announced every year.

The Textile Policy envisages on overall
increase in the production of controlled
cloth and Janata cloth in order 10 provide
a large quantum of such cloth at affordatle
prices to the poorer sections of the popu-
lation. The Policy also stipulates that
the public distribution of controiled cloth
would be strengthened and streamlined.
Adequate measure will also be taken to
improve the quality of such cloth.

Measurcs have been initiated by the
National Textile Corporation to improve
the quality of controlled cloth presently
being produced and the same is being
monitored by the Governmicnt is consul-
tation with the Textiles Committee. How-
ever, no specific complaints have been
received in this Minisiry from the consumers
about the quality of such cloth,
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(English)

Procurement of Wheat by FCI in Haryana
and Punjab

2874. SHRI CHIRANIJI LAL SHARMA:
Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state :

(a) the total quantity of wheat purcha-
sed by Food Corporation of India in
Haryana and Punjab so far; and

(b) the steps taken by Food Corpora-
tion of India to preven: distress sale in
Haryana and Punjab ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND IN
THE MINISTRY OF FOOD AND CIVIL
SUPPLIES (SHRI A K. PANJA) : (a) Accor-
ding to reports received, the Food Corpora-
tion of India has procured 22.73 lakh tonnes
of wheat in Haryana and Punjab during the
current rabi marketing season.

(b) Adequate number of purchase centres
are opened by the Food Corporation of
India and State agencies to extend price
Support of farmers.

Purehase of Paddy in Hariyana and Punjab

2875. SHRICHIRANJI LAL SHARMA:
Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state :

(a) total quantity of purchased from
farmers in Haryana and Punjab;

(b) whether it is fact that due to delay
ia purchase the farmers had to sell their
paddy at cheaper rates than the support
price; and

(c) the steps to be takan to safeguard
the interest of the farmers in future ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND IN
THE MINISTRY OF FOOD AND CIVIL
SUPPLIES (SHRI A.K. PANIJA) : (a)
According 1o reports received up to 7-3-86,
the total quantity of paddy purchased from
farmers in Haryana and Punjab, during the
current kharif marketing season, by the
State Goyeraments and their agencies, the
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Food Corporation of India and millers is
91.86 lakh tonnes.

(b) The Central Government has no
information that paddy conforming to the
prescribed specifications was sold by farmers
at prices below the support prices.

(c) The State Governments and their
agencies and the Food Corporation of India
open an adequate number of purchase
centres all over the country to undertake
purchase of paddy from farmers at the
support prices fixed by the Central Govern-
ment.

Export of Iron Ore to South Korea and
Japan

2876. SHRI V. TULSIRAM :
SHRI M. RAGHUMA REDDY :

SHRI DHARAM PAL SINGH
MALIK :

SHRI MANIK REDDY :
SHRI SUBHASH YADAYV :

Will the Minister of COMMERCE be
pleased to state :

(a) whether a team from Minerals and
Metals Trading Corporation recently visited
South Korea and Japan for the settlement
of iron ore export prices to those countries;

(b) if so, the break-up of export price
of iron arc to each country;

(c) the details of the orders procured
from cach country by the the visiting team;

(d) the names of iron ore mines {rom
which the iron ore will be exported to
South Korea and Japan and the quantity of
ore to be exported to each country; and

(e) the quantity of ore likely to be
exported from the mines in Andhra
Pradesh ?

THE MINISTER OF COMMERCE
AND FOOD AND CIVIL SUPPLIES
(SHRI P, SHIV SHANKER): (a) Yes,
Sir.

(b) and (). Quantity and prices of
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iron ore contract for 1986-87 were finaliged
by the MMTC delegation with Japan during
the visit. With South Korea the discussions
were inconclusive and export prices have
been finalised subsequently during a visit of
South Korean delegation to India.

Keeping in view the international trend
in prices of iron ore during the current
year, prices for 1986-87 with Japan has been
fixed for Bailadilla fines at 24.95 US Conts
and for Bailadilla lumps at 29.21 US Cents
per 19, of F.O.B. per D.L.T. Prices of
iron ore of all other grades and sectors
for export to Japan and South Xorea is
derived from above prices.

Quantity contracted with Japan for
1986-87 is 10,5 million tonaoes of iraon ore
and 2.5 million tonnes Kudremukh iron ore

concentrates i.e., total of 13.0 million tonnes.
Quantity contracted with South Korea for
1986-87 is 2.5 million tonnes of iron ore.

(d) Sector-wise breakup of exports of
iron ore to Japan and South Korea is
planned as under :—

(Qty; in million tonaes

Exports to

Sector Japan South

Korea
Madhys Pradesh (Bailadilla
Mines) 6.5 0.30
Karnata (Bellary-Hopet
Minges, Including Denimalai) 2.5 2.20
Orissa/Bihat  (Barajamda
and Daitari Mines) 1.4 —
Karanataka (Kudremkh
Mines 2.5 .

e QS S U S Gl

Total : 13.0 2.50

(a) Annual procurement from mines in
Andhra Pradesh is about 75,000 tonnes and
the same is likely to be expoted during

1986-87.

Rejection of Application for Loans under
IRDP

2877. DR. G. VIJAY RAMA RAO:
Will the Minister of FINANCE be pleased

to siate . )
(a) whether it is a fact that many of



183 Written Answers

the beneficiaries of Integrated Rural Deve-
lopment Programme (IRDP) have not been
issued bank pass books;

(b) if so, the reasons therefor;

(c) whether it is also a fact that in
many cases loan applications under IRDP
were being rejected on flimsy grounds and
without assigning any reasons therefor;

(d) what has been the highest and the
lowest rejection rate in various districts;
and

(e) whether it is also a fact that many
banks do not have qualified professional
staff ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA PDOJARY) : (a) and (b).
Some instances of loan pass-books not
being issued to IRDP beneficiariesjhad come
to the notice of the Government. Banks
have been, therefore, advised by the
-Government as well as Reserve Bank of
India to issue the pass-books to all IRDP
beneficiaries.

(c) Some of the reasons for rejection
of IRDP loan applications are ineligibility
of the borrower, non-viability of the acti-
vities, lack of interest of the borrower to
undertake the proposed activity; lack of
skill on the part of the applicant; default
on the part of the applicant in rcspect of
earlier borrowings etc. Banks have been
instructed that they should record the
reasons for rejection of applications in
writing while returning the applications.
Cases of rejection of applications by the
branches are also required to be verified
subsequently by the Division/Regional
Managers.

(d) From the District level data for the
period 1980-81 to 1983-84 obtained for 19
selected districts under a Study conducted
by NABARD it was observed that the
lowest rate of rejection was 3.4% and the
highest rate of rejection was 549, among
the districts coverd by the study.

(e) Recruitment to banks is done
through the Banking Services Recruitment
Boards on the basis of specified norms and
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procedures. Appropriate inputs on job
knowledge and attitudinal aspects for
developmental financing in rural areas
are given in agricultural banking for both
officer and clerical staff. A large number of
Agricuitural Officers have also been recrui-
ted by banks. However. considering the
rapid growth of the branch net-work,
especially in rural areas, there may be
inadequacies or defi ciencies in certain
areas/ regions.

‘A’ Class City Facilities in Kanpur

2879. V.S. KRISHNA IYER : Will the

Minister of FINANCE be pleased to
state :
(a) the names of the cities in the

country which have so far been declared as
‘A’ Class Cities;

(b) whether all the A’ Class city faci-
lities are given to the employces of the
Union Government in all those cities;

and

(c) whether it is a fact that ‘A’ class
city facilities are not given to the employees
of Union Government in Kanpur which has
been declared as ‘A’ class city ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
ANARDHANA POOJARY): (a) and (b).
For grant of House Rent Allowance and
Compensantory (City) Allowance, cities are
classified as ‘A’ class in the population
exceeds 16 lakhs and as *B-1’ class in the
population does not exceed 16 lakhs but
exceeds 8 lakhs. For H.R.A., the popula-
tion of the named Cor,)oration/Municipality
is taken into account, while for the pur-
poses of CCA, the population of the Urban
Agglomeration is considered. However, if
the named place is not an Urban Agglome-
ration, then for CCA also the population
of the Corporation/Municipality is taken
into account.

On the basis of the population figures
of 1981 Census, the following cities have
been classified as ‘A’ Class cities for pay-
ment of Compensatory (City) Allowance
and House Rent Allowance to Central
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Government employses posted there :—
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For C.C.A. For H.R.A.

Hyderabad U.A. Hyderabad U.A.

Delhi U.A. Delhi U.A.

Ahmedabad U.A. Ahmedabad U.A.

Bangalore U.A. Bangalore U.A.

Greater Bombay Greater Bombay

Pune U.A. Madras U.A,
Madras U.A. Calcutta U.A.
Kapnpur U.A.

Calcutta U. A,

e
e

The Central Government employees
posted in all the above mentioned cities
classified as ‘A’ are being allowed tke faci-
lity for payment of House Rent Allowance
and Compensatory (City) Allowance as
admissable in ‘A’ Class cities according to

the extant orders.

(c) On the the basis of population
figures of 1981 Census Kanpur U.A. has
been classified as ‘A’ Class City for the
purposes of paymen of Compensatory (City)
Allowance and as B-1 Class City for the
purposes of payment of House Rent Allo-
wance as the population of Kanpur U.A.
(16,39,064) exceeds 16 lakhs while that of
Kanpur M.C. (14,81,789) is less than 16
lakhs. However, there is no difference in
the existing rates of HRA admissible in
‘A’, ‘B-1’, ‘B-2’ Class cities.

Reduction in Vanaspati Prices

2880. SHSI B.V. DESAI: Will the
Minister of FOOD AND CIVIL SUPPLIES

be pleased to state :

(a) whether Vanaspati Industry has
been allowed to lift 10 per cent of the
imported oil at commercial rate;

~ (b) whether this decision of Govern-
ment will help in reducing the Vanaspati

prices; and

(c) if so, to what extent ?
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THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND IN
THE MINISTRY OF FOOD AND CIVIL
SUPPLIES (SHRI A.K. PANJA) : (a) Yes,
Sir. '

(b) and (¢). To maintain the normal
production and availability of vanaspati in
areas where there is coanstraint in the
availability of permitted indigenous oils,
Government have allowed the vanaspati
industry to lift 10 per cent.imported oil at
commercial rates. The decision may not
bave direct impact on reducing vanaspati
prices. However, such step would ease
regional imbalance.

Financing {Super Thermal Stations by World
Bank

2881. SHRI B.V. DESAI: Wili the
Minister of FINANCE be pleased to state :

(a) whether the World Bank has agreed
to finance the Supsr Thermal Statioans;

(b) if so, whether the Bank experts had
in Febroary, 1986 visited the country in
this connection;

(c) if so, whether his Ministry and
Planning Commission have assured the
Department of Power that some of the new
projects in the power sector will be posed
to the Bank on a priority basis;

(d) whether his Ministry and the Plap-
ning Commission have also assured the
Department of Power that bilateral assis-
tance will also be sought for power sector;

(e) if so, the details thercof; and

(f) the projects that will be taken up
during the first two ycars of the Seventh
Five Year Plan ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) A list
of Supcr Thermal Power Stations Currently
under implementation with World Bank
assistance is enclosed (Statement —I),

(b) A Bank team was in the couatry
in February, 1986 on routine supervision of
some of the on-going Bank assisted projects
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and also to discuss possible projects which

could be considered for financing by the
Bank.

(c) to (e). Discussions are beina held in
consultation with Planning Commission and
Department of Power to indentify projects
for mulrilateral and bilateral assistance.
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However, finalization of projects for exter-
nal funding would depend on the feasibility
of projects and the availability of comple-
mentary internal resources.

(f) A list of projects tied up for sxter-
nal assistance so far in the Seventh Plan is
enclosed (Statement—II).

Statement—I

List of on-Going Super Thermal Power Stations with World Bank Assistance

SI. Name of the Project with Loan/Credit No. Amount of Assistance
No. — — —
' IBRD  IDA ($ Million
1. Korba Thermal Power (793-IN) — 200.00
2. Ramagundam Thermal Power (874-IN) —_ 200.00
(1648-IN) 50 00 —_
3. Second Singrauli Thermal Power —_— 300.00
(1027-1N)
4. Farakka Thermal Power (1053-IN) —_ 225.00
(1887-IN) 25.00 _—
5. Second Ramagundam Thermal Power 300.00 —
(2076-IN)
6. Second Korba Thermal Power — 400.00
(1172-IN)
7. Central Power Transmission (2283-IN) 250.700 —
8. Second Farakka STPP (2442-IN) 300.800 —
9. Rihand power Transmission 250.00 —
Project (2555-IN)
Statement-II o

List of Power Projects Taken up wiith External Assi-tance so far in Seventh Plan

SI.  Source Name of the Project Date of Amount

No. Agreement

1 2 3 4 5

1. Kuwait Fund Kalinadi-1IHE  Project 12-2-1986 $ 28 million

(Karnataka)

2. USS.R. Kahalgaon STPP., NTPC 22-5-1985 Rs. 250-300
Crores (aprrox.)

3. Japan (i) Sardar Sarovar Project 25-11-1985 Yen 2.85 Billion

(Gujarat, Maharashtra and
M.P.)
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1 2 3 4 5
(ii) Ujjani H.E. Project 25.11-1985 Yen 1. SMillion
(Maharashtra)
4. IBRD/IDA (i) Sardar Sarovar Project 10-5-1985 $ 300 Million
(Power Component) (Gujarat,
Mabharashtra and M.P.)
(ii) Chandrapur Thermal Power 16-9-1985 $ 300 Million
Project (Maharashtra)
(iii) Kerala Power Project 5-12-1985 $ 176 Million
(Kerala)
(iv) Indira Sarovar H.E. 24-9-1985 SDRS 12.4
Project (M.P.) Million
Withdrawal of Investment Alllowance Long Term Fiscal Policy (LTFP) as

2882. SHRI B.V. DESAI : Will the
Minister of FINANCE be pleased to
state :

(a) whether the industrialists are of the
view that the withdrawal of investment
allowance as proposed in the recently
announced long-term fiscal policy will
affect modernisation and expansion in
industry;

(b) if so, the reasons therefor; and
(c) Government’s reaction thersto ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI]
JANARDHANA POOJARY) : (a) As per
some of the representations received, the
withdrawal of investment allowance will
affect modernisation and expansion in the
industry.

(b) The representations proceed
generally on the line that deduction by way
of investment allowance based on actual
cost of new plant and machinery is beni.
ficial to capital intensive industries which
are not able to generate sufficient profits in
the first few years.

(c) The Government recognises that the
lnvestment allowance has played a signi-
ficant role in industrialisation of the Indian
economy. However, it has also its own
drawbacks. The drawbacks have been sum-

marisig ju para 5,14 of the stajement op

under :—

*5.14 Experience has shown that the
investment allowance has tended to
favour the larger and more well-
established enterprises, partly because
such concerns can set off investment
allowance against profits of old
established units, without waiting
for profits from fresh investment.
The concenssion benefits not just, or
even mainly, those who save out of
profits, but also those who can com-
mand capital funds in general, a fact
which again tends to favour estab-
lished concerns with good access to
the market for borrowed funds.
Since the benefit is related to the
cost of plant and machinery irrespec-
tive of how it Is financed, the invest-
ment allowance has created distor-
tions in the profitability of companies,
depending on the extent to which
they are able to find resources inter-
nally or through borrowing to
acquire new plant.”’

The new provisions of investment depo-
sit scheme, based on profits, proposed in
the Finance Bill, 1986, retains the merits of
investment allowance while removing its
drawbacks It benefits a wider category of
taxpayers as compared to the present scheme
of investment allowance. The proposed
provision will be beneficial to both small
and large industrial upits and will also
insulate the.timing of investment decisiopy
from tay considerations, ‘
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Import of Texhnology for Basis Needs of
Clothing

2883. SHRI AMAR ROYPRADHAN :
Will the Minister of TEXTILES be pleased
to siate :

(a) whether Government have decided
to import technology to satisfy the basic
needs of clothing for the people; and

(b) if so, the details thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI
KHURSHID ALAM KHAN) : (a) and (b).
The Textile Policy announced by Govern-
ment in June, 1985 has stressed the need
for modernisation of the textile industry.
As envisaged in the policy, the Government
have already set up a Standing Advisory
Committee to assess on a continuous basis
the need and type of modernisation required
by textile industry. Action has also been
initiated to set up a Modernisation Fund
as envisaged in the policy. These steps
together with the scheme for liberalised
import of sophisticated textile machinery
should meet the requirement of technologi-
cal upgradation in the textile industry.

[Translation)

Loan Advanced by Pithoragarh Regional
Rural Bank Under IRDP

2884, SHRI HARISH RAWAT : Will
the Minister of FINANCE be pleased to
state :

(a) the total amount of loans advanced
by Pithoragarh Regional Rural Bank under
the Integrated Rural Development Pro-
gramme during 1985-86:

(b) whether this amount is less than the
target fixed for that year, and

(b) if so, the reasons for not achieving
the target so fixed and the remedial steps
Government propose to take in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI

JANARDHANA PQOJARY): (a) to (c).

MARCH 14, 1986

Written Answers 192

Pithoragarh Kshetriya Gramin Bank, had
during 85-86 given loans amounting to Rs.
1,3 lakhs to 102 persons till December °85.
The target for the whole year under IRDP
is Rs. 5.58 lakhs to 306 beneficiaries. Short-
fall in targets is mainly due to the fact
that the bank which was established in
Masch, 1985 could not get licences for
opening required number of branches.

Introduction of Computers in Banks and
Financial Institutions

2885. SHRI HARISH RAWAT : Wil
the Minister of FINANCE be pleased to
state :

(a) whether his Ministry has decided to
introduce computers in big financial institu-
tions and banks;

(b if so, whether computers have also
been installed in the main offices of the
above-mentioned institutions in West
Bengal in accordance with this policy; and

(c) if pot, the names of the establish-

ments where computers have not been

installed alongwith the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE  (SHRI
JANARDHAN;. POOJARY): (a) to (c).
Based on the recommendations of the
Rangarajan Committee, Reserve Bank has
advised the commercial banks to install
electronic ledger posting machines at their
branches, mini computers at their regional/
zonal offices in a main-frame computers at
their head offices in a phased manner. The
programme does not exclude operations in
West Bengal. The banks have initiated
steps for implementation of the above pro-
gramme and these are at various stages of
implementation.

According to information available,
EXIM Bank has instalied a micro-computer
at its representative office at Culcutta and
State Bank of India a mini computers at
its Calcutta Local Head Office, and indus «
trial Reconstration Bank of India a Micro

progessor 3t its Head Office at Calgytts,
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Import of Sugar, Cotton and Man-Made
Fibre in 1985

2886. SHRI E. AYYAPU REDDY :
Will the Minister of COMMERCR be
pleased to state :

(a) the quantity of sugar imported in
1985 indicating foreign exchange involved;

(b) the quantity of cotton imported in
1985 indicating foreign exchange involved;

(c) the foreign exchange value of the
man-made fibre imported in 1985; and

(d) whether there are proposal to stop
the import of sugar, cotton and man-made
fibre in order to protect the producers of
sugar and cotton and the industries based
on these commodities ?

THE MINISTER OF COMMERCE
AND FOOD AND CIVIL SUPPLIES (SHRI
P. SHIV SHANKER) : (a) to (c). Statistics
relating to quantity and value of import of
various items have been complied so far
upto 1982-83. Data relating to sugar, cotton
and man-made fibre imported in 1985 are
not available.

(d) Import Policy in respect of various
items including sugar, cotton and man-
made fibre is kept under constant review
having regarding to indigenous availability,
production and country’s overall require-
ments.

Export of Fruits, Vegetables and Poultry to
Gulf Countries.

2887. SHRY E. AYYAPU REDDY :
Will the Minister of COMMERCE be
pleased to state :

(2) whether Indian applies are exported
to foreign countries; if so, the foreign ex-
change earnings thereby; and

(b) whether there are proposals to find
markets in Gulf countries for fruits, vege-
tables and poultry in 1986 and 1987 ?
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THE MINISTER OF COMMERCE
AND FOOD AND CIVIL SUPPLIES
(SHRI P. SHIV SHANKER) : (a) Yes, Sir.

The foreign exchange earnings from
apple exports during the last 3 years were
as given below :—

(Rs. in lakhs)
1982-83 1983-84 1984-85
(provisional) (Provisional) (provisional)
59 97 85

(b) Gulf countries are already our
major export markets for fruits, vegetables
and poultry. They are likely to continue to
be major markets for these items during
1986 and 1987 also.

Reduction in Interest Rate on Deposits of
2 Years and Above

2888. SHR!1 E. AYYAPU REDDY ¢
Will the Minister of FINANCE be pleased
to state :

(a) whether the Reserve Bank of India
had reduced with effect from 10th February
the interest rates on deposits of two years
and above under the Foreign Currency
Non-resident Accounts Scheme; and

(b) if so, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) Reserve
Bank of India has reduced the interest rates
on Foreign Currency Non-resident Accounts
deposits with effect from 10th February,
1986 as shown below :—

From To
% Y%
For deposits for 2 years
and above but less than - v
3 years 10,3 210
For deposits for 3 years
and above but less than 5 ‘
years SRR § 10.5

For deposits for § years
only e 2  1n

e~
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(b§ The Reserve Bank of Tndia reported
that rccently tbere has been a notlceable
decline in interest rates abroad, more
pamculnrly those on US Dollars deposits
of Tonger 'maturity. Against this back-
ground; the interest rates on Foreign
Currency Non-resident Accounts have been
revised. These rates, even after change, will
contintie to be attractive in relation to
those generally offered in major international
markets.

Setting up of Powerlooms in Co-operative
Sector in Karnataka

2889. SHRI V.S. KRISHNA IYER :
Will the Minister of TEXTILES be pleased
to state :

(a) The number of powerlooms set up
in the co-operative sector in Karnataka;

(b) the incentives giyen by the Union
Government in this regard; and

(c) whether Government propose to ask
the Karnataka Government to set up more
powerlooms in the co-operative sector ?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI
KHURSHID ALAM KHAN) : (a) As per
available information there are 4740 power-
looms in the co-operative sector in

Karnataka.

(b) The co-operatxves are eligible for
credit accordmg to the pattern approved
by NABARD.

(c) There in no specific scheme 10 set
up new powerlooms in the co-operative
sector. ‘The Goveroment of Karnataka has
however, been advised to organise forwation
of co-operatives of powerlooms in the
state so as to facilitate the implementation
of a suitat le package of measures for healthy
development of powerlooms in the State.

Purchase of Fiats at Cuffe Parade Road,
Bowbay by Casara Bank, Bombay

2890. SHRI V.S. KRISHNA IYER @
Will the Minister of FINANCE be pleased

to state :

(b) whether it is 8 fact tha t the Congrp
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Bank, Bombay has purchased four flats ‘at
Cuffe Parade Road, Bombay ata cost of
Rs. 32 lakhy; and .

(b) the details of the purchase of these
flats and the names of the persons, compa-
nies, etc. from whom these flats were
purchased ?

THE MINISTER OF STATE IN THE
MINISTRY OF _ FINANCE (SHRI
JANARDHANA POOJARY) : (a) aid (b)
According to information furnished by
Canara Bank, it has purchased ‘4 flats in
Jupitor Apartment at Cuffe Parade Road,
Bombay, at a total cost of Rs. 32 lakhs. The
deteils of the purchase of these flats are as
under ;—

(i) Carpet area of

each flat 1 1342 sq. ft.

: (a) Flat Nos. 21 and
22 M/s. Ramnik
Lal & Co.

(b) Flat No. 44 Ms
Krishna Trans-
port Co.

(c) Flat No. 273
M/s. Bombay
Steel Sales Cor-
poration.

(ii) Vendors Name

Shortage of Funds with Banks to Meet
Demands of Rural Population

2891. DR. K.G. ADIYODI : Will the
Minister of FINANCE be pleased to state :

(a) whether it is a fact that banks both
commercial and nationalised-banks are not
in a position to meet the ‘demands of fhe
borrowers from various due to shortage of
funds and procedural difficulties;

(b) whether it is also a fact that the
number of branches are insufficient to feed
the rural population; and

(c) if so, the steps taken to ameliorate
the gricvances of the rural masses ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) The

ﬁ Reserve Bank of Jpdia bas reported fha
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attention is given to ensure that all legiti-
mate credit requirements for productive
purposes are fully met and normal credit
uorms and discipline are also maintained.

(b) and (c). During the period July, 1969
to November, 1985, banks have opened
43882 branches of which 35471 were
opened at rural and semi-urban areas. The
average population covered per branch for
the country as a whole improved from
65000, (as per 1961 census) to 13000 (as per
1981 census) over the period. The aim of
the branch expansion programme for 1982-
85 that there should be one bank office for
the population of 17000 in rural and semi-
urban areas of each district has generally
been achieved.

Steps to Improve Performance of Food
Corporation of India

2892, SHRI HARIHAR SOREN : Will
the Minister of FOOD AND CIVIL SUP-
PLIES be pleased to state :

(a) the reasons for the mounting food
subsidy in the country;

(b) whether the public Distribution
System has become highly expensive due to
increasing overheads;

(c) if so, the steps taken to improve
the present system of food management;
and

(d) the steps proposed to be taken to
improve the performance of Food Corpo-
ration of India ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND IN THE
MINISTRY OF FOOD AND CIVIL
SUPPLIES (SHRI A.K. PANJA) : (a) The
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increase in food subsidy has bezn mainly
on account of increase in the volume of
operations and quantum of buffer stocks
besides increases in rail tariff, intererest
charges payable by FCI on bank
borrowing and cost of gunny.

(b) No, Sir.
(c) Does not arise.

(d) The performance of the FCI is
coostantly reviewed by the Governmeant
with a view to improving operational
efficiency. '

Participation by TFAI in Foreign Trade Falrs

2893. SYED SHAHABUDDIN : Will
the Minister of COMMERCE be pleased to
state :

(a) the trade fairs and exhibitions—Inter-
national or otherwise held in foreign
countries in which the trade Fair Authority
participated during 1985;

(b) the expenditure incurred in each
case; '

(c) the number of days spent on
foreign tour by the Chairman of the
Authoritp during 1985; and

(d) the total expenditure incurred on
such tours with break-up on transportation,
accommodation, D. A. entertainment grant
and local transport ?

THE MINISTER OF COMMERCE
AND FOOD AND CIVIL SUPPLIES
(SHR P. SHIV SHANKER) : (a) aad (b). A
Statement I is given below.

(c) and (d). A Statement II
details is given below.

showing
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Statment—I

Dezails of Fairs|Exhibitions abroad in which Trade Fair Authority of India organised
participation during 1983 along with expenditure sanctioned on these Fairs.

(Rs. in lakhs)

S.No Name of the Fair/Exhibition Expenditure Sanctioned
Foreign Indian
Exchange Currency
1 2 3 4
1. Buyers-Sellers-Meet Kuwait, Jan. 5-14, 1985. 10.20 0.93
2. Interpational Spring Fair, Birmingham
(U.K.) February, 3-7, 1985. 17.30 1.83
3. Leipzing Spring Fair, (GDR), March 10-16,
1985. 9.825 1.40

4. Cairo International Fair, (RE), March 9-22,
1985. 15.46 2.55

5. World Import Fair, in Nagoya (Japan),
March 21—April 14, 1985. 4.06 1.27

6. Tripoli International Fair, Tripoli, March
525, 1985, *® *

7. Hannover International Fair, April 17-24,
1985. 38.22 17.00

8. Casablanca International Fair, (Morocco)
April 25-May 5, 1985. 5.00 1.80

9. Zimbabwe International Trade Fair,
Bulawayo (Zimbabwe), April 27-May 5, 1985. 5.16 2.30

10. Poznan International Fair, (Poland) June
9-16, 1985. 1.80 0.78

11. Tehran International Fair, (Iran), September
1-12. 1985. 27.50 10.00

{2. DAGENS HUSHALL—International Consu-
mer Goods Fair Gothenburg (Sweden) Sep-

tember 13-22, 1985. 5.15 1.55
13. Overseas Import Fair, Berlin (FRG), Sep-

tember, 25-29. 1985. 7.50 1.50
14. Budapest Autumn Internattonal Fair, Hungary,

September, 27— October 6, 1985. 3.63 1.61
15. Bucharest Inicrnational Fair, (Romania),

October, 19-27, 1985. 5.52 1.09

16. Baghdad Icternational Fair, (Iraq), Novem-
ber, 1-15, 1985. 24 35 5.50
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1 2 3 4
17. ASAPT *§5-Asia & Pacific International, Trade
Fair, Beijing (China), November, 15-30,
1985. 43.65 10.40
INDIAN EXHIBITIONS :
1. Indian Exhibition, Kathmandu (Nepal), April
2-10, 1985. 58.25 15.77
2. Innian Exhibition, Paris, Dec. 6-15, 1985. 80.00 17.80
SPECIALS COMMODITY FAIRS :
1. HEIMTEXTILE —Intcrnational Trade Fair,
Home & Household Textile, Fraakfurt
(FRG), January, 9-12, 1985, 20.59 0.28
2. Pret-A-Porter-Feminin, Ladies Ready-to-
wear clothing Exhibition & Section Boutique,
Paris, (Francc), Fedruary, 9-13, 1985. 18.35 0.30
3. International Hardware Show, Cologne
(FRG), March 3-6, 1985. 6.18 0.23
4. TFE—Internatioral Food & Drinks Exhibition.
London (UK), Fabruary, 25—March 1, 1985. 2.55 0.13
5. Hoteres & Foodex Fair, Tokyo (Japan)
March 11-15, 1985, 5.19 0.21
6. Star Fair Milan (Italy), May 23-27, 1985. 7.00 022
7. Internmational Leather Exhibition, Hong
kong, May 30-June 2, 1985. 2.68 0.13
8. International Lcather Fair, Signapore June
5-8, 1985. 3.21 0.10
9. International Leather Show, New York
(USA), June 11-13, 1985. 1.32 0.15
10. National Hardware Show, Chicago (USA),
August 12-15, 1985. 6.25 0.30
11. Semaine Du-Cuir, Paris (France), September
7-10, 1985. 10.00 0.14
12. 6-BMO Eurcpean Metal Working Exhibition,
Hannover (FRG), September, 17-25, 1985. 11.77 0.38
13. SPOGA-—International Trade Fair of Sports
Goods Camping cquipmant & garden, furni-
ture, Cologne (FRG), Sept., 22-24, 1985, 2.54 0.13
14. Pret-A.Porter-Feminin, Paris (France), Scp-
tember 28~October 2, 1985. 21.50

0.33
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15. Anuga Food Fair, Cologne (FRG), October,
12-17, 1985. 4.92 0,30

16. Interstoff-International Trade Fair, for
Clothing Textiles, Frankfurt (FRG), Octo-
ber, 28-30, 198S. 4.40 0.13

*Participation in Tripoli Fair was arranged on a self-financing basis.

Statemeat—II

Details of Foreign Tours undertaken by Shri Mahammad Yunus, Chairman, Trade Fair

Authority of India during 1985 along with expenditure on such tours under various Heads.

(Amounts in Rs.)

Place of No. of D.A. Hotel accommodation Entertainment Conveyance/ )
Vitit days charges Contingen-
cies
Kathmandu
(Nepal), April,
1985 (He was
treated as a
State Guest) 3 196.87 He was treated as 915.00 118.96
a State Guest.
Japan & U.S.A.
(14 April, May 85) 14 6,611.75 51,239 69 1,938.36 10,369.79
Reijing (China)
(Nov. 1985) 3 1,341-37 5,658.27 2,388.75 100.00
Paris (France
Dec. 1985) 4 1,628.10 28,057.27 1,579.50 1,062.28
9,678.09 84,955.23 6,821.61 11,651.03

Supply of Ram Material to Weavers for
Production of Janata Cloth

2894. SHRI V. TULSIRAM :
SHRIMATI KISHORI SINHA :
SHRI K. PRADHANI :

Will the Minister of TEXTILES be
| pleased to state :

(a) whether Government propose to
supply raw material to the weavers for

"
hY

A

production of Janata cloth at prices assu-
med in the costing;

(b) if so, the extent to which the poof
weavers will be benefited and safeguarded
against fluctuations in prices and mid-
dlemen; b :

(c) the names of States where this
scheme will be introduced;

(d) wehther any item other than ‘dhoti’
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and ‘sari’ will be produced as Janata cloth;
and

(¢) the steps taken to popularise
Janpata cloth among the nasses and fixing
lower price than that prevailing in the
market ?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI
KHURSHID ALAM KHAN) : (a) No such
scheme has been approved by the Govern-

ment.
(b) Does not arise.

(c) Does not arise.

(d) Long cloth and shirting have been
introduced under the Janata cloth scheme,
w.e.f,, May, 1984. Besides, certain tribal
items have also been introduced.

(¢) Detailed guidelines have been issued
to the State Governments for implementing
janata cloth scheme, with include measures
for popularising janata cloth among the
masses. The janata cloth scheme has been
evolved with a view to provide cheap cloth
to the weaker sections and hence a subsidy
of Rs. 2 per square metre on all janata
products is allowed in order to make the
selling price cheaper than the cost of
production.

Relief to Consumers Due to Duty Relief
Extended by Government to Textile Industry

2895. SHRI V. TULSIRAM :
DR. B.L. SHAILESH :

Will the Minister of TEXTILES be
Pleased to state :

(a) whether Government bave taken a
decision to pass on duty relief to consumers
which were extended by Government to the
Textile industry;

(b) if so, the details of benefits the
consumers will be availing of as a result
thereof; and

{c) the extent to which such a decisiop
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will be beneficial to the Textile industry,
the weavers and the consumers ?

THE MINISTER OF STATE or
MINISTRY OF TEXTILES (SHRI
KHURSHID ALAM KHAN) : (@) to (c).
As onvisaged in the textile policy announged
by the Government in June, 1985, Govern-
ment have extended certain duty concessions
for the benefit of textile industry. These
concessions coupled with several other
messures taken by Government have given
the right direction to the textile industry so
far. The price situation of textile items
has also been generally satisfactory during
the year 1985-86. Government is keeping a
constant watch on the situation. .

Proposal for Opening of More Stock
Exchanges

2890. SHRIMATI KISHORI SINHA:
SHRI SRIKANTA DATTA

NARASIMHARAJA WADITYAR :
SHRIK. PRADHANI :

Will the Minister of FINANCE be
pleased to state :

(a) whether Government are consi-
opening dering of more Stock Exchanges
particularly to mobilise rural savings;

(b) if so, the number of pew Stock
Exchanges proposed to be set up; and

(c) the rames of the places where these
new Stock Exchanges are proposed to be
set up ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) Stock/
Exchanges are estalbished by individuals
associations etc., who submit formal
application to the Government for recog-
nition of the proposed Stock Exchange
under Section 3 of the Securities Contracts
(Regulation) Act, 1956.

(b) and (c). Government have received a
number of applications/Proposals for setting
up of new Stock Bxchanges in Jaipyr, Patna
Rajkot, Chandigarh, Coimbatore, Bhubq:

peshwar, etg, '
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Making of Coins out of Stainless Steel

2897. SHRI SATYAGOPAL MISRA :
Wil the Minister of FINANCE be pleased
to state @

(a) whether it is a fact that Govern-
ment have accepted the proposal of making
the coins out of stainless steel;

(b) if so, the details thereof; and

(c) the plan of Government to imple-
ment the programme ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) to (c).
There is a proposal to change the Coinage
metal of some of the coins to ferritic
stainless steel. No final decisicn has been
taken yet.

Loss Suffered by Foreign Branches of PNB,
SBI and Other Banks

2898. SHRI SURESH KURUP : Will
the Minister of FINANCE be pleased to
state :

(a) whether it is a fact that foreign
branches of nationalised commercial banks
like Punjab National Bank, Central Bank
of India and Union Bank of India as well
as State Bank of India suffered heavy losses
in 1984 due to the failure of certain
borrowers;

(b) if so, the amount of loss suffered;

(c) whether Government have made
any enquiry into the circumstances under
which such heavy borrowings had taken
place; and '

(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) to (d).
Reserve Bank of India (RBI) has reported
that some overseas branches of some of
the public Sector Banks had suffered loan
losses during the year 1984 RBI bas further
reported that it had called for and studied
the reports on loan iosses from the banks
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concerned. According to RBI these losses
have been occasion:d due to various factors
such as non-realisation of bills due to
repatriation problems in some countries,
multiple financing of borrowers, injudecious
and unauthorised lending by local manage-
ment in some cases, ¢icC,

Commercial Banks, including Public
Sector Banks, make provision every year
out of their annual income for meeting
thair liability towards bad and doubtful
debts to the satisfaction of their statutory
auditors. According to the forms of balance
sheet and profit and loss account prescribed
in the Third Schedule of the Banking
Regulation Act, 1949, quantum of bad and
doubtfull debts for which provision has
been made to the satisfaction of statutory
auditors is not to be disclosed. In view of
this, information on likely loan losses is
not to be disclosed.

Scheme for Dcvelopment of Tourism in
Kerala

2899. SHRI SURESH KURUP : Will
the Minister of PARLIAMENTARY
AFFAIRS AND TOURISM be pleased to
state :

(a) whether any schemes have been
forwarded by Governmaent of Kerala to the
Union Govermnent for financial assistance
for the Dzvelopment of tourism in Kerala;

(b) is so, tho details thereof; and

(c)y the reaction of Government to the
proposals ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND TOURISM (SHRI
H.K.L. BHAGAT) : (a) to (c). The follo-
wing schemes forwarded by the State
Government to the Central Department of
Tourisra for Central assistance have already
becen sanctioned

(1) Boating facilities for Cochin,
Kumarakom, Quilon and Thekkady
at a total cost of Rs. 50.78 lakhs
and Rs. 2500 lakhs as advance

released during the current finan-
cial year.

(2) Way-side facilities with accommo,
dation at Allappey, Canngnorg.
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Kottarakara, Palghat and Wynad
at a cost of Rs. 10.28 lakhs each
and Rs. 4.00 lakhs for each pro-
ject released as advance during the
current financial year.

(3) Rs. 2-56 lakhs have been released
during the current financial year
for the promotion of fairs and
festivals.

Expenditure by Baoks and Financial Iostitu-
tions on Congress (I) Centenary Celebrations

2900. SHRI RAMASHARAY PRASAD
SINGH : Will the Minister of FINANCE

be pleased to state :

(a) whether the public financial institu-
tions and banks made any expenditure on
the Congress (I) Centenary; and

(b) if so, the amount thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) and (b).
The public sector banks and the financial
institutions did not incur any expenditure
on Congress Centenary celibration. Joint
Publicity Committee on behalf of 28 public
sector banks and Life Insurance Corpora-
tion and General Insurance Corporation
are howeves, reported to have taken stalls
of about 1000 sq. feet each at cost of Rs.
1.5 lakhs each in Centenary Industrial
Exhibition, Bombay, for purposes of Publi-
city in commercial interest.

Lower Import Bill from October, 1985—
March, 1986

2901. SHRI P.R. KUMARAN-
MAGALAM : Will the Minister of
COMMERCE be pleased to state :

(a) whether a lowor import bill is
projected from October, 1985—March, 1 986
as reported in ‘The Economic Times’ of
14th February, 1986; and

(b) if so, details thereof ?

THE MINISTER OF COMMERCE
AND FOOD CIVIL SUPPLIES (SHRI P.
SHIV SHANKER) : (a) add (b). Tbe
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import bill is expected to be lower during
the second half of the current financial
year than in the first half due to lower
international petroleum prices and lower
imports of items like fertilizers, edible oils,
etc., than in the first half.

Drop in Drawal from Interndtlonal
Monetary Fund

2902. SHRI P.R. KUMARAMANGALAM :
Will the Minister of FINANCE be pleased

'to state :

(a) whether there has been a sharp
drop in drawals from the International
Monetary Fund which has affected develop-
ing countries as reported in ‘Economic
Times’ of 14th February, 1986;

(b) whether this will also affect our
country; and

(c) if so, corrective steps proposed in
this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) Accor-
ding ro IMF Survey published on February

- 3, 1986, Fund credit in support of members’

adjustment efforts contiuned to expand in
1985, although at a slower pace than in the
previous year. Net drawings on Fund
resources declined in 1985 to SDR 0.4
billion, compared with SDR 5.0 billion in
1984, owing to repayments on the high
level of drawings made in previous years
and a lower level of new drawings (SDR
1=US § 1.09842 on December 31, 1985).

(b) and (c). Although this has adverse
implications for the group of developing
countries waich heavily depends on Inter-
national Monetary Fund, we are not
directly affected by the reduction in net
dishursement.

Plea to Convert Large Food Stocks Into
Production Assets

2903. SHRI P.R. KUMARA-
MANGALAM : Will the Minister of FOOD
AND CIVIL SUPPLIES be pleased to
state :

(a) whether a plea has been made to
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Government to convert large food stocks
into productiv assets as ireported in
‘Economic Times’ of 14 February, 1986;
and

(b) if so,
thereto ?

Government's reaction

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND IN
THE MINISTRY OF FOOD AND CIVIL
SUPPLIES (SHRI A.K. PANJA): (a)
Government’s attention has been drawn to
the report referred to.

(b) Government has already taken
measures to use foodgrains for creating
durable assets. The coverage of National
Rural Employment Programme and Rural
Landless Employment Guarantee Pro-
gramme, under which part of wages to
workers are required to be paid in the form
of foodgrains, has been expanded.

Sale of Goods in Packaged form in Public
Distribution System

2904. SHRI CHITTA MAHATA : Will
the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state :

(a) wheher it is a fact that there is a
proposal under Government’s consideration
for sale of goods in packaged form in the
Public Distribution System;

(b) if so, the details thereof; and

(c) the decision so far taken in the
matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND IN THE
MINISTRY OF FOOD AND CIVIL
SUPPLIES (SHRI A K. PANJA) : (a) to
(¢). No. Sir. However, the Central Govern-
ment has suggested that the State/Union
Terretories may, On an experimental basis,
try to supply wheat, rice and levy sugar in
pre-packed packets to the consumers at
their option in cities baviog population of
one million and above and also at the
State headquarters evenif the populatiop
js less then ooe milliog.

MARCH 14, 1986

Written Answers 212

Proposal to set up Committee to Look into
Difficulties of Traders and Industrialists

2905. SHRI P.M. SAYEED : Will the

Minister of COMMERCE be pleased to
state :

(a) whether Government propose to set
up some committees to go into the diffi-
culties being faced by the traders and
industrialists; and

(b) if so, the exact nature of the
committees and their terms of reference ?

THE MINISTER OF COMMERCE AND
FOOD AND CIVIL SUPPLIES (SHRI P.
SHIV SHANKER) : (a) and (b). Arrannge-
ments already exist to allow continuous
inter-action of Trade and iodustry with the
Government and an institutiopai frame
work exists for the purpose, in the form of
Central Advisory Council on Trade, Import-
Export Advisory Committees and Open
House Discussions with thz Minister of
Commerce by Trade and Industry. Recently,
Grievances Commitice have been szt up at
regional Port Offices, headzd by Joint Chief
Controller of Imports and Exports, to look
into the grievances of the ¢xporting commu-
nity in the matter of disposal of their
applications for licence/cash assistance.

Representations from Trade aod Industry
are duly considered while formulating
Import and Export Policy and suitable
amendments are made therein whenever
necessary in the public interest, without
changing its basic structure, with a view to
maximise indigenous production and in-
crease cxports.

Rates of Excise Duty on Vanaspati and
Other Cooking-Media Oils

2906. SHRI P.M. SAYEED : Will the
Minister of FINANCE be pleased to state :

(a) whether all the cooking media oils
carry excise duty on them;

(b) the rates at which c¢xcise duty is
levied on vanaspati and other cooking-

media oils separately; and
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(c) the reasons for difference between
the two rates, if any ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) to (b).
All edible vegetabie oils, except certain
oils, such as, sun-flower, soya-bean, cotton-
seed oils, etc., which, after extractign,
undergo specified processes, are subject to
an excise duty of Rs. 1500 per tonne.
Excise duty on vanaspati is 109, ad valorem
which comes to about Rs. 1500 per tonne.

IDA Reluctance to Enhance India’s Share of
Fund

2907. SHRI VIRDHI CHANDER JAIN :
Will the Minister of FINANCE be pleased
to state :

(a) whether it is a fact that World
Bank has asked India to go in for commer-
cial borrowing from Banks {or its additional
requirement; and

(b) if so, the steps being taken to face
the situation ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) No, Sir.

(b) Does not arise.
Import of Raw Sugar

2908. PROP. MADHU DANDAVATE :
Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state :

(a) whether Government had assured
to examine the suggestion of importing raw
sugar for the manufacture of processed
sugar in the private sugar factories of
Maharashtra which were not able to secure
the necessary sugarcane quota for the
manufacture of sugar; and

(b) if so, after examinipg the sugges-
tion for importing raw sugar what steps
have been taken 10 imple . ent the sugges-
tion of importing raw sugar for the manu-
facture of process:d sugar ?
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THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND IN
THE MINISTY OF FOOD AND CIVIL
SUPPLIES (SHRI A.K. PANJA) : (a) and
(b). No Sir, no such assurance was given.
However, the Government have not yet
taken any decision on the proposal to
import raw sugar for reprocessing into
white sugar by some sugar factories in the
country.

Trade-Gap

2909, PROF. MADHU DANDAVATE :
Will the Minister of FINANCE be pleased
to state :

(a) the latest trade-gap developed as a
result of increasing ;mports and dwindli.p
export;

(b) as a consequence o this widey 1
trade-gap, what is the latest positio, f
the foreign exchange reserves; and

(c) the concrete steps being taken to
tide-over the foreign exchange crisis ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINAN. ¥ (SHRI
JANARDHANA POOJARY) : (i) o (c).
The provisional trade data of DGCiS
Calcutta for the first six month of 1985-86
show a trade gap of Rs. 4124 crores during
this period. The foreign exchange rescrves
of the country (excluding Gold and Special
Drawing Rights) stood at Rs. 6405 crores
on 28th February, 1986. The factors which
influence movements of reserve and affect
our balance of payments are kept under
constant review with a view to ensuring
that commitments with regard to debt
service and country’s requicement of goods
and services are met.

Duty Relief to Consumers

2910. SHRI SATYENDRA NARAYAN
SINHA : Will the Minister of TEXT!LES
be pleased to state :

(a) whether Government are are aware
that the taxtile industry has failed to pass
on the consumer the duty reliefs it has

received from various budget proposals of
1985 86; Prep
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(b) whether he had expressed concern
at this at a meeting of the North India
Cotton Textile Mills’ Association on
February 5, 1986;

(c) whether blended fabrics also are
not cheaper despite duty reductions on
inputs; and

(d) if so, the steps contemplated by
Government to force the mills to reduce
prices ?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI
KHURSHID ALAM KHAN) : (a) to (d).
In regard to the relief given to the textile
industriy during the year 1985-86, the NTC
mills manufacturing low price fabrics under
the ‘Sulabh Cloth Scheme® have passed on
the benefits of duty concessions to the con-
sumers. The duty relief have also had an
impact on prices of certain textile items
and the price situation of textiles have
generally been satisfactory during the year
1985.86. However, in certain areas, the
benefits have reportedly not been passed on
in entirity to the consumers. Government
has taken note of this in 1986 budget, the
relief given earlier to the yarn producers
has been reduced by about 509,. Further
steps wiil depend on the response of the
industry to the concessions given.

[Translation)
Disposal of Contraband Narcotics Seized

2911. DR. A.K. PATEL : Will the
Minister of FINANCE be pleased to state :

(a) whether the norcotics seized by the
Customs authorities is destroyed
compictely;

(b) if so, the procedure laid down for
the purpose;

(c) whether complaints have been recei-
ved to the effect that some quantity out of
the narcotics meant for destruction is pil-
fered beforehand; and

(d) if'so, the detzils in this regard ?

THE MINISTER OF STATE IN THE
'MINISTRY OF FINANCE (SHRI
JANARDHANA PCOJARY) : (a) and (b).
Narcotic drugs other than opium confiscated

MARCH 14, 1985

Written Answers 216

by the Customs authorities are generally
destroyed. Confiscated Opium is sent to
Government Opium Factory, Ghazipur for
processing and disposal.

(¢) No, Sir.

(d) Does not arise.

[EngJish)

Peon Arrested for Defrauding SBI Branch
of Lucknow

2912. SHRI VIJAY KUMAR MISHRA :
Will the Mipister of FINANCE be pleased
to state :

(a) Whether it is a fact that a peon of
the State Bank of India Branch of Lucknow
has been arrested for defrauding the bank to
the tune of Rs. 32 lakhs;

(b) if so, the details thereof;

(c) whether any other employees of the
said bank have also bec arrested; and

(d) 1f not, the reasons therfo. .?

THE MINISTER OF STATE IN THE
MINISTER OF FINANCE (SHRI
JANARHANA POOJARY}: (a) and (b)
State Bank of India has reproted that a
fraud involving Rs. 31.43 lakhs has been
committed in their Clearing House opera-
tions at Lucknow. An F.I.R. was lodged
by SBI with the Central Bureau of Inves-
tigation and CBI has arrested one
Messenger working at the Transport Nagar
(Lucknow) Branch of SBI. The bank has
placed the Messenger under suspension.

(c) and (d). The bank has reported that
no other employee of the bank had been
arrested since the CBI’s investigations have
not revealed involvement of other emplo-
yees so far.

[Translation]
Export of Tea
2913. SHRI K.D. SULTANPURI : Will
the Miniser of COMMERCE be pleased to

state :

(a) the names of the countries to which
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tea was exported during 1985-86 and the
amount of foreign exchange earned thereby;

(b) whether this export was less or more
as compared to that of the previous years;
and

(c) the names of the countries with
which India had to face stiff competition
in the export of tea with details thereof ?

THE MINISTER OF COMMERCE
AND FOOD AND CIVIL SUPPLIES
(SHRI P. SHIV SHANKER) : (a) to (c).
Indian tea is exported to a large
number of countries all over the world:
Major Importers of tea from India are
USSR, U.K., ARE, Iran and Iraq. Exports
of tea during the past four years have been
as under :—

Year Exports

Qty.(M.Kgs) Value

(Rs. Crores)

1982 189.9 355.85
1983 208.5 516.82
1984 217.0 740.45
1985 2224 711.90
(Estimated)

Indian tea has to compete with exports
from other major tea exporting like Kenya,
Sri Lanka and China.

(English)

All India survey Repart on Marketing
Aspects of Hides and Skins

2914, SHRI K. RAMAMURTHY : Will
the Minister of COMMERCE be pleased

to state :

(a) whether the All-India Survey of the
volume, quality of production and marke-
ting aspects of hides and skins by the
Central Leather Research Institute has been
completed;

(b) if so, the pricipal features of s
survey report indicating action taken therc
on; and
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(c) The names of economists statisti-
cians and technologists and veterinary
scientists who have conducted this survey ?

THE MINISTER OF COMMERCE
AND FOOD AND CIVIL SUPPLIES
(SHRI P. SHIV SHANKAR) : (a) No, Sir.

(b) Does not arise.

(c) Names of econcmists, statisticians,
technologists and  veterinary scientists
associated with the survey are given in the
statement given below.

Statement
Names of ¢conomists, statisticians,
technologists and veterinary scientists

associated with the All India Survey of Raw
Hides and Skins being conducted by the
Central Leather Research Institute, Madras
have been reported as under :

ECONOMISTS :

1. Shri K. Seshagiri Rao
2. Shri S. Chellappa

3. Shri K. Sarjuna Rao

4. Shri A. Subbarama Naidu
5. Shri C. Pulinda Rao

6. Shri D. Chandra Mouli
7. Shri R. Rajendran

8

. Smt J. Lakshmisiva Jyothi

STATISTICIANS :

1. Shri B. Krishnama Naidu

2. Shri J. S. L. Vasudevan
VETERINARY SCIENTISTS :

1. Shri Mahendra Kumar Q

2 Shri N, Muralidara Rao
SCIENTISTS AW (ECHN 'LOGISIS @

1. Di G Thyograjsn

2. Shri 1. & Rarauaiasu

3. Dr. K S Jay.raman
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4. Shri T. S. K. Mahadevan
5. Shri L. M. Prasad

6. Shri K. Parthasarathy
7. Shri K. B. Gupta

8. Shri P. Sambasiva Rao
9. Shri M. Subba Rao

10. Shrl S. Ramalingam

11. Shri V. Rathinasamy

12. Shri A. Doraikkannu

13. Shri S. A. Waheed

14. Shri S. R. Kamil

15. Shri M. B. Chauhan

16. Brijendra Singh

17. Shri S. K. Sarkar

18. Shri Gautam Kumar Das
19. Shri M. S. Pol

20. Shri K. M. Kalal

21. Shrl Ramesh Pal

22. Shri Sakattar Lal

COMPUTOR SPECIALISTS :

1. Dr. P. J. Reddy
2. Shri B. S. N. Murthy,

Sanctioning of Advance Lincences to Tyre
Companies for Import of Synthetic
Rubber

2915. SHRI K. RAMAMURTHY : Will
the Minister of COMMERCE be pleased to
itate :

(a) the names of tire companies which
1ave been sanctioned advance licences
furing the past three years for importing
ynththetic rubber;

(b) thz norms fixed for imports against
he assurcd export of finished product for
vhich imports arc allowed;

(c) the steps that are being taken to
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monitor whether these norms of imports
against exports are being strictly adhered
to; and ‘

(d) the action taken against those tyre
compaopies which have failed to comply
with these norms for consuming the synthe-
tic rubber in the manufacture of tyre ?

THE  MINISTER OF COMMERCE .
AND FOOD AND CIVIL SUPPLIES
(SHRI P. SHIV SHANKER) : (a) Informa-
tion is being collected and will be laid on
the Table of the House.

(b) and (c). Input/output norms for the
duty free import of the various items of
rew materials etc., required for manufacture
and export of secified products bave been
laid down in Annexure V to Appendix 19 of
the Import Policy (Vol.1), 1985-88. In terms
of these norms, the import of Synthetic Rub-

ber is allowed at the rate of 53 kgs. and 7 kgs.
against the export of every 100 kgs. of Tyre
with Nylon Tvre Cord/Rayon Tyre Cord
and Natursl Rubber Cycle Tyres,
respectively.

The above norms have been prescribed
on the basis of the recommendations of the
Technical authorities concerued, keeping in
view that the quantities of the raw mate-
rials being allowed for import duty free are
the minimum required for the manufacture
of the releveat export product. In view of
this only fulfilment of export obligaiion
both in terms of quantity and value is
monitored and if the export obligation is
fulfilled, it is presumed that the imported
materials bave been properly utilised.

(d) Question does not arise.

Coustraints Faced by Lether Exporters Due
to Shortage of Raw Material

2916. SHRI B. V. DESAI : Will the
Minister of COMMERCE be pleased to
state

(a) whether Indian leather product
exporters were facing serious constraints
due to shortage of raw material;

(b) if so, the main reasons for shortage
of raw material;



221  Written Answers

(c) whether Government propose to
assist these leather exporters; and

(d) if so, thc measures being taken by
Government in this regard ?

THE MINISTER OF COMMERCE
AND FOOD AND CIVIL SUPPLIES
(SHRI P. SHIV SHANKER) : (a) No, Sir.

(b) to (d). Do not arise.

Demand for Indian Garments in European
Counfries

2917. SHRI MURLIDHAR MANE :
Will the Minister of TEXTILES be plecased
to state :

(a) whether there is a growing demand
for Indian garments in Buropean aod other
countries;

(b) whether any study has been conduc-
dted by Government in this regard; and

(c) if so, the details thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI
KHURSHID ALAM KHAN) : (a) Yes, Sir.
According to the figures furnished by the
Apparel Export promotion Council, the
export of garments have gone up from Rs.
640 crores in 1983 to Rs. 1068 crores in 1985.

(b) and (¢). Government has been
encouraging the Apparel Export Promotion
Council to assess the market potentials and
increase exports through export promotions
activtities such as participation in trade
fairs and exhibitions, sponsoring sales-cum-
study teams and trade delegations, orgapi-
sing buyer-seelier meets abroad and
conducting market surveys.

Allocation of Fund for Modernisation of
N.T.C. Mills

2918. SHRI MURLIDHAR MANE :
Will the Minister of TEXTILES be pleased
to state ; ’

(a) the allocation of funds for modér-
nisation of National Textile Corporation
mills during the Sevegth Piaa period;
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(b) whether the allocation is considered
sufficient by Government to undertake
modernisation of all the mills of NTC; and

(c) if not, the steps proposed to be
taken by Government to raise adequate
funds for modernisation of these mills ?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI
KHURSHID ALAM KHAN) : (a) The
Planning Commission has so far indicated
an outlay of Rs. 117 crores for modernj-
sation and rationalisation of labour schemes
of NTC duriag the 7th Plan period.

(b) and (c). It may not be possible to
modernise all the NTC mills with limited
resuources. Efforts are being made to
explore possibilities of raising finances from
institutional sources and deferred payment
credits.

Trade Deficit

2919. DR. D.N. REDDY : Will the
Minister of COMMERCE be pleased to
state :

(a) whether it is a fact that trade
deficit for the half year ending September,
1985 increased to Rs. 4124 crores:

(b) if so, the reasons therefor; and

(c) whether Government propose to cut
down imports of edible oils, sugar, fertili-
zers, petroleum and  non-ferrous metals,
cement etc. 7

THE MINISTER OF COMMERCE
AND FOOD AND CIVIL SUPPLIES
(SHRI P. SHIV SHANKER) ; (a) Yes, Sir.

(b) Aport from the international factors,
the heavy trade deficit can be atiributable
to the stoppage of export of crude oil, on
account of development of refining capacity
for Bombay High crude within the country
and increase in imports of industrial raw
materials, fertilizers machinery & transport
equipment and essential items of consump-
tion to meet the domestic requircments,

(c) All possible efforts are being made
go encourage efficient and cost of effective
smport sabstitytion particulary in the arep
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.of bulk imports such as edible oils, sugar,
fertilizers, petroleum, non-ferrous metals,
cement, etc.

Recommendations made by Independent
Consultant of National Textile
Corporation

2920. SHRI ANIL BASU : Will the
Minister of TEXTILES be pleased 0
state:

(a) whether any independent outside
consultant has been appointed to look into
the structure of National Textile Corpo-
ration;

(b) if so, the particulars of the outside
consultant and how he has been selected;

(c) the recommendations made by the
consultant; and

(d) the reaction of Government to the
recommendations made by the consultant?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI
KHURSHID ALAM KHAN; : (a) and (b).
Yes, Sir. A study was cntrusted to Shri
K. K. Dahr with the approval of Board of
Directors of NTC (Holding Company).

(c) The report of the consultant inter-alia
recommends reduction of staff in the
holding company, which is characterised
as “Top Heavy'’; a single “Chuairman-cum-
Managiog Director’’ to be the head of the
holding company; reduction of the number
functional directors; and bettcr manage-
ment information system; and clear
demarcation of work between the holding
company and subsidiary corporations.

(d) NTC (Holding Cumpany) has been
advised to take necessary decisions on the
report for better functioning of the holding
company and approach the Government
wherever necessary.

Sick N.7.C. Mills

2921, SHRI ANIL BASU: Will the
Minister of TEXTILES be pleased to
state :

(a) whetber a Committee  bhad been
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appointed to go into the working of sick
mills under National Textiles Corporation;

(b) if so, the details of the recommen-
dations of the said Committee; and

(c) the action taken by Government in
this regard ?

THE MINISTER OF STATE OF THE
MINISTY OF TEXTILES (SHRI
KHURSHID ALAM KHAN) : (a) A review
of performance of the mills under NTC
revealed that at that time 22 mills (19
nationalised and three managed) were
accounting for a large part of the total
losses during the years 1981-82 and 1982.83.
A Study Tcam was constituted by the
Government to undertake an indepth study
of the working of 8 weakest ‘mills.

(b) The Study Team has submitted its
report to the Government stating that mere
additional investment will not make these
mills viable.

(c) The Textile Policy states that the
continued opncration  of units, which are
incapable of becoming viable, would mean
a continued drain on scarce resources and
such units or parts thereof may have to be
closed down to prevent any further losses,
No final decision has been taken regarding
which mills are to be closad.

Loans by Banks under IRDP

2922. SHRI ANIL BASU: Will the
Minister of FINANCE be pleased to state :

(a) the State-wise amount of bank loans
sanctioned under IRDP scheme for the last
three years; and

(b) the State-wise amount of bank
loans actually disbursed for the said three
years ?

THE MINISTER OF STATE IN THE
FINANCE (SHRI
JANARDHANA POOJARY) : (a) The
present data reporting  system  does
not generate information in the manner
asked for.

(b) State-wise details of term credit
disbursed under IRDP during the years
1983-84, 1984-85 and 1985-86 (upto Dec.
1985) are indicated in the statement given
below,
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Statement

Statement indicating State-wise amounts of term credit disbursed under IRDP during the years
1983-84, 1981-88 and 1985-86 (Upto December 1935)

(Rs. in lakhs)

(Upto Dec. 1985

—

Sl.  Name of the State Term Credit disbursed
No. ‘ -
1983-84 1984-85 1985-86
1 2 3 4 5
1. Haryana 997.91 1257.85 763.95
2. Himachal Pradesh 739.67 826.08 254.85%*
3. Jammu and Kashmir 704.94 588.85 447.82
4. Punjab 1577.37 1782.52 524.52
5. Rajasthan 2860.31 3010.12 1407.05
6. Chandigarh -— — 3.03
7. Delhi 99.30 84.60 0.28
8. ‘Madhya Pradesh 8698.22 8598.19 3808.42
9. Uttar Pradesh 19199.84 21321.15 9103.22
10. Andhra Pradesh 5196 00 5410.73 2161.88
11. Karnataka ' 3852.38 4240.60 1424.09£
12. Kerala 2627.44 2575.15 137.02¢
13. Tamil Nadu 5975.09 5762.54 2536.40
14. Pondicherry 67.82 100.42 34.51
15. Lakshadweep — — NA
16. Gujarat - 3753.64 3187.94 991.34
17. Maharashtra 6197.76 5331.84 2761.18
18. Goa, Daman and Diu 119.24 158.27 NA
19. Dadra, and Nagar Haveli 16.07 15.78 8 54
20. West Bengal 3041.55 2009 68 1272.11
21. Orissa 2948.15 2805.58 1019 03
22. Bihar 7168.84 10724.74 2587.12%
23. Andaman Nicobar [slands -_— 14.28 11.67
24. Assam 1261 00 3:57.19 750.85%%

28, Manipur 4.09 13 03 9.07*
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26. Meghalaya —_— — NA
27. Nagaland -_ -— NA
28. Mizoram - 6.80 NA
29. Arunachal Pradesh — —_ 0.04
~ 30. Sikkim 36.89 59.89 '1-1.53
31. Tripura 207.38 183.88 188.15
77351.48 83627.70 32217..67 -

All India :

(Source—Minister of Agriculture, Department of Rural Development)

* Data upto October 1985.

** Data upto September 1985.
£ Data upto to November 1985.
NA—Not Available.

Note : Data for 1984-85 and 1985-86 are provisional.

Food Corporation of India
2924. SHRI M. RAGHUMA REDDY :
SHR1 MANIK REDDY :

Will the Minister of FOOD AND
CIVIL SUPPLIES be plcased to state :

(a) whether attention of Government
has been drawn to the newsitem captioned
“FCI rapped for inefficiency’’ appearing in
the Financial Express of February, 1986,

(b) if so, whether Government have
since inquired into the working of the Food
Corporation of India; ;

.(c) the nature of irregularities detected;
and

(d) the action Government have taken
to remove these irregularities ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND IN
THE MINISTRY OF FOOD AND CIVIL
SUPPLIES (SHRI A.K. PANJA): (a)
Government have seen the Press Report.

(b) There is no such loss of Rs. 1,100
crores as mentioned in the report. Food
Corporation of India’s foodgrain operations
are on oo-profit and no-loss basis. The
difference in the operagjonal cost and issue
prices is paid to the F®I as subsidy which
was Rs. 1,100 crores in the year 1984-85.
The administrative overheads of the FCI
have only been about 4 paise per kg. in
procurement and distribution of 1 kg. of
grain.

(c) and (d). Do not arise.
Bad Debts in Nationalised Banks

2925. SHRI BASUDEB ACHARIA :
Will the Minister of FINANCE be pleased
to state :

(a) whether it is a fact that about
rupees three thousand crores has been
shown as bad debt in nationalised banl:s of
our country;

(b) if so, the reasons therefor; and

(c) whether any decision has beeﬁ taken
to write-off the amount ?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) to (c).
The risk of certain debts going bad is
inherent in the nature of operations of
banks. Commercial Banks including all
natioonalised banks make provision every
year out of their annual income for meeting
their liability towards bad and doubtful
debts to the satisfaction of their statutory
auditors and write off the debts which are
considered by their management as ultima-
tely unrecoverable from out of the pro-
visions so made. These amounts are written
off only after all avenues of recovery are
exhausted. According to the forms of
Balance Sheet and Profit and Loss Account
prescribed in the Third Schedule of the
Banking Regultion Act, 1949, which all
banks are required to follow strictly, the
banks are given statutory protection from
disclosing the quantum of bad and doubtful
debts for which the provision is made to
the satisfaction of their auditors.

Integrated Rural Development Projects in
Orissa

2926. SHRI K. PRADHANI : Will the
Minister of FINANCE be pleased to state :

(a) whether the Industrial Development
Bank of India has decided to spomsor
integrated rural development projects in
Orissa under its block adoption scheme;

(b) if so, the broad outlines thereof;

(c) whether it would cover some tribal
blocks also; if so, the particulars of those
blocks and to start with the blocks selected
in Koraput district; and

(d) whether any monitoring agency at
the State level would be set up by the IDBI
for the rural development project ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) to (d).
The Industrial Development Banks of India
(IDBI) has reported that it has commis-
sioned Orissa Industrial and Techaical
Consultancy Organisation Limited
(ORITCO) to implement the block adop-
tion project for Orissa. ORITCO has
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indentified Boriguma block in Koraput
district for intensive rural industrialisation.
ORITCO is in the process of identifying
opportunities with a view to ;—

(i) making use of locally available
raw materials and manpower;

(ii) upgrading the existing technology;

(iii) providing necessary consultancy
and extension support in associa-
tion with various developmental
agencies; and

(iv) exploring ways and means for
better econamic utilisation of
various resources.

Tribals constitute 499, of the total
population of the above block.

A coordination committee has been
established comprising members from IDBI,
NABARD AND ORITCO to monitor the
project. Representatives from District
Industries Centre, Lead Bank and District
Rural Development Agencies are being co-
opted in the Committee.

Monitoring of Nationalised and Private
Banks

2927. SHRI S.M. GURADDI : Wwill
the Minister of FINANCE be pleased to
state : :

(a) whether the Reserve Bank of India
is monitoring over the working of the
nationalised banks;

(b) whether the State Banks of India
has any special status; and

(c) the position of Private Banks vis-
a-vis the nationalised banks and the special
privileges they enjoy ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI

'JANARDHANA POOJARY) : (a) to (c).

Reserve Bank of India by virtue of the
powers conferred on it in the Banking
Regulation Act, 1949 and the Reserve Bank
of India Act, 1934 regulates and ¢ootrels
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banking operation of all commercial banks
including the private sector banks. While
the private sector banks are set up under
the Companies Act 1956, the 28 public
sector banks comprising of State Bank of
India (SBI), 7 associates banks of S.B.I.
and the 20 nationalised banks have been set
up under special statues enacted by Parlia-
ment. In terms of the statues governing the
28 public sector banks, a nominee of the
Government as well as the nominee of the
Reserve Bank of India are nominated on
the Boards of each of these 28 public Sector
Banks. In so far as the private sector
commercial banks are concerned, in terms
of the Banking Regulation Act, 1949,
Reserve Bank has got, powers to appoiat its
pominee directors on these banks. Reserve
Bank of 1India has also powers under
Section 35 of the Banking Regulation Act
to conduct inspection of all the commercial
banks both in the private sector as well as
in the public sector. The responsibility of
maintaining currency chests on behalf of
Reserve Bank of India is also shared by the
28 public sector banks. ‘

Fraud in State Bank of India Branches in
Gandhi Nagar and Navsari (Gujarat)

2928. SHRI VIJAY N. PATIL : Will
the Mininster of FINANCE be pleased to
state :

(a) whether it isa fact that serious
lapses on the part of senior bank officials
of the State Bank of India, Gandhi Nagar
and Navsari in Gujarat have led to bank
frauds amounting to Rs. 3.5 crores and Rs.
1.5 crores respectively;

(b) if so, the details of fraud and
modus operandi adopted in committing the
crime; and

(c) the steps Government propose to
take to check growing fraud in bapks ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) and (b).
Central Burcau of Investigation has reported
that it had registered two cases on 22-2-83
and 27-1-86 in respect of Gandhi Nagar
Branch and Navsari Branch of State Bank
of India involving Rs. 3.33 crores (approx.)
8nd Rs. 2.25 crores (approx.) respectively,
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CBI has further reported that in the
case relating to Gandhi Nagar branch,
charge-sheet has been filed in the court
against 6 individuals, including one clerk of
State Bank of Indis.

As regards the case relating to Navsari
branch, CBI has reported that investigation
is in progress.

(c) The banks have been instructed to
gear up the vigilance machinery in the
organisation and to improve procedures and
systems so that frauds can be prevented.
Accordingly, the banks have taken steps to
strengthen control mechanisms and to
improve mangement information systems as
also effective follow-up action. Clearance
of arears in balancing of books and in
reconciliation of inter-branch and other
accounts are also being undertaken on a
continuous basis so as to prevent frauds in
those areas. Informatijon is also circulated
by RBI to banks giving details of novel
methods of frauds and advising banks to
adopt necessary safeguards. Books of
instructions are also circulated by banks
amongst their staff indicating precnutions/
checks which should be observed to rrevent
occurrence of frauds.

Seizure of Contraband Goods and Collection of
Revenues During 1984 and 1985

2929. SHRI MOOL CHAND DAGA :
Will the Minister of FINANCE be pleased
to state :

(a) the details of seizure of contraband
goods and collection of revenue in the
border States and other places in the
country during 1984 and 1985, separately;

(b) how much of the above was
recovered at Airports of Bombay, Calcutta,
Madras, New Delhi and Amritsar during
the same period;

(c) the amount of incentive awards
given to the (i . staff, (ii) public in the abave
cases during the said period; and

(d) in how many cases, action was
taken against Government officers for invol-
vement in the above cases and in:how many
cascs Airliges staff was glgo inyolved ?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) to (d).
Information is being collected und will be
laid on the Table of the House.

Sick Mills uoder NTC

2930. SHRI MOOL CHAND DAGA :
Will the Minister of TEXTILES be pleased
to state :

(a) the number of sick textile mills as
on 31 December, 1983 31 December, 1984
and 31 December, 1985 under National
Taxtile Corporation (i) pationalised; (ii)
margaged mills, respectively;

(b) the number of sick mills revamped
each year in both categories;

(c) the reasons why the sick mills could
not be revamped; and

(d) the amount of loss suffered by
Government per year in respect of above
sick mills for the above period ?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI
KHURSHID ALAM KHAN) :(a) Since
December 1983, NTC has 101 operational
nationalised textile mills and 22 managed
mills,

(b) and (c). The modernisation of textile
units is a continuing process and limited
resources are used for modernisation/remo-
vation of machinary in these units on a
selective basis. Upto 31st March, 198S,
implomentation of modernisation schemes
aggregated to Rs. 324 crores. After
‘modernisation, production, productivity,
production value and sales realisation, etc.
have registered significant increases. Further
modernisation of nationalised units would
have to be undertaken on a selective basis
within available limited resources.

The modernisation of manag:d uaits,
however,"cannot be undertaken till the
undertakings are nationalised.

During April to November, 1985, 37
nationalised units made gross profits
wiiersss '64 pationalised pnity made a gross
Joss.
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The major reasons for continued losses
of NTC mills are as follows :

(i) Old and obsolete machinery;

(ii) under-utilisation of installed capacity
due to irregular power supply and
power shortage, high cost of captive
power, etc. . ’

(iii) abnormal increase in cotton prices,
particularly from the middle of
1980-81 to 1984.85;

(iv) increase in cost of power, coal,
dyes & chemicals stores & spares;

(v ) excess labour for salaries;
(vi) increase in wages/salaries;

(vii) poor work norms and low producti.
vity.

(d) The net loss of mills under NTC
during the above said period is as under :—

(Rs. in crores)

Year Nationalised Managed Mills
Mills (Prov.)
1983-84 —137.36 -~—27.18
1984-85 —172.36 ~—350.10
1985.86 — 77.92 —30.89
(Apr.—Nov. 85)
(Prov.)

Auonual Import of Rubber

2931. PROF. RAMAKRISHNA MORE :‘
Will the Minister of COMMERCE be
pleased to state :

(a) the annual import of rubber (with
value) during the last three years to meet
the demand and also to what extent the
demand is met with the indigenous produc-
tion;

(b) the additional area added for rubbe
cgltivation in the country as the end of the
Sixth Five Year Plag period and the extent
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to which indigenous production of rubber
increased as a result thereof; and

(c) the manner in which Government
propose to carry out the expansion
. programme and the implementation of the
on-going schemes during the Seventh Plan
period with the reduction of the programme
out-lay of Rs. 150 <crores to Rs. 53
crores ?

THE MINISTER OF COMMERCE
AND FOOD AND CIVIL SUPPLIES
(SHRI P. SHIV SHANKER) : (a) About
859, of the country’s rubber demand is met
indigenously. The actual imports during
the last three years have been as under :

Imports
Quantity Value
(tonnes) (Rs. in lakhs)
1982-83 31659 2480
1983-84 32575 3566
1984-85 32408 3529

(b) The area under rubber cultivation
and actual production of rubber in 1979-80
(immediately before 6th Plan) and in 1984-85
(the last year of 6th Plan period) is given
below :—

MARCH 14, 1986

Year Area Production

(io hactares) (in tonnes)

1979-80  2,56,500 1,48,470

1984-85  3,50,000 1,86,450

Rubber three has a long gestation period
and the additional production during 6th
- Plan was the result of the planting done
‘much earlier. Similarly the additional

production from the 6th Plan plantings will
- become available much later.

(¢c) The approved 7th Plan outlay for
rubber at Rs. §3.40 crores is higher than
“the 6th Plag outlay of Rs, 36.00 ¢rorey,
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Payment of Special Adivasi Area
Allowance

2032. SHRI  DILEEP  SINGH
BHURIA : Will the Minister of FINANCE
be pleased to state :

(a) whether it is a fact the National
Bank for agriculture and Rural Develop-
ments has issued orders to various rural
banks to pay special adivasi area allowance;
and

(b) if so, whether this allowace will also
be paid to the employees of othec commer-
cial banks?

THE MINISTER OF STATE ‘IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) Since
the emoluments of Regional Rural Banks®
employees are statutarily aligned to those
of comparable level of employees of respec-
tive State Governments, NABARD has
advised Regional Rural Banks in Madhya
Pradesh and Andhra Pradesh to extend the
benefit of integrated tribal development
allowance to their employees working in the
scheduled areas as per the rules in these
two States.

{b) There is no such proposal under
consideration of Government at present.

Control on Sanctioning Loans by Overseas
Branches of Nationalised Banks

2933. SHRI DILEEP SINGH BHURIA :
Will the Minister of FINANCE be pleased
to state .

(a) whether Government have made any
special arrangements to exercise control on
the working of the various nationalised
banks functioning in foreign countries;

(b) whether his Ministry also proposes
to exercise any kind of control on sanction~
ing loans by these bank branches; and - .

(c) if not, whether Government have
any proposal under consideration upder
which cases involving more than 5 crores
of rupees are reported to the Ministry as
well as to the India-based head office of
the banks simulta‘neously‘ so that the

Miaistry may issue instruction, if necessary,

in sugh cases 7 '“

(Y]
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) to (c).
The performance of the overseas branches
of Public Sector Banks is continually
reviewed by the Reserve Bank of India
(RBI). RBI has taken a number of steps to
improve the working of the foreign branches
of Indian banks and strengthening the
operational and control systems within the
banks. These include the following :—

(a) Introduction of a comprehensive
revised reporting system of quarterly returns
(PALOO Statements) in respect of foreign
branches to geta detailed feed back on
various aspects of their operations on an
on going basis.

(b) In addition to the inspections of the
foreign branches which the RBI is conduc-
ting at periodical intervals, more frequent
inspections of the controlling offices in
India at the Head Offices of these banks
have also been commenced by RBI.

(¢) Banks have been advised to reinforce

the machinery in their international divi-

sions for appraisal of credit proposals and

scrutiny of returns as well as for taking up
ecessary follow up action,

(d) Banks have been advised of the
need to take up independent study of propo-
sale before taking up participation in
syndicated loans.

(¢) Banks are required to submit to RBI
detailed statements every quarter in respect
of problem credits with outstanding of Rs.
five crores and above.

(f) Bank have been advised to adopt
the PALOO Statements as supplementary
to their existing Management Information
System (MIS) and submit comprehensive
review to the Board of Directors.

Since loans are granted by banks on
the basis of their commercial judgement,
the Government/RBI do not consider it
necessary to have any direct control on the
sanctioning of loans by the banks.
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Over-Subscription of Shares in Public
Limited Companies

2934. DR. B.L. SHAILESH : Will the
Minister of FINANCE be pleascd to state :

(a) whether public limited companies
are making money by employing a part of
the over-subscribed amount in recent shares
offers, at the expense of the investors;

(b) whether the issuing companies
generally employ these funds in the call
section of the inter-corporate market at
higher rates of interest;

(c) if so, the steps Government propose
to take to check such cashing in on over-
subscription and closely regulate the refund
of oversubscribed amounts; and

(d) the circumstances under which some
companies are allowed to retain 25 per cent
of the amourt of the issue out of over-
subscription and the names of Companies
during the year 1985-86 (till date) which
were granted consent in this behalf ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) to (c).
Companies making public offer of capital
are required to keep the application money
in a scparate bank account maintained with
a scheduled bank under the provisions of
Section 73 of the Companies Act, 1956.
However, if the refund orders ate pot

issued to the applicants within 10 weeks °

from the date of closure of the subscription
lists, the companies are required to pay
interest for the delayed period beyend 10
weeks at the rate of 15 per cent per annum
as per guidelines issued by the Government
in this regard.

(d) Companies are allowed to retain
over-subscribed equity capital to the extent
of 259, of the amount for which they seck
the consent of the Government in terms of
Press Release dated the 18th March, 1985.
A statement showing the names of com-
panies which bave been allowed to retain
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over-subscribed equity upto 25 per cent of
the amount consented by the Government

during the period April

1986 is

985 to February
given in statement given below.

Statement

sk

Name of the Company

No.

1‘

2'

3.

4.
5.

6.

7.

8.

XLO-United Clutch Products Lid.
Gujarat Filaments Limited.
Sewa Papers Ltd.

Gujarat Metal form Ltd.
M.P. Carbide and Chemicals Ltd.

Gujarat Binil Chemicals Ltd.

Bliss Chemicals and Pharmaceuti-
cals India Ltd.

Boppana Oils Ltd.

9. Modern Insulators L.

10.
I1.
12
13.
14.
15.

16.

17.

18.

19.

20.

21.

22.
23.

24.
2s.

Oswali Chemicals Ltd.

SNS Dignostics Ltd.

Nippan Denro Ispat Lid.
Indo-Gulf Explosives Ltd.

C.J. Gelatine Products Ltd.
Apollo Hospitals Enterprise Ltd.
Rolloy Metals Ltd.

Bharat Pipes and Fittirgs Ltd.
Polar Industries Ltd.

1SPL Industries Ltd.

Alternative Energy Industries Ltd.
Sudershap Plywood Industries Ltd.
Rathi Alloys and Steel Ltd.
Bundy Tubing of India Ltd.

N.G. Export Industries Ltd.

Surya Industries L.
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8. No.

Name of the Company

26.
27.
28,
29.
30.
3.

32.

33.
34.

35
36.

3n.
38.

39.
40
41

42.
43.
44,
43.

46.

417.
48.
49.
50.
51,
52.
53.
54,

Nagarjuna Finance Ltd.

Usha Martin Industries Ltd.
Laxmichand Bhagaji Ltd.
Stanford Engg. Ltd.

Haryana Petrochemicals Ltd.
Khandelwal Herrmann Electronics
Ltd.

Haryana Malleable and Ailoys
Casting Ltd.

Padmatex Engg. Ltd.
Premier Extractions Ltd.

Sree Meenakshi Mills Lid,
Premier Vinyl Flooring Ltd.
United Leasing Ltd.

Cifco Finance Ltd.

Mac Charles (India) Ltd.
Ran-ganga Fertilizers Ltd.
Priyadarshini Thread Ltd.
Magna Foundrinier Ltd,
Parasrampuria Syothetics Ltd.
Gem Refineries Ltd.

Noduron Founders Maharashtra
Ltd.

Karpataka Ball Bearnings Corpn.
Ltd.

Tri-Star Soya Products Ltd.
Gujarat Ambuja Cements Ltd.
Samrat Bicycles Ltd,

B.D. Steel Castibgs Ltd.
Conwel Cans (India) Ltd,
Ranbaxy Laboratories Ltd.
Pood Specialities Ltd.

Deepak Spinners Ltd.
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8. No.

Name of the Company
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55.
56.

57.

58.
59.
60.

61.
62.
63.
64.
65.
66.
67.
62"

69.
70.
1.

72.
73.

74.
75.
76.
7.

78.
79.
80.
81.

8.,
83.

Ferro-Concrete Co. (India) Ltd.

Alamgir Industries Gases Ltd.
British India Steels Ltd.

Western India Industries Ltd.
Capsugel India Ltd.

Blue Blands and Texturising Mfg.
Co. Ltd.

MIC Auto Ancillaries Ltd.
Vybra Automet Ltd.

Nirup Chemicals Ltd.

Utility Eogineers (India) Ltd.
Apagram Finance Ltd.
Bombay Extractions Ltd.
Kunal Engg. Co. Ltd.

Tunghbhadra Pulp and Paper Board
Mills Ltd.

Hero Fibres Ltd.

Gwalior Strips Ltd.

Utility Building and Leasing I
Ltd.

Orissa Synthetics Ltd.

Priyadarshini Cement Ltd.

Rio Auto Industries Ltd.
Murrugappa Electronics Ltd.

Ashok Protins Ltd.
Hoysala Blow Moulders India Ltd.

Chetak Construction Lid.
Atash Leasing and Industries Ltd.

Gloria Leasing Ltd.

Ansal Housing Finance and Leasing
Co. Ltd.

Haryana Breweries Ltd.

Lohia chpincs Ltd,

S. No. Name of the Company

84. Hindustan Electro-Graphtes Ltd.
85. O/E/N Connectors Ltd.

86. T.T,K. Pharma Ltd.

87. Standard Medical Leasing Ltd.
88. Bimetallic Steel and Alloys Ltd.

89. Raasi Lea.sing Ltd.

90. Mazda Leasing Ltd.

91. Batliboi and Co.

92. Kirloskar Leasing and Finance Ltd.
93. Noble Explochem Ltd.

94. Organic Chemicals Ltd.
95. Quality Steel Tubes Ltd.

96. India Polifibres Ltd.
97. Premier Vegetable Products Ltd.
98. Surya Agroils Ltd.
99. Swadeshi Cement Ltd.
100. Golden Proteins Ltd.
101. SRF Nippendenso Ltd.
102. Maheshwari Proteins Ltd.

Incentives to Garment Units in Delhi

2935. SHRI CHIRANIJI LAL
SHARAMA : Will the Minister of TEX~
TILES be pleased to state :

(a) whether there is any proposal to
give aids and incentives to garment
units in Delhi for increasing export of
ready-made garments; and

(b) if so, the details thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI
KHURSHID ALAM KHAN) : (a) and (b).
The export incentives are not provided
State-wise. A statement of export incentives
for export of garment offered is given
below.
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Statement

The following measure have been taken
to boost exports of garments :—

(a) OCS rates have been substantially
increased with effect from 1st January,
1984, These rates were continpued during
1985. These rates have been extended upto
31st December, 1986 subject to review to
be completed by March, 1986.

(b) lmport entitlements under REP
licences have been liberalised vide Appendix
17 of the Import-Export Policy for 1985-88.
Some itemsraw meterial/fabrics are permit-
ted to be imported under the Advance
Licensing Scheme and Duty Free REP
Scheme vide Appendices 19 and 21 of
Import-Export Policy for 1985-88.

(c) Under the 1009, Export Oricnted
Units and Free Trade Zone Schemes, faci-
lities for liberal import of capital goods
and raw materials along with many other
concessions arc given with necessary cxport
obligation.

(d) Foreign Collaboration is allowed
to modernise indigenous textile machinery
to enable exporters to have access to
modern machinery. Sophisticated machines
not manufactured indigenously are allowed
to be imported on OGL. As many as 114
machines necessary for garment and hosiery
manufactures hgve been placed under the
OGL, 97 of them enjoying concessional
import duty vide Appendix 1 part B of
Import-Export Policy for 1985-88.

(e) Government has announced intro-
duction of new Import-Export Pass Book
Scheme for manufacturer-export under the
new Import-Export Policy.

(f) Government has decided to set up a
Fashion Technology Institute in Delhi. for
education, research, service and training in
the areas of fashion design qspecial!y for
the garment trade.

(g) Government has been giving addi-
tional assistance for new products and new
markets. 109, higher REP is given for new
products and new markets.

{b) Goverpment has been giving libsral
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assistance for spoasoring and - funding
promotional activitiecs such as market
studies, Buyer-Seller-Meets, particiption in
international fairs and exhibitions etc.

(i) Duty draw back rates for garments
have been liberalised. )

Opening of Branches of Unjon Bank of
India in Orissa

2936. SHRI LAKSHMAN MALLICK :
Will the Minister of FINANCE be pleased
to state :

(a) whether it is a fact that the Union
Bank of India have taken ioitiative for
expansion of its branches net-work;

(b) if so, the number of branches of
the Union Bank of India opened in different
districts of Orissa so far;

(c) whether Government propose to
open some more branches of Union Bank
of India in the backward areas also; and

(d) if so, the names of the places in
this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) and (b).
Expansion of branch net work by commer-
cial banks is a continuing process. The
Union Bank of India as on 30-9-85 was
having 25 branches in Orissa. The district-
wise break-up is as under : —

Name of District Number of Branches

Balasore

Cuttak

. Dhenkanal
Ganjam
Keonjhar
Korapat
Puri

Sambalpur

A A AN U S M

Sundergarh

aNMWNNNNG\""

Total :
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(c) and (d). The branch licensing
policy for 1985-90, envisages the elimina-
tion of spatial gaps in the availability of
banking facilities by locating aticast one
bank office within a distance of 10 Kms.
‘and coverage of 17,000 population by one
bank office in the rural and sem-urban
areas of each block. Reserve Bank of India
(RBI) has advised the State Governments/
Lead Banks to identify the centres tequiring
banking facilities taking into account the
norms laid down by RBI under the branch
licensing policy. The question of 1issuing
licences for opening additional bank offices
will be considered by RBI with reference
to the branch licensing policy and the list
of identified centres. It is, therefore, not
possible at this stage to indicate the names
of the places in Orissa where Uuion Bank
of India may be granted licences to open
branches.

Production and Demand of Cloth
Produced in N.T.C. Mills

2937 SHRI HUSSAIN DALWAI : Will
the Minister of TEXTILES be pieased to
state :

(a) whether it is a fact that the bulk
of production of N.-T.C. run mills has no
demand in the market; and

(b) whether any arrangement has been
made by N.T C. to have market survey and
to manufacture the quality of cloth which
has a demand in the market ?

THE MINISTER OF STATE OF THE
MINISTRY OF  TEXTILES (SHRI
KHURSHID ALAM KHAN) : (a) N>, Sir.

(b) Production plans take into account
the orders received and lhkely market
demand both in regard to cloth and yarn.
In addition to using published dJata, NTC
conducts market surveys on specific
products/market segments.

Modernisation of Mills under N.T.C.

2938. SHRI HUSSAIN DALWAI : Will
the Minister of TEXTILES be pluased to
state :

(a) whether it is a fact that for better
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commercial performance of National
Textiles Corporation, the outdated and
worn-out machinery or the old mills needs
urgent replacement;

(b) if so, whether N.T.C. is pressing.
Government for modernisation of the mills
under their control and management;

) (c) the reasons why financial assistance
is not given to N.T.C. when there is scope
of improvement both in quality and profits;

(d) whether it is also a fact that at
present N.T.C. is made to run the mills
only with a view to continue textile workers
in employment and not for making gainful
business;

(a) whether Government propose to
provide required funds to N.T.C. for better
and efficient management of the mills under
their control; and

(fy if so, when ?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI
KHURSHID ALAM KHAN) : (a) Yes,
Sir. The renovation and technological
upgradation of machinery is required for
the viability of nationalised mills of NTC.

(b) N.T.C. had estimated a require-
ment of Rs. 302 crores for modernisation
during the VII Plan period and suggested a
plan provision accordingly.

(¢c) An amount of Rs. 301 crores has
already been spent upto 3Ist March, 1985
on  modernisation/renovation  of  the
nationalised units of NTC. The Planning
Commission has so far indicated an out lay
of Rs. 117 crores for the modernisation
and rationalisation of labour scheme of
NTC during the VII Plan period.

(d) National Textile Corporation was
set up with the main objective of managing
the affairs of the sick textile milis taken
over by Government textile mills taken over
by Government for expedituous rehabili-
tation of such undertakings so that such
rehabilitation may subserve the intcrests of
the production and distribution, at fair
prices, of cheaper varieties of cloth.
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(¢) and (f). As already stated. the
Planning Commission has so far indicated
an outlay of Rs, 117 crores during the VII
Plan period.

lmplementation of New Textile Policy

2939. SHRI HUSSAIN DALWAL : Will
the Minister of TEXTILES be pleased to
state :

(a) to what extent the new Textile
Policy has so far been implemented;

(b) whether it has been successful in
creating the expected impact on textile
trade;

(c) whether there are still some impedi-
ments in the way of successful implemen-
tation of the Textile Policy; and ‘

(d) if so, details thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI
KHURSHID ALAM KHAN) : (a) to (d).
The textile policy annouced by Government
in June, 1985 has envisaged several measures
for the development of textile industry in
the country. Expeditions steps have been
taken to implems=nt the policy. These
included lifting the ban on expansion of
weaving capacity in the organized sector
allowing fuller Gbre flexibility, rationali-
sation of fiscal levies on certain man-made
fibres/yarn, compulsory registration of
powerlooms, and measutres for development
of handlooms. Action has also been initia-
ted to set up modernisation and Rehabili-
tation Funds, as envisaged in the policy.

Long Term Relief to Cotton Growers of
Maharashtra

2940. SHRI HUSSAIN DALWAI : Will
the Minister of TEXTILES be pleased to
state :

(a) whether Government are actively
considering the question of continuing the
cotton monopoly purchasz scheme run by
Government for considerable time in order
to protect the vital interest of coiton
Zrowers,;

(b) whether on account of the cotton
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monopoly purchase scheme of Government
of Maharashtra the cotton growing farmers
have got adequate support; and

(c) whether there is any other proposal
before the Union Government for establi-
shing long-term relief to the cotton growers
of Maharashtra, if so, the details thersof ?

THE MINISTER OF STATE OF THR
MINISTRY OF TEXTILES (SHRI
KHURSHID ALAM KHAN): (a) to (c).
The objective of the Cotton Monopoly
procurement Schem: in Maharashtra is to
protect the cotton growers from exploita-
tion by the traders. The Scheme aims at
eliminating the middle man in order to
secure economic justice to the cotton
growers. The Scheme is at present valid up
to 30th June 1986. The Goverament of
Maharashtra have sought extention of the
said scheme beyond 30th June, 1986.
Government of India have constitued a
committee 10 go into the question of further
extention of the said scheme and other
related matters.

Investment in Indian Companies by Non-
Resident Indians

2941. SHRI AMAR ROYPRADHAN :
SHRI MULLAPPALLY
RAMACHANDRAN :

DR. G.S. RAJHANS :

Will the Minister of FINANCE be
pleased to state :

(a) the total investments made in Indian
companies so far by the Non-Resident
Indians; and

(b) the details of the areas in which
these investments have been made and the
items that are to be produced by the
concernzd establishments ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) The total
investments made by Non-Resident Indiaps
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regional and branch offices functioning in
all the States of India including Kerala.

The exis ing organisational set up in IDBI
branch office at Cochin, in Kerala is reported

under different schems are as follows :

(Rs. in crores)

31-12-1985 to be well equipped and adequate to assist
) *“NRIS"’ also. Suitable advice and requisite
(i) Direct Investment 477.23 assistance are rendered to “NRIS" desirous
(Proposals approved) of setting up industrial units in Kerala.
( ii) Portfolio Investment 53.03(P)
(Actual Purchases of Export of Cotton
shares and debentures)
. . * 2943 SHRI DIGVIJAY SINH : Will
(iii) Bank Deposits ~ 4814.66 the Minister of TEXTILES be pleased to

(Outstanding Balances

in NRE/FCNR A/cs.)
(P)—Provisional

*__As on 30th Nov., 1985.

(b) the areas in respect of which
approvals have been accorded are sponge
iron, mild and alloy steel products, pews-
print, cement, methanol, polyether polyos,
EPABX, fertilizer project etc.

IDBI Branches for NRI Cells in Kerala

2942. SHRI MULLAPPALLY RAM-
CHANDRAN : Will the Minister of
FINANCE be pleased to state :

(a) whether  Industrial Development
Bank of India propose to set up branches
of its Non-Resident Indian cells in Kerala
in view of the large number of non-residents
from that State; and

(b) whether any steps have been taken
to epsure that investment of pon-resident
Indians from Kerala will bs mainly con-
centrated for industrial development in
that State ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) and (b).
The Industrial Development Bank of India
(IDBI) has reported that the special Non-
Resident Indians (NRIS) Cell, set up at
its Head Office in Bombay coordinates the
work relating to °*‘NRIS’ through its

state :

(a) the average prevailing price of
cotton ever the last three years;

(b) how this compares with the average
prevailing price of other cash crops during
the same period;

(c) whether there is over-production of
colton in relation to consumption; and

(d) if so, whether Government propose
to export more than 10 lakh bales on
OGL basis ?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI
KHURSHID ALAM KHAN): (a) and
(b). The market prices for agricultural
commodities vary from place to place, time
to time and from varicty to variety. The
whole-sale price index gives an adequate
picture for these prices. The annual everage
wholesale pricc index of raw cotton for
the last 3 years i.e. 1982-83 to 1984-8§
(cotton years) as well as of the important
competitive cash crops viz. groundnut,
rape secd, mustard, tobacco and onion is
given in the statement given below.

(c) Yes, Sir.

(d) Government have already released
for export a quantity of Il lakh bales of
long and extra long staple cotton 52,000
bales of Bengal Deshi and 75,000 bales of
Yellow pickings during the current cotton
year.
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Statement

Wholesale Price Index for Cotton Years
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Year Range Annual Average
Min. Max. (Sep:A‘t;;.)
Cotton Raw )
1982-83 186.3 217.8 202.9
1983-84 217.3 294.8 296.7
1984-85 228.1 296.0 245.3
Groundnut
1982-83 260.4 330.9 279.4
1983-84 295.9 355.2 321.1
1984-85 287.7 327.2 308.1
Rapeseed and
Mustard
1982-83 241.7 305.9 266.0
1983-84 266 6 407.0 320.1
1984-85 236.1 294 6 259.4
Tobacco
1982-83 176.8 261.8 275.4
1983-84 174.2 258.1 . 221.5
1984.85  182.4  209.2 1950
Ogions
1982-83 274.2 461.6 352.7
1983-84 283.4 559.8 406.6
1984-85 226.7 406.7 289.9
Consumer Cooper atives
2944, SHRI KAMLA PRASAD

'SINGH : Wi!l the Minister of FOOD AND
CIVIL SUPPLIES be pleased to state :

(a) whether a target fixed in the Sixth
Five Year Plan to increase the number of
departmental stores from 330 and to set up
31,960 consumer cooperatives. in the
country;
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(6) if so, whether the target bas boen
achieved;

(c) if so, whether the details theroof
will be laid on the Table; and

(d) if not, the steps proposed to be
taken to achieve ths same in the Seventh
Plan period alongwith the targets fixed
therein ? :

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND IN THE
FOOD AND CIVIL
SUPPLIES (SHRI A.K. PANJA) : (a)
During the Sixth Plan period, it was propo-
sed to provide assistance for setting up of
70 new department stores and 1250 retail
outlets by the consumer cooperative stores
in the various States and Union Teritories
under th: Centrally Sponsored Scheme for
development of consumer coopcratives in
urban areas.

(b) to (d). During the Sixth Plan, upto
1984.85 financial assistance for setting up
of 46 department stores and 465 other retail
outlets by the consumer cooperatives, was
released to various States/Union Territories
under the scheme for wrban areas, thus
raising the number of department stores to
330 and other retail outlets to 31,960.

The above-mentioned scheme iy being
continued during the 7th Plan to have a
wide coverage of expansion of retail outlets
of the consumer cooperatives. During the
Seventh Plan period, it is proposed to assist
consumer cooperatives for setting up 100
new department stores and 700 large-sized
retail cutlets in various States/Union
Territories under the Centrally Sponsored
Scheme for the development of consumer
cooperatives in urban areas. With this, the
total number of department stores is, by
the end of the Seventh P.an, expected to
go up to 430 and other retail outlets to
32,660.

Safeguards and Rights Available to Raid
Victims

2045. SHRTI KAMLA PRASAD SINGH:
Will the Minister of FINANCE be pleased
to state :

fa) bow is a Jecision arrived at to raid
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a particular businessman/establishmsnt and
- what safeguards and rights are avm!able to
the victrm, and

(b) whether the raiding party does not
give a copy of the statement tsken from the
victims to them, and if so, the reasons
behind it and will it in future be given to

them ?

THE MINISTER OF  STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA PCOJARY): (a)
Whenever specific information is received
to the effect that a person is in possession
of unaccounted money or wealth and
account books/documents containing details
of such money/wealth, a Director of
Inspection or the Commissioner of Income-
tax or a Deputy Director of Inspection or
Inspactin g Assistant Commissioner as may
be empowere d in this behalf by the Central
Boart of Direct Taxes, issues authorisation
to conduct searches. Before issuing the
search warrant, a satisfaction note is recor-
ded by the above mentioned Senior Officers.
On seizure of, prima-facie, unaccoubnted
assets and incrimmating books of account/
documents, the person concerped is given
reasonable opportunity to explain the pature
and source of seized money/documents
first ufs. 132(5) of the Income-tax Act and
subsequently during the regular assessment
proceedings. The person searched has the
right to have a copy of the panchnama
together with all its annexures.

(b) On an application being made, a
copy of the statement recorded by the search
party is provided to the concerned person,
before it is used against him in an assess-
ment or prosecufion proceedings.

Proposal to open branches of Super Bazar
Kendriya Bhandar

2946, SHRI KAMLA PRASAD SINGH:
Will the Minister of FOOD AND

CIVIL SUPPLIES be pleased to state :

(a) whether there are only one or two
branches of Super Bazar/Kendriya Bbandar
to supply essential items of daily needs to

fopsumers at reasopable rates;
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(b) if so, whether there is any proposal
to opep branches of Super Bazar  and
Kendriya Bhandar in each colony and to
open a big distribution centre by Super
Bazar in that area;

(c) whether ther are also any proposals
to set up more such distribution centres
and branches of Super Bazar and Kendriya
Bbandar in the National Capital Region;
and

(d) whether it is proposed open one
branch of Super Bazar: and/or Kendriya
Bhandar in each colony built by D.D.A ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND IN
THE MINISTRY OF FCOD AND CIVIL

SUPPLIES (SHRI A.K. PANJA) : (a) Ninety-
nine branches of Super Bazar (The Coope-
rative Stores Limited) New Delhi and forty
branches of Kendriya Bhandar are function.
ing in different areas of Delhi to supply
essential items of daily needs to consumers
reasonable rates.

(b) The Super Bazar proposes to open
15 branches in different localities in Delhi
during 1986-87. Besides it has proposed to
open a Regional Distribution Centre in
Yamunapuri in trans-Yamuna area.

The Kendriya Bhandar has reported
that expansion of its brenches is subject to
availability of suiiable accommodation in
the residential colonies of Central Govern-~
meot employees.

(c) No Sir.

(d) There is a standing request with the
Delhi Development Authority to earmark
suitable accommodation for a branch of
Super Bazar in every new colony/shoppmg

complex developed by them.

Kendriya Bbandar will open its branches
only in Central Government residential
colonies and in Government office buildings
to provide consumer gonds to Central
Government employees, subject to avail-
ability of space,



255 Written Anawers

Proposed Scheme for Maximisation of
Production of Coffee

2947. SHRI V.S. VIJAYARAGHAVAN :
Will the Minister of COMMERCE be pleased
to state :

(a) whether there is any scheme to
maximise production of coffee in exising
plantations; and

(b) if so, the details ?

THE MINISTER OF COMMERCE
AND FOOD AND CIVIL SUPPLIES
(SHRI P. SHIV SHANKER) : (a) and (b).
Government through Coffee Board has been
implementing a number of schemes like
Research Programmes, Extension Services,
Coffee Demonstration Farms, Training
Programme, production and supply of
quality seeds, and loan subsidy assistance
under the development plan, which ioter-
alia aim at maximising coffee production.

Proposal to Confine Rationing to Weaker
Sections Only

2948, PROF. P.J. KURIEN : Will the
Minister of FOOD AND CIVIL SUPPLIES
be pleased to state :

(a) whether Government have any
proposal to confine rationing of foodgrain
to economically weaker sections; and

(b) if so, the details thercof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND IN
THE MINISTRY OF FOOD AND CIVIL
SUPPLIES (SHRI A K. PANJA) : (a) and
(b). There is no proposal at present under
consideration of the Central Government
to confine rationing of foodgraing only to
economically weaker sections of the
society.

Items on OGL for Import

2949, PROER. P.J. KURIEN : Will the
Minister of COMMERCE be pleased to
state :

(a) the name of the items brought ynder
OGL for import during 1985;
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(b) what has been the net outgo of
foreign exchange due to the import of these
items;

(c) whether Government propose to
reconsider this dicision in view of the
increase in imports; and

(d) if so, the detail thereof ?

THE MINISTER OF COMMERCE
AND FOOD AND CIVIL SUPPLIES
(SHRI P, SHIV SHANKER) : (a) Import
and Export Policy, 1985-88 was announced
on 12-4-1985 vide ITC Public Notice No. 1/
85-88, in 1crms of which 201 items of indus-

trial machinery and 547 items of raw
materials and components etc. were
included in Open General Licence.

Subsequent amendments in the Import and
Export Policy have been notified by means
of Public Notices published in the official
Gazette. Copies of the said Import and
Export Policy and the Public Notices are
available in the Parliament Library.

(b) Data relating to imports of jtems
effected during 1985 under OGL s not
separately maintained in the Ministry of
Commerce.

(c) and (d). There is a standing arrange-
ment to review Import and Exgort Policy
from time to time with a view to maximise
indigenous production as well as (o increase
exports.

Opening Out to Indian Investment in ASEAN

2950. SHRI SATYENDRA NARAYAN
SINHA : Will the Minister of COMMERCR
be pleased to state : '

(a) whether ASEAN is opening out to
Indian investment as reported in the
Economic Times of 15th February, 1986;

(b) if so, whether this opportunity
would be utilised to the maximum by

encourgeing Indian enterprise abroad;
and

(¢) whether liberalisation in regard to
export of capital will be ensured to encou-
rage Indian capital to go to ASEAN
coyntries ? o
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THE MINISTRY OF COMMERCE
AND FOOD AND CIVIL SUPPLIES
(SHRI P. SHIV SHAKER) : (a) We are
not aware of any specific ASEAN initiative
to encourage Indian investment.

(b) Efforts are continuously being made
to expand trade and economic cooperation.

(c) India is a not importer of capital.
Therefore, we do not encourage heavy
outflow of Iadian capital.

[Translat ion)

Reopening of Eight Textile Mills in
Abmedabad

2951. SHRI NARSINH MAKWANA :
Will the Minister of TEXTILES be pleased

to state

(a) the steps being taken to reopen 8
cotton textile mills in Ahmedabad and the
time by which these mills will start func-
tioning again;

(b) the amount provided by the Union
Government to reopen these closed mills
and when the amount has been provided;

and

(c) the number of employees who were
working in the mills lying closed and the
means of livelihood being provided to the
workers rendered jobless ?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI
KHURSHID ALAM KHAN) : (a) The
Government of Gujarat have nationalised 12
closed cotton textile mills in Ahmedbad
with a view to restructuring and reorgans-
ing them to form a few viable units.

(b) The Central Government has agreed
to release advance plan assistance of Rs.
65 crores to the State Government for
implementing the scheme of nationalisation,
of which a sum of Rs. 30 crores has
already been released to the State Govern-

ment on 1-1-1986.

{c) The number of employees on the
rolls of these 12 mills at the time of
nationalisation was around 26,000, The
schem: of npotignalisatiga of the State
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Government envisages  reomployment of
part of the workers and rationalisation of
the rest with terminal benefits.

{English]
Central Warehouses in Sikkim

2952. SHRIMATI D.K.BHANDARI:
Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state :

-(a) whether there are any Central
Warehouses in Sikkim;

(b) if so, the capacity of these ware-
houses; and

(c) if not, whether there is any proposal
to construct warechouses by the Union
Government in Sikkim keeping in view
fvequent disruption of supply of essential
goods to the State duc to heavy landslides
on the national highway connecting Sikkim
with the rest of the country ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND IN
THE MINISTRY OF FOOD AND CIVIL
SUPPLIES (SHRI A.K. PANJA) : (a) to
(c). The Food Corporation of India has a
hired capacity of 1200 tonnes in Sikkim.
Besides, the Central Warehousing Corpora-
tion has approached the State Government
for identification of suitable centres where
the Corporation could set up its warchouses
for storage of foodgrains and other
commodities.

Opening of Branches of Nationalised Banks
in Haryana

2053. SHRI CHIRANIJI LAL
SHARMA : Will the Minister of FINANCE

be pleased to state :

(a) the total number of braaches pro-
posed banks in Haryana at present; and

(b) the number of branches proposed
to be opened during 1986-87 in Haryana ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI

JANARDHANA POOJARY) ; (a) Reservy
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Bank of India (RBI) has reported there
were 864 branches of the 28 Public Sector
Banks in Haryapa as on 31-11.1985. In
addition there were 211 branches of
Regional Rulra) Banks.

(b) Licences for opening of additional
bank offices would be granted by RBI in
the light of the objectives set out in the
current branch licensing policy for the
period 1985-90 and on the basis of centres
to be identified in terms of the policy. As
such, no quantitative target has been fixed
for issuing licences for opening bank
offices in any State.

[ Translation)

Re-opening of Siodhartha Contineatal Hotel

2955. SHRI VISHNU MODI: Wil
the Minister of PARLIAMENTARY
AFFAIRS AND TOURISM be pleased to
state :

(a) whether Government propose to
accord their approval to re-open Siddartha
Continental which had been closed recently
on account of fire; and

(b) the measures proposed to be taken
by Government to prevent such incidents in
other five star hotels ?

THE MINISTER OF PARLIAMENI-
TARY AFFAIRS AND TOURISM (SHRI
H.K.L. BHAGAT) : (a) Siddhartha Conti-
nental, New Delhi, have not submitted
any application to Government for permis-
sion to reopen the Hotel. The question of
according approval by Government to re-
open the hotel will be considered when
such an application is received.

(b) All the five star botels in Delhi, are
being inspected through the Chief Fire
Officer and the Maunicipal Corporation of
Dethi/New Delbi Municipal Committee in
order to ensure observance of fire safety
measures. Recently, the Metropolitan
Coungil has adopted a fire ptev;nti_gn and
fire safety bill which is expected to be
introdgeed in Parljament.
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Usiform Rate of Insarance in Export of
‘ Carpets

2956, SHRI VISHNU MODI : Will the
Minister of FINANCE be pleased to state :

(a) whether Government have received
any memorandum demanding uniform rate
of insurance on export of carpets;

(b) whetber Government expect that
India’s export of carpets would increase
as a rosult thereof; and

(c) the reaction of Government in this
regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) Yes, Sir.

(b) and (c). At present, there is no
restriction placed on Indian importers or
Indian exporters regarding insurance of the
cargo in transit so that they have freedom
to select either FOB or CIF terms for the
cargo. Where an exporter produces a good
claims ratio he is able to negotiate with the
insurance company a reduction in premium
rate at the renewal of his open policy and,
therefore, each exporter ultimately pays, by
and large, a fair premium in relation to his
own claims experience. Exports depend on
a variety of factors. Ibnsurance cost is a
very small part in the overall cost of the
carpets being exported. It is felt that a
small variation in the insurance cost depen-
ding on whether premium rate is charged at
uniform rate or at variable rates by itself
is unlikely to have any appreciable impact
on the volume of exports.

[English]
Export Non-Basmati Rice

2957. PROF. NIRMALA KUMARI
SHAKTAWAT : Will the Minister of
COMMERCE be pleased to state :

(a) whether it is a fact that Govern-
ment have allowed the export of non-
basmati rice;

(b) if so, tho segspns thereof; angd
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(c) the total target for export of non-
basmati rice for the period 1986-90, year-
wise ?

THE MINISTER OF COMMERCE
AND FOOD AND CIVIL SUPPLIES
(SHRI P. SHIV SHANKER) : (a) to (c).
In view of comfortable stock position of
rice with public agencies and its easy
availability in the country, it has been
decided to permit export of non-basmati
rice within a limited ceiling subject to the
minimum Export Price of Rs. 4000/- per
MT f.0.b. The quantum of export during
1986-90 period will depend on thc crop
position; exportable surpluses likely to be
available; and the international trading

conditions.

Release of Foreign Exchange for
Construction of Kannada Bhawan in
New York

2958. SHRI V.S. KRISHNA IYER:
Will the Minister of FINANCE be pleased

to state :

(a) whether Government of Karnataka
had requested to release foreign exchange
of Rs. 12 lakhs for the construction of
Kannada Bhawan in New York;

(b) whether there are large number of
people from Karnataka in the U.S ;

(¢) whether the Karpataka Government
is ready to sanction Rs. 12 lakhs for the
above Kannada Bhavan against which
foreign exchange is sought to be released;

(d) if so, whether the foreign exchange
to that extent has been released; and

(e) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) No such
proposal has been received by this Ministry.

/b) The numbszc of Indians residing in
a particular country abroad is not maio-
tained State-wise.

(c) The Government of [odia has no
information.
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(d) and (e). Do not arise.

Smauggling of Narcotica ia Calcatta and
‘ Parts of North Bengal

2959. PROF. NIRMALA KUMARI
SHAKTAWAT : Will the Minister of
FINANCE be pleased to state :

(a) whether it is a fact that Caleutta
and parts of North Bengal districts are
gradually turniog into busy centres for
smuggling narcotics;

(b) if so, the reasons therefor; and

(c) the countries wherefrom the hashish
and narcotics is being smuggled ?

THE MINISTER OF STATE IN THB
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) to (c).
Over the last few years, India bas been
increasingly facing the problem of transit
traffic in horoin, charas and opium coming
mostly from the countries in the Near and
Middle Bast region and destined to western
countrics. Besides this region, Indo-Nepal
border is also sensitive to the inward
smuggling of ganja.

This is evident by the increasing trend
in the quantities of drugs seized in the
country. The quantities of drugs seized in
West Bengal in 1985 also reflect this trend.

Supply of Adulterated Imported Sugar at
Fair Price Shops in Delbi

2960. PROF. NIRMALA KUMAR1
SHAKTAWAT : Will the Minister of
FOOD AND CIVIL SUPPLIES be pleased
to state :

(a) whether it is a fact that adulterated
imported sugar is being sold at ration shops
in the capital;

(b) If so, the reasons thersof; and

(c) the action taken against the

defaulters ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND IN
THE MINISTRY OF FOOD AND CitVIL
SUPPLIES (SHRI A.K. PANJA) : (a) The
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Delhi Administration have informed that
no adulterated imported sugar is being sold
‘in ration shops in the capital. ‘

(b) and (c)‘. Question does not arise.

Modernisation of Handloom Sector

2961. SHRI SRIKANTA DATTA
NARASIMHARAJA WADIYAR : Will the

Minister of TEXTILES be pleased to
state 2 '

(a) whether Government have taken
steps for the modernisation of handloom
sector;

(b) if so, the pumber of looms covered
under the modernisation scheme so far;
and

(c) the target set for the modernisation
of looms by the end of Seventh Five Year
Plan ? :

THE MINISTER OF STATE OF THE
MINISTRY OF FINANCE (SHRI
KHURSHID ALAM KHAN) : (a) Yes, Sir.

(b) About 1.15 lakh looms under
cooperative fold and about 1.20 lakh looms
outside the cooperative sector.

(c) A target of 1.25 lakh looms under
cooperatives and 1.30 lakh outside coopera-
tives have been proposed.

. Credit given by State Bank of India to
Priority Sector in Madhya Pradesh

2962. KUMAR! PUSHPA DEVI : Will
the Minister of FINANCE be pleased to
state :

(a) whether the branches of the State
Bank of India have been providing need-
based assistance to the priority sector;

(b) if so, the amount of credit given
by State Bank of India as need-based
assistance to the priority sector in Madhya
Pradesh during 1984-85 and 1985-86; and

(c) the amount of need-based assistance
given by State Bank of India to the priority
sector in the field agriculture, small scale
ndustries and small business ?

- 'MARCH 14, 1986
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) to (c).
Priority Sector Advances of Bank of India
in the State of Madhya Pradesh as at the
end of December 1983 and December 1984
are given below :~—

(Amount in Rs. crores)
4

Dec. Dec.
1983 1984
Total Priority Sector 193.31 237.12
of which
(i) Agriculture 114.41 122.48
(ii) Small Scale 42 .45 54.93
Industries
(iif) Small Business 4.76 7.39

Export of Tobacco

2963. SHRI SRIKANTA DATTA
NARASIMHARAJA WADIYAR : Will the
Minister of COMMERCE be pleased to
state :

(a) the quantum of tobacco exported in
last three years, (year.wise);

(b) whether there has been a sharp
decline in the export to tobacco;

(c) if so, the reasons therefor; and

(d) the steps proposed to be taken to
increase the export of tobacco ?

THE MINISTER OF COMMERCE
AND FOOD AND ClVIL SUPPLIES
SHRI P. SHIV SHANKER) : (@) The
quantum of exports of Unmanufactured

Tobacco during the last three years is given
below ;-

Year Qty. in Tonnes
1982-83 93853
1983-84 89985
1984-85 74745

(Source : Tobacco Board, Gun'ur),
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~ (b) and (c). The small decline in India’s
share in world exports is primarily attribu-
table-to growing anti-smokisg campaings
in the Western World affecting their import
requirements.

“(d) The following steps inter-alia have
been- taken to improve India’s share in
world exports of Tobacco :—

(i) Abolition of export duty on
unmanunfactured tobacco;

(ii) inclusion  of unmanufactured
tobacco in the Select List of
Export Products under Appendix
16 of the Import and Export
Policy;

(iii) Maintaining the Minimum Export
Price (MEP) for all types of
tobacoo lof 1986 crop at the 1985
levels; and

(iv) participation in fairs/exhibitions
abroad.

Institutions Imparting Training in Legal
Metrology

2964. SHRI D.B. PATIL : Will the
Minister of FOOD AND CIVIL SUPPLIES
be pleased to state :

(a) the panes of institutions imparting
training in legal metrology;

(b) the intake capacity of cach such
- institution and the duration of the course
thereof;

(c) the number of persons who have
availed of this training till date;

(d) whether it is a fact that there is a
shortfall as against the requiremen to fsuch
trained personnel; and '

(e) if so, whether Government propose
to remove such a shortfall ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND IN
THE MINISTRY OF FOOD AND CIVIL
SUPPLIES (SHRI A.K. PANJA) : (a) The
Indian Institute of Legal Motrology,
Ranchi.
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(b) The Institute conducts four months,

- basic course in legal metrology and the

intake capacity for the course is 40.

(c) So far, 1,582 persons have availed
of the training facility at the Institute.

(d) No, Sir. The facility at the Institute
are adequate for the training reguirements
in legal metrology.

(¢) Does not arise.

Proposal to Cover Additional Essential
Goods and Drugs through P.D.S,

2965. SHRI D.B. PATIL : Will the
Minister of FOOD AND CIVIL SUPPLIES
be pleased to state :

(a) whether it is a fact that scheme is
under consideration of the Union Govern-
ment to distribute additional essential goods
through Public Distribution System;

(b) if so, which additional essential
goods are to be distributed through the
Public Distribution System;

(c) when this scheme is likely to be
implemented; and

(d) whether life saviog drugs are pro-
posed to be distributed through P.D.S, or
througb any other agency ? ‘

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND IN
THE MINISTRY OF FOOD AND CIVIL
SUPPLIES (SHRI A K. PANJA): (a) to
(d). Under the scheme of Public Distri-
bution System the Central Goveroment has
assumed responsibility for procurement and
supply of seven essential commodities to .
the States/Union Teritories. These commo-
dities are wheat, rice, levy sugar, imported
edible oils, soft coke, controlled cloth and
kerosene oil. The State Government/Union
Territory Administrations have been given
option to add any other commodity of mass
consumption after making arrangement for
its procurement and distribution oo tbeir
own in their areas. The Central Government
has advised them from time to time to widen
the commodity coverage of Fair Price
Shops 30 that more commodities of mass
consumption couid be made available to the
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common man at reasonable prices. Reports
received from various States indicate that,
by and large, Fair Price Shops in the
counrry are selling other items, besides
those supplied by the Central Government,
Since drugs including life-saving drugs can
be sold only through qualified staff, it is
not feasible to have these sold through Fair
However, large Consumers
Co-operative Stores in various States are
running drug shops.

Taxes on Newsprint

2966. SHRI D.B. PATIL : Will the
Minister of FINANCE be pleased to state :

(a) whether it is a fact that the Supreme
Court bas held in September, 1984 that
taxes on nawsprint should be viewed
differently from ordinary taxing status and
that the capacity of new-sindustry should bo
properly ascertained;

(b) if so, whether Government have
taken steps in accordance with the observa-
tions of the Supreme Court;

(c) if so, the details thereof; and
(d) if not, the reasoas therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) to (d).
On 6¢th December, 1984, the Supreme Court
directed the Goveromen! to reconsider the

~entire question of levy of import druty or

auxiliary duty on ncwsprint. Accordingly,
8 detailed study was carried out by the
Bureau of Industrial Costs and Prices which

" felt that the import duty could be Rs. 1300

per mstric tonne to protect the domestic
newsprint  industry. However, having
regard to the observations of the Supreme
Court and other relevant factors, Govern-
ment decided that the import duty on pews-
print should be Rs. 550 per metric tonne.
Necessary notification was issued on
19-12-85.

Ceatral Excise Raids in Calcutta City

2967. DR. PHULRENU GUHA : Will
the Minister of FINANCE be pleased to
state :

(a) -the number of central excise raids
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conducted in Calcutta city during 1985-86;
and .

(b) the amount involved therein ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) The
central  excise department conducted
searches on 119 premises during 1985-86 in
Calcutta city.

(b) The amount involved cannot be deter-
mined at this stags as the investigations in
many of the cases are still in progress.

Benefit to Consumers as a Result of
Concessions to the Textiles Sector in
1985-86 Budget

2968. SHRI K. KUNJAMBU: Will
the Minister of TEXTILES be pleased to
state @

(a) whether the consumers’ got ~the
benefit of th: concassions given to the tex-
tiles sector in the 1985-86 budget; aod

(b) if so, to whit extant in reduction
of prices etc. ?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI
KHURSHID ALAM KHAN) : (a) and (b).
Government have taken several steps impro-
ving the health of the textile industry and
for increasing the availability of cloth of
acceptable quality at reasonable prices for
the consumers during the year 1985-86. As
a result of these steps, the price situation
of textile items during the year 1985-86 has
generally been statisfactory in fact, definite
reductions in prices of items like cotton
yarn, nylon, terene and mixed cloth has
been noticed during the period 1985-86 as
compared to ths year 1984-85.

Deficit Financiag in the Current;Year

2969. SHRI C JANGA REDDY : Will
the Minister of FINANCE be pleased to
state :

(a) whether there ™ has been in the
current year (i) deficit {financing of about
Rs. 9000 crores, (ii) increase in subsidies of
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about 38 per cent (lii) increase in market
borrowings of necarly 30 per cent and (iv)
foreign trade deficit of about Rs. 8000
crores;

(b) what is the impict of the above
on the Seventh Five Year Plan;

(c) whether the Prime Minister had
assured that no resources crunch would be
allowed to affect the Seventh Plan; and

(d) if so, whether the assurance still
holds goods ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCLE (SHRI
VISHWANATH PRATAP SINGH) : (a) to
(d). In the current year, the budgetary deficit
according to the revised estimates, is placed
at Rs. 4,490 crores. Major subsidies in the
_ revised estimates show an increase of about
24 per cent over budget estimates of
1985.8. Centre’s net market borrowings
remain6at Rs. 5,100 crores as in the budget
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estimates. As regards trade deficit, no
estimates for the full year 1985-36 are
available. In the first two years of the
Seventh Plan, outlays account for about 40
per cent of the total for the Plan period in
real terms, which is an achievement in
itself. It is the endeavour of the Central
Government to mobilise additional
reasources and to contain non-plan expen-
ditures within reasonable limits so as to
generate sufficient resources for the Seventh
Plan.

Remittance by Non-Resident Indians

2970. SYED SHAHABUDDIN : Will
the Minister of COMMERCE be pleased
to state the estimated monthly remittances
by Non-resident Indians during 1985 ?

THE MINISTER OF STATE IN THR
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : A Statement

is given below.
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Removnl of Restriction Imposed on Foreign
Tourists in Sikkim

2971. SHRIMATI D.K. BHANDRI :
Will the Minister of PARLIAMENTARY
AFFAIRS AND TOURISM be pleased to
state :

(a) whether Government are aware that
one of the main hurdles in the Development
of Tourism in Sikkim is the restriction
imposed on foreign tourists;

(b) whether any representation has been
received ‘from the Government of Sikkim
for the removal of the restriction; and

(c) if so, the reaction of Government
thereto ?

THE MINISTER OF PARLI AMEN-
TARY AFFAIRS AND TOURISM (SHRI
H.K.L. BHAGAT) : (a) According to the
Government of Sikkim, the restrictions
imposed on foreign tourists act as hurdles

to promotion of tourism in Sikkim.

(b) Yes, Sir.

(c) Some relaxations were made in
July, 1985. Ths Goverament of India
reviews the restrictions imposed or move-
ment of foreigners to Sikkim and other
areas from time to time in the light of
security considerations.

Seizure of Smuggled Goods at Delhi Airport

2972. SHRI MANVENDRA SINGH :
Will the Minister of FINANCE be pleased
to state :

(a) the total value of smuggled goods
seized at Delhi Airport from 1st April,
1985 to 31st January, 1986;

(b) the particulars of persons apprehen-
ded in this connection and the number out
of them who are employees of the Indian
Airlines/Air India or other Government
Departments; and

(c) the action taken against them ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI

JANARDHANA POQJARY) : (a) and (b).
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During the period from 1st April, 1985 to
31st Janvary, 1986 contraband goods worth
Rs. 5.3 crores were seized and 182 persons,
including two employees of Air India and
one of Indian Airlines, were arrested under
the Customs Act, in connection with the
smuggling activities at Delhi Airport.

(c) Stringent action is taken against
persons found involved in smuggling
activities both . departmentally as well as
through prosecution in Courts. ‘Apart from
confiscation of the goods involved and
imposition of personal penalties, preventive
detention under the COFEPOSA Act is also
resorted to in appropriate cases. The
employees of Air-India/Indian Airlines
involved in smuggling activities have also
been placed under suspension by the respec-
tive Airlines.

Increased Transfer Allowance for
Government Staff

2973. SHRI MANIK REDDY : Will
the Minister of FINANCE be pleased to
state :

(a) whether the transfer allowance has
been raised for Government staff as repor-
ted in ‘Bconomic Times’ of 18 February,
1986;

4
(b) if so, the total outlay on this for
Class I, Class II, Class III and Class 1V
employees in terms of percentage outlay on
each class above; and

(c) whether Government propose to
raise TA/DA allowances of all classes
specially lower classes as they are most
seriously affected ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) and (b).
Traosfer Grant rates have been revised and
Packing Allowance has been provided for
Government servants in terms of Mibistry
of Finance O.M. No. 19018/1/86-E.1IV dated
3-1-1986 [Placed in the Library. See No. LT
2339/86]. No separate head of expenditure as
‘Transfer T.A.’ is maintained, however,
since the entitlement of *class of travel® has
been left undisturbed, the additiongl

fioancial implication would only be op
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account of increase in transfer grant and
packing allowance, which may not be
sizeable,

(c) No proposal regarding raising of
rates of TA/DA for Central Gavernment
servants is under consideration of the
Government at present. The Fourth Pay
Commission is to examine the whole struc-
ture of pay and allowances of the Govern-
ment servants including TA/DA.

Tax Evasion by T.V. Manufactarers

2974. SHRI BANWARI LAL PUROHIT :
Will the Minister of PINANCE be pleased
to state

(a) whether attention of Government
hase been drawn to a news item captioned
“Rs. 100 crore loss due to T.V. racket’
appearing in the Indian Express of 3 March,
1986;

(b) if so, whether itis a fact that the
spurious T.V. manufacturers in Delhi are
evading income tax, sales tax and excise
duty to the tune of crore of rupees;

(c) whether any raid have been conduc-
ted on such industries during the last one
year; and

(d) if so, the details thereof and further
action contemplated in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) Yes,
Sir.

(b) The Department has no evidence
that spurious T.V. manufacturers of Delhi
are evading Central Excise duty, Income
Tax ard Sales Tax.

(c) No, Sir.

(d) Does not arise.

Supply of Esential Commodities to Karnataka
to Meet Droaght Coadition

2975. SHRI V.S. KRISHNA IYER:
Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state :

(a) the quantities of rice, kerosene,
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edible oil and sugar asked by Karnataka
Government from Central Pool to meet the
severe drought situation prevailing in the
State; and

(b) the allotment of aforesaid items
made to the States by the Centre ?
THE MINISTER OF STATE IN THE

MINISTRY OF PLANNING AND IN THE
MINISTRY OF FOOD AND CIVIL
SUPPLIES (SHRI A K. PANJA) : (a) and
(b). The Government of Karnataka had
requested for additional quantities of 5000
tonaes per month of rice, 2000 kilolitres
per month of kerosene and 2000 tonnes per
month of edible oils for meeting the
drought situation in the State. Againts
these demands, and additional allocation of
1000 tonnes of kerosene oil was made to
Karnataka for the month of January, 1986
raising the total allocation of kerosene for
that month to 31,365 tonnes. In the case
of rice, the monthly allocation of 45,000
tonnes made during the month of December,
1985 was maintained during the months of
January, February and March, 1986. Besides
special additional allocation of 20,000
tonnes and 25,000 tonnes of rice were also
made to Karnataka in July and November,
1985 respectively. The monthly allocation
of 2000 tonnes af edible oils made to
Karnataka during December, 1985 was
maintained during the month of January
and February, 1986. No request for addi-
tional allocation of levy sugar for meeting
drought situation in Karnataka has been
received from the State.

Amount Rece from Non-Resident
Indians for Investment in Industries

2976. PROF. P.J. KURIEN : Will the
Minister of FINANCE be pleased to state :

(a) the total amount received form the
non-resident Indians for investment in the
industrial sector; and

(b) the State-wise break up of such
investment ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) The total
amount received from the Non-resident
Indiaps for investment ip Jodia under thy
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(Rs. io crores)
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32-12-1985
(i) Direct investment 477.23
(Proposals approved)
(ii ) Portfolio Investmsnt 53.03(P)
(Actual purchasers
of shares and Deben-
tures)
(iii) Bank Deposits (Jut-  4814.66*

standing Balances in
NRE/FCNR A/cs)

(P) — Provisional.

* . As on 3Uth Nov., 1985.

(b) The State-wisc break-up of invest-
ment is not available.

[Traaslation]

Recovery of Heroin aud Brown Sugar io
Bombay

2977. SHRI RAJ KUMAR RAI : Will
the Minister of FINANCE be pleased to

state :

(a) whether it is a fact that heroin and
brown sugar worth about rupees one crore
have been recovered from Baingwara area of
North Bast of Bombay as reported in the
«Nav Bharat Times'> dated 3rd January,

1986;

(b) the number of the perrons arrested
so far in this connection and the particulars
of the persons so arrested; and

(c) the action taken or proposed to be
taken against them ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) to (c).
Reports received indicate that the Bombay
Police had seized 13.230 kg. of gard (brown
sugar) and 10.240 kg. of heroin from
Bainganwadi area of Bombay. Two persons
the particulars in respect of whom are not
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readily available, bave been arrested in this
connection and a case has been registered
for taking appropriate action under the
relevant laws.

[English)
Amendment to FERA to Remove Bottlenecks

2978. SHRI BANWARI LAL
PUROHIT : Will the Minister of FINANCE
be pleased to state :

(a) whether there is any proposal under
the consideration of Government to bring
forward any legislation to amend the
Foreign Exchange Regulation Act in order
to remove certain bottlenecks in the imple-
mentation of some of the provisions of the
Act; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) and (b).
The Government of India has appointed
a Working Group under the Chairmanship
of Deputy Governor Reserve Bank of India,
to review the exchange, contro! regulations.
If any amendment in FERA is suggested by
the Group, it would be considered by the
Government at the appropriate time.

12.00 hres
SHRI P, KOLANDAIVELU rose—

[English)

MR. SPEAKAR : I have got the answer.
I will look into it.

SHRI BASUDEB ACHARIA (Bankura):
You had assured us that you would allow a
discussion on the role of Governors.

MR. SPEAKER : I did not assure you.
I said, you leave it to me.

(Interruptions)

SHRI SAIFUDDIN CHOWDHARY
(Katwa) : What is your opinion about it ?

(Interrup:ions)
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MR. SPEAKER : I will put before the
Business Advisory Committee and then we
will decide it.

PROF., MADHU DANDAVATE
(Rajapur) : I suggest, don’t wait for the
Business Advisory Committee. My substan-
tive motion against the Governor of
Maharashtra is within your jurisdiction
and therefore do it as early as possible.
Before the Governor is dismissed, let us
discuss it.

MR. SPEAKER : I am already on the
job. I require some time; I cannot just
do it.

PROF. MADHU DANDAVATE : Then
we will not get an opportunity to discuss
it.

SHRI SOMNATH CHATTERJERE
(Bolpur) : This is very important.

SHRI SHANTARAM NAIK (Panaji) :
There is widespread epidemic of meningitis
in Delbi.

MR. SPEAKER : I have already taken
steps. I am going to do it. But this is not
* the way to raise it here. I am already on
the job.

(Interruptions)

SHRI ANANDA PATHAK (Darjeeliog) :
I have give notice regarding the role of
Governors in different States.

MR. SPEAKER : I have already rep-
lied to it. Please sit down.

DR. V. VENKATESH (Kolar): I
have already given notice regarding the
atomic explosion in Bombay.

MR. SPEAKER : We will find it out.

DR. V. VENKATESH : It is reported
that an atomic explosion has taken place in
Bombay. This is a very serious matter. Two
weeks ago thad it aken place.

MR. SPEAKER : All right, does not
matter. This is not the way te do it.
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SHRI SAIFUDDIN CHOWDHARY :
This is a very serious matter.

MR. SPEAKER : It may be serious,
but this is not the way to do it. I am not
allowing it; it is irrelevant.

SHRI RANJIT SINGH GAEKW
(Baroda) : I have given calling attent -
notice for gas leakage in Baroda.

MR. SPEAKER : You can see me in
my Chamber. You are always welcome.

12.03 hrs.

PAPERS LAID ON THE TABLE

[English]

Notifications under  Export (Quality
Control and Inspection Act 1963, Annual
Report and Review on the working of food
Corporation Acts 1964 and  Statement
for delay in laying these papers, Annual
Report and Review on the working of Export
Inspection Council and Export Inspection
Agencies New Delhi etc. etc.

THE MINISTER OF COMMERCE
AND FOOD AND CIVIL SUPPLIES
(SHRI P. SHIV SHANKER) : I beg to lay
on the Table—

(1) A copy each of the following
Notifications (Hindi and English
versions) under sub-section (3) of
section 17 of the Export (Quality
Control and Inspection) Act,
1963 :— :

(i) The Export of Pesticides and
their Formulations (Inspection)
Amendment Rules, 1986 publi-
shed in Notification No. S.0.
781 in Gazette of India dated
the Ist March, 1986.

(ii ) The Bxport of Cashew Kernels
(Quality Control and Inspec-
tior) Rules, 1986 published in



281

Papers Laid

Notification No. S.0. 783 in

Gazette of India dated the 1st
March, 1986.

[Placed in Library. See No. LT-2238/86]

(2) (i) A copy of the Annual Report
(Hindi and Eoglish versions)
of the Food Corporation of
India, New Delhi, for the year
1984-85 along with Audited
Accounts, under sub-section
(2) of section 35 of the Food
Corporation Act, 1964.

(ii) A copy of Review (Hindi and
English versions) by the Govern-
ment on the working of the
Food Corporation of India,
New Delhi, for the year
1984-85.

(3) A statement (Hindi and English
versions) showing reasons for delay
in laying the pepers mentioned
at (2) above.

[Pluaced in Library, See No. LT-2239/86]

(4) (i) A copy of the Annual Report
(Hindi and English versions) of
the Export Inspection Council
and Export Inspection Agencies,
New Delhi, for the year 1984-85
along with Audited Accounts,
under sub-rule (3) of Rule 16
of the Export (Quality Control
and Inspection) Rules, 1964.

(ii ) A copy of the Review (Hindi
and English versions) by the
Government on the working of
the Bxport Inspection Council
and Export Inspection Agen-
cies, New Deihi, for the year
1984-85.

|Placed in Library. See No. LT-2240/86]

(5) (i) A copy of the Annual Rgport
(Hindi and English versions)
of the Shellac Export Promo-
tion Council, Calcutta, for the
" year 1984-85.

(ii ) A copy of the Anpual Accounts
(Hindi aod English versions)
of the Shellac Export Promotion
Coungcil, Caltutta, for the year
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1984-85 together with Audit
Report thereon.

(iii) A copy of the Review (Hindi
and Boglish versions) by the
Government on the working of
the Shellac Export Promotion
Council, Calcutta, for the year
1984-8S.

(6) A statemeat (Hindi and English
versions) showing reasons for delay
in laying the papers mentioned at
(5) above.

[Placed in Library. See No. LT-2241/86)

(7) (i) A copy of the Annual Report
(Hindi and English versions)
of the Spices Export Promotion
Council, Erpakulam, Cochin,
for the year 1984-85 atong with
Audited Accounts.

(ii ) A copy of the Review (Hindi
and English versions) by the
Government on the working of
Spices Export Promotion
Council, Ernakulam, Cochip,
for the year 1984-85.

[Placed in Library. See No. LT-2:42/86])

(8) A statement (Hindi and English
versions) showing reasons for delay
in laying the papers mentioned at
(7) above.

[Placed in Library. See No, LT-2242/86)

(9) (i) A copy of the Annual Report
(Hindi and English versions)
of the Processed Foods Export
Promotion Council, New Delhi,
for the year 1984-85 along with
Audited Accounts.

(ii ) A copy of the Review (Hindi
and English versions) by the
Government on the working of
the Processed Foods Export
Promotion Council, New Delhi,
for the year 1984-85.

(10) A copy of the Review (Hindi and
English versions) showing reasons
for delay in laying the papers
mentioned at (9) above.

[Placed in Library. See No. LT-2243/86]
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Annual Report and Review on the
working of India Jute Industries Resarch
Association, Calcutta for 1984-85 and
Statement for delay in laying these papers.

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI
KHURSHID ALAM KHAN) : I beg to lay
on the Table—

(1) (i) A copy of the Annual Report
(Hindi and English versions) of
the Indian Jute Industries’
Research Association, Calcutta,
for the year 1984-85 along
with Audited Accounts.

(it ) A starement (Hindi and English
versions) regarding Review by
the Government on the work-
ing of the Indian Jute Indus-
iries’ Research Association,
Calcatta, for the year 1984-85.

(2) A statement (Hinci  and English
versions) showing reasons for delay
in laying the papers mentioned at
(1) above. .

(Placed ix Library. See No. LT-2244/86)

Annual Report and Review on the
working of Indian Standard Institute, New
Delhi for 1984-85.

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND IN THE
NINISTRY OF FOOD AND CIVIL

~ SUPPLIES (SHRI A.K. PANJA) : I beg to
' lay on the Table—

(1) A copy of the Annual Report (Hindi
and English versions) of the Indian
Standards Institution, Nsw Delhi,
for the year 1984-85 along with
Audited Accounts.

(2) A copy of the Review (Hindi  and
English versions) by the Government
on the wotking of the Indian
Standards Institution,
for the ycar 1984-85.

[Placed in Library. See No. LT-2245/86]
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Deposit Insurance and Credit Guarantee

Corporation General Regalations, 1%61,

Central Excise (Sixth Amendment) Raules,

1986 Notifications under Customs Act, 1962
and Central Excise Rules, 1944 etc.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : I beg to lay
on the Table—

(1) A copy of the Deposit Insurance
and Credit Guarantee Corporation
General Regulations, 1961 (Hindi
and Eonglish versions) under sub-sec-
tion (4) of section 50 of the Deopsit
Insurance and Credit Guarantee
Corporation Act, 1961,

[Placed in Library. See No. LT-2246/86]

(2) A copy of the Central Exicise
Sixth Amendment) Rules, 1986 (Hindi
and English versions) published in
Notification No. G.S.R. 325(E)
in Gazette of India dated the 27th
February, 1986, under sub-section (2)
of section 38 of the Central Excise
and Salt Act, 1944.

(Placed in Library, See No. LT-2247/86)

(3) A copy each of the following Noti-
fications  (Hindi  and English
versions) under section 159 of the
Customs Act, 1962 :—

(i) GS.R. 318(E) published in
Gazztte of India dated the
26th February, 1986 together
with an cxplanatory memo-
randum making certain amend-

ment to Notification No.
99/86-Customs dated the 17th
February, 1986.

(ii) G.S.R. 3I9(E) published in

Gazetie of India dated the 26th
February, 1986 together with
an explanatory memorandum
making certain amendment to
Notification No. 99/86-Customs
dated the 2ith May, 1985.

(iii) G.S.R. 320(E) published in
Gazette of India dated the 26th
February. 1986 together with an
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explanatory memorandum dated the 17th February,
making certain amendment to 1986.

Notification No. 136-Customs
dated the 17th  February,
1986.

(iv) G.S.R. 321(E) published in
Gazette of India dated the 26th -

February, 1986 together with
an explanatory memorandum
regarding exemption to Zinc
concentrates when imported
into India from the auxiliary
duty of customs as is in excess
of the amount calculated at the
rate of 15 per cent of the value
of such goods determined in
accordance with the provisions
of section 14 of the Customs
Act, 1962.

(v) G.S.R. 322(E) published in

(ix) G.S.R. 342(E) published in

(x)

Gazatte of India dated the 27th
February, 1986 together with
an explanatory memorandum
making certain amendment to
Notification No.  133/86-Cus-
toms dated the 17th Fabruary,
1986.

G.S.R. 343(E) published in
Gazette of India dated the 27th
February, 1986 together with
an explanatory memorandum
making certain amendment to
Notification Nos. 51-Customs,
66-Customs, 67-Customs, 69-
Customs, 92-Customs and 95-
Customs  dated the 17th
February, 1986.

Gazette of India dated the 26th (xi) G.S.R. 480(E) published in
February, 1986 together with Gazette of India dated the 4th
an explanatory memorandum March, 1986 tog=tber with an
regarding exemption to goods explanatory memorandum making
specified in column (2) of the certain amendment to Notifi-
Table anncxed thereto from so cation No.  188/86-Customs
much of the duty of customs dated the 1st March, 1986.
leviable thereon, as is specfied
in the corresponding eatry in (xii) G.S.R. 481(E) published in
column (3) of the said Table. Gazette of India dated the 5th
March, 1986 together with an
(vi) G.S.R. 323(B) published in explanatory memorandum mak-
Gazette of India dated the 26th ing certain amendment to
February, 1986 together with an Notification No. 150/86-Cus-
explanatory memorandum res- toms dated the Ist March,
cinding five previous notifica- 1986.
tions. [Piaced in Library. Sce No. LT-2248/86)

(vii) G.S.R. 324(E) published in
Gazette of India dated the
27th February, 1986 together
with an explanatory memo-
randum makiog certain amend-
ment to Notification Nos. 43/85-

(4) A copy each of the following Notifi-
cations (Hindi and English versions)
issued under th: Central Excise
Rules, 1944 : —

(i) G.S.R. 326(E) published in

Customs, 44/85-Customs, and
46/85-Customs dated the 28th
February, 1985.

(viii) G.S.R. 341(E) published ia

Gazette of India dated the 27th
February, 1986 together with
an explanatory wemorandum
making certain amendment to
Notification No. 102-Customs

(i)

Gazette of India dated the 27th
February, 1986 together with
an explanatory memorandum
making certain amendment to
Notification No. 123/81-CE
dated the 2nd June, 1981,

G.S.R. 327(B) published in
Gazette of India dated the 27th
February, 1986 together with ag
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(iii)

(iv)

(v)

(vi)

explanatory memorandum mak-
ing certain amendment to Noti-
fication No. 260/76-CE, dated
the 7th October, 1976.

G.S.R. 328(B) published in
Gazette of India dated the 27th
February, 1986 together with an
explanatory memorandum mak-
ing certain amendment to
Notification No. 151-81-CE
dated the 29th July, 1981.

G.S.R. 329(E) published in
Gazette of India dated the 27th
February, 1986 together with an
explanatory memorandum mak-
ing certain amendment to Noti-
fication No. 201/79-CE dated
the 4th June, 1979.

G.S.R. 330 (E) published in
Gazette of India dated the 27th
February, 1986 together with
an cxplanatory memorandum
making certain amendment to
Notification No. 150/81-CE
dated the 29th Jaly, 1981.

G.S.R. 45(B) published in
Gazette of India dated the 1Ist
March, 1986 together with an
explanatory memorandum res-
cinding Notification No. 167/
79-.CE dated the 19th April,
1986.

(vii) G.S.R. 346(E) published in

(viii)

(ix)

Gazette of India dated the 1st
March, 1986 together with an
explanatory memorandum mak-
ing certain amendment to
Notification No. 108/86-CE
dated the 27th February, 1986.

G.S.R. 475(E) published in
Gazette of India dated the 3rd
March, 1986 together with an
explanatory memorandum seek-
ing to preserve, by and large,
the earlier rates of excise duty
on certain items mentioned in
the notification.

G.S.R. 476(B) published in
Gazette of India dated the 4th
March, 1986 together with an
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explanatory memorandum res-
cinding Notification No. 213/83-
CE dated the Sth August, 1983,

(x) G.S.R. 477(E) published in
Gazstte of India dated the 4th
March, 1986 making certain
amendment to Notification No.
79/86-CE  dated the 10th
February, 198v.

(xi) G.S.R. 479(E) published in
Gazette of India dated the 4th
March, 1986 together with an
explanatory memorandum res-
cinding Notification No. 149/82-
CE dated rhe 220d April, 1982.

(xii) G.S.R.  4B82(E) pubished in
Gazette of India dated the 6th
March, 1986 together with an
explanatory memorandum mak-
ing certain amendment to
Notification  No. 130/82-CE
dated the 20th April, 1982.

[Placed in Library. See No. LT-2249/86]

(5) A copy of the Fifteenth Valuation
Report (Hindi and English versions)
of the Life Insurance Corporation of
India as on the 31st March, 1985,

under section 29 of the Life Insurance
Corporation Act, 1956,

[Placed in Library. See No. LT-2250/86]

s e e e

12.50 hrs.

MESSAGE FROM RAJYA SABHA
[ English)

SECRETARY-GENERAL : Sir, I have
to report the following message received
from the Secretary-General of Rajya
Sabha :—

‘T am directed to inform the Lok Sabha
that the Rajya Sabha at its sitting held on
Monday, the 10th March, 1986, adopted the
following motion in regard to the Joint
Committee on Offices of Profit :—

‘“That this House concurs in the re-
commendation of the Lok Sabha thaf
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appointed to investigate into the
circumstances of crash of AI Jumbo
Jer ‘Kapnishka'

the Rajya Sabha do elect one mem-
ber of the Rajya Sabha to the Joint
Committee on Offices of Profit and
resolves that the House do proceed
to elect, in accordance with the
system of proportional representation
by menns of the single transferable
yote, on member from among the
members of the House to the said
Joint Committee to fill the vacancy
caused by the death of Shri
Amarprosad Chakraborty.”’

2. I am further to inform the Lok
Sabha that in pursuance of the above
motion, Shri K. Gopalan, Member, Rajya
Sabha, has besn duly elected to the said
Joint Committee,

s e e e

12.06 hrs.

STATEMENT RE : FINDINGS OF THE
‘COURT’ APPOINTED TO INVESTI.
GATE INTO THE CIRCUMSTANCES
OF CRASH OF AIR INDIA JUMBO
JET ‘KANISHKA’ ON 23TH JUNE, 1985

{Engli.sh]

THB MINISTER OF STATE IN THE
DEPARTMENT OF CIVIL AVIATION
(SHRI JAGDISH TYTLER) : Sir, on the
morning of 23rd June 1985, Air India Boeing
747 aircraft VI-EFO ‘Kanishka, was on a
scheduled passenger flight (AI-182) from
Montreal and was proceeding to London
en route to Delhi and Bombay. The air-
craft was being monitored on the radar-
scope of Shannon airport in Ireland. AT
0714 GMT it suddenly disappeared from
the radarscope and the aircraft which was
flying at an altitude of approximately
31,000 feet plunged into the Atlantic
Ocean off the South West Coast of Ireland
at position latitutde 52° 3.6° N and longi-
tude 12° 49° W. This was the worst air
disaster in the history of Indian aviation
wherein all the 307 passengers and 22 crew
members perished.

The Government of India had appofn-

ted Justice B.N. Kirpal, Judge of the Delhi

High Court; to carry out a formal investi-
gation into this accident. The Court was
assisted by five assessors. It carried out
detailed examipation of the Digital Flight
Data Recorder and Cockpit Voice Recorder.
The entire wreckage lyiog at the bottom
of the sea was mapped and photographed.
Part of the wreckage was recovered and
examned in detail at the facilities of
Bhabha Atomic Research Centre, Bombay.
In all, 13 witnesses were examined by the
Court which included representatives of
aircraft manufacturers, Royal Canadian
Mounted Police, Canadian Aviation Safety
Board, Director General of Civil Aviation
India, Air India, Bhabha Atomic Research
Centre, Doctors of Royal Air Force, United
Kingdom, and the Indian Air Force. Post
mortem reports from the doctors from
Ireland, report of Structures Group consti-
tuted by the Court, Cockpit Voice Recorder
Analysis Reports of experts of Bhabha
Atomic Research Centre, Canadian Avia-
tion Safety Board, National Transportation
Safety Board, U.S.A., and the Accident
Investigation Branch of United Kingdom
and the report of the Inspector of Acci«
dents, Civil Aviation Department, India
were examined by the Court. The Court
visited Ireland and Narita Airport, Tokyo.

The Court has submitted its report on
the 12th February, 1986 to the Government.
All the five assessors have signed the report
in token of their agreement with the con-
clusions and recommendations. There is no
minute of dissent.

On the basis of the circumstantial and
direct evidence, the Court has concluded that
the accident was caused by an explosion of
a bomb in the forward cargo hold of the
aircraft. The Court has also made some
recommendations. They relate to Ioter-
national Civil Aviation Organisation.
Intetnational Air Transport Association,
Airlines, Government and manufacturers of
aircraft, on a matter like air safety, air
security, etc. These recommendations are
being examined by Government for further

action.

BUSINESS OF THE HOUSE

[English)
MR. SPEAKER : Shri H.K.L. Bhagat.
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PROF. MADHU DANDAVATE
(Rajapur) : Please include ‘Maharaghtra.
Governor® in the next week’s business.

THE MINISTER OF PARLIAMENTARY
AFFAIRS AND TOURISM (SHRI H.K.L.
BHAGAT) : With your permission, Sir, I
rise to announce that Government Business
in this House during the week commencing
17th March, 1986, will consist of :

(Interruptions)

PROF MADHU DANDAVATE : Are
you paying homage ? Why are you silent 2

MR, SPEAKER : He deos pot listen,
Sir. Neither does he listen, nor does he let
you listen.

PROPF. MADHU DANDAVATE :
Honestly, Sir, could you listen to even one
word of what he read ?

MR, SPEAKER : 1 think, because you
were there in the Business Advisory
Commnitiee, perhaps the thought that you
knew about it.

SHRI G.M. BANATWALLA (Ponpani) :
It was totally inaudible. 1 do not know
what he has read. “

SHRI H.K.L. BHAGAT : Ishall read
as Prof. Madhu Dandavate speaks. With
your permission, Sir, I rise to announce
that Government Business in this House
during the week commencing 17th March,
1986, will consist of :

(1) Consiceration of any item of
Government Business carried over
from today’s Order Paper.

(2) Discussion on the Resolution
seeking disapproval of the Ravi
and Beas Waters Tribunal Ordi-
nance, 1986 and consideration and
passing of the Ravi and Beas
Waters Tribunal Bill, 1986.

(3) Discussion on the Resolutions
secking disapproval of the follow-
ing Ordinances together with
consideration and passing of Bills
as passed by Rajys Sagl;g in
replacement of them ;
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(a) The Contract Labour (Regu~
lation and Abolition) Amend-
ment Ordinance, 1986.

(b) The Administrative Tribupals
{Amendment) Ordinance,
1986.

(4) Discussion and voting of the
Demands for Grants uader the
control of the Ministry of :

(i) Petroleum and Natural Gas
(ii) External Affairs.

Are you satisfied now, my (riend ?

PROF. MADHU DANDAVATE: If
you bad included ‘Maharashira Gover-
nor’ I would have been very happy.

SHRI H.K.L. BHAGAT : I hope it
was not because of that, that you had asked
me to read it again.

MR. SPEAKER : We now take up
matters under Rule 377. |

Dr, G.S. Rajhans.

DR. G.S. RAJHANS (Jbanjharpur) : I
request that the following may be include
in next week’s business ;— ‘

Every day thousands of labour come to
Delhi from the Mithila region of North
Bih.r to look for jobs since there is acute
unemployment there. Some of them stay in
Delhi and the rest go to Pupjab and
Haryanpa in search of livelihood. They are
exploited both in Delhi and in Punjab apd
Haryana.

In Delhi they are denied minimum
wages and are asked to work 12/14 hours g
day under very unhygenic conditions. They
are not governed by any labour laws. There
is no security of job, nor are they given
facilities like provident fund and gratuity.

In Punjab and Haryana the touts of
zamindars and big cultivators rope them in
by making false promises. Once they reach
the interior of Punjab and Haryana, they
become bonded labour and for all practical
purposes lead a life of helpless prisopers.
They undorgo patold miseries snd cagnot
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get out of the clutches of their masters’
despite their best efforts.

" As such, the Union Labour Ministry
should give immediate attentfon to ' their
plight.

SHRI G.M. BANATWALLA (Ponnani) :
The following items may be included in the
next week’s business :

(i) The considerable delay by the
Goveroment in implementing its
assurance to increase the stagnant
salaries and perks of the judges of
the Supreme Court and Hight Court
is a matter of great concern. 1 urge
upon the Government to introduce
and pass the required legislation in
the next week.

(ii) The next week business need also
include consideration and passing of
the Muslim Women (Protection of
Rights on Divorce) Bill, 1986 which
has been warmly welcomed by
Muslims in particular, who look
forward to its early passage so that
rabid communal forces and those
who have totalitarian outlook do
pot exploit the delay for fomenting
tensions.

[Translation)

DR. CHANDRA SHEKHAR TRIPATHI
(Khalilabad) : Mr. Speaker, Sir, the fo]!ow-
ing matter may be included in the next
weeks business of the House.

The Country is facing acute shortage of
A.T.S. medicine for the prevention of
tetanus. As a result, life of a large number
of people in Uttar Pradesh is in danger.
The medicine which is generally available
at Rs. 2.80 per ampoule, is being sold
clandenstinely at Rs. 30 per ampoule and
still it is difficult to procure it. It is believed
that the ATS manufacturing pharmaceuti-
cals had requested the Government to raise
the price by 25 to 30 paisa per ampoule
but as the Government did mot’pe‘mit it,
the concerned pharmaceuticals have cither
stopped the manufacture of the said medi-
cipe or are manufadturing it is lesser quan-
tity thereby 'reducing. its supply and ‘thus it
is not easily available to the common man.

If an ordinury man falls victim to  tetanus
it is out of his reach to get treatment and
ultithately he has to lose his life.

~ Therefore, I demand that the Central
Government should take urgent steps to
ecosure that ATS is manufactured in
adequate quantity to meet the demand and
also supply it at fair price in order to save
precious lives.

SHRI KAMMODILAL JATAV
(Morena) :Mr. Speaker, Sir, kindly ioclude
the following matter in that next week’s
business of the House.

Blectricity is supplied to Chambal Divi-
sion of Madhya Pradesh from Gandhi Sagar
Dam which is 600 kms. away from Bhind
and Morena. This causes :reat incon-
venience to the consumers. Single pipe
connections have not been provided in the
house of Harijans and Adivasis in the area,
in spite of the policies of Government in
this regard, though about nine rivers like
chambal, kuno etc. flow through Morena
district. If QGovernment instals thermal
power stations in the area itself it can solve
the problems of the people of Chambal
Division.

[English]

SHRI V.S. KRISHNA IYER (Bangalore
South) : The following item may be inclu-
ded in the next week’s business :—

Itis learnt that the Government of
India is contemplating importation of
machinery worth more than Rs. 26 crores
in foreign exchange for a project coming
up at Tirucharapally, even though the HMT
which is the jewel of the public sector
industry has offered to meet the require-
ments with the indigenous machine tools
and with imported automation and compu-
ter equipment. It is ascertained that the
HMT's offer is most competitive in all
accounts technically, commercially, price-
wise, in respect of foreign exchange saving,
meering the delivery requirements, etc.

I urge the Government to look into
this matter and see that the project officials
give encouragement to the public sector in
our country and thus promote self-
reliance.
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SHRI ANOOPCHAND SHAH (Bombay
North) : Sir, I would like to make the
following submission for inclusion in next
week's business :

Workiog of almost all the corporations
and public undertakings under Central
Government has goae from bad to worse.
Most of them are making huge losses and
wasting public money. Expenses of almost
all the corporations and public undertakings
have gone tremendously up. There is a need
to check the.

Ways and means to improve the working
of corporations and public undertakings
under the Government, therefore, need 1o
be discussed.

SHRI SRIBALLAV  PANIGRAHI
(Deogarh) : Sir, I beg to submit that the
following matter of urgent public importance
may please be inciuded in the list of business
of the House for the mext week.

It is a matter of concern that meningitis
has already taken epid:mic form and is claim-
ing large number of lives in this capital city
inself. As it scems, people are penic-stricken
without proper warning from the concerned
authorities and proper publicity as to what
precautions they should take. It is high
time that medical authorities realised the
seriousness of the disease and the situation
prevailing in Delhi and other parts of the
country, and undertake suitable measures,
both preventive and curative, without fur-
ther delay,

SHRI K. RAMACHANDRA REDDY
(Hindupur) : Sir, the following item may
be included in the next week’s business :

Tungabhardra Board—its existence is @ must
for Rayalaseems

The President of India constituted this
Board on 10-3-1955 and the Board has to
take charge of and deal with all matters
coonected with the Tungabhadra Project
which are common to both the State of
Andhra Pradesh and Karnataka. It is
intended to maintain the common portions
of the canals and common distributories,
and also generate hydro power and distri-
bute the same, as also attend to the distri-
bution of water between the wwo States—139
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TMS to Karnataka and 73 TMS to Andhrs
Pradesh.

Karpataka is a State upstream and,
therefore, has all the natural advantages
while Andhra Pradesh being placed at the
tail end, suffers from certain disadvantages.

If the Board is abolished, the interests
of Andhra Pradesh will suffer heavily and
Andhra Pradesh will be deprived of its
rightful share of water. If the Board is
abolished, Karpataka can draw morc water
at the cost of Andhra Pradesh because
there will not be any authority to check the
quantum of water drawn. Hence, Karnataka
is interested in the abolition of the Board.

It is, therefore, requested that the
Union Government may reject the plea of
Karnataka and continue the Board to
serve the just needs of both the States of
Andhra Pradesh and Karnataka.

SHRI HX.L. BHAGAT : Sir, I have
very patiently heard all the submissions
that have been made by the hon. Members
and I wiil, of course, point them out to
the Business Advisory Comaittee. Although
it'is for them to raise the matters, it is for
the Business Advisory Committee to decide
on the business. I will, howcever, suggest to
the hon. Members for their consideraiion,
whether they like it or they accept itor
not, that there are going to be discussions,
as they are already aware, on Demands for
Grants of various Ministrics and if they
think it proper, thcy might be able to
raise these matters there. But I sball bring
all these to the notice of the Business
Advisory Committee.

o e e e

ELECTION TO COMMITTEE

[Engli.,hl

Agrlcultdrnl and Processed Food Products
Export Development Authority

THE MINISTER OF COMMERCE
AND FOOD AND CIVIL SUPPLIES
(SHRI P. SHIV SHANKER) : Sir, I beg to
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move @

“That in pursuance of sub-section (4)-
(d) of section 4 of the Agricultural
and Processed Food Products Export
Development Authority Act, 1985,
the members of this House do proceed
to elect, in such manner as the
Speaker may direct, two members
from among themselves to serve as
members of the Agricultural and
Processed Food Products Export
Development Authority subject to
the other provisions of the said
Act.”’

MR. SPEAKER : The questionis:

“That in pursuance of sub-section (4)

(d) of section 4 of the Agricultural
and Processed Food Products Export
Development Authority Act, 1985,
the members of this House do proceed
to elect, in such mannoer as the
Speaker may direct, two members
from among themselves to serve as
member as the Agricultural and
Processed Food Products Export
Development  Authority subject to
the other provisions of the said
Act.”

The moticn was adopted.

12 21 brs.

CALLING ATTENTION TO MATTER OF
URGENT PUBLIC IMPORTANCE

[English)

Reduction in the capacity of Visaphapatnam
Steel Plant

SHRI BHATTAM SRIRAMAMURTHY
(Visakhapatnam) : Sir, I call the attention
of the Minister of Steel and Mines to the
following matter of urgent public impor-
tance and raquest that he may make a
statement thereop :—

“*Reported decision of the Union
Government to reduce the capacity
of the Visakhapatnam Steet Plant
and consequent curtailmeant of
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employment opportunities to the dis-
placed persons and the action taken
by the Government in that regard.’’

THE MINISTER OF STEEL AND
MINES (SHRI K.C. PANT): Sir, The
employment apportunities at Visakhapatnam
Steel Plant have not been curtailed despite
a change in the saleable products mix of
the plant.

2. The Visakhapatnam Steel Plant
Project was sanctioned in 1982 at a capital
cost approximately Rs. 3,900 crores. A
re-assessment  of capital cost of the project
in 1985 indicated that as a result of the
escalation in prices, cost over-run etc. and
an under-cstimation of earlier costs, the
updated cost of the project would be about
Rs. 7,500 crores. It was found that such a
high capital cost would affect the economic
viability of the project.

3. Recent developments in steel plant
construction projects have indicated that
there is need for reviewing eatlier concepts
of steel plant design. In this context, alter-
natives for implementation of the project
at a lesser capital cost and improved viabi-
lity were studied in detail and the
Visakhapatnam Stee) Plant Project formu-
lated a revised project concept. This revised
rationalised project proposal is under
Government's consideration.

4. Upder the rationalised concept, the
hot metal capacity of the plant would
remain uochanged at 3.4 million tonnes per
annum. There would be a reduction in
liquid stee! capacity from 3.4 million tonnes
to 3 million tomnes which would lead to
reduction in saleable steel capacity from
2.98 million tonnes to 2.66 million tonnes
per annum. However, pig iron for sale

~ would increase from 0 22 million tonnes to

0.57 million tonnes per annum. Thus the
total saleable production of iron and steel
from the project would be 3.23 million
tonnes compared to earlier anticipated level
of 320 millon tonnes per annum. T. i3
change in product mix would enable the
project to reduce its capital cost by Rs,
1,500 crcres. At the same time, it would
meet the steel and big iron demand for the
8th and 9th Plan periods in a balanced way,
It is also expected that the rationahsed
concept would cnable competion of the



29 Colling Attention
[Shri K.C. Pant]

Plant by June 1990 i.e. about one year
earlier than the earlier completion schedule
of July, 1991.

5. The scop* for employment io a
modern steel plant like Visakhapatnam
Steel Plant is Limited. As per the latest
assessment, the work manpower would be of
the order of 13,600. The total manpower
requirement including mines and other
services like township, medical, administra-
tion etc. is likely to be around 15,000 Any
increase in the number of plant personnel
would erode the plant’s viability. Before
the finalisation of the revised concept, the
project authorities had given an assurance
to employ 5,000 displaced persons, subject
to their suitability. The rationalised project
concept does not, in any way, reduce this
number. VSP has already given employment
to 1,339 displaced persons and about 3,500
to 4,000 displaced persons have been
employed by the contractors. The possi-
bilities of finding employment for the dis-
placed persons in anciliary and down-stream
industries are being explored in cooperation
with the State Government,

¥2.24 hrs.
[SHRI SHARAD DIGHE in the Chairl

SHRI BHATTAM SRIRAMAMURTHY:
Sir, the recently reported decision of the
Visakhapatnam Stee! Plant project authori-
ties which is currently under the considera-
tion and examination of the Union
Governmeni on the question of reduction of
the size of the Steel Plant at Visakhapatnam
has become a matter of urgent and grave
public concern. It has created a great sense
of agitation and commotion among the
six crores people of Aondhra Pradesh.
This decision goes against the cherished goals,
ambitions, hopes and aspiratioas of the people
of Andhra Pradesh. As you may kindly see,
after the reduction of size of the plant, it
ceases to be an integrated plant. At best it
will be a semi-integrated stee! plant or at
the worst, it will be a pig-iron plant. The
product mix changes. The universal beam
which is essential and basic compoanent of
the plant also goes, The very object of the
Government also undergoes a basic change.
The Mintster reads out a statement that'bbe -
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would meet the steel and pig iron demands
of the "8th Plan and 9th Plan periods.
Hence if is clear, the Government are
thinking in terms of the pig iron require-
ments of this couatry, not the steel
requirements. '

Apart from whatever has been
stated now at the moment, it is clear that
their whole idea is to further increase the
Pig iron content to meet the requirements of
the couatry during the 8th Plap period, 9th
Plan period etc. That means, VSP Plant is
basically undergoing a radical chapge and
would become a sort of pig iron plant
ultimately. I, therefore, coil! it a mutilated
or a truncated steel plant. It is a distorted
version of the original plant that is now
being offered to the people of Andhra
Pradesh and to the people of this country.

At the outset, I would like to knowfrom
the Minister. It is claimed that the plant
Boing to be complcted by the end of June,
1990. After the reduction of Rs. 1500
crores, the (otal outlay comes ‘o about Ra.
6000 crores. So far around, Rs. 2500 has
been spent. During the 7th  Plan period,
another Rs. 2500 would be spent. The total
thus comes to only Rs. 5000 crores. That
being so, Rs. 1000 crores is still lefi. How
is it that the will be able to complete the
plant during the 7th Plan itse'f 7 I wonder.
I am not able to understand the logic. My
main contention is this. In any case, during
the 7th Plan period, itis not possible for
the Minister to have the plant completed.
It will spill over to 8th Plan period. That
being he case, where is the hurry to recon-
sider, reexamine and revise the original
concept and set-up, and come down heavily
on it and apply cuts and curtail the outlay,
It is neither good; nor proper; nor appro-
priate; nor is warranted. Therefore I once
again urge that the Minister may recxamine
and reconsider the entire matter.

Another thing which 1 would like to
point out is that the fuller implications of
the preposals may please be placed on the
floor of the House, before the Members of
Lok Sabha. At least, in the Consultative
Committee, the matter may be discussed in
length., So far, that opportunity was not
given in the committee. What I would
suggest is, before taking a final decison in
the matter, let the Minister convene a
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smeeting of the Members of both the Houses
from Andhra Pradesh, of all political Partics
and have a full and complete discussion in
the.matter. What prevents him from holding
a discussion 7 As a matter of fact, in one
of the recent meetings of the Consultative
Committeo, it was decided that in respect
of individual steel plants, the matter will
be taken up separately for discussion with
the concerned Member and also the
interested Members. And that has not so
far taken place in spite of my reminders to
the Minister. Therefore, apart from holding
discussion with any individual Member,
what I would suggest is, let there bea
discussion between the Minister and all the
Members of Lok Sabha and Rajya Sabha
from. Andhra Pradesh. If he fails to doit,
what I would suggest to the Minister is,
we can convene a meeting ourselves and
the Ministry and the Minister may come
forward with all details and participate in
the discussions. We raise our issues, our
doubts and our apprehensions. Let him
adequnately answer them. Let him not take
a final decision, till the whole matter is
throughly discussed and clarifications are
given. Till that time, let not the Minister
take any final decision ip this matter.

As the matter concerns the State of
A.P. the Chief Miniser has written to the
Union Minister and it is not replied so
far.

The hon. Minister states that no deci-
sion in this matter has so far been taken
and the matter is under examination and
consideration. The proposals were received
from the steel plant authorities. In a
number of cases, wherever final decision are
not taken, pending final decision, pending
consideration of the matter the Government
are going to the press, releasing any infor-
mation to the press in order to avoid
agitation in the minds of the people. How
is it in this particular case, the Government
chose to do so ? Because their mind is set.
are very clear in their directive. They
wanted to cut the size of the Plant. They
They Wanted to mutilate it. If this is the
objective, I am sorry the Minister will not
be able to solve the problem. I reguest the
hon. Minister to re-cxaminane and to
recopsider his stand. This is a highly

improper decision.
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The hon. Ministar stated that the capa-

_ city of the plant will be reduced from 3.4

million tonnes ‘to 3 million tonnes. Tt
involves curtailment of only 4 lakh tonnes
and nothing more. :

May I draw the attention of the hon.
Minister to the capacity of the Universal
beam which is 8 lakhs tonnes ? If the
Universal Beam goes, then the capacity
which is 8 lakh tonnes is reduced. The how
is it that the capacity of 3.4 million tagnes,
reduced only to 3 million tonnes and not
more ?

Again there is the point of expenditure
to be incurred. Let us see the total expen-
diture which was originally envisaged.
Rs. 7,500 crores is the total anticipated
outlay. Out of this, Rs. 1,500 crores is going
to be saved. That moves about 209 of it
is going to be saved. Saving is 209,. Then
does it result in reduction from how only
4.1 lakh tonnes ? Aod not more ? Obviously,
there are more things than what may meet
the eye. The full implications of the propo-
sal may be put forward before the House
and we may be enabled to discuss this.
This is proper. This is just. This is peces-
sary.

Apart from this, I would like to point
out to the hon, Minister another obvious
fact. Who has mooted this proposal ? It
was gaid that proposals are moated by the
Steel Project Authorities. This is a grant
project, the largest public sector undertaking
in the country which is the first shore-based
integrated steel project with most sophisti-
cated modern equipment. That is the project
we are dealing with. Are we to leave the
entire question of the size and its reduc-
tion in the hands of the management of
Visakhapatnam only. Is it for them to come
forward with a proposal for curtailing the
capacity of the project ? You consider that
proper ? Have any competent team of
experts gone into the matter in-depth ?
What is their report? When did they
consider this matter ? How did it come up
to this level now ? Will the Minister pleage
place these details ?

This is & project which is now goming
into being with the collaboration of USSR.
Have you consutted their 2 You bhave your
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consultants, Dastur and Co. What is the
opinion of the consultants in this regard ?
The way in which the local management of
the Steel Plant is allowed to come forward
with proposals, short circuiting the entire
process, threatens the very base and founda-
tion of the plant itself. At this stage, I
would like to request the hon. Minister to
look at this from a different aspect.

Originally, the Steel Plant in
Visakhapatnam was expected to cost about
Rs. 2,256 crores. Subsequently, it was
revised to Rs. 3,897 crores. It was further
revised to about Rs. 7,500 crores. At the
time of final revision of Rs. 7,500 crores,
the Government could not take a decision.
The matter was kept lying in the corridors
of the Central Secretariat for over 1}
years or two years also. The Government
could not come to a decision. Even now, I
wonder whether they have taken any deci-
sion in this regard. Have you approved
this 7 If you cannot even approve an
estimate which passed through various
authorities even though it is 13 years or
more how is it that you come to the sudden
conclusion that the capacity of the Steel
Plant can be curtailed, can be reduced, so
drastically and suddenly ?

This is unfortunate....

MR. CHAIRMAN : According to the
rule you have only 10 minutes.

SHRI BHATTAM SRIRAMAMURTHY :
Other members are not speaking. I am
taking their time.

In a note circulated to us the Govern-
ment states, It was found that the main
reason for lower capital costs of a steel
plant in South Korea was the higher pro-
duction from the installed equipment.’’ So
the question is one of having a higher
percentage of production and utilisation.
That is a point which arises offer comple-
tion of the Project. The question is one of
fuller utilisation of the capacity. Please see
the pext sentence.

s'Visakhapatnam Steel Plant was re-
examined with this in view by the
plant authorities,,,"’

MARCH 14, 1986
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By the plant authorities ? And not by
the Government ? Not by any team of
experts ? The plant authorities did examine
and therefore they have now come forward
with the decision to curtail the project. *“It
was, thercfore, dicided by the project autho-~
rities to prune down some of the equipments
to the extent of the Rs. 1500 crores.” They
take a decision to prune down the equip-
ment. All this is done in the name of the
plant authorities. I do not know how they
were competent to do all this. But they
have done it and this is what is being
said,

On a diffierent occasion it was pointed
out to us ina note that the employment
opportunties have been drastically cut
down. The Working Group of the Planning
Commission originally felt that the employ-
ment potential of the steel plant would be
21,000 and odd. But now it was stated, “In
view of the sophistication, modernisation
and the high technology employed the
employment potential will be only 12,000."*
I read the relevent extract of the not
circulated to us :

“Keeping in view the above aspects
the Visakhapatnam Steel Plant
management carried out a study to
bring down the manpower require-
ments to the minimum level and
improve the productivity.””

Here it is only the management that wanted
to bring down the manpowr requirement to
the minimum, to the rock bottom—from
22,000 to 12,000. This is unprecedented.
This way the whole thing went on What is
the logical result 7 The first time the Plant
authorities were allowed to tamper with
the Project report, they curtailed the
employment potential. The next time they
were allowed to do so they cut down the
size of the plant. The third opportunity
if they are given, I do not know whait will
happen to the plant ? The future of the plant
itself may be at stake. The Minister says
that this will not curtail the employment
opportunities at all. That is the very first
sentence from the Minister's Statement.

¢“The employment opportunities at
Visakhapatnam Steel Plant have not
been curtailed despite the change in
the saleable product mix.”
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1 ‘would like to ask—~as far as the employ- '

ment opportunities are concerned—What is
the basic policy of the Goveroment of
India 7 With reference to the major projects
like the Visakhapatnam Steel Plant ? The
policy, the avowed policy is to provide job
to one able-bodied member of #¥he dis-
placed families. That is the basic policy.
That was the reply given og,the floor of the
House. That was the replggiven to us on a
number of occasions. That was the commit-
ment made by the then Prime Minister at
the time of lying the foundation stone. It
was assured that at least one member from
each displaced family will be getting the
job. The Steel Authority know it. There-
fore, in the first annual report they stated
is, *‘The policy of the Government of India
is to provide job to one able-bodied member
of each household of the displaced families.’
This is the position. That being so, 13,000
displaced families are there. Therefore,
13000 persons must get the employment
opportunity. But so far only 1300 persons
have got the jobs. What would happen to
the rest ? What happened to the policy, a
policy laid down not now but years ago ?
Was this revised or reversed ? When did
you revise the policy ? Who revised the
policy ? Hav= you intimated to Lok Sabha
any time in this regard ? This is very
unfortunate. The human factor forgotten.
The man has become a prey to the machine
which the Government worships. You talk
of Gandhian idealogy. Yoy might have
been exposed to Gandhian idealogy in
carlier days. But I am sorry to observe that
today the human misery is forgotten; Hum-
anitarion values are lost sight of. The
displaced persons are not being treated in
the manner they deserve. With due respect
to the Minister, I once again reiterate, that
this is not ahumane or treatment that
humanitarian consideration. They did not
receive the human-beings deserve.

In Rourkela what has happened ? What
has happened in respect of various other
Steel Plants ? Alljthe displaced persons were
absorbed in 'Rourkela. In Bokaro and
Durgapur all the displaced persons were
absorbed. In Bhilai also most all the
people were absorbed. - Some of them still
renmain to be absorbed and they ate assured
that shortly they will also'-be absorbed.
But why this type of treatinent is meted out
to:Visskhapatnam alone.
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Again, I come to another aspect. What
is the employment potential in respect of

city is 1.6 million tonnes and the total

- number of persons employed is 34,905. In
Rourkela, the capacity is 1.8 million tonnes
and the employment potential is 39,827, In
Bokaro, the capacity is 1.7 million tonnes
and the employment potential is 35,200, As
far as Visakhapatnam is concerned, its
capacity is 13.4 million tonnes. What is the
employment potential there ? It is only
1200 ? We are educed to our aabject and
miserable plight. This is what I with to
point out.

Let me refer again to the Annual
Report of the Steel Plant. It is very clearly
mentained therein that ‘‘efforts are being
made to identify jobs for which the dis-
placed persons would be suitable’. They
would like to identify jobs for which they
are suitable any. They have not stipulated
conditions. They want this qualification and
that qualification. Qualifications have not
been laid down. For whatever job they are fit
they will be given the jobs. Those jobs will be
identified and provided. What is the pregent
state of affairs ? They say that “only qualified,
competent and technically highly equipped
persons alone’’ will find place in the steel
plant. Have your reversed yout policy ? Are
you forgetting what is contained in the
Apnnal Report of the Ministry. This is
very unfair. In this connection, I would
request the hon. Minister to ponder over
this—to re-examinc and re~consider the stand
taken by him.

Again it has been stated in the Aunual
Plan—I am again quoting from the Annual
Report. “‘Survey has also been planned to
ascertain educational qualifications and
other relevent details about displaced

persons’’. For what ? ““For formulating a -

proper educational and training programme
with a view to improve the employment
opportunities for displaced persons’’. That
is what is undertaken. Originally by the Pro-
ject-authorities. They want to provide employ.
meat opportunities to the displaced persons.
For that purpose they want to promote
eductional, and training facilities. That is
what has been stated. That is their original

d

Bhilai. It is a project of 4 million tonnes
capacity and the total number of persons
employed is 64,769. In Durgapur, the capa- =
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objective. That is what they were proposing
to do. Now, I want to see the rosition
taken by the Minister. He has taken an
absolutely a different stand altogether. His
stand is “whoever is qualified and compe-
tent, they will alone be taken ijnto consi-
deration’’. That means, the other people
will not be taken into consideration That
is his present stand. This is rather unfor-
tunate; This is not proper. This is not in
conformity with the Policy decision taken
by the Government previously. I would
refer to another aspect. I am makiog
another point which is of very vital impor-
tance in the lives of several displaced
persons who are leading 2 miserable exis-
tance, who are on the verge of starvation
for a number of years. They are being
totally neglected by the Union Government,
and the Steel Plant authorities, as far as
jobs are concerned.

SHRI K.C. PANT : The suggestion is
that the Union Government has to put up
the Plant., That is what you want to
make.

SHRI BHATTAM SRIRAMAMURTHY :
Earlier this difficulty did not arise.
Whenever I rise to speak, it is being listened
to with sympathy.

SHRI K.C. PANT : You read what
you have said today; you read it
tomorrow.

SHRI BHATTAM SRIRAMAMURTHY :
I will certainly do that. This comes from
the bottom out of my heart. This is what I
am forced to say. I have to bring to your
potice their maserable condition their
representative in the Lok Sabha I have to
do so, it is my duty. It is not because of
any other consideration that I am raising,
this issue. These are all the basic facts of
the gituation.

What does the Minister say ? The
Minister say that eductional and techuical
training to the displaced persons is the
responsibility o+ the Government of Andhra

Pradesh. Let us see what is contained in.

the Annual Report ? There it is stated that
it is the responsibility of the Steel Plant
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Authority, What does the Minister -say

today ? He says that eductional and technical

training to the displaced persons is the

responsibility of the State Government, He .
is shifting the responsibility on to some one

else to wash off his hands, This is not
proper, this is not fair.

In the year 1984 when some difficulty
arose, 8 meering took place. Discussions
were held. There were protracted consul-
tations and discussions with the D.Ps. and
the district authorives. The Minutes of the
meeting were also recorded. 1 have got a
copy of it. I read from it :

*“The programme for the recruitment

of the balance 3,861 persons from
among the displaced persons during
the period 1984-85 to 1987-88 (four
years) year-wise will be worked out
by the VSP management and further
discussions on the same will be held
by the VSP management and the
leaders of the displaced persons.
Thus a total of 5,000 displaced
persons, including 1139 persons
already employed in Visakhapatnam
Steel Project will be recruited by
VSP by the year 1987-88.""

I have read from a copy of the minutes. It
was duly sigoned by Shri K.R. Sangame.
gswaran, Managing Director, and Shrn M.V,
Raghavaiah, Director, and Shri H.D.
Andley, Director, and various other
people.

What was proposed ? It was proposed
that they may prepare a year-wise plan for
absorption of these people in the Steel
Plant. That was agreed to. But what is
happened today ? What is the position
which the Minister is taking ? I will read
from his answer to a question put by me
about ‘‘the number of persons likely to be
absorbed in the next three years (a) in the
Steel Plant; (b) in ancillary industries; and
(c) in self-employment programmes. Please
seo the answer; given by the Minister.

*“The Project is still under construc«
tion. The rate of recruitment will
depend on the schedule of commis-
sioning of the Visakhapatnam Steel
Project, the nature of the jobs, the
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availability of displaced persons
possessing the requisite qualifications,
etc. It is not possible to indicate
recruitment in the next three years
in terms of specific numbers.”’

I earlier referred to the 1984 meeting.
This particular agreement shows that the Pro-
ject authorities will have to come forward
with year-wise proposals for recuitment of
persons. Now the Minister says that it is
impossible, he turns a deaf ear to the
entire problem.

MR. CHAIRMAN : Please conclude..,.

SHRI BHATTAM SRIRAMAMURTHY :
One more point I want to refer to....

MR. CHAIRMAN : You have taken
enough time.

SHRI BEATTAM SRIRAMAMURTHY :
The others are not speaking. There time
can be adjusted...

MR. CHAIRMAN : I have already
given their time also to you. Itis not a
practice to allow donation of other Mem-
bers’ time; donation is not allowed. Please
conclude.

SHRI BHATTAM SRIRAMAMURTHY :
The matter was discussed in the meeting of
the Consultative Committee. I read from
the minutes of the meeting @

**The Chairman..,,

It was Mr. Vasant Sathe then.

«The Chairman ' stated that since the
Plant would o.ly be in a position to
absorb around $5,000 dependents of
displaced persons, the resettlement
of the remaining should include
financial help and cmployment in
downstream and ancillary industries.
The Member stated..,. '

That is, myself.

*The member stated that if it is not
possible to employ them in Steel
Plants, then employment should be
found elsewhere. The Chairman
Stated that this would be attempted
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to be done in collaboration with the

State Government. For this purpose

he requested the Minister of State to
‘hold a meeting with the State
Government within a month in order

to draw up a programme of how this

problem is to be solved.”’

This was in the month of August. *“Within
a month,’’ that is what he said. What has
happened to this decision ? Nothing has
come out even though several month
elapsed. I earnestly request the Minister to
look into this. Reducation of the size of
the Plant must be given up provision of the
employment opportunities to the people
who are displaced, who are in dire need of
the support of the Government should be
ensured.

Finally, before I conclude I would also
like to mention another factor which is
very important.

(Interrup tions)

MR. CHAIRMAN : Every time you
seem to conclude, but again you raise one
more point.

SHRI BHATTAM SRIRAMAMURTHY :
This is very important issue, Sir, where the
entire State is concerned. Any way I don’t
want to violate your ruling, I resume my
seat.

THE MINISTER OF STEEL AND
MINES (SHRI K.C. PANT) : Sir, I have
listened very carefully to the points made
by my Hon. friend and I must say that
although I have had many discussions with
him with regard to this project I have
failed to perhaps convey to him the basic
desire of the Central Government to com-
plete this project in time and make it viable
and also that considering the constraint on
résources the Central QGovernment s
stretching every perve to find money for
this project.

He is normally a well informed man
and I did not expect him to speak in terms
of a mutilated, truncated and distorted steel
plant. He calls it a pig iron plant and so
on. Even rhetoric has its limit,

8ir, a steel plant—in this case the Vizag
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Steel Plant—will have a capacity. of; three
million tonnes of liquid steel as against 3.4
million tonoes which was the eatlier plan.
Pig iron capacity—I bave given the figures---
will go up up from 0.22 to 0.57 million
tonnes per annuwm. Together the -saleable
iron and steel will now be up than what it
was previously and not less. The figure is
3.23 willion tonaes now saleable production
of iron and steel as against 3.2 millioa
tonnes per annum earlier. After this revi-
sion the total sale of iron and steel from
Vizag Plant will be up and not down.

He objected to pig iron capacity being
pushed up. 1t.is not as though the pigiron
capacity bas been pushed up by installation
of new equipment, it is just that the pig
iron part of the plant has been kept in tact
as it was and the production has been
increased. Would he like it to be reduced 7 Is
that his suggestion, is that him proposals ?
Tt so happens that pig iron is required in this
-country and it is only correct that one does
not try to artificially reduce the capacity
for preducing pig iron because on¢ can save
money elsewhere. One peed not touch the
pig iron part of the plant. 1 hope my Hon.
friecnd would agree to this.

Secondly, hc has raised a question
about the universal beam plant and he
has raiscd the question if the universal
beam plant goes since its capacity is
arger than .4 million tons then why the
reduction is only .4 million tonnes. Firstly,
Sir, 3.4 refers to liguid steel and not
saleable steel but apart from that the
cssentail point is that whether it'is the steel
converters or whether it is the rolling mills
the efficiency will go up, productivity will
go up and the whole exercise is that the
same cquipment will be able to produce
more. Therefore, with the same equipment
it will be possible to increase production in
the roiling mil! and in the steel making
capacity. The change that has been made
is that one of the steel melting shop has
been done away with. The capacity of the.
other steel meiting shop has been increased
and the capacity of the individual converters
has been increas*d. This is what has been
‘done. It remains an integrated steel plant.

)-‘ o N

Sir, Durgapur, Bhilai as well as
Rourkela started as 1 million tonne .steel
plants whereas this will start ag 3 million

MARCR 14,3388
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tonne steel plapt. My ‘friend says that this

is nothing but a mutilated plsnt. I fail to
understand shis. Sir, it is a fully integrated-
steel plant. He has raised another issue
which really.goes to the heart of the matter.

He has said how is it that you reduce capi-

talicost by Rs. 1500 crores but you reduce

steel capacity by .4 million tonnes. That is
the strength: of the proposal. The strength
of the proposal is by reducing capital cost-
we are able to produce a fairly high level

of quantity of steel and, therefore, and

production costs can be brought down.

How else the production costs be brough

down and the plant made viable 7

Sir, I thought he would welcome it
rather than complaint about it. He has also
raised the time issue. In other words he
said that since this was a plant which would
have cost Rs. 7500 crores. Now it is going
to cost Rs. 6000 crores. In the Seventh Plan
there is 8 provision for Rs. 2500 crores.
Expenditure already incurred is in the
neighbourhood of Rs. 2000 to Rs. 2100
crores. So, will the Government be able to
complete it in time ? He also said therefore
where is the hurry and let it be delayed. It
is an amazing statement from a respon-
sible Member. You said what is the hurry ?
Where is the sense of urgency ? (Interruptions)
Sir, I did not interrupt him. Itis the time
over-runs which ultimately add to the cost
and the entire House must, in fact, impress
upon the Government and the management
there to see to it that the plant is comple-
ted in time so that it becomes a viable plant
and we cut down the overalls to the miri-
mum. That should be the focal point from
all directions of the House., We should sce
to it that it is completed qguickly. We
should not say what is the hurry.

SHRI BHATTAM SRIRAMAMURTHY :
I did not say there is no hurry. I said

where is the hurry in reducing the capa-
city.

SHRI K.C. PANT : He said it is not
going to be completed. There is lack of
resources and, therefore, what is the hurry.
He can read his transcript. [ expected him
to say ‘thank you’ for fighting the case of
Vizag which is oot of Telugu Desam or my
fricnd from Andhra. I look it as a national
project and we are proud of it and, there-
foge, I. would . expect that if there is shor-
tage of money we shall also speak to the



‘Fmance Minimr and the Prime  Minister.

‘apd get you more money 8o thut it could
be. completed it time.

~ That woul‘d‘ makb it a viable ‘project,
that would be in the interest of Andhra
Pradesh; that would be in the interest of

Steel Plant and that would be .in the.

interest of the country....(Interruptions)

SHRI BHATTAM SRIRAMAMURTHY :
It is the Prime Minister, who helped us.

SHRI K.C. PANT : Yes, it is the
Prime Minpister’s intervention which bas
got us money for this project.

SHRI BHATTAM SRIRAMAMURTHY :
And we have thanked bhim personaly and
through letters and otherwise a number of
times. I again do so from this House today.
He stood by us last year in raising the
allocation.

SHRI K.C. PANT : I am happy, I
could extract some gratitude from you ...

(Interruptions)

MR. CHAIRMAN : Do not iaterrupt
pizase.

SHRI K.C. PANT : Not only last year,
this year also the Prime Minister has
helped in getting extra money for Vizag.
This year also you thank him, it would be
in order; not only last ycar, this year also.
(...Interrupiions). Some gratitude this year
will do your temper some good.

SHRI BHATTAM SRIRAMAMURTHY :
Much earlier than the budget session itself,
the Steel Secretary had aonounced in this
year's budget figure in Vizag itseif. May I
show you the News papers ? Should I
thank the Steel Secretary or the Minpister ?
The Steel Secretary himself announced that
Rs. 700 crores were going to be given this
year,..... (Inrerruptions)

[Transla: ion]

SHRI V. TULSIRAM : Do not get
Pt'mroked You are an expericoced person

(Interruptions)

?HAWW%M&s"mi
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SHRI K.C. PANT: I sm oot
proveked. | “o ‘
SHRI V. TULSIRAM: Something

should be done in this. regard during your
teoure. You should give something. We get
worked up becauss of the barm being caused.

(Interrnptions)

SHRI K.C. PANT : You are also very.
experienced, You and Shri Bhattam have
been with me for a number of years

(Inter-uptions)

SHRT V. TULSIRAM: Something
should be done in this regard duriog your
tenure.

SHRI K.C. PANT : You would perbaps.
remember that when this was announced in
1970 I was holding the portfolio of steel.

SHRI V. TULSIRAM : That is why
I am saying that something should be done
in this regard.

SHRI K.C. PANT : We want your
help.

SHRI V. TULSIRAM : We are with
you.

SHRI K.C. PANT : That is what [ was
saying. (Interrupt ions)

[English)

My friend said that I should meet Lok
Sabha Members, but he did not care to
mention that only last week or ten days
ago, I have met all the Telugy Desam
Members along with him and discussed this
particular project.

SHRI BHATTAM SRIRAMA-
MURTHY : Not.at all aod not on this
question,, (Interruptions) "

SHRI K.C. PANT How can I go on
like this ?

MR. CHAIRMAN : Do not coontradict
him at every stage. Listen to the Minist'er;
Mr. Boattam.

- SHRI K.C. PANT O | dmeusud ﬁhﬂ
Vizag Plant. -
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SHRI BHATTAM SRIRAMA.' come from tbem; Bven if we have some
MURTHY : We discussed the displaced proposals, we have to send the proposals to
persons. them so that they can examine them in the

SHRI K.C. PANT : Yes, we discussed
the problem of displaced persons, which is
the main thrust of this calling attention
motion. You can read it; it is your motion.

As 1 said, he did not mention that.
I am always willing to meet him and
other Member. There is no question of my
pot meetiog them, I have aiways met them
and they are most welcome any time they
want to meet me. I am only saying that it
should have come from him because we did
bave a discussion. ‘

He mentioned South Korea and he said
why the plant authorities should have made
suggestions to prune the equipment on tl?e
pasis of higher utilization of equipment in
South Korea. What has happened is this.
When from Rs. three thousand and odd
ctores, the estimate for the plant weat upto
Rs. 7500 crores and with the present coo-
gtraint of resources, it was found very
dificult to complete this plant not only in
1991, it was going on for another three-
four years, then a team was sent {0 South
Korea. The Steel Secretary, Chairman and
the Managing Director of the Steel Plant
went to the best steel plant, a modern steel
plant in South Korea. They studied the
technique employed by them to complete
their plants quickly, in time and also to
maintain a high level of technical efficiency
and performance and keep the cost down.
They are really doing a very fine job, and
I think all our friends who are interested in
the subject know about that particplar steel
plant, and it is after they returned that
these proposals started being mooted. I do
not just understand his objection to the
technical people in the plant making thess
suggestions. Who else will make these
suggestions ? Who else knows the plant so

well 7 It is but natural that the people who

are ip the plant should be encouraged to
think about reducing costs, and after they
come forward with some proposals, as he
himself said, it will be considered by the
Government, bty the Consultants; it is oot
only. they alone who make the dccisions. He
talked of decisions. He knows perfectly well
that they cannot make big decisions them-
sclves. Certainly, the proposals have to

light of the local conditions, equipment,
etc. etc. So, I see no substance in that
objection. Then he asked whether anybody
else has looked into it and he mentioned
about Dastur and Company. This rationa-
lised concept was finalised by Vizag Steel
Plan in consultation with their principal
consultants, Dastur and Company.

SHRI BHATTAM
MURTHY : USSR also.

- SRIRAMA-

SHRI K.C. PANT : USSR has also
been spoken to and they agreed in principle.
In fact, Dastur mc¢t me and in fact, the
Girst time I had heard about the rationalised
proposal was from Dasiur himself, He gave
me a gragh which showed me as to how
this particular change would make the plant
more viable. It is he who brought this
proposal first to me.

Then the quesiion of employment poten-
tial come up, He referred to various meet-
ings which had taken place and he said
that in Bhilai and Rourkela Steel Plants,
all the displaced persons were employed.
Now, I have the figures the displaced
persons with me here. In Bhiiai, the number
is 3791. In Durgapur, it is 2150 and in
the Rourkela the figure is 4665. So, these
are the figures that are with me.

SHRI PIYUS TIRAKY : What about
Bokaro ?

SHRI K.C. PANT : The number in
Bokaro is more. It is 14,512, Bhilai and
Rourkela plants are 20 year old plants.
Apart from that, this is a debating point
and I do not want to make debating points.
The real thing is that the capital cost of
today’s steel plants are so much higher
than the capital cost of those steel plants.
My friends know that. Capital costs add
considerably to the cost of production and
therefore, if we have to sell steel, then
steel has to be produced at a certain level
of cost of production. When the capital
cost goes so high, obviously the operatiog
costs have to be kept low and if we do not
make efforts to keep the operating costs
low, then naturally we will not be able to
sell the steel or Vizag will be a white



WY Calling Atention  PHALGUNA 23, 1907 (S4K4) Colling Attention 318

clephant right from the beginning. I think
vhat none of us wants that. So it is in our
interest collectively, to see that this plant is
cfficient and that only so many people are
cmployed by the plant, as are required by
it. What can be the objection to it ? Oae
should not unnecessarily add to the number,
One should not reduce the pumber unneces-
sarily, but one should not also add to it.
After all, that canpot be the policy of this
House, that cannot be the policy of this
Government and that connot also be the
policy of our country.

Then my friend mentioned two things.
He said that only technically highly skilled
persont will get a chance. That too he put
it in my mouth. He stated that I said so.
I have never said so. You will not find it
in my statement, I only said ‘whoever is
suitable®. Whoever is not qualified, he will
not be taken into consideration. Now, the
fact of the matter is that various relaxations
and concessions have been made for
purposes of recruitment. And 1 would like
to tell the House that in addition to the
relaxations, special copsideration is being
given to the displaced persons in the matter
of training. This is another point to which
be referred. Now, I can read out the
various relaxalions. But I will just mention
in passes. One is, for instance, that against
the minimum qualifications prescribed as
Matric plus ITI, the number of displaced
perscns h ad ITI qualifications, but who are
not Matric ulates were also taken as Junior
Trainnees. The n special training has been
provided to those who had the requisite
qualifications, but who did not qualify the
VSPs examinations.

SHRI BHATTAM SRIRAMA-
MURTHY : Currently one proposal is
pending as regards the reduction of the
educational levels for the admission to the
ITIs. You may also cosider that.

SHRI K.C, PANT : Then Sir, normally
the drivers who have passd Bighth Class
and possess some experience, are taken as
drivers. But in the case of displaced
persons, they should possess valid heavy
vehicle driving licence and should be able
to follow instructions given in English, That
is all that is required. ,

In the case of other grade of drivers,
they also have to pass Eighth, but in the
case of displaced persons, again a relaxation
is made and that is the relaxation in respect
of their age.

Now, the point, my friend is making
for ITI trainees. Again relaxation is given
in respect of displaced persons in relation
to age limit, qualifications and other rela-
xations. I do not want to take the time of
the House unnecessarily, but I would like
to say that, we are not incensitive to the
problems. We are doing all we can to see
that these people are given employment,
but within the constraints of the total
number and within the constraints of the
qualifications.

Now, I would like my friends to under-
stand that out of about 15,000 persons which
would be the total, works manpower is
13,000 requirement and total including
Mines Administration is 15,000, Out of this,
technically highly skilled people are 12,900,
that is, the requirement,of non-technical asg-
istance, etc, are 1,000, unskilled 1,100. When
recruitment to the non-executive posts bave
been made, out of 1,027 unskilled people
recruited, 955 are displaced persons. But
when you come to highly skilled people,
only four out of the two bundred are dis-
placed persons because the highly skilled
people are not there. So what does one do
about this ? In the unskilled category, it is
easy to take the displaced persons, but in
the highly skilled category, if they are not
available, bow does one take them ? 8o,
this is the practical problem one has to face.
One will have to categorise them. You
cannot lump them into figure and then say
no-no, everybody must be provided with a
job. I have another figure. We have recrui-
ted 1383 displaced persons. Then there is
a special Employment Bxchange which has
been opened exclusively for them. And there
are 7870 displaced persons on live Registers
of that special Employment Exchange. Now,
I would like to clarify this matter. The
qualification break-up of these 7,000 and

odd people has to be taken into account
and what is that qualification break up,
that I will give you now.
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'Post Graduate  Degres 19
Holders in Humanities

Technical Degree Huma- 120
pitics .

: Techaical Degree Holders 8
‘Diploma Holders 29
Tchnical Tr@inees 382
‘Matriculates and above | 500
Class 8 sud sbove 710
Literates 1453
Illiterats 4589

This certainly imposes secvere limitations.
So, one has to keep this into account. So
efforts will be made to recrnit as many
displaced persons as we can within the
recruitment plao, but surely, if any of my
friepds sitting here, would have faced the
same set of problems and in the interest of
the plan, he would have to take certain
decisons which may not be to their liking
today. But if they give a coolq thought to
this matter, I think, they will come the
same. conclusion.

Sir, he took objection to the fact that
education and technical training was sought
to be the responsibility of the State
Govermments. I thought that Telugu
Desam is very jealous of the rights of the
States and would not like to hand over the
education and technical training to the
Central Government. If they have changed
their ind—I am speaking to am ex-Educa-
tion Minister of the State—I would be vcry

happy.

SHRI BHATTAMA  SRIRAM-
MURTHY : To the extent you deny this
opportunity to those people, we are
oppesed...

SHRI K.C. PANT : Would you like the
Centre to take over EBduca ion ?

BHATTAM SRIRAMA-
I am referring to your

SHRI
MURTHY ;

a.mmmm o

@m‘ pr—

mponhlbmy, whwh ‘you ‘have undcmm
You cénnot go back on it.

SHRI X.C. PANT : Therre is no way nf
getting round the question. Would you like
‘Bducation to be taken over by the Centre 7'
Otherwise, it remains the State’s responsi-
bility. Or technical education ? I will wel-
come it. Would you do that ?

SHRI BHATTAM SRIRAMAMURTHY :
Displaced persons are your responsibility
You are committed to it. Wherever you are
committed, we do not come into the picture.
Why do you refer to technical education ?
You have left that subject education. When
the time to discuss educational policy come
up in the House we will make clear our
position.

SHRI K.C. PANT : You should be
careful about the words you choose.

SHRI BHATTAM
MURTHY : I know that.

SRIRAMA-

SHRI K.C. PANT : When you take
objection to the statement that Education
is the responsibility of the State Govern-
ment, it must be somebody’s responsibility.
Education is the responsibility of the State.
Where can be the objection to *hat ?

SHRI BHATTAM  SRIRAMA.
MURTHY: I am reading from your own
Apnual Report.

SHRI K.C. PANT : That is what 'I am
saying. Where can be the objection to that
statement ?

Finally, he said that Mr. Sathe had
talked about collaboration with the State
Government in developing opportunities for
displaed persons. I have said the same
thing. There must be an effort to develop
ancillary iondustries and so on. Let us
understand basically that the displaced
persons are, in respect of every project in
the country, the responsibility of the res-
pective State Governments. This is not a
new phenomenon, or a new poticy. ' It has
alwpys been so. We are prepared to coope-
tate in any way we can; and we shall'do
that. But State Governments will certainly
consult us; they will ask us; we will discuss



pelp, we will help, These are the various

meters within which this problem can
be solved. - C o

[Translation)

SHRI V. TULSIRAM : Leave it now.
Do not get into a controversy. I would like
you to do justice to the poor people who
have been deprived of their land,

SHRI K.C. PANT : Do not give your
time to him henceforth. You should ask

your qusstions yourself.

[ English}

MR. CHAIRMAN : No further discus-
sion,

i S S— ~o——

13.15 hrs.

SUPPLEMENTARY DEMANDS FOR
GRANTS (GENERAL), 1985-86

AND

DEMANDS FOR EXCESS GRANTS
(GENERAL), 1983-84.

{English]

MR. CHAIRMAN : Now items No. 11
and 12 will be discussed together, viz.
Supplementary Demands for Graats
(General), 1985-86 and Demands for Excess

Grants (General), 1983-84.

wopier ;,..;.2.',&@ 7.(@) PHALGUNA 23, 1907(S4K4)

oith them, That is how wherever we can

Motion moved '

(5) *That the respective sdpplemcnmj

sums not exceeding the amounts on
Revenue Account

of the Order Paper be granted to
the President out of the Consolida-

ted Fuad of India to defray the
charge sthat will come in course of

payment during the year ending 31st
day of March, 1986 in respect of the
following demands entered in the
second column thereof.”’

*Demands Nos. 1, 2, 9, 10, 11, 12,
13, 16, 17, 18, 19, 20, 22, 23, 25,
2727, 28, 29, 30, 32, 33, 34, 35, 36,
38, 40, 41, 43, 44, 46, 47, 48, 49,
51, 52, 53, 54, 56, 57, 58, 60, 62,
63, 65, 73, 76, 71, 78, 19, 80, 81,
82, 83, 84, 87, 89, 90, 92, 93, 97,

98, 99, 101 and 105.*

(ii) “That the respective excess sums
not exeeeding the amounts shown in
the third column of the Order Paper
be granted to the Presideat out of
the Consolidated Fund of India to
make good the excess on the respece
tive grants during the year ended on
31st day of March, 1984 in respect
of the following demands entered
in the second column thereof ; —

«Demand Nos. 17, 20, 22, 23, 34,
40, 57 and 78.""

Supplementary Demand: for Grants (General) 1983-86 submitted to the Vote of Lok Sabka

————

Name of Demand

Amount of Demand for Grant to be

g:;n::d submitted to the Vote of the House
1 2 3
Revenue Capital '
Rs. Rs.
MINISTRY OF AGRICULTURE AND
RURAL DEVELOPMENT
1-Department of Agriculture and 6,43,000

Cooperation
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and Capital
Account shown in the third column

I
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1985-86 and » ‘ " 1983-84 V ‘
1 -2
Revenue Rs. Capital Rs.
2-Agriculture 8,59,61,000 .
MINISTRY OF CHEMICALS AND
FERTILIZERS
9-Ministry of Chemicals and Fertilizers 151,02,29,000 98.26,00,000

MINISTRY OF COMMERCE AND
SUPPLY

10-Ministry of Commerce aud-Qupply 12,73,000 .

11-Foreign Trade and Export Production 2,000

12-Textiles, Handloom and Handicrafts 27,44,34,000 9,06,53,000

13-Supplies and Disposals §35,00,000
MINISTRY OF COMMUNICATIONS

16-Postal Services 1,58,00,000

17-Telecommunication Services 36,00,00,000
MINISTRY OF DEFENCE

18-Ministry of Defence 42,17,24,000 37,74,00,000

19-Defence—Pensions 4,38,50,000

20-Defence Services—Army 153,89,90,000

22-Defence Services—Air Force 38,34,50,000

23-Capital Outlay oa Defence Services 13,92,00,000
MINISTRY OF EDUCATION

25-Education 6,000
MINISTRY OF ENVIRONMENT AND
FORESTS

27-Department of Forest and wild Life 1,08,00,000
MINISTRY OF EXTERNAL AFFAIRS

28-Ministry of External Affairs 17,64,94,000 10,83,00,000
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© 1985-86 and G. (G.) 1983-84
1 2
Revenue Rs. Capital Rs,
MINISTRY OF FINANCE
29-Ministry of Finance 1,04,14,000
30-Customs 8,71,32,000 29,50,000
32-Taxes on Income, Bstate Duty, Wealth 7,38,10,000
Tax and Gift Tax
33-Stamps 74,59,000 .
34.Audit 6,97,98,000
35-Currency, Coinage and Mint 57,99,07,000 13,32,63,000
36-Pensions 28,71,73,000 .
38-Transfers to State Governments 259,44,25,000 ve
40-Loans to Government Servants etc. v 48,79,00,000
MINISTRY OF FOOD AND CIVIL SUPPLIES
41-Department of Food 10,48,32,000 1,000
MINISTRY OF HEALTH AND FAMILY
WELFARE
43-Ministry of Health and Family Welfare 1,75,000 "
44-Medical and Public Health 5,000 12,83,88,000
MINISTRY OF HOME AFFAIRS
46-Ministry of Home Affairs 41,92,000
47-Cabinet 1,56,99,000 $
48-Police 60,02,38,000
49-Other Administrative and General Services 45,74,70,000 5,63,86,00C
51-Other Expenditure of the Minister of 17,98,49,000 10,27,23,000
Home Affairs
52-Delbi 5,88,00,000 30,66,66,000
53-Chandigarh 9,01,99,000 8,83,43,000

54-Andaman and Nicobar Islands

6,97,07,000

oap’
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G. (G.) 1983-84

56-Lakshadweep

MINISTRY OF INDUSTRY AND COMPANY
AFFAIRS

57-Ministry of Industry and Company Affairs

59-Industries

MINISTRY OF INFORMATION
AND BROADCASTING

60-Ministry of Information and Broadcasting
62-Broadcasting

MINISTRY OF IRRIGATION AND
POWER

63-Department of Irrigation
MINISTRY OF LABOUR
65-Ministry of Labour

MINISTRY OF SCIENCE AND
TECHNOLOGY

73-Department of Science and Techology

76-Department of Scientific and Industrial
Research
71-Department of Non-Conventional Energy

Sources

MINISTRY OF SHIPPING AND
TRANSPORT

78-Ministry of Shipping and Transport

79-Roads -
80-Ports, Lighthouses and Shipping

81-Road and Inland Water Transport

Revenue Rs.

54,30,000

3,00,000

16,41,000

27,53,24,000

1,000

3,11,000

1,000

36,00,000

4,35,01,000

29,47,000
14,96,24,000
38,23,84,000

»ee

Capital Rs.

25,93,000

LX)

50,25,00,000

5,18,01,000

1,30,00,000

4,11,82,000
95,78,19,000
1,64,00,000

328
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‘ 1985-86 and ‘ G. (G.) 1983-82

Revenue Rs. Capital Rs.

MINISTRY OF SOCIAL AND WOMEN'S

WELFARE
82-Ministry of Social and Women’s Welfare 8,90,52,000

MINISTRY OF STEEL, MINES AND COAL

83-Department of Steel

84-Department of Mines

MINISTRY OF TOURISM AND
CIVIL AVIATION

87-Aviation

MINISTRY OF WORKS AND HOUSING
89-Ministry of Works and Housing
90-Public Works

92-Housing and Urban Development

93-Stationery and Printing
DEPARTMENT OF CULTURE
97-Department of Culture |
98-Archaeology
DEPARTMENT OF ELECTRONICS

99-.Department of Electronics

DEPARTMENT OF PERSONNEL AND
ADMINISRATIVE REFORMS

101-Department of Personnel and
Administrative Reforms

PARLIAMENT ; SECRETARIATS OF THE
PRESIDENT AND VICE-PRESIDENT AND
UNION PUBLIC SERVICE COMMISSION

105-Rajya Sabha

63,17,92,000

7,56,000

1,000
8,22,46,000

1,000

55,80,000

64,81,000

1,27,29,000

22,50,000

45,13,50,000
9,43,46,000

17,05,60,000

3,000
1,000

S
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Demands For Excess Grants (General), 1983-84 Submitted to the Vote of Lok Sabha

No. of Name of Demand Ammount of Demands to be submitted
Demand to the Vote of the House
1 2 3
Rs.

I. EXPENDITURE MET FROM REVENUE

20-Defence Services —Navy 15,87,57,204
22-Defence Services—Pensions 15,26,44,781
40-Pensions 3,51,01,906
57-Chandigarh 7,01,44,453
78-Roads 33,36,832

II. EXPENDITURE MET FROM CAPITAL

17-Capital Outlay on Posts and Telegraphs 4,81,28.839
23-Capital Outlay on Defence Services 28,06,91,426
34-Customs 72.70,828
57-Chandigarh 5,34,21,491

R —

. MR. CHAIRMAN : Now, Mr. P. Namgyal.
:

¥
{Translation) because of paucity of funds. That is why

the funds ave bzing dzmanded now.
SHRI P. NAMGYAL (Ladakh) : Mr.

ij:hairman, Sir, the Supplecmentary Demands So far as setting up of the

Helicopter
>r Grants, 1985-86 which we are going to Corporation is conczrned, 1 am not agaiost
iscuss in the House, comprise 66 Grants it but I would like to point out here that the
nd 3 Appropriation Grants involving an two Airlines and Vayudoot Service operatingin
iditional expenditure of Rs. 2809.75 the country are not yet functioning properly.
rores. There is peed to pay attention in this

a direction. To my mind, there is no particu-
~ As it is difficult to cover all the 66 lar need to set up Helicopter Corporation,
' .rants, I would, therefore, express my views prior to fully establishing a network of Air
' 32 or 3 Grants. At the outset, there is India, Indian Airlines and Vayudoot service
ant for more funds by the Civil Aviation. in the country. 1 do not know what good it
his has been demanded in view of the will do to the Government, but I can say,
»oposal to set up Helicopier Corporation that it is the executives and the bureaucrats
t the country. This proposal was to be of Government who would travel in these

iﬁqp!ememed last year but could not be done helicopters. Yesterday only, Shri Tytler
o
¥

i
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told in reply to a question that only 29, of
the passengers travelling in Indian Airlines
constitute general public, whereas 989, of
them are company executives, bureaucrats
and Secretaries to Government of India. I
am apprehensive how the helicopter service
will be successful in the country. I, there-
fore, urge the Government to plan it

properly.

1 read in the newspaper today the
Dornier aircraft will be assembled in the
country. 1 feel that it is not properly
planned. Attention should, therefore, be
paid to it.

So far as the Indian Airlines is concer-
ned, I would like to bring a few things to
your notice regarding its working. At
present the flights of the Indian Airlines
cover almost all the parts of the country.
My area, Ladakh is an area which remains
closed to the outside world for 6 to' 7
months in a year. It has no other means of
transport. In winter when snow falls, all
appraoch routes are closed and on one is
able to go there. I have requested many times
that the Indian Airlines services for that area
should be increased. Presently there are five
flights a week for that area—two via
Chandigarh and three via Srinagar but a
lot of difficultics are experienced as seats
are not available.

It is also a fact that the area is of
such type that in winter people start migra-
ting from there after December and very
few people go from here to that place.
After January the number of people going
from here increases and the people coming
from there by air decreases. So, on one or
the other pretext we are being denied more
air services. I would request that if you
consider Ladakh a part of the country then
you should think seriously that we too
require some means of communications. No
one thinks of this. Many passengers are
stranded at Chandigarh at  present.
These services are mostly  utilised
by para-military services like ITBP.
Ina few days families of the army
personnel will start going there. The
famllies of the para-military forces or Army
personnel are provided 50 percent travel
concessions. Airlines have to suffer loss due
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to this. It is a reality but I would request
that the losses suffered due to ITBP person-
nel should be met by the Home Ministry
becuase ultimately itis we who suffer.
Similarly, Defence Ministry should make
up the losses being suffered due to the
concession given to the families of the
Defence persoanel. The result s
that these people have all the facilities—they
have transit camps, boarding facilities and
they can have the seats, whepever they
want—but the genuine passengers do
not get the the seats. They do
not have the lodging facilities and
after their money is exhausted they are
left in the wildernesss. Therefore, you
should pay attention to this aspect. Because
of this system of providing 50 percent con-
cession, the services are running at a loss
and the consequent burden falls on us. If
the Indian Airlines suffers losses these
should be met by the Defence Ministry and
Home Ministry This will benefit the general
public.

Another submission is that if thepresent
services — from Chandigarh and Srinagar—
are made daily services, you will earn
profit. You are earning foreign exchange
also on this route. The foreigners who visit
this counrry also visit Ladakh and they go
by the Indian Airlines planes. They do not

‘want to go to Srinagar or other places and

ever since Tibet was occupied by China,
Ladakh is the only place which represents
Tibetan culture in miniature., Therefore,
they make it a point to tour Ladakh. When
Punjab was torn between riots and distur-
bances, they used to go to Ladakh from
Delhi and return directly. So you are
earning a lot of foreign exchange from these
foreigners. At least 20 to 30 thousand
foreigners visit that area every year, You
may calculate this...(Interruptions) 1 have
spoken just on one grant. I have to speak
on one Or two more grants. Give me some
more time.

Now I want to submit only two more
points. One point relates to the Ministry of
Information and Broadcasting. In Leh
there is one Radio station also and in
Ladakh there are two TV Relay stations.
We are thankful for the TV Relay station
but the TV transmitter in Leh has been
installed at a place from where people do
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not get the coverage, If this transmitter is
shifted to Smatoke, which is across the
river, it will benefit more thaa 50 per cent
population. At present due to small hillocks
coming in the way of transmission, the area
is not being covered fully. I would request
the Government to pay attention to this
problem. -

Thirdly, you bave made mockery of the
radio station. Neither a Station Director
nor a News Editor has been posted
there. Bven Technical Advisor has not
been posted. It seens you have peglected it
fully. On this subject I bave already spoken
many a time. The people have started
listening more and more to broadcasts from
acorss the border. Our transmitter is not a
powerful one and it seems that its
machines are worn out. Therefore, they
need to be replaced. It needs to be run in a
better way. The officers willing to work
there should be given allowances. If you do
not give allowances, then no one would like
to come on this high altitude area. People
are transferred to that place but they sub-
mit medical certificates and remain in
Delhi. The post remainos vacant there.
Therefore, you should pay attention to this
problem also.

My last point relates to the Health
Ministry. Not going in detail I would like
to draw your attention to two or three
~ points. The condition of Ram Manobhar
Lohia Hospital is quite appalling, so much
so that there is no place to sit. ln Emer-
gency ward three patients occupy one bed.
The lift there is in such a bad condition
that it does not work. The patients have
to be bodily lifted and taken upto the third
floor. Many a time the lift has been fouad
to be out of order. The behaviour of the
staff, specially of the junior doctors, nurses
and compounders with the patients is not
good. They behave very rudely. If some
patient has met with some accident and has
got his bone fractured, they handle him very
roughly. They are straogers to kindpess.
Therefore, some system should be evolved
whereby they could be educated to behave
properly. It is true that there is shortage
of beds and there is nced to increase the
capacity to accommodate more patieats.
Some is the position of the CGHS dispen-
saries. A medicine is supplied there only
after 4 to 5 visits. Just day before yesterday
I went to the dispensary to take medicine
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for my two children. I was told that the
medicine was not available and it would be
indented. Next time also T was informed
of the non-availability of the medcine,
Then the doctor has to be informed of
the non-availability and the prescribed
medicine has to be changed. Therefore,
every medicine should be stocked in ade-
quate quantity.

I would request the Finance Minister
to Communicate my views to Ministries
about whom I have spoken.

I support the grants preseated. I do not
have time to go into the Explanatory Notes.
Whatever you have said is correct. [ have
no time to go into details.

Mr. Chairman, Sir, I am thankful to
you for giving me time to speak. Thanks.

SHRI B.N. REDDY (Miryal Guda) :
Mr. Chaiman, Sir, Since the time at my
disposal is very short, I will confine myself
to the serious situation arising out of drought
in the country and especially in my State,
Andhra Pradesh. I want tobring to the
notice of the Government the severe drought
conditions. The situation prevailing in the
country not only requires the short-term
measures bul also long term measures to
combat the recurring drought. I happen to
visit Rajasthan recently. 1T want to deal
with the situation prevailing in Rajasthan
first and later I will deal with the situation
in Andhra Pradesh., The farmers in
Rajasthan, under the leadership of opposi-
tion parties, had to resort to ‘Jail Bharo’
movement to highlight their miserable
conditions due to acute drought prevailing
there. Th> situation is so grave that they
have no water to drink and no food to eat.
This situation has led them to resort to
«Jail Bharo’ movement. The government
should try to understand the gravity of the
gituation prevailing there. About 30
thousand people had courted arrest. I
happened to meet some of them in Sikara
prison. They went to jails as they were not
able to face the severe drought. Gujarat is
also experiencing a similar situation. Many
other states are also reellng under acute

®The speech was originally delivered
in Telugu.
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drought conditions. The entire contry has
been reeling under severe drought for
several years now. To control drought it is
necessary that we should have not only
short term measures but also long term
measures. We have to take up the construc-
tion is several projects to provided water,
both to drink and to irrigate. Then only we
will be in a position to avoid the recurrence
of drought year after year.

Sir, now I want to turn to the situa-
tion prevailing in Andhra Pradesh.

[English]

Our State, Andhra Pradesh, is groaning
for the last fifteen years. Out of these 15
years, it is groaning under severe famine
for nine years. Out of the 1,100 Mandals,
at least 700 Mandals have been affected.
Recently, the Central team has also visited
the entire State. The situation is very
serious there. According to an authentic
estimetion, loss amounting to about Rs.
800 crores has been established. The Central
team has visited the entire area. Now
there is serious scarcity of fodder, food and
drinking water. Particularly in certain areas
of Rayalaseema and Telangana, the
conditions are very serious. No fodder is
available for the cattle. Cattle have been
sent for being slaughtered. People from
most of the villages, particularly from
Mehboobnagar district in Telangana and
Anantpur and some other districts in
Rayalaseema, are migrating to Karnataka.
This is established even by an authentic
survey report of the Government. But here
1 would like to mention that after the
Central team visited the area, when the
loss was Rs. 800 crores, only Rs. 32 crores
have been sanctioned. How is it ? Why is
it? Is it not a gambling with the lives of
six crores of the people of Andhra Pradesh ?
This is what I would like to ask. Of course
it is the primary responsibility of the State
Government, but it is beyond the capacity
of the State Government. Now, in this
regard, if the longstanding proposals have
been taken into consideration, if the long-
standing relief measures have been taken,
if permanent relief measures have been
taken, the situation would have been
avoided. But what happend ? For the last
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20 years there are certain pending irrigation
projects in our State, they have not been
sanctioned or cleared by the Centre,
Recently, the Telugu Ganga Project has
been put in a mess and the problem has
been diverted and it has entailed a long
delay. The Telugu Ganga project covers
some of the Rayalaseema areas giving
drinking water to Madras and at the same
time the Tungabhadra High level canal in
Rayalaseema can cover some other area,
the famine area, and the Srisailam Left
Bank canal can cover the Telengana area
and most of the Nalgonda District area, and
Sriram Sagar water from Godavari will also
cover a lot of area. But while these projects
are pending with the Centre for the last 25
years, they were not cleared. I would like
to mention bere that assured irrigration
water will be supplied only to 35 per cent of
our cultivable land in our State. It is below
the average area to be cultivated by the
assured water. How is the done ? It is such
a serious situation that the irrigation
projects are pending and they have not
been sanctioned. How is it, Sir ? The new
projects also have been put under contro-
versy. So far as the Telugu Gange project
is concerned, I would like to mention that
it is the problem between the State Govern-
ment and the Centre and not betweea one
State and the other State. Now, the Centre
says that the State Government must
consult other States. It is a complete dilu-
tion and diversion of the problem. So, the
project must be cleared by the Centre itself,
In view of the famine, in veiw of the very
serious condition, in view of the grave risk
to the lives of crores of people, the Centre
must intervene and clear all these irriga-
tion projects and ona war footing the
Centre must work together. This is what I
want to focus your attention on. I thank
you very much for this opportunity given
to me.

Sir, I want to mention one last point.
In this regard, the other pending projects,
Sriram Sagar Godavari project and Krishna
Left Bank Canal project must be cleared
immediately by the Centre so that the
assured irrigation water covers a majority
of the famine areas.

SHRI RAM PYARE PANIKA
(Robertsganj) : Where the State-Centre



s D.G,(G.
% wkm md( )

{Shri Ram Ryare Panika)

power is concerned, then they oppose, but
the Centre should not be....(Inferruptions)

KUMARI MAMATA  BANERIJEE
(Jadavpur) : Sir, it is the customary
practice of the Central Government to come

forward with Supplementary Demands for -

Grants. I would like to make some obser-
vations here. I wholeheartedly support the
Supplementary Demands for Grants.

(Interruptions)

Our Government is committed to the
cause of the poor people and our Govern-
ment is keen to see that the administration
is totally clean. It is a universal truth that

ood work will definitely attract criticism
and this, progressive attitude of the
Congress has caused main obstruction for
the Opposition parties. For this they are so
much afraid.

Sir, 1 wholeheartedly support these
Supplementary Demands and I welcome
them. In this year the budget protects the
interests of weaker sections, the middle-

class workers, the salaried persons etc. It

gives fresh incentives by way of subsidised
loans to the urban people. There is 65 per
cent increase in the allocation for anti-
povery programmes. It should be ensured
that the amount allocated actually reaches
the beneficiaries. Some supervision agency
should be established to examine whether
the amount is correctly spent or not.

Sir, I would like to request the hon.
Minister to please provide more funds for
NREP, IRDP,RLEGP programmes and the
unemployed youth, specially self-employment
programme and economic rehabilitation of
the refugees and small-scale industries,
specially the entreprencurs of small-scale
industries, women’s welfare and tribal

welfare.

Sir, the Supplementary Demands for
Grants (Gcneral) for 1985-86 have allocated
the money, i.e., Rs. 8,59,61,000 for the
Ministry of Agriculture and Rural Develop-
ment, Rs. 36 crores for the Ministry of
Communications.,.,

SHRI RAM PYARE PANIKA : How
much goes to West Bengal ?
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KUMARI MAMATA BANERJEE : It
is for all. Ministry of Education—~Rs. 6,000
crores, Transfers to State Govemments-—-
Rs. 259,44,25,000.

(Interrupiions)
MR. CHAIRMAN : Don’'t interrupt.

KUMARI MAMATA BANERJEE : I
am coming to that. Don’t worry.
Ministry of Home Affairs—Rs. 41,12,000,
Ministry of Industry and Company Affairs—
Rs. 3,00,000.

I would like to mention some points
here because the time is very short. So, I
am not going to discuss elaborately. Sir,
my request to the hon. Minister is to please
do something and give proper attention to
the basic needs and demands of the people.
We bave been sent to this august House as
representatives of the people to see that we
sort out the problems of the peoples. So,
the Government should take concrete
decision for the upliftment of the poor
people. I am thaokful to the Government
because our Government is keenly interested
to give help the poor people and Govern-
ment has provided power, irrigation, ferti-
lisers and also Government bas given all
facilities for poor people specially through
the 20-point programme. We are grateful
to our Government for this. But the
Government should see that they give so
much money to the people specially under
IRD, NREP, RLEGP, DRD and self-
employment programmes. I am very much
interested in the youth because I being a
youth, am telling frankly that now the
number of unemployed youth is increasing
day by day. 1 have stated this so many
times, Sir, the number of educated youth
registered was 2.5 crores and if I add the
uneducated youth also, then it will be
about 7 crores. All these yuong people are
trying for jobs, The Central Government
recruitment is banned for a long time. The
relations of youths are not getting their
salaries properly and in some State Govern-
ments, as you know, those who belong to
the Ruling Party of the State are getting.
all service from their people, from their
political party, but the general youth aré
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not gething any service. So, our Govern.
ment have provided self-employment
schemes for the poor people. But what
happened in my State ? I should say
regarding ‘the State from which I come.
The interest of my State is my interest.
When I come here, the Central Government
is like my mother and the State Govern-

ment is like....

AN HON. MEMBER : Father.
. KUMARI MAMATA BANERJEE:
ot father. The State Government is
responsible to do something. So, I would
like that the State Goveroment should
improve economically. If my State Govern-
ment improves economically, Sir, we can
do something for the poor people.

1 koow it because these Opposition
friends are now very much afraid of 20-
point programme. They are very much
afraid of self-employment scheme. These
people always tell something that the
Ceentre is not providing adequate money
and therefore we are getting step-motherly
attitute. This is not correct. I am request-
ing our hon. Minister to constiiute the
Rural Reconstruction Board which would
look after all these things. You are giving
money to the State. We do not know
whether this money is properly utlised or
not. You should see that the money is
properly utilised in IRDP, RLEGP, NEREP
and DRDA scheme  Self-employment
scheme is also very important. It is specially
meant for the youth, But I am really
ashamed of the performance of this scheme
in our State. What are the activites of
DIC ? We are totally in the dark as to
what is going on : what is DIC doing ? I
have stated so many times in the Consul-
tative Commtttee of the Industry Ministry.
What is the function of the DIC ? Accor-
ding to Government circular, all MPs and
MLAs should be members of the advisory
committee. But we are in the dark. We do
not know anything. We do not know where is
the money going ? CPM is utilising all these
scheme in DIC. What are the criteria for
getting these loans from DIC ? The Govern-

ment . should set up a non-official
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committes to look after all these things.
Regarding IRDP, NREP, RLEGP and
DRDA programmes, the Government should
set up a Rural Reconstruction Board.

Regarding the 20-point programme, I
have a suggestion to make to the hon.
Please sponsor this programmme
directly from the Central Government.
Then, if the State Government is doing
some politics here and there, the people
should get justice from this programme. If
somebody misutilises the money under this
programme, what is the fault of the
people ? The people should get justice from
this programme. I am not interested in
politics. I am only interested in the welfare
of the people of our State. I am interested
in the welfare and development of the youth
of my State. I am interested in the welfare
of teachers of my State. I am interested in
the welfare of women of my State. So, my
humble submission to you is, you please
look into all these things very seriously.

Sir, small is beautiful. It is a philo-
sophy; it is a Gandhian philosophy. But in
my State, small is very dangerous. It is
because the entrepreneurs of small scale
industry are now on the road. They are
not getting any justice from the State
financial corporations. They are not getting
any justice from IRBI. They are not
getting any justice frome UBI. They are’
not getting any justice from the banks.
How will you build up this small scale
industry in our State 7 Since my election
to the Lok Sabha, I am knocking door to
door because of the burning problems of
my constituency. Even one company, Steel
and Allied Products Ltd, was closed down
about 5 years back, while Shri Sompath
Chatterjee was the president of that usioan.
At that time, this union caused the manage-
ment to close it down. Now, 2,000 workers
are on the road. These people are not
getting food. They are starving for food.
It is not only this company. In my State
under the leadearship of the Left Front
government, so many factories are now
closed down. Thousands and thousands of
of workers are on the road in West Bengal.
Who will look after them 7 If ask the
Chief Minister, he tells me, I do pot do
anything because the Central Government
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is responsible. If we ask the Central
Government, we will get one-line reply :
the matter is being looked into. We do
not know what to do, we the public
representatives. We have to do something.
Otherwise, there is no need to stay here.
This is my request. Please do something for
those workers who are now on the road. I
. met so many times the IRBI people. They
are telling me, “You should find out
entrepreneurs and then we will try to help
them'. Is it my duty to find out entre-
preneurs ? Is it not the duty of the IRBI ?
It is not my duty. It is the Government job
to find out the entrepreneurs. If they cannot
do anything, what is the need for them to
be in the IRBI ? Therefore, we shouald get
justice from the hon. Minister. This is my
humble submission to you. Otherwise, |
may state a very frankly and very honestly
that I have no intention of stay here for a
long time, if we cannot do anything for
the people. This is my request to the
Minister.

I would also like to mention another
point. In my State, to the refugee problem
is one of the burning problems. During the
election time, the CPM people were distri-
buting leaflat to solve the refugee
problem.

The CMP people say they are not
responsible for the refugee problem. The
Central Government is totally responsible
for this. I met several times the Prime
Minister and the Home Minister also. [
have received a letrer from Government
that as far as the Central Government is
concerped, the refugee problem is over.
This Department is closed in the year 1974.
I request you that refugee problem is one
of the burning problems not only in my
Constituency but possibly all over the
country. There is discrimination. Our
Government has distributed two types of
lease deeds. One is for 99 years. Another
is for 999 years., There is some distrimina-
tion. Refufee are not getting their economic
rehebilitation also  properly.  Central
Goverament is giving money. But is money
is going to the CMP cardres pocket.
Please send a High Power Committee to
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look into this matter seriously and to take
necessary action. Please do something in
favour of poor people as regards
drinkipg water problem. It is one
of the main problems inour State.
There are many villages. The people are
not getting drinking water also. Please send
some team to go into all these things.

I thank you for giving me this oppor-
tunity. Please do sowmething. EBEvery time
you are saying that you will do somothing.
But if the Minister does not help and if we
not get any help from State Government
also, what is the need to stay here 7

My suggestion in favour of West Bengal
is that credit camp should be continued
for the upliftment of the poor people and
to save people in West Bengal. You should
provided more and more money for the
uplift of the poor people to organise credit
camps. We welcome your attitude regarding
his. We welcome you to West Bengal.
Please come and distribute loans to the
poor people.

[Translation)

SHRI RAMESHWAR NEEKHRA
(Hoshangabed) : Mr. Chairman, Sir I rise
to support the Supplementary Demands for
the ycar 1986-87 presented by the Finance
Minister. Through you I would congratulate
him for presenting a realistic Budget. With
this realistic Budget he has doubled the
funds, as compared to the allocations made
last year, for the poverty alleviating pro-
grammes like RLEGP, NREP and IRDP
and Sclf Employment Programme intended
to bring the poor above the poverty line.

Sir, through you I would request the
Finance Minister that in 1982 the late Prime
Minister Shrimati Indira Gandhi bad
announced a Scif Employment Scheme from
the ramparts of the Red Fort. This Scheme
has become very popular and the unemplo-
yed youths have considered it a big support.
The youths who had been knocking at the
doors of the employment exchanges for
years together and even than had been
finding it d:fficult to get a job, have now
gone in for the Self Employment Scheme to
increase the production of the country.
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From my experience of the last three
years, since this Scheme came into force, I
can say that with the money provided for
this Scheme very few persons have benefited
from it. I do not deny that the pecople have
been benefited but very few people have bzen
benefited. Now this amount bas been
doubled and now double the number of
people would be benefited. I would like to
submit that more funds should be provided
for this programme so that unemployment
could be removed among the maximum
pumber of educated unemployed and they
could be benefited.

14.00 hrs.

Mr. Chairman, Sir, being public repre-
sentatives, we visit our constituency, our
State and the entire country. We have found
that the people who are raising hue and
cry about this Budget are the tax evaders,
black marketeers and the corrupt people
and whom the Government want to appre-
hend. Our present Finance Minister and
the Prime Minister deserve our congratula-
tions for the same. Until now, raids were
conducted on small people, but now the
hon. Finance Minister had laid his haads
on milliopaires and big industrial houses.
These big people are now trying to tarnish
the image of our lcaders in the country and
abroad. I have no hesitation in saying that
the leading newspapers of the country are
not publishing factual reroris about them,
as these leading newspapers are owned by
big industrialists and big industrial houses.
When they find that cases of their tax
evasion etc. have coms to light, there dailies
mislead the people by publishing wrong
news. Till a month back, these papers used
to praise our Finance Minister and the hon.
Prime Minister, but afier raids were con-
ducted on their premises, these papers are
misleading the people of the country. Sir,
I am the representative of the the poor and
I have made estensive tour among the poor.
I cap, therefore, say on their behalf that
whenever a raid is conducted at premises of
a millionaire and tax evasion worth crores
of rupees comes to light, the poor applaud
such an action. He expresses his thanks to
you and says that the Government have laid
its hands on the correct people. You should
not give in to any threats. This action must
continue uninterrupted. [ would also like
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to request our colleagues of the opposition
that when raids are conducted on such
people and black money is unearthed, they
should extend their support to the hon.
Finance Minister, becduse the money so
unearthed would be speut for the
development of the country, on the schemes
of seif-employment, on small industries and
on the schemes aimed at removal of
poverty.

There is a security paper mill in my
constituency. This mill manufactures paper
for the currency notes. For the modernisation
of this mill, an amouut of Rs. 23 crores
was sanctioned in 1981-82 so that produc-
tion in the mill could be doubled. An
amount of Rs. 23 crores was spant on that
mill and huge machinery was imported from
abroad, but despite the installation of those
machines, they have not yet started func-
tioning. The object was that after moderni-
sation of the miil, production would bz
doubled, but that target has not been
achieved. The production continues to be
stagnant. The planning of the senior officers
of the Ministry of Finance is not proper.
Perhaps there are certain elements who want
that there should not be sufficient production
of currency paper. It should be throughly
investigated.

You would be surprised to koow that
the factory has been designed in a way that
daily one tonne of pulp is washed out with
caustic solution, thus causing a loss of Rs.
1 lakh. Till now there has been a total loss
of Rs. 10 crores. Also 2500 tonnes of paper
has been burnt. You can well imagine the
huge loss which has been caused thereby.
The workers have b.cn held responsible for
this loss and they are being harassed. As a
result, production is not increasing. When
your designs are faulity and machines have
been installed wrongly, when 2500 toanes of
paper has been burnt and pulp worth Rs.
10 crores has been washed out, how far the
worker is responsible for the loss ? The in-
centive scheme for the workers has been
scrapped without giving any thought to it,
overtime to the workers has been stopped,
ESMA has bz2en enforced on them aand 44
employees have been suspended. In spite of
all these things, the workers are engaged in
the task of reconstruction. The workers
have full faith in Rajiv Gandhi. The
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workers also believe in taking the country
to the 2Ist century and also increasing the
production. Despite that, the mapagement
is perpetrating atrocities on the workers and
they ate being harassed in every possi.ble
way. All thzir facilities have been with-
drawn. 1 would like to submit to the hon.
Finance Minister that no factual informa-
tion is sent to you by the management. I
would like fo request you that a high level
committee may be set up. There is only one
security press in the country. Crores of
rupees are wasted there. You shouid,
therefore, set up such a committee and get
the entire matter enquired into and find
out as to who is responsible for all these
things there. The guilty person should be
given deterrent punishment so that the
workers are not harassed in this way in

future.

The Members of the opposition say that
the people living below the line of poverty
have not risen above it, but I do not agree
with them. I myself visit my area and ask
the people as to what services should be
provided to them by the Government, You
would be surpsised to know that they say
that the families of 10 or 20 workers might
be settled in the village. This would be the
greatest service, because no labourers are
left there now. People have been benifited a
lot through 1.R.D.P. Small and medium
farmers have been benefited very much.
People have been allotted land and they
are now engaged in cultivation. The people
are cither fariners now or are engaged in
petty trade. These programmes have bene-
fited the country very much. But it s the
contenticn of the opposition that there has
been no benefit. 1 do not agree with

them.

In Madhya Pradesh, Regional Rural
Banks have been considerably expanded and
people have been benefited. But even now
out of the 45 districts, three districts have
not yet been ccvered by these Regional
Rural Banks. I would, therefore, request
that they should also bs covered at easliest.
When the committee coostituted by the
state Government asks the;Bank ;authorities
for speedy implementation of these pro-
grarmmes, they show their inability due to
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the shortage of Field Officers. You should
therefore, remove this deficiency so that
your objective to spend such a large amount
for poverty alleviation programmes and to
bring about revelutionary changes may be
fulfilled. It is of utmost importance to
remove shortage of staff.

In addition, the Reserve Bank of India
has laid down a criterion that in Madhya
Pradesh a bank should be opened for every
15 thousand population, but the number
of banks does not fulfil this criterion. As
such I would request that the shortfall in
the number of Banks may be made up 50 as
to benefit the poor.

I would also like to submit that you are
opening schools in every village throughout
the country but school buildings are not
being provided You please allot separate
funds to the state Governments for cons-
truction of school buildings and accommo-
dation for teachers so that teachers may
dedicate themselves to national recons-
truction.

With these words, I thank the Minister
and also you for giving me time to speak.

[English]

SHRI THAMPAN THOMAS
(Mavelikara) : The results of the fiscal
policy of this government have been shown
very well even before its implementation.
We found that the rupee devalued as
against the pound. In fact the fiscal policy
now adopted by the Government has started
showing results. The way this government
increased the prices prior to the budget has
shocked the common masses. Immediately
thereafter there was a budget which will
result in inflataion. This was suggested by
all of us that this is going to give infla-
tionary results. Immediately, the rupee has
been devalued against the Pound and what
will be the result in the near future is vet
to be seen. If the same policy is continued,
I submit that the study of the economic
survey uand conditions prevailing in this
country, will prove that all these things
will only cater to the needs of the haves.
The people who have something will get
all the facilities. The economic survey and
studies conducted by the various authorities
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have proved that all the results and all the
progress of the development in this country
have been consumed by only 5 per cent of
the society. With the 25 per cent develop-
ment upto this year, it has catered to the
peeds of only § per cent of the upper strata
in our society. In the name of production,
you are aiming at higher production. You
say, production should be there and you
are relaxing certain policies. You feel that
there can be more production by assisting
them, by giving them free hand to those
who are involved in production. Itis true
that product'ion has to be increased at all
cost.

The poverty is increasing at higher
rates. The population which remained
below poverty-line before independence in
this country is remaining below the poverty-
line today also. The result of the fiscal
policy pursued by the Government is not
helpful to the poor people. Day by day the
poor are becoming poorer and the rich are
becoming richer. The arich are enriching
themselves at the cost of the poor people
in this country.

Have you thought of apy social security
measure for the entire nation ? Have you
got any approach in that direction ? When
you give something, you give it to the
people who have something and not to
people who have not anything. Are medical
facilities which are meant for the poor
people really available for the poor ? Can
a poor-man go to a hospital and get the
proper medical treatment ? Can a poor-man
approach any educational institution for
getting an admission ? Providing medical
benefit to the poor people is the first and
foremost concern of the Jovernment. The
poor-man should get the required medical
aid. Is it possible for a common-man to
approach an hospital to get good treatmant.
in this country ? Whercas, the big people:
who want best treatment, they can go any-
where either in India or abroad and they
get the best medical treatment. It is possible
for a common-man to get the best treate

ment at the cost of the Government ? Your

development has not reached' the poor:
people. ‘

Further, the major difficulty lies in the:
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distribution system. The distribution of
justice has never been in your fiscal policy
or long-term policy and always it has been
overiooked by the Govern nent.

In the agricultural sector, there was
increasing production. It is admitted that
146 million metric tonnes of foodgrains
bave been produced : it is sufficient for the
consumption of the whole nation. At the
same time, 49 per cent, of the people in this
country are not having a meal a day. That
is the result of your fiscal policy. You
have foodgrains in abundance. You have
stored them in the goodwns. But the
people are not getting them. Your fiscal
policy is aimed at distributing these things
to the people. This is a right. But you are
giving computers and the sophisticated
machines for the production for those
people who are controlling the resources of
this country. There you say that it is the
policy of the Government to improve the
production : unless you improve the
production, the country will be in peril.
Always this has been vour demand. But
actually these benefits reaching to those
persons who have already got something.
Therefore, my submission is that the social
security measures which you have taken is
not sufficient. I want to point out the
psychological aspect of this issue. It seems
there is no social security measure which
has been provided by the Government.
Bverybody who is controlling the resourcss
of this country and everyone who has got
control over the means of production or
who has got influence in this country thinks
that—*I may not sure about tomorrow, let
me amass wealth’’. For example if he is a
politician who beiongs to the ruling front
he will think that he has influcnce and he
can amass wealth for the next election, I
am giving only one example. If there is a
man who is an industrialist, who has con-
tro) over an industry, he thinks that he will
have two or three more industries, one in
his son’s name, one in his grandson’s name,
one in the name of his son-in-law. .,

AN HON. MEMBER : In the name of
unboro children also.

SHRI THAMPAN THOMAS : Yes, in-
the name of unborn children also, This is:
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the basic defect in the approach of the
Government. When there is no social
security measure, this is what one think :
“‘Let me amass wealth, let me make money,
let me make it black, let me duplicate it’’.
And that is done at the cost of the poor.
They make money at the cost of the poor,
This tendency has come. Therefore, you
find black money, and the black money is
more than the real money. If you have to
reduce this threat and keep the balance of
the economic structure of this country, the
first and foremost thing is that the Govern-
ment should provided for social security
measures, for the common people of

India.

My friends from the Treasury Benches
were speaking about absence of drinking
water. Is it not a basic necessary ? I invite
your attention to what the United Nations
have recently said as to what are the human
rights available for a man. House is a basic
necessity. Education is a human right. Dress
js a basic neced of man. Are you ina
position to give these things to the common
people of the country ? You have failed in
all these things. At the same time you are
having a long term fiscal policy with a view
to increasing production. Of course, I am
not against increasing production. Increas-
ing’ production is necessary in a developing
country. But that shall not be at the cost
of the common people in this country. There
shall be an approach of distributive justice.
Therefore, I once again emphatically say
that social security measures should be

provided.

Secondly, I want to point out that the
resources which are available are not being
exploited properly by us. There are resources
available in India. India is nota poor
country, but India is a country of poor
people. The resources have never been
tapped. We have the resources. I belong to
a State which is far in the south, Kerala.
I know that my State is rich, my State is
having education, the maximum percentage
of literacy which goes with international
standards. But what is the fate of my
State 7 26 lakhs of people are unemployed.
There are educated unemployed youth,
The human resources are available;
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they are ready to work, they want to give
their services for the nation. Has the
Government any programme to utilise thege
human resources for the development of
this country ?

From my State people are going abroad.
If you go to a Gulf country, you will see
that one out of every three is a Keralite,
They are bringing lot of foreign exchange.
Have you ever thought of pooling this
foreign exchange and utilising it for the
welfare of the country or the State ? Do
you know what is happening ? They have
amassed wealth and they are bringing the
wealth, but they are constructing buildings.
In big mansions they live there and the
poor people look at them with a grudge.
What will be the psychological effect of
this ? The disparity is too much a nd,
therefore, discontent is growing. If there is
a Government which can have a look
towards the people as one, citizens of
India, then let them meet the basic needs
of the people. This mopoey which is coming
from abroad through the hard work of the
people in my State could have been utilised
for the development of this country. I have
gone abroad several times and I have seen
how these small European countries and
Gulf countries have developed. They have
decentralised their economy. But here you
are concentrating the economy at the Centre,
you want a strong Centre and you want to
destabilise the States, you want to control
the States politically from the Centre, This
is the political motive. It is not in the
interest of the people. If you have a pro-
gramme to decentralise, you give powers
to the local bodies, to the panchayats. The
young people belonging to the new gene-
ration do not know what is 8 panchayat
because panchayat elections have not taken
place for a decade. Gandhiji spoke about
panchayats and pandhayati raj, local
administration and people’s involvement.
The small children are asking, “What is a
panchayat ?** They do not know because
there is no such local body. Are you ready
to decentralise the system ? Are you willing
to bring these things to the common masses
in a decentralised manner ? The nations
who are developed, including the European
countries which are controlling the financial
resources of the world, have a system of
decentralisation.



3 Supplementary D.G. (G) PHALGUNA 23, 1907 (SAK,
3 aid 1985-86and(‘) (S4ED

For example, I will explain what I have
seen. In small areas they form a committee
of the people and the disparity among
people in those areas will be much less.
There will be no big Tata and a small man
in the slum. The difference will be much
less. The ‘gap’ will be narrow and they
work unitedly for the development of that
area. They organise small sectors like solar
energy, they provide a power station for
50000 people to have light and to have a
factory and to have a living. They decent-
ralise because there is a feeling of unity
among them and they themselves discuss
about the development of that area. There-
fore, altogether the nation will become
rich.

Have you got such a programme ? We
have got programmes of giving licences to
the multi-nationals and the people who are
owning industries will be given again licen-
ces. But you do not have a programme of
decentralisation. Unfortunately we have
failed to achieve people’s involvement.
Unless and until we move with that pers-
pective, we cannot go forward.

Kerala is a clear example in many
ways. It par excels by international stand-
ards. About Tourism, I have been to Mali
recently. I have seen much resemblance
between Mali and Kerala. Then I thought
what happened to my State which could be
developed as a tourisit paradise. Have you
got a programme to develop Kerala by us-
ing the Central finance or assistance ? Have
you go$ a programme to develop Kerala’s
tourism ? Have you ever thought of the
resources available there ?

Thzre is water available. River water
is flowing to the south. Tamil Nadu wants
electricity. Have you got a programme to
organise a Board which controls Kerala,
Tamil Nadu and Karnataka and all that to
generate power and distribute it in that
area ? Not Sir, the water resources are
wasted. Hydro electric projects and other
small projects can be started and this area
can be developed; but there is no thinking
and discussion in that line.

My second point, which I am emphati«
cally poinitng out is that the resources
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available in this country are not being pro-
perly tapped.

My third point is regarding your atti-
tude towards the working class, the people
who work and the people who give the
results. Sir, at the cost of workers now
many thiogs are happening. Their living
conditions are bad. There is no security for
the employees, they are at the mercy of the
employers.

I would like to point out another thing
about your privatisation. In fact, I thought
that the ¢‘private’’ will be nationalised,
“sprivate’’ will be controlled by you, instead
of that, you are now increasing privatisa-
tion by any means. I fear that one day
you will give all the factories to the private
ownership and private entrepreneurs to run
them.

I have an experience in this regard,
about a railway station which is in my
constituency known as Cheriyanad, When
1 went there I saw, the people were agita-
ting. When I asked why, they said that the
railway station is going to be given to a
private party to sell the tickets. Then I
understood that the railway station, the
public property started on 56 acres of land
has now been organised to run privately.
The Railway Authorities bhave published a
notice inviting quotations from private

‘parties to run the railway station. In Cheri-

yanad near Changannud this has hap-

pened.

Then, about the Post Offices, You wan-
ted the post offices to be given to the pri-
vate parties to scll stamps. The privatisa-
tion is going on.

(Interruptions)

AN HON. MEMBER : He was telling
about multi nationals and at the same time
opposing private parties taking up trade or
business..,.

SHRI THAMPAN THOMAS: I am
only pointing out how the security in the
minds of the workers has been lost. When
you privatise thinge, when you give maxi-
mum importance for private parties at the
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cost of the public I would like to ask will
there be any private entreprencur who runs
a factory from his family property ? If I
have one hundred rupees at my command,
I can get one thousand rupees from the
Bapk without aoy difficulty. I am only
telling this as a small example. Therefore,
if I have command over one crore of
rupees, I can start an industry of one
bundred crore of rupees. That is the public
money, that is the poor workers’ money
and the tax payers’ money. It is taxpayers
money on which private entrepreneurs are
becoming rich and rich. It is happening like
that in this country. My suggestion is that
you have to bring control over these things.
Your fiscal policy should bring control
over the private entrepreneurs to the maxi-
mum possible extent and also see that job
security is given to the employees who give
their sweat and blood to the country,

PROF. NARAIN CHAND PARA-
SHAR (Hamirpur) : Sir, I rise to
support the Demands presented to this
House in the form of Supplementary
Demands by the Minister of Finance. As
has been stated in the beginning these
Demands cover 66 Grants and 3 Appropria-
tions and the total amount involved is Rs.
2809.75 crores. They cover a wide range of

activity and they are the third and
the last instalment of Supplementary
Demands.

Sir, I will confine myself to a few
Ministries and Departments. First of all I
touch upon the Ministry of Finance. There
has been reference to so many things here—
pensions, coins and all that but the ‘most
important thing that has been reviewed
and which I would like to point out to him
is that though the Fourth Pay Commission
is considering these Demands but the hon.
Minister would be pleased to look into it
that the Central Government employees
stationed at stations of less than 1000
meters in altitude from the mean sea level
but working in most stringent conditions,
more difficult geographical terrain and mare
remote areas are denied the benefit of Hill
Allowance with the result that they seldom
want to stay there and they manage to
come out on ope pretext or the other.
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Therefore, I am pleading again that io all
the hill States and territories recognised as
such by the Planning Commission where you |
are giving generous grants—90 por cent
grants and 10 per cent loans—you should
give this hill compensatory allowance on
a uniform basis because giving of the grants -
is not sufficient unless adequate and requi-
site persoanel is there. Iu order to retain
the personnel at such stations it is necessary
that they are given the same emoluments
which the State Government employees
are gotting. Now the irony of the situation
is that Central Government employees are
not getting those allowances wherzas their
counterparts in the State Government are
getting better allowances and they are
better off. There was a time when the
State Government employees used to run
for Central services. Now, it is the other
way round. So, this matter should be
looked into.

Secondly, there has been a reference to
the banks. Since the Minister himself is
incharge of banking I would like to point
out to him that the Resecrve Bank of India
has taken a long time for evolving a new
branch licensing policy. Now the Reserve
Bank is thinking in terms of consolidating
rather than expandiog. This may be gnod in
certain areas but it has to be seen that
there are certain aveas which are still
uncovered and which cannot be covered by
the existing norms. Therefore, the norms of
population and distance have to be relaxed
especially in respect of hill areas. I may
refer to my own State Himachal Pradesh
where four districts are covered by one
Gramin bank known as Himachal Pradesh
Gramin Bank. Another district is covered
by a newly set-up-Parvativa Gramin bank
in Chamba district. The other districts are
still not covered by any Gramin bank.
Since you want to be just to all the dis-
tricts of the State, to all the blocks of the
district and to all the regions of a hilly
terrain I would suggest to you to open one
or two more regional rural banks
in those areas so that all the dis-
tricts are covered and all those who are
eligible for loans from these banks are able
to get the benefit. I would be writing to
you in due course giving proposals in this
connection but I would plead that all the
regions of the State or all the districts .
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should be equally treated and it should not
be that some districts are favoured by the
existence of a Gramin bank and others are
n:glected and they are left at the mercy of
the RBI to open their brauches' at more
stringent norms.

I would also plead for better decen-
tralization and creation of more regions of
these banks for hill States. It is not sufficient
that the all-India norm is followed and for
every 30-40 branches you create a region.
Region is a basic unit of development for
various things. I would plead that the
Punjab National Bank, the UCO Bank and
the State Bank, who are main banks cove-
ring Himachal Pradesh should be allowed
to have more regions so that justice is done
for the various items under the banking
system in the various parts of the State,

There is another important thing. The
Ministry of Finance is sitting tight and
controlling the entire country almost as a
cruel man coatrols the psople with a fist at
the throat; the ban imposed by it since 1984
has stifled all expansion. I do pot see any
reason why even in cases whece small branch
post offices are to be opened and where you
pay a small amount, you impose your ban
and the result is that 6000 post offices which
are justified on the basis of existing norms
and which should have becn there by the
end of the 6th Plan, are still not there. Not
even a single branch office can be opened,
not a single branch can be upgraded, pot a
new thing can be done because your ban
comes in the way. Some sort of a ban was
imposed in 1974 also during the teoure of
the Fifth Lok Sabha and it was then relaxed
and two dupartments, Department of
Communications and Department of Metal-
lurgy were given exemptions. I would plead
with the Minister to take up the matter
with the Cabinet and sce that at least this
item is relaxed, There is a greater and more
important reason fot this also. About 18000
employees who are working as, what is
known reserved trained pool, who were
attracted through advertisements, that their
services would be regularised, they would
be made regular, they would be absorbed in
the department, are rotting and agitating.
Nobody is listening because the ban is there,
Most of them are oot getting even the
¢moluments or the incentives which are
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available to the work-charged employees,
to the adhoc employees, or to the temporary
employees, but because you have raserved
them, you have preserved them and the
result is that they have been frozen and
their fate is sealed by you and they are
unable to do anything. Some of them are
going to ctoss the age of maximum limit
prescribed for recruitment. What will
happen to them ? Who will give them
employment becauss you have not made
them reguiar and recruited them ? These
18000 employees sometimes are knocking at
the doors of the Communication Ministry,
sometimes Home Ministry and sometimes
the Finance Ministry, but nobody listens to
them. I would plead in right earnestness—I
raised this matter under Rule 377 also—I
repeat my demand here that you must relax
or remove the ban totally; at least allow
partial relaxation on the lines which the
Government did in 1974 when Shrimati
Indira Gandhi was the Prime Minister and
the need for expansion of social and tele-
communication services was felt in the
rural areas.

Sometimes this ban is becoming counter=
productive and leading to inefficiency and
deterioration in services. You open twenty
teleph-ne exchanges, but the linemen are
the same ten. One lineman has been given
charge of two telephone exchanges. The
result is that no corrective is applied and
no deterioration is checked; the workload
increases, but the staff remains the same,
You do not create posts, you do not fill the
vacancies, even on retirement, you do not
do anything with the result that the tele-
communication services are deteriorating in
the country and there is going to be mess
here and there. Already two years and
three months have passed and this situation
has not been checked. Please look iato this
matter, It is an urgent cry.

Then, the Department of Tourism. It is
a very wonderful Department. Their
projects are at those places where the
tourists would not like to go, but the
expenditure is there, The Bstimates Com-
mittee of Parliament considered the State
of Himachal Pradesh and brought out a
report.and the Report mentions that six
schemes were forwarded by the State
Goveroment to the Government at the
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Ctnlre. but the ITDC did not find even a
single project viable and all were returned,
with the result that in the 6th Plan, only.
1 per cent of the totsl expenditure on
tourism was spent in Himachal Pradesh,
which is bailed as the Switzerland of India,
or is more beautiful than the Kashmir valley.
Himachal Pradesh is getting this treatment,
because the Central Government or the
ITDC is not listening to the State Govern-
ment and not catering to the various poten-
tialities of tourism, or th: schemes that are .
floated by the State Government and sent
here. There are places of scenic beauty,
there are places of pilgrimage and people
throng there, but there is no facility, thete
is no place for staying, boarding and lod-
ging; transport—they are all missing. Even
sometimes, this Parliamentary Committee
recommend that certain railway lines should
be coonstructed on priority basis, but you
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go on repeating the old thing: *“We will
take up the various projects priority wise’’.
Tourism is also an industry. Certain States
have also declarcd tourism as an industry,
but what are you doing ? I would plead that
the works of the Department of Tourism
and ITDC should be scrutinised more

closely by the Finance Ministry and it
should be ensured that the finances
are scattered even and in an equi-

distributable manner all over the country
and not confine to a few States here and
there.

Then, we have the Home Ministry.
About ninety thousand freedom fighters are
crying for pension and I am afraid, some of
them will die before the Ministries of
Finance and Home Affairs are able to give
them the sanction for their pension which
is long overdue, because they have fought
for the freedom of the country. I do not
sy that all these applications are genuine,
but there should be a time limit to it. Why
cann’t you fix a time limit that this back log
would be cleared by such and such date ?
You may put it a year or two. Everytime
something is announced, the whole bureau-
cratic approach pgoes on bandling
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this issue ‘and the issue s bogged
down; sometimes this is not  there,

sometimes that is not there. Some of the
freedom fighters are in their {ast ‘years of
life. Have pity on them, and tell them
whether they can get this pension or not. If
they are going to get pension, by what time
should they expect ? What is the use of
giving pension to a frecdom fighter, when be
is going to die and he coanot avail himself
even of the medical assistance which he
would have got otherwise with the help of
this pension. I would plead that the Ministry
should be persuaded by you that all these
cases should be cleared in a targeted period,
may be an year or so, or at the most two
years, and theo you should be able to way,
“‘well we close this scheme now*’.

We got the frcedom on 15th August,
1947. You should be able to clear all the
cases of pension for freedom fighters by the
15th Avugust, 1987.

[Translation)

SHRI MOOL CHAND DAGA (Pali) :
Their number goes on increasing. Now
new freedom fighters have come to the
fore.

[English)

PROF. NARAIN CHAND PARASHAR :
I am not referring to the people born after
the freedom, I am referring to the freedom
fighters, not those you have in mind.

Let us have a target that at least within
40 years of the attainment of the freedom,
we should be able to complete this gigantic
task, which was started by our late Prime
Minister, and the pensions were increased
by Shri Rajiv Gandhi. It was a good gesture
to them. Unless they able to get the sanc-
tion letter and are able to enjoy its benefits,
they would not be happy. I would plead for
a target date of 15th August, 1987, by
which all cases should be cleared and the
sanctions issued.

Then, the Ministry of Civil Aviation
has started some projects like aerodrome in
Simla; there is also a plan for an aerodrome
near Kangra. There are four Parliamentary
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conmtuemm in Himachal Pradesh. . Shri
Parashar may kindly note that Kulu'i is in
Mandi Parllamentary constituency, S»mla
is in Simla Parliamentary constituency,
Kangra is in Kangra Parliamentary consti-
tuency. Why this injustice to Hamirpur
constituency 7 Is it just because it has the
largest population, or the most compact in
size, or is nearest to Panjab ? If there is
discrimination on any one of thes2 scores,
then we can think of measures to remove
those gricvances. But in case, it is equally
entitled to benefits, at least some aerodrome
should also be there; various regions of the
States should be linkzd up with the Union
capital to Chandigarh, Amritsar and other
places.

I would now plead in one arca which has
not been touched by anybody so far. There
is a Demand for Supplemenhary Grant for
the Ministry of Culture. This Minstry has
three Akademies, and the Akademies give
prizes to authors, but they generally give
prizes to authors who have some original
creations. But translations in our country
are more important, or at Icast as equal
important as the original creatio s. It is
not possible for a person writing in
Mallayalam to understand what is being
written in Punjzbi. We talk of national
integration and all that, But unless we are
able to evolue a system of transiation so
that all the classics (or at least the major
important works) are translated from one
regional language to another and works in
foreign languages are available for every
average Indian in English and Hiodi besides
in the languages of diff:rent regions which
are included in the Eighth Schedule or
recognised by the Sahitya Akademy, our
national integration would not be complete
till then. It is pot sufficient that we talk in
the Parliament or in the Assemblies and
pass resolutions, unless the student in the
school or the college or the university
campus is able to see what is being written
by the leading writers of the country who
are getting awards from the Sahitya
Akademy or scholarships from the Central
Government, what the creative wave of
lhmkmg is and what the creative upsurge
in the country is. It would be curel to say,
**Let the creative works in one language be
confined to that language alone.’” One or
IWo cxperts in the Sahitya Akademy or in
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.the ‘Advisory Board of the Akademy wquld

not be able to judge whether they are all
works of excellence or not., Therefore, 1
would piead for a project on translation,
at least for an institution for translation,
which would be able to undertake the wort
of translation.on a very big scale. ‘

There was a time when 35,000 volumes
of Indian literature in Sanskrit and Pali
were transtated into Chinese by the scholars
invited to China by the Chinese Government
from India. All the kings and queens there’
used to serve them meals and wash their
feet, saying that these were the people who
brought wisdom to their soil from a country
known as India. So, if China could do that
and enrich their literature, why cannot
India do it too ?

Also, when we think of translation, we
always thiok of the Occident or the West
only. We should lock to the East also.
There is beautiful literature in China, Japan,
Indonesia, Burma, Sri Lanka and other
countrizs. In fact, we always forget our
neighbours and look to France, Paris,
London, Washington, New Youk, etc, The
result is that we all western-oriented and
we forget our Eastern brothers. So, I
wou!d suggest that due care should be
taken by the Academies and an Institution
for translation should be set up so that our
country gains through literary creations and
their tianslation. This will help mutual
understanding and intellectual horizons will
widen, ‘

I would support the - Supplcmentary
Demands and I would suggest that in all
cases where certain regions are peglected,
the Ministry of Finance should take care of
them because the Ministry bas a duty to the
country. They are the custodians of national
finance, and not of one province or one
department. They are the custodians of all
States and all aepartments in all the
regions.

I would just reply in a few sentences to
what my friend has said about Panchayats’
and decentralisation. Panchayat is not g
Centra! subject. Article 40 gives the powers
to the State to set up Panchayats in their
onw mapner. There are States wherc the
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Panchayat Raj institutions are working well
and I would point to the States of Gujarat,
Maharashtra and Rajasthan  where
Panchayat Raj made much headway in the
past. So, if the State Government wants,
they can give as many powers to the
Panchayats as they like. Holding of elec-
tions to the Panchayats is not the concern
of the Central Govergment. It is the
concern of the State. So the complaint is
the other way round. While (he State
Governments are clamouring for more
powers from the Central Government and
are pleading for greater autonomy, in their
own wisdom they do not like to give any
powers to the Panchayats or the Zilla
Parishads. Therefore, ths cry for decen-
tralisalion shou!d also be raised at the
district, taluk and Panchayat level and
adequate power should be given by the State
Governments. The Central Government
does not siand in their way and Article 40
refers to this aspect of the situation.
Panchayats are a State cuhject. -

With these words I thank the hon.
Minister. He is doing quite well in Banking
and Finance and I would expect greater
justice from him for the other Depariments

also,

[Translation)

SHRI NANDLAL CHOUDHARY
(S:gar) : Mr. Chairman, Sir, I thank you
for the discussion on the supplementary
demands. It is 2 good Budget, especially
for the poor. It has aroused new hopes
among them. You have increased the Budget
by 65 per cent and have started many new
programmes. Indira Awaas Yojapa has been
welcomed by the common people. I would
like to remind the hon. Minister that a
Member of the House has also been the
Chief Minister of Madhya Pradesh. Shri
. Arjun Singh had allotted plots to the poor
hut dwellers and about forty lakh people
have been benefited. It is a commendable
step and I welcome it. I request that the
poor people who have coanstructed their huts
on the land belonging to the Cantonment
Boards in the entire country, should be
given the leaschold rights of the plots.
There will be no nced to make provision in
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the Budget for this purpose. In the entite
country, the poor should be allotted the
plot on which they have put up the hut, In
Madhya Pradesh, Government has allotted .
plots to hut-dwellers at the site and they
bad not to apply for the same.

There are certain other points in the
Budget towards which I would also like to
draw your attention. Loans are granted by
the Banks to the poor but at every stage
bribe is demanded from them which causes
harassments to the poor. In view of this I
suggest that public representatives may be
associated with the disbursement of loans.
At present itis the bank employees who
decide to whom the loan is to be given and
no advice is sought from public represen-
tatives. Therefore, whenever such loan
camps are organised, a commitlee of thres
to four public representatives may be
formed and decision may be taken on their
advice.

For the development of any backward
area, a few things are most ecssential such
as industrialisation, irrigation etc. Indastri-
alisation is most cssential. There was a
proposal to establish a factory of Bharat
Earth Movers at Sagar in Madhya Pradesh.
Although its survey has already been done
yet no factory has been established there
so far.

Similarly, the area under irrigation in
Sagar district is very little. And for irriga-
tion purposes, survey work is going on for
the last 15 years for Veena River Project,
but no appreciable progress has been made.
I request you to give clearance to the Veena
River Project immediately and start the work
sothat irrigation arrangements may be made
in that areca.

In Madhya Pradesh, Shri Arjun Singh
had waived certain loans which could not
be recovered. Similarly, I request the
Finance Minister to waive the loans of such
poor people as are unable to repay their
loans. I want to my constituency and saw
that loans were granted to many people for
digging wells but due to delay in the pay-
ment of the loan, the water level went
down and the poor farmers could not get
and benefit. Now loan is being recovered
from these farmers. I would request that
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loans may be waived in cases where the
farmers were put to loss on account of the
dereliction of duty by the bank employees
or delay in payment of loans.

CH. RAM PRAKASH (Ambala) : Mr.
Chairman, Sir, I support ths supplementary
demand Nos. 11 and 12 presented ip the
House. I am thankful to the Finance Minister
for presenting so mapy good points in such
a better way. Such demands were never
presented before.

Mr. Chairman, Sir, I particularly want
to talk about the Punjab Accord. I come
from Ambala which is adjoining Punjab,
I thank our Prime Minister who brought
round Sant Longowal to negotiate a settle-
ment in order to restore peace in the state;
otherwise at that time ten to twenty persons
were being murdered every day. There is
reference to Chandigarh in the Punjab
Accord. I belong to that area and as such
I can give a brief account of Chandigarh.
First general elections were held in 1952,
At that time first session of Punjab,
Haryana and Chandigarh Assen bly was
held at Simla. After that it was suggested
that Chandigarh be made the capital .of
Punjab and Haryana. Land was acquired
there and work on building the capital was
started. Many of my friends may not be
knowing that Akalis had started an agita-
tion at that time for not making Chandigarh
the State Capital. Despite the agitation of
Giani Karter Singh, Fatch Singh, Tara
Singh and so many other leaders, work was
started. Chandigarh turned out to be a
beautiful city. I am living in Chandigarh
since 1952 and that is why I know about it.
Most of my contemporaries, who either
opposed Chandigarh of supported it, are
now no more except two or three survivors.

(Interruptions)
[English)

SHRI SOMMATH CHATTERJEE
(Bolpur) : The hon. Member is speaking
about Punjab Accord. Sir, whoever is the
Home Minister should be present.

MR, CHAIRMAN: Aoy Minister
¢an...Finance State Minister is present.

(Interruptions)
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SHRI SOMNATH CHATTERJEE:
do not know who is the Home Minister.
Whoever is the Home Minister should ba

" present. .

SHRI RAM PYARE PANIKA : He
can spcak on the Supplementary
demands. ‘

MR. CHAIRMAN : I have given my
ruling.

SHRI SOMNATH CHATTERJEE :
The only thing is who is the Home Minister
that I donot know.

[Translation)

SHRI RAJ KUMAR RAT (Ghosi)
There is demand in respect of the Home
Ministry also that is why he is speaking;
there is nothing unusual about it.

SHRI SOMNATH CHATTERIJER :
I mean the Home Minister should be
present.
[English]

MR. CHAIRMAN : It is for the Chair
to decide and not for the Members.

[Translation]

CH. RAM PRAKASH : Mr. Chairman,
Sir, I was submitting that all the leaders
who had opposed at that time, have expired
except two or three. When most of the
family members expire,{ithe remaining two
or three survivers get the right of inheri-
tance and same is true of Chandigarh. I
have a claim to Chandigarh. How can the
Akalis demand that Chandigarh be bhanded
over to them. (Interruptioss)

[Engltsh}

MR. CHAIRMAN: Kiodly don't
disturb.
(Translation)

CH. RAM PRAKASH : I have a claim
to Chandigarh because | belong to it. I built
Chandigarh. How can the Akalis say that
Chandigarb is theirs and it should be
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handed ovér to them. We are the claimants.
Haryana has the claim to Chandigarh and
not the Punjabis or Akalis.

[English)

MR. CHAIRMAN : If an hoa. Member
himself stands up and speaks, don't record
it unless he is allowed by me to speaks.

(Interrup.ions)*

[ Translation)

CH. RAM PRARASH ; Mr. Chairman,
Sir, I was submitting that Chandigarh
belongs to us. Punjab and the Akalis, who
bad opposed it have no claim to it.

Mr. Chairman, Sir, now I come to the
Ravi Beas waters. It is unfortunate that
Shri Surjit Sipgh Barnala, who is the Chief
Minister of 3 state and a responsible man,
has said on the Floor of the House that
Haryana hag no claim to the waters of Ravi
and Beas, An international treaty was
concluded jn 1960. At that time it was
agreed that water would be supplied to the
sandy, barren and backward region of
Haryana apd a sum of Rs. 110 crores was
given to Pakistan. Since this water was to
be supplied to the backward areas and the
poor people, as such the Centre had given
this amount of Rs. 110 crores for this
purpose. Now how can they claim these
waters 7

Thereafter, Haryana also gave more
than Rs. 200 crores to Punjab for digging
the canal. Now Shri Barnala says that
Haryana has no claim to it. Why have they
po claim to it. Why did he accept Rs, 200
crores when Haryana had no claim over
these watets.

Tcday he bas no control over Punjab**®
he has no principle. They must keep the
pational interest in mind. They are
quarrelling among themselves. They are

*Not recorded.
**Bxpunged as ordered by the chair.
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killing one another. If this continues, one day
they will annihilate themselves.

What is the condition of Punjab these
days? The law of jungle is prevailing
there®** [ have already submitted in the
presence of the hon. Prime Minister that
these Akalis**. There cannot be any

- settlement with them. (Inrerruptions) 1 am

surprised at the weak koeed policy of the
Central Government**. There is no other
remedy. I am a Punjabi and know......

[English)

MR. CHAIRMAN : Hereafter, nothing
will go on record.

(Interruptions)*
What the hon. Member speaks.
(Interruptions)*
[Translarion)

SHRI RAM PYARE PANIKA
(Robertsganj) : It should be expunged.
(Interruptions)

[ English)
SHRI SOMNATH CHATTERJEERE

(Bolpur) : Sir, very serious charges have
been made.., (Interrupiions)

MR. CHATRMAN : Those objectionable
words will not go on record. I have already
given my ruling. (Interruptions)* Mr. Ram
Prakash, hereafter nothing will go on record.
Please sit. tInterrupriors)* [ have given the
ruling. Nothing will go on record. Those
objectionable words will not go on record.

(Interrupiions)*Now Mr. Bhadreswar Tanti,
Mr. Ram Prakash, please take your seat.
Nothing you speak will go on record. I have
already called Mr. Tanti.

SHRI BHADRESWAR TANTI
(Kaliabor) : I thank you very much for
giving ms an opportunity to ventilate my
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grievances. As we know, Assam is famous
for tea, minerals, oil, coal, jute and forest
products. This country of ours is proud of
these products. Assam earns 60 per cent
foreign exchange out of the total foreign
exchange earned by the country. The budget
has given nothing for 55 lakh tea and Ex-
tea garden labourers who have been giving
their blood to make this country strong and
united. Instead of giving something for
their livelihood, they are being given sub-
standard foodgrains which are‘being rejected
by all sections of people; and they have
been supplied these foodgrains by the indus-
trialists and the government is keeping
mum even in spite of great resentment.

New, 10 lakh tea garden Jabourers in
Assam have reason tc believe that in the
name of garabi hato, the government is
going to eliminate tea garden labourers, as
they have been supplied foodgrains which
are most sub-standard plus unfit for human
consumption A tale of tea garden labou-
rers ventilating their grievances to the
government and the people is a cry in the
wilderness.

Paris III and IV of our Constitution
are lenient towards the working class The
Constitution has also failed, at the instance
of the government, to protect the rights and
liberty of tea garden labourers in Assam.
In Assam, there are 55 Jakh tea and Ex-
Tea garden labourers and you will be
astonished to hear that there are less than
.01 percent educated persons among the tea
garden labourers, even after 38 years of
our independence. We say the Constitution
is a human document. In the Preamble of
the Constitutton. We, the people of India.
‘these five words’—is the human document
and is the Bible of the people of India. But,
I do not see any reason why, during the
period, in 1983, when the election was held,
lakhs of people were killed at the instance
of the government and the government was
keeping silent ? Many young girls, men and
women and old ladies were brought out of
their house and were killed by the police
and CRPF personnel. What about Nxellie
incident where innocent babies lost their
lives ? What about Golpur and Panka
incident ? The government today has hope-
lessly failed to give relief to the affected
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people and]in the name of relief at Merapani
Golaghat only one blanket was supplied to
a family. In a civilized society like ours, a
family of 10 members does not sleep toge-
ther, but, in the name of relief, one blanket
and one bundle of C.I. Shzet were supplied
just before the election. Why is the govern-
ment giving this step-motherly treatment to
the poor people of Assam who have sacri-
ficed a lot for the unity and integrity of the
country ?

Out Constitution permits to bring out
laws, but it does not permit to bring out
black laws. Illegal Determination and
Migration Acts of 1984 have been passed
just to protect foreigners. In our country
where everybody has a ri:ht to contilate his
grievance, and demand departation of the ill-
gal foreigners, and the foreigners, under the
Constitution, under the Citizenship Act and
under the Foreigners Act, have no right to
live in our country. But, when the people
of Assam demand action against the foreign
ners, the government goes against the people,
goes against the masses and protect the
foreigners.

Now, under the 20-point programme,
the government has hopelessly failed to give
Jand to the landless and poor people, but
they have given settlement right to the forei-
goers, even in the forest land. Why is this
step-motherly attitude is being taken against
the people of Assam ? I want to know
from the Government of India.

Sir, Kaziranga is a famous tourist
centre, and it is famous for the one-horn
rhinoceros. But till today the Government
has failed to set up a model village to im-
prove the tourist spots in Assam or near
Kaziranga. We are earning crores of rupees
by way of foreign exchange through these
tourist spots, but no development of the
area has taken place in Assam.

Through the tea gardens in Assam also
the country is earning lot of foreign
exchange. But the tea garden labourers in
Assam in turn are provided oply sub-stan-
dard food-grains, There are no hospitals
and there are no medicines wherever there
is a bospital in Assam. There is only one
TB hospital of Kalapabar in Guwahati;
which 1 visited recently. Nobody was



371  Supplementary D. G. (G.)
7 1985.86 and

[Shri Bhadreswar Tanti]

nobody there. Even staff was not there
when 1 visited the said hospital. Women
ward girls who were engaged to Jook after
the patients had to go half a mile just to
bring drinking water for the diseased, as
there is no provision for drinking water for
the patients.

MR. CHAIRMAN : The hon. Member’s
time is up.

SHRI BHADRESWAR TANTI: 1do
not understand why this attitude has been
taken. In a country like ours everybody has
got a right to live, and that too properly.
Nobody can be deprived of our legitimate
rights.

MR. CHAIRMAN : Please conclude
now,

SHRI BHADRESWAR TANTI : Just
one minute, Sir.

Now, coming to communications and
Railways, nothing has been done in Assam
so far as Communications and Railways are
concerned. Only one broad gauge line is
there, and the railway communication in
Assam is worse than what it is in the other
parts of India.

SHRI SOMNATH CHATTERIEE :
Everywhere the situation is the same.

SHRI BHADRESWAR TANTI: So
the present Budget is not for the weaker
sections of the society, and it is not parti-
cularly for the working classes although all
the people have a right under Chapters
III and IV of the Constitution. The
Government should, therefore take imme-
diate steps to improve the condition of the
poorest of the poor.

(Translation)

SHRI RAJ KUMAR RAI (Ghosi) :
Mr. Chairman, Sir, Irise to support the
Demands for Supplementary Grants, 1985-
86 and Demands for Excess Grants, 1983-
84 presented by the hon. Finance Minister
in the House. I would like to draw the
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attention of the hon. Finance Minister
through you to two or three points. The
Bupplementary Demands for Grants and
the Demands for Excess Grants pertain to
1985-86 and 1983-84 respectively and ths
Demands for 1984.85 are yet to be con-
sidered. There is an old saying, Cut your
coat according to your cloth. We should
spend according to our means. At a time
when we are planning to move forward, we
are presenting the Demands for 1983-84
and then Dem#nds for the current year
and the intervening period will follow.
What are the reasons for this way of func-
tioning, What are the compulsions for
doing so. Why is our fiscal policy wrong
and why is the Budget not compact. The
peed of the hour is that we should prepare
Budget carefully so that correct figures are
given in the Budget and we do not exceed
the allocations made in the Budget. 1f war
or some unforeseen calamity occurs then it
is a different thing. But presenting Demands
for Excess Grants has become a practice.
This will not serve the purpose. Now
Demands pertaining to Ministry of Agri-
culture and Development, Chemicals and
Fertilizers and Commerce have been pre-
sented in the House. In this way, 101 items
have been included in these Demands. 1
think hardly any department has been left
which has not been included in it, If
something occurs exceptionally and acciden-
tally for which Demands hav. to be presen-
ted then it may be a subject for consi-
deration but it is not proper to make it a
practice to  present Supplementary
Demands for every thing ecvery year.

"Th these Supplementary Demands for
Grants, some amounts have been sought
for Agriculture and Rural Development.
During the tenure of Shrimati Indira
Gandhi, rural development and anti-poverty
progammes were initiated and large sums
have been spent on them up to date. But
howsoever large amount we may allocate
for these programmes, it will not be suffi-
cient. The reasonis that unless there is
proper implementation of these programmes
and unless there is proper monitoring of its
implementation, we cannot make full use
of the allocated fund. I have raised this
point in the House a number of times. I
am saying this with all the emphasis at my
command that 60 to 70 per cent of the



493  Supplementary D.G.(G.)
“ppte 1;85-86 and

funds allocated for programmes like N.R.
E.P,, Minimun Guarantee Programme,
R.LLEG.P. are being misused and
pocketed by corrupt staff and the contrac-
tors. Only 30 per cent money is being spent
on these programmes. In this way the poor
people, for whom these programmes have
been formulated, have not been benefited.
Whatever progress yau see in the villages,
has been possible with this 25 to 30 per
cent of money. No expenditure has been

incurred beyong this. If you want, this -

can be verified by constituting a committee
Consisting of Members of this House to
look into this. In this way, a mockery is
bzing made of these programmes in the
villages. Whatever money is allocated by
the Centre, the officials are pocketing it
openly. Moreover, a large portion of the
allocation is misappropriated by the autho-
rities who make the allocation in the
Budget or make payment thereof. Atten-
tion should be paid towards this. When the
poor farmers constitute 60 to 70 per cent
of the total population, their interests
should be kept in mind while preparing the
Budgct. The allocations mane in the
Budget are allright but the policy for the
farmers should be so formulated that they
get remunerative prices of their produce.
It should not happen that when the farmer
sells his produce to the trader, he gets less
price and when the trader sells it back to
him, he has to pay higher price. Atten-
tion should be paid to avoid such a situa-
tion.

Sir, Uttar Pradeshis a very big state
of the country having a population of
about 11 to 12 crores. In the Sixth Five
Year Plan only 2.15 per cent of the total
Budget allocation has been given to Uttar
Pradesh, so far as far as industries are con-
cerned, wherecas Andhra Pradesh, which is
comparatively a very small state, got 17.76
per cent of the total allocation. Injustice
has been meted out to Uttar Pradesh,
having a population of 12 crores, which is
backward and reeling under poverty, in
matters of industries, agriculture, rural
development.

If, in view of the backwardness of
Uttar Pradesh, allocations are made in the
same proportion to the State, it may cause
a lot of complications. Sir, Ihave drawn
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the attention of the House to this aspect
many a time.

Sir, if you see the map of eastern
U. P., Bihar and particularly the western
Bihar, you will find that the density of
population is very high in this region. A
glance at the parst history reveals that the
maximum sacrifice was made by this region
during the freedom struggle and a large
number of persons were killed. But seeing
the illiberacy and backwardness of this
region, it seems that even after 30 to 40
years of independence the Government do
not want that the people of this region
should progress. Government wants that a
rickshaw poller should continue to be a
a rickshaw puller in Bombay or serve
as a Chowkidar in Gulf Countries, Malaya
and Singapore.

Sir, their lot cannot be improved until
that area is treated as a separate unit and
seperate budget allocations are made for
that. Therefore, that area should be treated
as a separate unit and separate budget
allocations should be made for its develop-
ment.

Sir, our hon. Finance Minister repre-
sents a very prosperous area. I hope be will
do the needfull.

[English]

SHRI VIJAY N. PATIL (Erandol) :
Mr. Chairman, Sir I rise to support the
Supplementary and Excess Demands for
Grants. In continuation of the earlier
speaker, I may like to recommend that the
amouant given to various States should not
depend upon the backwardness of the
State. On the contrary, it should depend
on their efforts in controlling the popu-
lation. You should not go on increasing the
amount because of the mere fact that the
State has got 12 crores of people or so
many people. Similarly, for those States
which try to control the population’by law,
the allocation should not be les; on the
ground that the State is a developed oge.
For raising money to run the Government
and to carry on the developmental activities,
the Government ought to increase the taxes.
But what bappens is that when it increases
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the tax say by five per ceat, the middleman
or the businessman increases the price by a
higher percentage. For example, if the
petrol price goes up by ten paise per litre,
the raxi-wala will charge 25 paise per kilo-
metre more. In Maharashtra, if we increase
the price rice of milk by Re. one per litre in
order to give more price to the farmer, the
of ice-cream for 100 grams goes up by Re.
one. Ten times increase is there. So, the
businessmen, the middlemen take advantuge
of the increase in taxes. That should be
controlled. There should be some control
from the Government that this is the
increase in the tax, so, this should be the
percentage increase in the price. There
should be a survey conducted to find out as
to what was the price of that commodity
and how much it can be increased. When
we declare the minimum support price, we
should control the miaximum pricz increase
also, otherwise, the unscrupulous elements
take advantage, the persons who can control
the production of their commodities, take
the advantage. The Government has
declared some concessions on tobacco but
the price of cigarette has not come down.
If you iake the example of cotton, the price
of cotton last year was about Rs. 700 per
quintal whereas this year the farmer is not
getting even Rs. 400 per quintai but the
middlemen, the textile millowners are not
curtailing the price of cloth. It has not
come down even by 10 per cent or 20 per
cent. The farmers are getting only Rs. 400
per quintal. The farmer does not get any
increase. So, the prices go on increasing
irrespective of the decrease in the prices of
farm produce. The farmers do not get any
return on their produce. Therefore, I say
that from the point of the long-term fiscal
policy, as a result of the progressive policies
of the Government, and result of our
looking forward to the 21lst century, and
with the help of our dynamic Prime
Minister, we must do something tangible.

Sir, the Finance Minister has declared
that the 1TOs will be given power to search
the houses.— of cource, some control will be
there. But why should it be necessary to
enter into the houses ? In the first place, I
would like to say that if you look at the
visiting cards of the business people, you
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will find that the names of so many firms
are mentioned on them. The Managiog
Director is only ope. Why can’t you
inquire as to how many firms are paying
taxes ? They do not pay the tax because in
one year they close their firms. In Bombay
in one flat of 10X 15 sq. ft. there will be
10-15 firms in different pames and they wind
up their firms in one year or change the
names and thus evade the tax ? If you take
the survey of c.rs all over India, apart from
Government cars and company cars, cars
owned by private people are many. Among
them, how many car owners are paying the
tax ? In Delbi, if you go to Greater
Kailash, Maharani Bagh, South Extension,
Panchsheel Enclave ahd other posh areas,
you will see 5-6 cars standing outside each
bungalow. You need not enter into the
bungalow at all, you just take the name of
the owner of the car and you will find that
the driver of the car is the owner himself.
You ask the question whether the driver in
whose name the car is registered is paying
the tax because to maintain the car, it
required at least Rs. 2000 per month. If he
is not paying the tax, you take the car in
Government custody. You need not go on
house raids every time to find out tax
evaders. You can find out many things at
the door step of the bungalow iiself.

Similarly, the paanwallahs in Bombay
are karodparhis and lakhpatis. You will see
that in one hour 500 to 600 paans are sold.
The material that goes into a single paan
is only of 50 paise, but the paanwallah
sells it a Rs. 1.50 p. a paan. But when you
enquire as to whether he is paying any tax,
he will say: *“I am poor man, see my
hands are coloured with paans'’. But he
becomes a karodpathi. Thus we are seeing
with our naked eye that people are not
paying taxes. To net such people into the
taxpayers’ fold, we must make some rules
so that people will not be able to evade
tax.

With these words, I would like to
support the Supplementary Demands for
Grants and I thank you for giving me the
time.

[Translation)
PROF. NIRMALA KUMARI
SHAKTAWAT (Chittorgarh) : Mr.
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Chairman, Sir, I rise to support the
supplementary demands for grants. As only
five minutes are left, it is not possible to
refer to all the demands.

Our Government have to bring forward
supplementary demands for the welfare of
the poor, to provide cheaper foodgrains to
them, for the implementation of the 20
Point Programme, N.R.E.P. and other
schemes. It is not unjustificd to bring for-
ward these demands. I would like to say
that it is the sign of a welfare state,

I strongly support the measures taken
to curb the menace of black money which
was a big bane fore this country.

There are very peculiar circumstances
in Rajasthan these days. It is in the grip of
worst famine. Due to the failure of rains
for the past s:veral years and consequently
pon-availability of water, a very serious
situation has developed there. 23 districts
out of 27 districts in Rujasthan have been
affected by famine and as a result 2,20,00,000
people have been adversely affected. The
amount which has been allocated to
Rajasthan is very meagre. If that amcunt
is not increased, the people in Rajasthan
will die of thirst and it would not be
possible to make arrangement of fodder for

the cattle.

It is said that ours is a rich country
where the poor also live. There are huge
deposits of natural resources. We have rich
mineral wealth. The nature bas been very
kind to us, but we have not been able to
utilise the vast natural resources in a proper
way. I would like to submit to the Govern.
ment that our great leader, Shrimati Indira
Gaadhi had given us the slogan of farsigh-
tedness, dedication and discipline. If we
follow this slogan, the country would
definitely march forward and this would
solve our problems. Rajasthan is rich in
miverals deposits, but industrial uniis based
on those minerals have not been set up
there. The people of my constituency,
Chittorgarh have been demanding for quite
a long time that some units based on zinc
and rock Phosphate be established in the
area asg zinc and rock phosphate are availa-
ble in atundance in the area. As zinc is
available in abundance in Bhilwara and
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Udaipur, Government had agreed in
principle to establish a Super Zinc Smelter
Plant there. there. It was also declared in
the House and a site was also selected for
the purpose, but no specific provision has
been made in the Budget for this project
ard hence the eatire project is lying
incomplete. The hon. Minister should,
therefore, pay his attention to the setting
up of this project so that people could get
the opportunities of employment there.
With the establishment of Super Zinc
Smelter Plant, the country would be able to
carn more foreign exchange and thus the
foreign exchange so earned would help us to
correct the balance of foreign trade.

I would also like to submit that
Rajasthan is rich not only in natural
resources, but has also many places of
historical importance. Rajasthan is a very
important State from tourism point of view,
but no special attention has been paid to
Rajasthan in this regard. Recently, steps
were taken tor seiting up the Western
Cultural Centre at Udaipur for which we
want to express our thanks to the Govern-
ment. But no spscial attention has been
paid for the development of Chittorgarh, a
place steeped in the heroic deeds of its
brave people. The Government has made
efforts to start a Vayudoot service to that
people. An air strip of the State Govern-
ment is also available between Bhilwara
and Chittorgarh. A Vayudoot service should
also be provided to Chittorgarh so that
foreign tourists could be attracted to
Chittorgarh and Government could also
earn foreign exchaoge.

I would also like to submit to the
Ministry of Information and Broadcasting
that arrangement has been made to cover
70 per cent population of" the country
through television network, but historical
places like Chittorgarh which have a rich
potential from tourism point of view have
not been covered under the network. I
would, therefore, like to submit to you
that a high power transmitter might be set
up at Chittor Fort so that the people of
the surrounding areas could be benefited.

Sir, Rajasthan is a very backward state
and from irrigation point of view, Indira
Gandhi Capal is a boon for Rajasthan,
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with which many memories of Shrimati
Indira Gandhi are linked. But a very
meagre amount has been allocated to the
Rajastban Canal. T would like to submit
that Indira Gandhi Canal which was earlier
called Rajasthan Canal may be treated as a
national project so that water could be
made available to the backward and the
thirsty people of Rajasthan. (Interruptions)

1 would also like to submit that many
irrigation schemes are pending with the
Centre. These schemes should be immedia-
tely cleared There is one such scheme rela-
ting to Udaipur. One project relating to
Chittorgarh was approved and Rajasthan
Government had started some work also,
but later on this scheme was handed over to
the Centre as Super Zinc Smelter Project
was to be supplied water from this
project.

[English]

MR. CHAIRMAN : Wec now take up the
Private Members® Business.

e e e

15.30 hrs.

COMMITTEE ON PRIVATE MEMBERS®
BILLS AND RESOLUTIONS

Thirteenth Report
[English]

SHRI R.P. SUMAN (Akbarpur) : Sir,
I beg to move :

“That this House do agree with the
Thirteenth Report of the Committee
on Private Members’ 8ills and Reso-
lutions presented to the House on the
12th March, 1986."

MR. CHAIRMAN : The question is :

s“That this House do agree with the
Thirteenth Report of the Committes
on Private Members’ Bills and
Resolutions presented to the House
on the 12th March, 1986.”°

The motion was adopted.

iy it it Saa—
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RESOLUTION RE: ELECTORAL
REFORMS—Conrd,

[English]

Mr. CHARMAIN ; The House will now
take up further Discussion on the Resolu-
tion regarding Electoral Reforms moved by
Shri D.N. Reddy. Dr. G.S. Rajhans to
continue his speech.

[Translation)

DR. G.S. RAJHANS (Jhanjharpur) :
Mr. Chairman, Sir, last time when I was
mentioning about booth capturing, I had
narrated the story of Mafia. In the Central
Hall many hon. Members asked mec to
parrate this story once again. Sir, it is not
a story; it is a fact. There was an indepen-
dent candidate, who was a notorious
criminal and belonged to a mafia gang. He
used to tour the area with an entourage of
one hundred alephants, one hundred camels
and one hundred jeeps in which therc used
to be two hundred pcople with unlicensed
arms. He wused to appeul to the voters to
vote for him and for that they need not go
to the boothes to cast their vot:, as he
would cast the votes on their behalf.
Similarly, he asked these people who did
not want to vote for him to remain
confined to their houses because if they
went for casting their votes, they would
not come back alive. I am telling the fact
...(Interruprions) Whatever is happening in
Bihar is happening in U.P. also.

(English)

MR. CHAIRMAN : Please address the
chair.

[Translation)

DR. G.S. RAJHANS : He was such a
terror that the people did not venture out
to cast their votes and he used to win by a
margin of thousands of votes in every
election. Later, he was killed.

[English]

SHRI ~SOMNATH CHATTERJEE
(Bolpur) : It is a great loss to the country.
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DR. G.S. RAJHAHS : This is not con-
fined to mafia alone. There are hundreds
of such people in the country.

AN HON. MEMBER : They are in the
Opposition.

DR. G.S. RAJHANS : Criminals are
winning the elections. Do not laugh this
thing away. It is a very serious thing. If
this problem is not taken care of the demo-
cracy in this country will wither away.

SHRI SOMNATH CHATTERIJEE :
What do you suggest ?

DR. G.S. RAJHANS : I went to say
that the pecople who capture the booths
should be debarred from fighting elections
for six years and is should be made a cog-
nizable offence. They should not be allowed
to fight elections aggin.

[Fnglish)

SHRI SOMNATH CHATTERIJEE :
Then Opposition will win majority in the
House,

[Translation]

DR. G.S. RAJHANS :'There is no harm,
whatever the result.

[English]

SHRT1 AMAL DATTA : With retros-
pective effect.

[Transfation}

DR. G.S. RAJHANS : I may tell you
that when some years back Opposition was
in power, I had gone to see the election
scene (Interruptions) Kindly listen. I was
new in the fleld of jourpalism. I did not
know how booth capturing is done...
(Interruptions) It is a matter of concern for
all of us.

What did I see there ? At one booth,
after voting had gone for 20 to 25 minutes,
bombs exploded in all the four gorpers.
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The result was that three to four persons
got injured and three to four hundred
persons waiting at the .booth took to their
heels. (Iarerruptions) I escaped unhurt; that
is why I am speaking bhere.

After that, criminals cordoned off the
booth and warned the Presiding Officer and
the Polling Officer that if they valued their
lives they should go on signing the counter
foils; otherwise they would have to go to
heavens......This resulted in defeat of our
candidate and a victory for the candi-
date for whom they were doing all
this.

AN HON. MEMBER : To which party
that candidate belonged ?

DR. G.S. RAJHNS : Yours. Had he
been our candidate we would not have the
moral courage to make this demand.

(Interruptions)

Sir, I would submit that we should not
laugh this matter away. It is a very serious
matter and if this problem is not attended
to, democracy will be po 'more in this
country after 10 to 15 years.

A new days back Shri Shripati Mishra
had said that gangsters were ruling in a
large part of the couatry,...(Interruptions),
As Shri Shripati Mishra has said, mafia is
in power in a large part of the country.
mafia issues a warning that you will not
file the nomination papers and if you do
you would die. The people get so terrified
that they do not file their nominations.
The law and order in the country is so bad
that people are not able to face the crimi-
nals.

I would, thercfore, say that this evil of
booth capturing should be rooted out fully
and it should be made a cognizable offence.
The person indulging in this evil practice
should be punished in the strictest possible
way and no compassion should be showp
to him.

Now I will talk about the role of
money in the elections. Through electora]
reforms the role of money will have to b
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minimised. I was recently going through
the New York Times regarding elections in
Philippines, I read astory in that new.-
paper...... y(Interruptions)

The supporters of Marcos used to dis-
tribute envelopes in trains and buses. In
the month of January, when Chrismas was
long over, there used to be written on the
envelopes— ‘Happy X-mas’ and inside each
of them there used to be 25 to 30 dollars
and a small typed slip exhorting people to
vote for the greatest patriot of the country,
Marcos, in the coming elections and also
at the time of voting to note down the
serial number of their ballot paper. The
people who would note down their ballot
number and submit that slip in Marcos’s
office will be given 30 dollars more. The
correspondent of the New York Times has
written that there has never been ibjustice
of this magnitude in any other country.
But I have seen even bigger injustice in
our neighbouring country.

(Interruptions)

I am not naming the country. Few
ears back I had gone there during an
election. I will relate a very interesting
thing about that. It is my personal experi-
ence. During those elections a new twenty
rupge note had been issued and a money-
bag was fighting ths election as on indepen-
dent candidate. He cut a few new twenty
rupee notes into two parts with a blade
and distributed one part thereof in villages
and asked the people that in case of his
winning the elections, anybody coming
with the half note will be provided with a
new pote i. e. half note will be replaced
with a new note.

[English]

MR. CHAIRMAN : These notes must
be borged notes.

DR. G. S. RAJHANS : Sir, these are
genuine notes.

MR. CHAIRMAN : That is for

temptation,
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[Translation)

DR.G.S. BAJHANS : Try to understand
the situation; that man won. In this way he
spent Rs. § lakhs and won. the election. Next
time he will spend Rs. lakhs 50 in similar
fashion and he would win the elections. In
this country democracy will be run with the
help of money; it is a very serius thing.
You should pay attention to this. That is
why I say that the role of moey in elections
will have to be ftlly rooted out and the
people indulging in such malpractices need
to be debarred permanently, Unless this is
done, democracy will remain a distant goal
for this country. Money-bags will occupy
this House as well as Assemblies and
representatives of the poor will never be
elected to any Assembly or the Parlia ment,

Mr. Chairman, Sir, it is good that the
money instead of being given under the
table is now being given above the table
and political donations have legalised. In
this connection my only submission is that
all the political parties should get their
accounts audited and publish them in the
newspapers so that the people may come to
know the source of income of the parties.
I am aware and I have practical
experience—but I will not tell—~how
foreign money flows into country and how .
money to the Opposition. I can prove this.

(Interruptions)

SHRI SOMNATH CHATTERIJEE : Are
you from CBI ?

DR. G.S. RAJHANS : Yes, I am from
CBI. In your case also I can prove.

[English)

PROF. MADAU DANDAVATE : Let
it not go on recrod that *I have come from
CBI". At least say CP.I,

[Translation]

DR. G.S. RAJHANS : I would like to
submit that the political parties should get
their funds audited thereby eradicating
corruption to a large extent, It is still a
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mystery as to wherefrom the political
parties get such large funds. You may
believe it or not but these fu.ds cause
inflation and price rise in the country.
It has been generally observed that post
election period is marked by unprecedented
price rise and despite public outcry nothiog
is done to check it. I am speaking from
‘practical experience (fnterrupiions). During
elections the bureaucrats often harass the
candidates. At that time orders are issued
that no officer will be transferred. The
officers act in an arbitrary manner and there
is no limit to it. A candidate is entitled to
bave one vehicle during electioneering but
he does not permit even that. ] suggest that
as soon as the clections are announced all
thelofficers should be transferred by draw
of ots. An officer should not be allowed to
be posted at the same place as he may have
vested interest there,, (Iarerruptions)

[English)

PROF. MADHU DANDAVATE
Unfortunately, they have applied that
principle to the Ministers.

[Tra:slation)

DR. G.S. RAJHANS : One Candidate
should not contest elections from more than
one Constituency. Many cand:dates contest
elections from three or four places thereby
forcing bye-elections to be held. I,
therefore, submit that in national interest
this practice should be curbed. Huge funds
go down e drain during the Lok Sabha
and the Assembly elections. A serious
thought should be given to it. Lok Sabha
and Assembly elections should be held

simultaneously.

I suggest that there shouid be three
Members in Election Commission. One
Member is not able to cope with the
increased work load of Election Commis-
sion. Moreover, the Election Commission
should be vested with powers of those of
a High Court. Election disputes should be
settled by the Commission itself, without
refereace to High Courts. These disputes
remain pending in the Courts for five years
or 50 and by that time the term of Parliament
is over. A separate body should be set up

for speedy disposal of these disputes. I
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would like to submit that the people in this
country will bave to be made politically
conscious and told that their vote is
precious and it should not be cast
on community or any other considerations.
It often happens that the candidate who
is to contest elections, is not able to
find his name on the electoral rolls and
to run from pillar to post has, to get it
inserted in the roll. Therefore, the electora]
rolls should be carefully revised. I have to
say a few things regarding election expenses.
Ther: is a great disparity in the returns
that are filed and the actual expenses
incurred by the candidates. A reasonable
limit for expenses should, therefore, by
fixed to enable all the candidates to incur
reasonable expenses. If democracy has
to be safeguarded, all the politcial
parties should sit together and formulate
a code of conduct. The State should provide
funds to political parties to contest elections
as is prevalent in many countries. They
should not be paid in cash but in kind.
They should be given petro! vouchers and
a watch should be kept whether they have
utilised it or not. The expenses on account
of printing posters and postage stamps
should be borne by the state. We should
gain from the experience of foreign countries
in this regard. They need not necessarily be
wrong every time,

Therefore, Sir, I would like to submit
that we should serlously think about
clectoral reforms as the future of democracy
depends on it.

15.52 hrs.
[SHRI SHARAD DIGHE in the Chair)

*DR. PHULRENU GUHA (Contai) :
Sir, at the very outset I support the amend-
ment tabled by Shri Daga op the resolution
under discussion.

In our country elections have been held
umpteen times. It can be said that at most
places they bave been more or less fair. Of
course we cannot say that there has not
been any irregularities or illegal happening

*The speech was originally delivered
in Bengali.
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anywhere. In a vast country like ours, sone
irregularity is bound to creep in somewhere
or other in the elections. But in recent
times we have noticed that bafore and after
any election a lot of hue and cry is raised
that everything is going to ruins. This is
not always true. Right from the beginning
when elections started in this country, some
irregular or immoral incidents were there.
But their number was very small. But as
days are passing and more and more elec-
tions are being held, the incidence of
corrupt practices are immoral incidents are
rising. We have all to guard against this.
This is very denger signal.

Now Sir, I will like to draw your
attention to a very important item viz.,
the Voters’ List. This is the most impor-
tant item in any election. Unless the
voters® list is uptodate and properly drawn
up, unless it includes the names of all
legitimate voters, elections can never be
proper or fair. Here I will like to narrate
two incidents. In a certain house there
were 42 persons living. In the voter's list
it was found that the name of only one
person out of them has been included and
the other 41 persons were missing from
that list. Some people were naturally sur-
prised at this and asked the Jocal leader how
it happened. The reply was, ¢‘there is only
one person of my party in that house and [
have verified that his name appears in the
voters’ list. I am pot interested in the
others and have not verified their pnames."’
Therefore, I say that the voters® list is the
most important factor in any election.
Without a correct and uptodate voters’
list elections can never be held properly.
The other incident I am narrating from
my personal experience. A boy used to
live in my house. When he attained
the age of 21 years, he was naturally
desirous of exercising his right to vote
and I also encouraged him to do so. I
personally took him with me and got his
name duly entered in the voters® list. When
the final voters list was printed, his name
"~ was in that list. The different political
parties contesting the election had also sent
him slips soliciting his vote. That boy
accompanied me to the polling booth to
cast his voto on the election day. At the
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polling booth we found that his name has
been struck off the voters® list in red ink.
This was very surprising and an enquiring
the officer told us, *I do not know this is
the list that has come to us. We cannot
‘allow him to vote.”’ I did not pursue the
matter further for want of time and also
because. I knew that my party was going
to win at that centre, on other party could

win there. That’s why I did not pursue the
matter,

In this context I will request the
Government to examine whether the casting
of vote by every adult citizen of the coun-
try can be made legally compulsory and
obligatory. I think that this is very neces-

sary and this may please be properly
examined.

I will draw your attention to one more
point Sir. It is generally seen before any
election that a large number of pecople
suddenly come into the cletion-zone from
outside. This must be prevented through
legislation., If genuine voters are staying
outside they will surely come to vote. But
the influx of large numbers of outsiders
must be stopped. During my long associa-
tion with elections, since 1946, I have noti-
ced that this influx of outsiders to the
election area greatly disturbs the election
process and also causes disturbances. The
Government may kindly examine whether
this can be stopped by law. Then, many a
times it is scen that the number of candi-
dates in some areas is very large. The
ballot paper becomes so cumbersome that
ordinary people find it confusing and they
find difficulty in casting their vote.

Now, a word about election expenses,
The prices of all items have gone up. The
general price level in the country has risen
considerably. In view of this it is necessary
to raise the limit of election expenses.
Mauny times we have heard the candidates
saying that their friends have given them
funds to fight elections. Who are these
friends ? These friends are the rich
people.

Poor candidates can’t have rich friends.
Only rich candidates can have rich friends
or the rich people will help those with funds
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whom they can utilise for getting their
various work done when they win the elec-
tions. There should be some law to cover
this aspect also. All the political parties
bave rules and regulations to be followed
for elections. I will request these political
parties to ensure that the candidates whom
they nominate abides by there rules. Unless
all the political parties realise what crisis is
descending on the country it will be difficult
to preserve that very democracy in the
country which we all cherish and pride so
much. '

Sir, we are hearing about electoral
reforms since 1969. A committee was set
up in 1970 for this purpose. After the new
Lok Sabha was constituted in 1972, again
a8 Committee was formed. That Commirttee
had submitted its report. But before it
couid be implemented, fresh elections were
held. After the Janata Government came
to power, a sub-committee was formed in
this respect in 1977. But before that
Committee could submit its report, the
Janata Government went out of power. All
the time the Cobngress Government is being
blamed for not effecting electoral reforms.
But when the Janata Government was in
power, they too could not do anything
effective although they set up a Committee
for this purpose. I therefore raise this
question that the Janata Government set
up a Committee when they were in power.
There were many prominent leaders of that
party in that Committee. But could they
do anything in this regard in their tepure
of 2% years ! I admit that thisis a very
difficult task. But this has to be done,
however difficult the task may be.

Sometimes we see that issues of caste
and religion are raised in elections. This
is a very unhealthy thing. I appeal to the
Election Commission to pay special atten-
tion to this also. '

One more point Sir, in our couatry
there is discrepaney among the different
constituencies in regard to population as
well as area. This has to be considered
seriously. There are hill areas and other
areas also which are so extensive that it is
virtually impossible in visit all the places
in a constituency. Delimitation of consti-
tuencies has also to be taken up in right
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earnest. After considering all aspects, if it
is found necessary to make changes in the
electoral laws then that should be effected
speedily. There is no point in lingering over
it. It is not desirable to leave the same
lingering for years together.

Sir, being intimately associated with
the elections in our country from the
very beginning, I am of the firm view
that at many places foreign money is playing
an important role. I will request the
Government, to pay special attention to
this aspectand to take appropriate measures
to counter this, I am speaking from my
experience of elections over a long peried.
As I said earlier, I am intimately associated
with the elections since 1946. There are
hardly anybody here who have that long
experience. Many of our friends were mare
children at that time. Therefore, I can’t
belp sharing my feelings with the Govern-
ment and different political parties.

In the context of the role of foreign
money I will give an example. At one
place I found that a certain political party
has used a devastatingly beautiful colour.
I naturally made enquires about ifs price.
You will be surprised that particular colour
so costly that it is difficult for a candidate
to afford to use that on their own. If you
make enquiries you will find that there
are two aspects of this hand of foreign
money. There are certain foreign
powers who do not want our country to
progress and they provide funds and there
are some parties inside the country who do
not want our couatry's progress and they
accept money from these foreign powers to
fight the elections on money power.

In the end I submit that it is necessary
to carry out the electoral reforms at the
earliest. Unless we do that in consultation
with all the political parties, there will be
great difficulties faced in the coming days
and we will not be able to refiect our ideals.
QGradually we will fall in such a situation
which none of us will like. With that Sir,
1 conclude my speech,

SHRI BRAHMA DUTT (Tehri
Garhwal) : Mr. Chairman, Sir, the House
is discussing a serious matter. Though it is
true that every system bas scope for
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improvement in some form or the other yet
it seems from the words used in the Reso-
lution that our electoral system has been
corrupted by moaney, muscle power,
communalism and other wrong practices. I
do not fully agree with it. It is of course
true that there is still much scope for
improvement.

I first saw elections in 1937 when I was
10 years old. Had the elections in those
days been influenced by these things, big
Zamindars and landlords would have been
elected because they had money and suppor:
of the British Government. But we found
that the Congress candidates—some of the
Members sitting on ths Opposition benches
today were at that time in the Congress—
routed those Zamindars in the elections.

One thing has been noticed. In 1977 we
saw the fall of Congress Government and
ths Janata Party came to power. It did
not have organisation though it somchow
managed to get funds. It was a conglome-
ration of all the castes which led to the
defeat of Congress. But in 1980, though the
Janata Party had been able to gain ground
it was routed in the elsctions. That is why
we praise the sagacity of our eloctorate
which has always given a good account of
itself. The Congress (I) is in powct at the
Centre and in 9 States it is in the Opposi-
tion. The CPM has been given an oppor-
tunity to show its mettle in Bengal.
Similarly, Janata Party has also been given a

chance to show its performance in Karnataka.

The AIDMK has been given a chanc:
in Tamil Nadu. Besides this, an interesting
phenomenon is that the DMK controls the
focal bodies and corporation in Tamil
Nadu. Similarly, though Congress is in
power in Maharashtra, yet Shiv Sena is in
power in Bombay Municipal Corporation.
So the clectorate has tried various parties
at various levels. There is no doubt that
the people and the electorate in this country
are very mature and sagacious. If we cast
a glance at the countii:s around India. We
will bave to agree that the electoral system,
democracy and peaceful transfer of power
have stood the test of time in our country.,
The countries which achieved independence
with us are no more democratic. Therefore,
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it is a matter of pride for us and we should

not denigrate our electoral system. With
the passage of time, some maladies are
bound to creep in the electoral process and
it needs to he reformed. When we adopted
the Constitution we had many alternatives,

- open to us. One of the options was adult

franchise. We adopted it and conducted
direct elections to local bodies, town Area
Committees, Corporations, Assemblies and
the Parliament. We could have adopted a
single party system where 99.999/ of voting -
is based on ‘Ayes’ and ‘Noes’. We ‘did not
adopt this system because wa did not have
a single ideology. Political parties were
formed on the basis of political ideology.
To my mind, the malady did setin at a
time when we recognisad the parties ten-
tatively and th:y could pot develop in
th: cesiced way. The political parties
should have developed on the basis of an
ideology anl I agree that some of the
parties have developed on that basis. Our
Indian National Congress has an ideology.
Both the Communist parties and the BJP
have an ideuvlogy. But there are many such
parties which do not have an ideology of
their own. Som: dissidents in the Indian
National Congress formed a sepirate party.
Similarly, there were splifs in other parties
and they were divided. With the passage of
tim: regional parties and parties based on
other considerations came into being. These
maladies creeped in and we should try to
remove them Buosides this, we should not
forget that our electoral process is a demo-
cratic process and we should be proud of it.
India is th: only country in Asia where
democracy is firmly entrenched and we will
not let it wzaken. We are disarpointed by
those who try to denigrate it. I agree that
money and casteism do influence elextions
to som: extent, but I do not agree that the
entire electoral process is corrupted. In my
coonstituzncy there may be only 25 voters
out of 7,50,000 voters who belong to my
caste. But it does not influence the elec-
tions in any way. Many rich people also
contest the elections. But wa shall have to
start the practice to provide clean elec-
tioas. This is not the work of Goverament
alone but of everybody. All of us should
think over it together. At the oufset the
political parties will have to be identified,
If our democratic set up breaks, it will be
only because of weak political parties.
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Demoracy will be in great dapger. History
" reveals that German Republic bad come
into existence but it could not withstand
the onslaught of the Fascist forces, because
it had no firm base. When the people do
not support ideology or the political party
do not have any ideology, it creates a dan-
gerous situation. Any person  can take
advantage of our ‘weakness and destroy
democracy. We are as yet not facing this
danger but our neighbouring countries are
facing this danger. We are haviog a true
reflection of the political parties in the Lok
Sabha, whether they belong to an area, &
state or the entire couatry. The Members
of Lok Dal and Janata Party are far less
in number than Telugu Desam, AIADMK
and CPM. I feel that a dialogue should be
started with all the concerned parties in
this regard. A dialogue about the constitu-
tion of the parties should bc undertaken. It
ghould be examined whether the parties
possess genuine membership register and
which political party gets donations. The
political parties often complain that they
should have a strong base. I agree that
there is no party which is not workiog in
the interest of the country or which is not

patriotic. The paths can be different and

they should be diffcrent. There has never
been any alternative to the ruling party in
the country, and who is to blame for this.
You may be aware that Congress was defea-
ted in 1977. A namesake party came to
power though it is agreed that Congress was
the only political party which had a
pationwide base. Though Janata Party was
in power at the Centre yet at that time if
there was a pational party it was the con-
gress party. Congress was in power in many
states and in ' me states it was in the
 Oppososition. The party at the centre was
neither in the opposition nor in Goverp-
ment in many of the states. Congress was
the only party which has been in power
aod in Opposition also. Even today Con-
gress is in power at the Centre and in all
the states except a few states. The Leader
of the Opposition is from our party.
Therefore, every party should examine how
it can strengthen its base. I agree that
Casteism is raising its ugly head and it is
not only affecting eclections but also the

party. It is eating into the vitals of the
party.

It is corruption not only our party but.
other parties also. But it needs 10 be eradi-
cated. Mere preaching caonot remove
casteism. When we undertake some ¢cono-
mic, social or welfare programmes, we can
lift the people above caste consideration.
While voting, our people risc above caste
considerations, otherwise many of the
Members belonging to this side or that
side would not be sitting in the House. We
should not mistrust our people and our
system. | '

[English)

MR. CHAIRMAN : The are so many
hon, Members, who want to speak on this
resolution, If the House agrees, we may
extend the time for this Resolution by two
hours, ‘

MANY HON. MEMBERS : Yes,
Sir.

»

MR. CHAIRMAN : The time for this
Resolution is extended by two Hours.

[Translations)

SHRI BRAHMA DUTT : I was saying
that the present malady is the result of
casteism and religion and not of our elece
toral process. This is also due to our cul-
tural backwardness.

Our country has pot been exposed to
cultural renaigsance and I am of the opi-
nion that no progratpme can succeed io the
country without cultural regeneration.
Otherwise how can you reduce the influ-
ence of caste, religion and curb the ten-
dency of those people, who seek votes on the
basis of caste and religion.

If all our political parties clearly
chalk out their economic programmes and
on the basis of these programimes they go
to the the voters and tell them about their
economic programmes aod promise that if
they come into power, they would imple-
ment this programme, we can reducs the
influence of caste and religion to some
extont. The parties wiil have to take intia-
tive in this respect.



998 Res.re. Z’:‘lectorai
Reforms

[Shri Brahma Dutt)

I agree with the opinion that it is the
‘gesponsibility of the Government also and
‘not of the parties exclusively. All the parties
can sit toegther and discuss it with Govern-
"ment. But it has to be done. The parties
‘will have to make a code of conduct. I
feel, if these parties chalk out good and
cons ructive programmes, they will be given
a chance by the people of the country.
Opportunities are given to everybody.

16.16 brs.

(SHRI SOMNATy RATH inthe chair]

Booth-Capturing is a common pheno-
menon in India. Allegations and couater
allegations in this respect arc made by us
as well as the opposition. When bye elec-
tions were held in 1980, I was the oppsition
leader in U.P. Legislative Council. We
were of course complaining, but the
Janata Party-membars also complained of
atrocities and booth-capturing by Lok-Dal.
The result of the complaint was that the
former Prime Minister Morarji Bhai was
assaulted. One of their constituents was in
power in the centre. They protested to

Government for not making proper
" arrangements.

That responsibility also came upon us

and we bore all that. Why did this all

" occur ? This all occurred because th.t

party was organiz:d on the basis of caste-

jsm. Neither the ideology of the Janata

Party nor of the Congress party appealed
to them.

Our political parties as well as our
political leaders should think how to
improve the system. We shall to consider
whether parcties should be registered and
their membership verified. We must orga-

" nise then on the pattern of trade unions.

" But we shall have to secure consensus for
this purpose. It cannot be accomplished
through legislation.

. But, it is more urgent to make a code
" of conduct for the political parties. I
" would not like that ou: Government or
i law ministry should make it. Code of
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conduct should be formulated through a
general conseosus. All the parties should
mike it jointly, because discipline can
be eff:ctive only if it is imposed from
within.

Our Blection Commission is working
impartially. But it needs to be strengthened.
Itis responsible for bolding the elections.
It should be empowered to check malprac-
tices io elections and to take action against
people indulging in malpractices. There is
also the wrong voting.

I am totally against providing funds to
anyboody for contesting clections, because
it would become a source of corruption.
Money can be spent, Government can spead
the money if it wants. It can issue identity
cards to the voters. At the time of elec-
tions, you have already permitted the
candidates to spzak on T.V. and Radio.
This facility can be further improved by
allowing the candidates to speak face to
face at the local T.V. Stations. One more
thing. A lot of expenditure is incurred on
printing. Soms sp:cifications should be laid
down for printing such as the size of the
poster, the total number of the posters and
handbills, and thzir quality etc. If Govern-
ment want to spend moaoey it can provide
each voter with an identity card. It would
reduce cases of bogus voting.

I would reiterate that if money or
muscle power could win the clections,
Marcos would have won the election. You
must have heard that he has one thousand
million dollars to his credit and Philippines .
has a loan liabilty of three thousand
million dollars which means that he took
away one-third of the total loan liability
with him. Mr. Chatterjee, Moscow also
had supported Marcos.

[English)

SHRI SOMNATH CHATTERJEE: Is
he day dreaming that [ am supporting 7

SHRI BRAHMA DUTT : I never day
dreamed.

SHRI SOMNATH CHATTERIJEE :

Why are you saying that I am supporting
Marcos ?
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SHRI BRAHMA DUTT: No. No, I
am not saying that you are supporting.

SHRI SOMNATH CHATTERJEE :
Marcos may give inspiration to some.

SHRI BRAHMA DUTT : Withia a
month, Moscow was sympathetic. I am
sorry, I look towards Moscow with a great
hope.

(Translation)

We had noticed that Marcos had the
backing of military power as well as money
power, but Aquino won the elections. The
conscience of the persons, who were
deputed to create disturbances during the
elections, revolted and they deserted him.
The people rose against him and faced ths
military tanks. Therefore, if the people are
alert neither money power nor muscle power
can corrupt the elections.

Sir, once again I repeat that we are
proud of it that our nation builders have
given us a system which could be helpful in
maintaining democracy. In spite of all the
difficulties and in spite of the fact that
around us democrative process is crumbling
everywhere, we could see the peaceful
consolidation of power and also experienced
co-existence. The party which is in power
in a State is not in control of local bodies.
Bvery party has been given a chance to show
its performance. But still there is the
possibility of malpractices for which inden-
tity cards should be issued.

We have to see how Political Parties
should be registered ? They should have a
constitution of their party, membership
register, accounts etc. We have tosee all
these things. Today, anyone can contest
election after depositing Rs..500; and there-
after he withdraws from the contest by
accepting Rs. 5000. There must be some
restriction on it. Por this purpose is neces-
sary, amendment may be made in the Repre-
sentation fo the Peoples Act to make it an
ideal system. I agree that there must be
discussion on it to find out some suitable
improvement because there is always room
for improvement. But I do not agree that
our electoral systom has been corrupted
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because it will be an aspersion on ourselves,
Have we been elected under such a corrupt
system ? It is far from the truth to say that
our whole system is faulty and everything
is influenced by money, muscle power, caste
and religion. There is room for reform.
Political Parties should work and fight on
the basis of their ideology and programme
and not an the basis of caste or religioa.
There should be more stringent law in this
regard. ,

SHRI SOMNATH CHATTERIJEE : It
happens in U.P. and Bihar.

SHRI BRAHMA DUTT : Not only in
U.P. and Bihar but also in West Bengal.

SHRI SOMNATH CHATTERJEE :
Not on the basis of caste.

SHR] BRAHMA DUTT : But on the
basis of muscie power.

SHRI SOMNATH CHATTERIJERE ;: On
Political basis.

SHRI BRAHMA DUTT : It may be
money or muscle power or anything else,
but such things should not be there...,
(Interruptions) We should not forget it that
we have adopted democratic system and
there is always room for improvement. I
oppose this Resolution but agree with its
intention. In this regard, political parties
should take initiative and start deliberation

~ on in.

[English]

SHRI SOMNATH CHATTERJEB
(Bolpur) : Mr. Chairman, Sir, every hon,
Member who has spoken today bas said
that the electoral laws require changes and
that electoral reforms are necessary. Even
Shri Brahma Dutt, an old Congressman-——
of which brand I do not koow—bas said
that he supports the spirit behind this.

SHRI BRAHMA DUTT : I said that

(Interruptions)

MR. CHAIRMAN : No side talk
please. .
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AN HON., MEMBER : Original see and consider whose respoonsibility it

brand !

SHRI SOMNATA CHATTERIEE:
AGMARK Congress !

AN HON. MEMBER : Fire-brand !

SHRI THAMPAN THOMAS : 1ISI
Brand !

SHRI BRAHMA DUTT : Forty years

back our fore-fathers have said.,.
(Interruprions)
SHRI SOMNATH CHATTERIJEE :

Why don’t you come here 7 We shall take
you over.

Sir, even Shri Brahma Dutt who is a
very veteran politician of this country,
certainly we all respect him, he has also
felt that he opposes the Resolution because
of the party whip and anti-defection law,
but he supports the spirit behind this
Resolution.

Sir, this is not a Dew discussion which
is coming up for the first time today.

I had the privilege of being a member
of a committee which was formed by the
Hon. Speaker of this august House in 1971,
comprising the representatives of all the
political parties and the majority of whom
were no doupt belonging to the then Con-
gress Party. Various recommendations were
made on an unanimous basis—rather
upanimous recommendations were made.
With regard to some there were differing

viewpoints.

AN HON. MEMBER: You had
dissented.
SHRI SOMNATH CHATTERIJEE :

Yes, on some points I had given a note of
dissent. That, all of us know. But a
majority of this recommendations were
unanimous. Now, Sir, we are in 1986. How
many have they accepted ? How many were
accepted by the Government ? And, I
would request Shri Brabhma Dutt to kindly

was to bring about the necessary changes
in the electoral laws of the country and
who could do it ? You accepted the neces-
sary of the changes. :

There may be differeat views about what
changes are necessary, or there may be
different emphasis on one aspect or another.
But I would request you to kindly consider
what changes are considered necessary.
Though, you have been in power what steps
were taken seriously to bring these
changes ? :

I was in the Consultative Committee of
the Law Ministry for a long time. I had
that privilege and this issue had come up
before the Consultative Committee on
pumerous occasions. I believe my hon.
friend, the Minister here was also a member
in that committee and he would also agree
with me; I believe he also asked for these
changes and agreed that some necessary
changes had to be brought about. Shri
Jagan Nath Kaushal, the last Law Minister,
and I believe Shri Shiv Shanker, were also
never opposed to reforms in electoral laws,
when they were the Law Ministers.

And, Sir, Shri Kaushal had said that
the recommendations which had been
made, —along with the comments of the
Election Commission—had been sent for
consideration of a Cabinet Sub-Committee,
that the Cabinet Sub-Committee was consi-
dering them, and he said that his hands
were tied until the Cabiaet Sub-Committee
gave their recommendations and their
views op it. Then an unfortunate tragedy
had happened and the House was
dissolved.

Now, the other day, I was surprised to
hear Mr. Ashok Sen, the present Law
Minister, saying, while replying to a ques-
tion on electoral reforms, that our electoral
laws had stood the test of the time —~preci»
gely, these were his words—and therefore, he
did not think any necessity of changing
these laws. Which is the voice which truly
represents this Government in this country ?
The present Law Minister says that there
is no npecessity of any change. And other
hon. Members, speaking from treasuiy
benches, are strongly advocating changes,
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may be different types of changes. But every-
body, not only from this side but from that
side also, is speaking of monsy power,
muscle power and so many other abuses
which have crept in our electoral system.
If we are able to identify the deficiencies
and defects, then what has stood in the
way ? Why the unanimous recommendations
of 1971-72 have not been implemented ?
Why the matter is p:nding determination,
decision or discussion by some Cabinet Sub-
Committee, of which, I believe, the present
Minister of Commerce and Civil Supplies
is 8 member.

THE MINISTER OF COMMERCE,
FOOD AND CIVIL SUPPLIES (SHRI P.
SHIV SHANKER) : I am not a member of
yny committee.

SHRI SOMNATH CHATTERIJEE:
Perhaps, this is a Cabinet secret which
you do not want to divulge.

That is why, I am saying that merely
paying lip service to this will not solve the
problem. Those who have got the authority
and power they should do it. Otherwise, the
people will call the whole discussion as an
exercise in hypocrisy. Let us not be descri-
bed as sanctimonious hypocrites that as a
ritual this question of electoral reforrms is
coming and everybody is saying about that.
Dr. Rajhans seems to have all sorts of
information. I think, he can give that
information to the Minister. He seems to
be an authority on mal-practices. There-
fore, there is an urgency of bringing about
electoral reforms. And for that matter a
comprehensive electoral reform cannot be
gainsaid. But let us do it. Those who can
do it, let them do it. Will you allow us to
bring a Private Member’s Bill 2 Will you
accept it ? You will not. But you are talk-
ing of Marcos. I do not know from where
you got that idea. Is this the way to deal
with such matters in this hopelessly par-
tisen manner ? I treat this ailcoation with
the contempt it deserves. 1 am happy that
he has referred to the peoples’ power,
pamely, unarmed people have stood against
the military tanks and military might of a
reactionary Government backed up by
imperialist power, USA and there the
people have won. That should be the lesson
to this Government and not to us.
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SHRI BRAHM DUTT : May I ask who
is fighting Mrs. Acquino today ?

SHRI D.N. REDDY (Cuddapah) :
This is completely irrelevant to the
debate.

SHRI SOMNATH CHATTERJER :
The progressive forces will always fight for
the liberation of the people. The people
are not liberated yet.

Therefore, I am submitting that the
Government must make its intentions clear
whether it rcally wants electoral reforms
in this country, Let us not take the valua-
ble time of this House in discussing some-
thing which is for the sake of formality.
When we find that there is something which
is deemed exceedingly important and urgent
but there is a procrastination onp ths part
of the Government that shows that the
ruling party has got vested interest in the
deficiencies of the present electoral system
because they are getting benefit out of
this.

We have secen that posthaste changes
bave been made, with much greater speed
than the speed of Rajdhani Express, or
even the speed of Concord. We have seen
changes in electoral laws by way of amend-
ment to the Representation of People
Act in 1975 when a judicial determination
was attempted to be nullified by legislation,
but that did not succeed. The Constitution
amcndment that was brought about to set
aside the judicial verdict, did not succeed
but the laws were changed retrosprectively
to uphold one election. Then we did not
find committee, sub-committee, Cabinet
commitice, M. Ps. committee; nothing was
necessary ! Even by ordinances the electoral
laws were changed. So, it is a question of
a political will of this Government. There-
fore, it is no good accusing the Opposition.
If Opposition had been taking the ben=fit
of the electoral perversity in this country,
then we would have been there and you
would have been here. People will decide
at one time what is good for them. There
is no doubt about that. Let us no brag
about this. I have said that don’t always
gloat over your temporary majority. This is
a temporary majority; don't think itis
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permanent. This unreal situation can never
continue. Mr. Brahma Dutt said some of
us should not have been here. Precisely,
that applies to your party. Many of you
have come on the bandwagon, many of
you have come on the basis of T.V.
projections, and not no merits. That you
all know.

One of the changes in the election law,
we are being told, is about the money
power. Now only the expenses to be incur-
red by the candidate from his own pocket
need to be accounted for. All expenditure
made by the party, made by the so-called
friends, made by the so-called benefactors,
made by the so-called supporters, need not
be accounted for. Even previously there
was a pretended compliance with this, but
now everything has been thrown upside
down. Which candidate can spend or
afford to spend ? Even the party’s expendi-
ture was included. Mr. Amar Nath Chawla,
our good friend, unfortunately was made
the victim. His election was set aside, Mr.
Brabma Dutt, you remember that. I had
said in this House that Mr. Chawla was
unfortunate. In his case there was no retros-
pective change in the law. In the Rae
Bareli case, there was a retrospective
change in the law but Mr. Chawla did not
get the benefit. He had to go out because
the party expenditure on his election was
included in his electoral expense account
according to the then law, and having
exceeded that limit, he had to go. His
election was set aside by the Supreme Court.
Today, lawfully any amout can be spent
and that is being spent. How many jeeps
worked for you, Mr, Brahma Dutt, you
need not disclose.

SHRI BRAHMA DUTT : There were
no roads.

SHRI SOMNATH CHATTERIJEE :
That is the much better. That shows the per-
formance of your Government. For 30 years
you are there, in 38 years you have finished
your State also. (Interruptions). 1 was
respectfully requesting for information.
I cannot cross-examine him, Why
Should I ?
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Sir, kindly see the other thing. Com-
pany donations are permitted. To whom ?
Not to candidates, but to parties, and
those parties are spending all the money.
It was said, it will cleanse the system.
How ? Now, there need not be payment in
black money, all by Account Payee cheque

_ in the name of Mr. Sitaram Kesari, the

Treasurer of the Party, (Interruptions). Or
Somnath Chatterjee, I am not the Trea-
surer unfortunately. We have no Tresurer, .
we have a system of maintaining Accounts.
Of course, I did not mean him personally,
just as an example I gave.

Those expenses can be unlimited and
donations can be unlimited and a number
of companies can go on making donations
as they are doing. But, Sir, how many
donations are coming now in the balance
sheet, Mr, Brahma Dutt ? I would request
the hon. Minister here, Mr. Bharadwaj, a
very knowledgeable person, let him employ
his Company Affairs Department—it does
pot come under him any longer proba-
bly, it has goneto Mr. Tiwari. Let the
Company Affairs Department make a
scarch as to how many donations have
come into the balance sheets since this Law
has been passed. I have not got that infor-
mation, but I suspect if at all this is shown
in the balance sheet because it does.not
help them, the donors, nor does it help the
donee. (Imterruptions). If you want to
get tbat satisfaction that it happens
a in evary case, have that satisfaction.
That means, you include yourself at least.
(Interruptions). Con.paratively, disclosure
is better, but this is all a paper provision.
Money is coming. Everybody knows who
is spending how much in election, which
political party. You may go on speaking
here utilising your majority against
us, go on abusing us, but go to the
street and ask anybody which party is
spending how much or who is spending
more.

We are hearing of muscle power. It has
become an integral part of election in some
of the States, yes, in iy neighbouring
States also. Casteism, communalism,
muscle power depends—Mr. Brahma Dutt
is very bhappy, in some cases caste consi-
derations have not been successful,
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SHRI BRAHMA DUTT : In majority
~of cases.

SHRI SOMNATH CHATTERJEE:
That is there. Then the muscle power is
being applied with guns and what not
arms.,,

PROF.
Elephants.

N.G. RANGA (Guntur):

SHRI SOMNATH CHATTERIJER :
Elephants also. That is the humble
experience of Prof. Ranga. I bow down to
his experience. He also mentioned
clephants, though I missed it. Sorry. There-
fore, I believe Andhra cannot match U.P.

with elephants....

PROF. N.G. RANGA : Camels also,
he said.

-

SHRI SOMNATH CHATTERIJEE :
Yes, Sir. But what is being done 7 Who are
the beneficiaries ?

PROF. N.G. RANGA : All of us.
(Interruptions)

SHRI SOMNATH CHATTERJEE: I
did not know Prof. Ranga will be in such a
mood of confession. Always I respect him
so much, I koow he is making a correct
confession. Very well, very significant.

AN HON. MEMBER : Confession with
allegations aiso.

(Interruptions)

SHRI SOMNATH CHATTERIJEE :
My respect for Prof. Ranga is not lessened
by his frank confession of using elephants
and camels and what not. Though money
and muscle power is required for his
electoral victory, my respect for him is not
Isssened.

MR. CHAIRMAN : Itis not a motiva-
ted confession. '

SHRI SOMNATH CHATTERIJEE:
But it shows the malady and how for the
walady has gone, Even Prof. Ranga takes
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recourse to such dubious methods for his
elections. He is a respected leader of our
country.

PROF. N.G. RANGA : No, no.

SHRI SOMNATH CHATTERIJER :
The malady has gone deep and has spread.
Nobody is sure of his victory in the elec-
tions in Andhra Pradesh and Uttar Pradesh,
it seems.

SHRI BRAHMA DUTT ; We are sit-
ting in our precious State.

SHRI SOMNATH CHATTERJEE :
Sir, we have experience in Tripura. A the
then of this House was apprehended, in the
last elections, in a jeep carrying arms. He
has been rewarded with the Ministerial post
in this present government. How do you
stop the use of muscle power ?

Sir, there are various suggestions which
have been made from time to time. The
control of the money power can be effected i
through a system of Government financing -
or funding the elections. I do not know,
one of your Party Members advocated this.
This is a good proposal. There are many
expenses, everybody knows. I do not know
whether you have been shunted here. I do
not know. Otherwise, you have to fight the
elections.

MR. CHAIRMAN: No, no, Not
shunted at all,

SHRI SOMNATH CHATTERJEE : |
take it that you have come voluntarily here,
(Interruptions). He is a respected friend of
mine. I bave a special interest in him
because he is my namesake.

Sir, everybody knows the expenses
involved mainly in printing. A party like
ours, we do not have to engage paid
volunteers, like you bave to do. Everybody
knows it.

PROF. N.G. RANGA : We have had
experience of you and also your Party.

SHRI SOMNATH CHATTERIJEE:
The main items of expenditure are on
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account of printing, transport and con-
veyance. Now regarding printing costs, it
has been not only our Party suggestion but
also various political Parties including the
Congress Party have said about it. Who
speaks, for what Congress, I do not know.
Nobody knows, it is Congress with
parenthesis or without parenthesis. 1 do
not know. What is within the parenthesis
also, it depends on many things. Therefore,
regarding the expenditure on this account,
I would like to very keenly hear the hon.
Minister’s reaction, of course, if the Cabi-
net Subcommittee has decided up till now.
But don’t leave it to the Cabinet Sub-
committee’s deliberations  which are
unending. He will say, it is yet to be
decided. However, these are valuable
suggestions and wc¢ will consider them.
These are the usual things we have been
hearing. We have been seeing it.

There have been suggestions even from
the Election Commissi.n that some part of
the printing cost, at least booth slips—it
was somewhat been implemented—and the
voters’ list should be borne by the Govern-
ment.

SHRI BRAHMA DUTT : What about
Identity card ?

SHRI SOMNATH CHATTERIJEE : I
am supporting identity card. But Mr.
Brahma Dutt, your Party will nzver accept
it. We write it down.

SHRI BRAHMA DUTT : That is your
forecast.

SHRI SOMNATH CHATTERJEE: I
konow your Party as much as you know.

PROF. N.G. RANGA : Why do you
say so ?

SHRI BRAHMA DUTT : It seems
pow a days Marxism and astrology go
together.

SHRIU SOMNATH CHATTERIJEE: I
find Mr. Brahma Dutt represents a hopeless
minority in bis Party.
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As far as these expenses are concerned,
it should be borne by the Government.
Then, 10 that extent, the candidates of the
politicat Parties are to bear lesser expenses.
There should be a vested interest of everya
body in free and fair elections, not in
manipulating election. Therefore, let us be
happy to hear so much that poor people
cannot confest. You say so many things on
the floor of the House. How can they
coniest unless they get the backing of a big
political party like yours or unless there is
a popular suppor: like ours !

PROF. N G. RANGA : How frapkly
you put it !

SHRI SOMNATH CHATTERIJEE :
Therefore, instead of shedding crocodile
tears for pror candidates, the Government
must be wholly concerned about this. Only
Government can afford and can do this.
Public  Exchequer has to bear the
expenses,

We have heard about booth capturing.

SHRI JAT PRAKASH AGARWAL
(Chandni Chowk) : In West Bengal,

SHRI SOMNATH CHATTERIJEE: In
West Bengal, in which year ?

SHRI JAI PRAKASH AGARWAL ;
Every time it is a complaint.

SHRI SOMNATH CHATTERIJEE:
You have hsard of that in 1972. You
supported us then, Rangaji. You accepted
the position. That is, in 1972, there was a
farce of an clection in West Bengal. Shri
Siddharth Sankar Roy went from Delhi to
Calcutts as the Chief Minister Subedar of
Bengal. During the President’s rule, he was
the West Bengal Minister from the Centre,
who was deputed there and thanks to his
performance ! Now Birbhum and Bholpur
have shown the way with the result of
98,999 votes. He has lost.

SHRI BRAHMA DUTT: Bengal

always has subedars, no kings !

SHRI SOMNATH CHATTERIJEE:
Booth capturing we have seen in its most
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crudest form. Only 12 Opposition Left
candidates by mistake were allowed to be
elected. 12 only. And with your vast
majority there, what did you achieve? A
Wanchoo Commission to find out the
corruption amongst the Ministers. Your
Cbief Minister had constituted a judical
commission in West Bengal, Mr. Siddbarth
Sankar Roy, to find out which Ministers were
guilty of corruption and two Ministers
had to resign on the basis of these
findings.

SHRI JAI PRAKASH AGARWAL :
What happened to Finance Minister this
time ?

SHRI SOMNATH CHATTERJEE :
He has his own ideas to resign, not on
charges of corruption.

SHRI BRAHMA DUTT: He has
resigned in protest.

SHRI JAI PRAKASH AGARWAL:
Without naming what are the charcs !

SHRI SOMNATH CHATTERJEE : No
charges.

MR. CHAIRMAN : Plcase finish.

SHRI SOMNATH CHATTERIJEE :
There are various perversions. These things
require political and administrativ.e w'in.
We have seen how character assassination
is being done, with impunity !

I request let s not treat every matter
on partisan considcrations. I support many
things Shri Biuhma Dutt said. Many things
I support. But I am requesting you, *'Plcase
be serious about this. Please do something.

You got the power."’

SHRI BRAHMA DUTT : Government
is very serious. Anti-defection Bill is

there.

SHRI SOMNATH CHATTERIJEE : 1
am glad you have reminded me of that.
Anti-defection Bill was passed in record
time. The other day Prime Minsiter took
credit | “See, how quickly we got the
anti-defection bill.”” What about the other
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suggestions you are making with your
valued experience, Mr. Brahma Dutt ?

SHRI BRAHMA DUTT: That also
will come in time.

SHRI SOMNATH CHATTERIJEE :
There is a perversion creeping in, I do not
wish to make any reference personally. But
I am very unhappy and worried to see that
retired Chief Election Commissioner was
made a Governor. On principle, this is
dangerous. I have got nothing against the
present Governor of Gujarat as a person. I
may not be misunderstood of making per-
sonal reflection on him. But he would have
gone up in everybody’s estimation if only
he had decided to refuse the offer of
Governorship. This is the way you pollute
the system. You dangle the carrot before
them. That is why on principle, in my
humble capacity on the floor of this House,
in the previous Lok Sabha, I said ‘Please
don’t offer post-retirement jobs or benefits
Judges.’' So many things have been done.
This attitude to appease, especially before
retirement is a dangerous phenomenon.
After all human beings are prone to fall
into this attitude of appeasement for their
future benefit. But why do youdo it ? 1
have great respect for the person who is
the present Chief Election Commissioner.
I have had the benefit of working with him
in so many committees and all that. They
are eminent civil servants. I hope this type
of allurements will not be brought before
the holders of high positions like the Chief
Election Commissioner. That is why a
demand is made and that demand is the
unanimous recommendation of the
committee—I mentioned earlier—in 1972
that the Election Commission must be a
multi-member body. This is not the first
time this idea has come. The Constitution
itself envisages that it can be a multi-
member body. Even Dr. Ambedkar said that
it can easily be made a mults-member body
if the situation and experience so demand.
So many judicial powers bave been vested
in the Commission.

PROF. N.G. RANGA: It is an
independent body.

SHRI SOMNATH CHATTERJEE:
Now you are giviog them these post-
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retirement benefits. All the more necessary
it has become now that you should make it
& multi-member body. Dr. Rajhans has
supported this...,

SHRI BRAHMA DUTT : You agree
with all his ideas ?

SHRI
Not all.

There are one or two things. Mrs,
Phulrenu Guha, a very respected Member
of this House, referred to the voters’ list.
Nobody can deny that the voters, list
should be correct. But who is responsible
for this ? I cannot forget...,

SOMNATH CHATTERIEE :

PROF. N.G. RANGA : Make it non-

political. Why do you make it contro-
versial ?
SHRI SOMNATH CHATTERIJEE :

With all respect that I have, may I remind
you what happened in 1982 7 Your Party
had gone to the court with the allegation
that the voters’ lists in West Bz:ngal were
all manipulated and you obtained an
ad interim injunction from the Court which
resulted in the stoppage of the electoral
process in West Bengal. The whole objzct
was that within the time provided no
election could be held so the Governor’s
. tule could be imposed and 1972 could be
repeated in 1982. There were full hearings
before the Supreme Court for days together
and the Supreme Court said that the
allegations of manipulations in the voters’
lists were all concoctsd by the Congress
Party. That is the judgment of the Supreme
Court. Therefore, who is abusing these
processes ? Mr. Sidhartha Shankar Ray,
Mr. Ashok Sen, Mr. Ajit Panja, Mr.
Bholanath Sen—some of them are member
. of this House now—but for days together
they tried to prove the so-called allega-
tions and everyone of them has been gone
into by the Supreme Court and they were
all held to be bogus allegations and charges.
Therefore, you are utilising this and your
people are in charge of this.

We are asking for this and we say this
is necessary, and the most important thing

is to avoid the biggest distortion in our
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electoral system and in our political system
which is there now. Governments are con-
stituted and we are reminded of the so-
called massive mandates.

~ 17.00 hrs.

. When this Government could come into
exlste:‘xce on the basis of minority votes.
Even in 1971, you had got minority votes.,

PROF. N.G. RANGA : Less than 50
per cent !

SHRI SOMNATH CHATTERJEE : In
1980, with all that massive voting, Shri
Satyendra Narain Sinha, my respected
colleague who is hsre, his votes were then
part of our votes, the opposition vot:s. But
even then the Congress got in here by
minority voter.

(Interruptions)

Even this time the point is if you want
to avoid distortion in this system, if you
want proper reflection of the people’s will in
the composition of the House, you must
necessarily have it by proportional represen-
tation with list system. Otherwise there
cannot be true projection of popular choice
in the composition of the House.

(Interruptions)

Therefore, Sir, with all bumility, Pro-
fessor Ranga says *“Don’t bring politics.”’

PROF. N.G. RANGA : You are
spoiling the whole case.

SHRI SOMNATH CHATTERIJEE :
I am spoiling their case. I am not spoiling
my case. I only wish that they should speak
in one voice. (Interruptions) One thing we
know that they are not able to speak in
one voice. I am waiting to listen fo Mr.
Daga. Therefore, please bring about this
for the sake of this country; for the sake of
electoral purity in this country. Please do
not pay only lip-service. It will earn the
pname that the entire House and the
country is a band of hypocrites as you
are. :

(Interruptions)
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- SHRI SHARAD DIGHE : (Bombay
North Central) : Im a happy to participate
in the discussion on this resolution of the
Blecoral Reforms. But unfortunately, the
previous speaker, hon. Member Shri
Somnath Chatterjee has made a political
speech on this very good issue. He should
have reserved all bis allegations and com-
ments for some other occasion and pot on
the occasion of discussing electoral reforms.
Sir electoral reforms is a continous process.
We should continuously think what reforms
should be brought in our electoral process.
I share the view of Shri Brahm Dutt in one
respect that in the first place let us be
proud of our democracy; let us be proud
of our electoral process because, it has
gtood the test of time for all these years.
We are baving peaceful elections in this
vast country unlike several other Asian
countries. Therefore, let us not paint a
picture that the whole electoral process in
this country is wrong and those who get
majority get it only due to money power
and muscle power. The voters of this
country are aiso very wise. They have
shown wisdom in every election and always
given a good leadership; a good Governe
ment to this country. Let us not forget
their wisdom and let us not blame the
electorate and the whole party which comes
to power.

Let us take a view that our system is
good but we would like to make it ideal;
we should remove the shortfalls the failings
in the system so that it will be still better
and it will be ideal for this coutry. From
_ this point of view, I may say, this subject
of electoral reforms should be approached
and not merely from partisan  point of
view or from the political point of view.

As I said, it is a continuous process.
Since 1972 several Committees have been
appointed. In that year a Parliamcn.tary
Committee viz. Jagannath Rao Committeo
was appoinjed to which hon. Member Shri
Somnath Chatterjee has also -referred and
its report is also on record. Non-official
Committees also like that of the Citizens
‘for Democracy have formulated their re-
ports in February 1975 and thereafter in
'A'ugust 1977. Justice Tarkunde Committee’s
recommendations are slso there. Not only
that, the Blection Commission have from
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time to time made their own recommenda-
tions : we bave on record their Report of
1983 and also their Report of 1984. Several
recommendations are there in these report
also,

Now, all the persons who are in poli-
tics as well as all social reformers shouid
have a public debate on this and come to
some concensus as to which reforms should
be immediately introduced as far as elec-
toral reforms are concerned. One cannot
say that the Congress Party is not serious
about the reforms. As some Members have
already referred to, the anti-Defection law
was also one of the electoral reforms that
was pressed in this country for several years
and which we have been able to pass in
this Lok Sabha, The second electoral
reform which was also pressed throughout
was the amendment to section 52 of the
Representation af the People Act, and that
was also passed at the time of the Punjab
election, namely, countermanding the
election on the death of a candidate only
of political parties. Before that, we also
passed the amendment to the Companies
Act whereby the electoral reform which
was demanded by several parties, not oply
by the Congress Party alone but by some
Parties from the Opposition also, that the
donations should be legalised and made
open, was also made. That reform was
also an electoral reform and that has been
undertaken br this Governmen! only.

Therefore, as I said, this a continuous
process and one after another we may
consider several reforms on which there
could be a broad consensus as far as this
country is concerned.

No doubt, there are
evils : the money
power and the media power. These
are the three major evils on which we
have to come to some consensus.

three major
power, the muscle

Let us first take the money power. For
that, State funding of elections is a sugges-
tion which has been made and which is
debated everywhere. Of course, even Elec.
tion Commissioners have had difference of
opinion oo this. Shri Shakdhar was very
much for State-funding of elections. Mr.
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Trivedi was also, to a certain extent, in
favour of that. But the present Election
Commissioner, Shri Peri Sastri, has expres-
sed differently on this issue. So, whatl
say is that there is no unanimity on these
questions and we shall have to consider
them properly. As far as I am concerned,
I em firmly of the opinion that State-fun-
ding of elections should be introduced as
early as possible. That will curtail the
money power which exists to a great extent,
Therefore, what I say is that that reform
should be considered as early as possible
from all aspects. It is'given by Mr. Shakdhar
in several speeches that it will be costing
pearly Rs. 100 crores. If it is to be divided
between the States and the Centre, the
Centre will have to bear Rs. 50 crores and
the States will bave to bear Rs. 50 crores.
This will amount to about Rs. 10 crores
every year in the budget of the States as
well as of the Centre. It is not an imprac-
tionable suggestion. Itisa practicable sug-
gestion which will go a long way if itis
undertaken as carly as possible.

If that is not possible, if that is not
practicable at least this aid should be in
kind on which I think there is an unani-
mity. More facilities should be provided
such as postage, diesel or petrol.  They
should be given to certain recognised par-
ties. In order to do  this, the political
parties should bave some status in  our
Constitution. In the Constitution there is
no status for political parties. That will
have to be defined first.

At the time of Anti Defection Act we
bhad to refer to political parties, at the
time of allowing Donation from Compa-
nles we had to refer to political parties.
Slowly political parties are getting some
status in our law. It must be defined now
and that idea should be introduced in our
Constitution, so that oot only it will be
recognised, but some checks will be there
on the political parties—-on their accounts,
oo their audit, on their constitution. All
these things will have to be checked so
that a great reform would be there as far
as the election machinery is concerned.

The suggestion which is often made
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nnw-a-days is about the electronic voting
machine system. By way of experimeat it
was introduced. But the Suprems Court.
struck it dowa in th: case of Shri A.C.
Jose versus Shri Scvan Pillai. That was a
case from Kerala. It was a CPI candidate.
from Parur. The Supreme Court in that.
case had given only two point. The first
was that the Election Commissioner was
not empowered. It was beyond the powers
of the Election Commissioner. He had no
powers to introduce this new system.
Secondly definition of the term “*ballot”
which is envisaged in the Representation
of the People Act doen not envisage this
system of machine.

If we can introduce proper amendment
or necessary amendment in law, I think
the electronic voting machine system could
very well be introduced.

The greatest advantage of this system is
that several invalid votes can be avoided.
It is reported that last time 39 seats had a
margin of success which was equivalent or
perhaps less than the invalid votes. There
fore, this will reflect the proper will of the
people if this is introduced. That will have
a great advantage which will cut down
several problems as far as the procedure is
concerned.

On this system the first objection is
that whether our illiterate people will be
able to operate. The experience has shown
that itis not difficult it is just like swit-
ching a light.  Therefore, it will not be
difficult for even an illiterate of India to
work up this.

As far as the financial consideration
also is considered, it is stated that it will
cost about Rs. 160 crores to introduce
this throughout the country. Considering
our present expenses without this machine
or with our usual ballot system, this will
be recovered in three elections. So,. it must
be 1/3 of this.

Our indigenous undertaking viz., ECIL
and BEL—both are public sectors—are in
a position to manufacture this. So, we shall
not have to rely upon any foreign machi-
nery for this purpose and the financial
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barden also will not be too much. There-
fore, this reform also may be considered as

early as possible. -

Sir, several references have been made
to the muscle power. It is true that in
some cases muscle power has been playing
a dominant part and the examples which
were given are also very significant. In
some cases out of 297 booths nearly in 69
booths the repoll had to be ordered. Then
in Gopalganj a candidate let loose a fogre
elephant followed by another elephant with
atmed men riding on it. Then in Mokameh
an Independent candidate had 200 armed
horsemén going around scaring any suppor-
ters of his rival. Of course, these things
occur in some exceptional cases but
still,, ..

[Translation)

SHRI KALI PRASAD PANDEY
(Gopaiganj) : Mr. Chairman, Sir, I belong
to Gopalganj. Hon. Member is an elderly
person, but his allegations are baseless
because I contested and won elections from
jail. Do not go by what appeared in the
Press. (Interruptions)

[English]

SHR1 SHARAD DIGHE : This is in
the Report of the Election Commission.
Therefore, I have referred to it. These are
merely examples. Whether they are true or
untrue that has to be found out. But these
are the allegations made and examples
given, So, for this purpose a firm election
law should be made so that any person
using this mode of intimidation or cap-
turing of booths may be severely punished
and disqualified for another six years as far
as elections are concerned.

Sir, we say that several criminals are
supporting. Now the time has ¢ome when
some criminals themselves contest. Those
who are detained or convicted under the
National Security Act or Bssential Services
Act,......

SHRI SOMNATH CHATTERJEERE :
No. No. That cannot be.

SHRI SHARAD DIGHE : At least
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you will agree that those detained or puni--
shed under COFEPOSA or Smuggling Act
should be debarred. About National Secu~
rity Actit is-a controversial point, You
fear if it is done then it may be used as a:
political weapon. That may be considered:
carefully. J

Sir, it is also necessary to give identity,
cards to avoid bogus voting. This should;
also be considered. Then places of worship,
should not be used as a podium for elec-|
tionneering purposes. For that also law is;
necessary. It may also be necessary to con-|
sider to reduce the age of the voters from
21 to 18 years.

Sir, I am not in favour of this propor-
tional representation or list system because
that will bring fragmentation of the parties
and a sort of a weak and hetrogenous
government. For a vast country like us it is
not advisable to have coalition government
or hetrogenous government with no strong
political party ruling because this House or
as far as Parliament is concerned it is not
merely for intellectual debates. It is afterall
to form a strong government to run the
Government of this country and to have
the economic development, to have a good
Defence and for all these purposes my
submission is that proportional representa-
tion or list system will not be useful to us.
The present system of the West-Minister is
the best system.

(Translation)

SHRIP. NAMGYAL (Ladak): Mr.
Chairman, Sir, I would like to express my
views on the Resolution moved by Shri
D.N. Reddy. The resolution has lost its
usefulness because it has already been men-
tioned in the Presidential Address that a
Bill for electoral reforms would be intro-
duced shortly. The second point raised in
the Resolution was that reforms should be
effected in consultation with the Opposi-
tion parties. It is a good suggestion. It is
an electoral matter and if we have to
strengthen our democracy, it is necessary
to consult the Opposition parties.

In this regard I wish to refer to the
directives of the Election Commission
issued on February 18, 1985 to the effect
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' ‘hat election results be withheld in the
states where booth capturing is resorted to.
. lam the first victim of that directive.
' Whenever rules are made, they must take
. into account the situation, difficulties and
. sopulations of each area. I would like to
- sead a few lines of the directive dated
. Pebruary 18, 1985, The subject of that
© lirective was—

[English)

i ‘Special Measures for Prevention of
Booth Capturing’.

[Translation]

He has said therein :—

[English)

*“I am directed to inform you that
according to existing directions of
the Commission, in the matter of
prevention of booth capturing, the
polling stations which have recorded
more than 909, votes and where at
the time of counting of votes, it is
found that votes cast in favour of
the candidate is abnormal from nor-
mal standard or almost entire lot
have gone in favour of one candidate,
the votes in such polling booths
should be set apart and after the
counting of ballot papers of other
polling stations is completed, if it is
found that the margin of votes secu-
red by the leading candidate and the
next candidate is less than the votes
agsigned to the polling stations, the
Returning Officer should not declare
the result but should make a refe-
rence to the Commission for its
directions and orders to which
further action to be taken in the
matter*’.

[Translation)

In this regard I would like to say that
this directive is applicable to the Polling
Stations where the number of voters
isa few thousand and on an average
8 to 9 hundred voters cast their vote, But

' my constituency is spread over a large area
' and the population is scattered. The area
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of my constituency is two-third of Jammu
and Kashmir state but its population is
only one lakh and thirty five thousaad.
In my constituency there are 336 polling
stations and out of them at 84 polling
booths, counting was not done. The total
number of voters in those 84 polling sta-
tions was 15,000 and at one polling station
the number of voters was 4. In 65 Polling
Stations the number of voters is less than
100, in 56 Polling Stations it is less than
200, in 26 polling stations it is less than
300, in 7 polling stations it is less than 400,
in S less than 500, in 9 less than 600, in 4
less than 700, in 3 less than 800 and there
is on polling station in which the number
of voters may be 900, Therc are 2 polling
stations where the number of voters is 1000
and at3 polling booths the number is
1000 to 1100 voters.

It has been meation in the directive
that it was intended to prevent booth cap-

- turing, but whether booth capturing is possi«

ble where there are only fou
fifty voters ? ~

twenty or

Secondly, it is also mandatory as per
the directive that in case a complaint is
made by a candidate about booth captur-
ing, the counting would be withheld. But
when there is no complaint and all the
candidatos are satisfied with fair polling,
then where is the necessity to apply this
directive ? I think itis the law of the
jungle. It is may request that if you wish
to bring about any electoral reforms,
these things must be taken into congsi-
deration.

There is a polling station Damjog
which is generally in news on the Radio
during every election. There, at the inter-
national border one family is living on our
side and the rest of the families are on
Tibetan side. For publicity, you have ope-
ned a polling booth there for four voters
only, Obviously, all the four votes have
gone in favour of one candidate, but their
votes were not counted. Now they ask whe-
ther they are Indian citizens or not ? They
ask us that they cast their votes and are
they being treated as Indian citizens ? So
this thing creates adverse effect on them.
Hence, it is necessary to see such things
while enforcing this directive,
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Similarly, there are S0 polling stations,
where the number of voters is less than 50.

Therefore, this rule does not apply every-

where,

Therefore, we feel that it is neccessary
to enact legisiation to effect electoral-
reforms. Whenever you frame these laws.
You must bear in mind the problems of
every region.

I want to speak about delimitation of
constituencies, for which population has
been adopted as the norm. My constituency
is spread over an area of one lakh square
metres. I cannot do justice to my voters
because I cannot go to every region. This
is my second term. So far I have not been
able to reach all the villages, and it is not
possibile also. Of course, if somebody
remains here continuously for ten terms
then it might be possible. This is a difficult
terrain. I am pleading it because perhaps
in 1991 you propose to undertake delimita-
tion. At that time you must consider popu-
lation also besides the area. While consi-
dering such areas, you should take it in
account the fact whether the area is acces-
sible and whether an M.P. or M.L.A.
can cover it in five years ? Nobody can
cover it during his five year term. There-
fore, I suggest that where the constituency
bas a large area, the population should not
be taken as the criterioa so that the people
can get justice in the assembly and Parlia-
ment.

I would also like to say something
about the State financing. Election expen-
ses should be financed by the State. This
is clear that the candidates who belong to
recognized national parties will definitely
contest the elections. But there should not
be recurrence of what happened in Kerala
recently. There, three hundred candidates
contested for a single seat and the ballot
paper was bigger than a newspaper. There
should be state financing to curb it. If the
contesting candidate gets votes below a
certain percentage, all those expenses
should be recovered from him. This may
create a sense of fear otherwise the problem
will be¢ome complicated.

Identity-cards should be issued to curbe
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bogus voting. Mr. Somnath Chatterjee it
not present. We know how he managed ta
win elections this time.** There are twc
states, which are notoriuos for bogu:
voting—West Bengal and Jammu anc
Kashmir. I know that it is a practice in my
constituency, I myself have brought this to
the notice of the Election Commission. My
constituency has 15,000 bogus voters. In a
constituency where the total number of
voters is 88,000 there even 10,000 bogus
voters can tilt the balance. It being a small
constituency, population-aise, even a
thousand bogus votes can reverse the results.
Therefore, at such place you should make
special arrangements to maintain records
at such places. Our Muslim brothers also
live there. The female members of their
families do not come for voting. Their
husbands come in Burga and cast their
votes, Identity-cards should bz issued to
stop such malpractices. Separate polling
booths can be provided for ladies. Our
election machinery can stop bogus voting
in this manner. I feel that it does happen
in other places also and it is not confined to
Kashmir alone. It happened during th3
rule of Shri Farrukh and afterwards also.
We made a complaint about it.

Another important thing is convassing
on the basis of communal considerations.
Professor Madhu Dandavate has left, he
might be aware that in 1977 we were of the
opinion that Janta Party would win the
elections because their aposters ppeared to
be pasted everywhere. Next day we saw
that all the posters were changed overnight
and the posters of National Conference had
replaced the Janata posters. The reasons
advanced for it was that Jslam was in
danger and they exhorted the voter either
to vote for Islam or for Kafir. The same thing
was repeated in 1983 and 1985. It my also
happen in the next election.

I am not saying it because our party is
not having good position in Kasamir
Valley. It is not so. There the balance is
tilted on the plea of Islam and Pakistan.
Therefore, 1 wish that those who seek votes
in the name of religion or any other
communal basis, should be disqualified.

*Not recorded.
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‘{There ‘should be a provision for it in our
‘slectoral laws. Otherwise, one cannot hope
Ior fair elections in a place like Kasamir.
"RBlectronic machines should be introduced in
‘slections. No doubt, it is expensive but for
tholding fair elections it is a must. It may
fprove convenient in areas like Ours, One
has just to push a button. It should be

used in every region.

© My last point is that generally polling
Etﬂkes place in the month of December or
January. My suggestion is that it should be
held in November, because November is a
favourable month as there are ncither rains,
cold nor snow in this month (Interruptions)
I do not think that harvesting affects
“polling. It has been seen in previous elec-
tions that it is weather which affects polling.
Therefore, I am of the view that polling
should bz held in Novembzr. Oa account
of acute winter, elections are always deferred
in my constituency. We do not bothzr about
the cold weuather. From ourside, we are
ready for elections at any tims, be it the
month of January or December. The elec-
tions are deferred for the convenience of
the election personnel. Everywhere election
should be held simultancously, so that
justice is dome to everybody. I was of
course benefited by the late clections, as
Congress Party had already come to power
in the Centre and people had made up their
mind to vote for me. But otherwise post-
ponement of elections unnecessarily disturbs
the peace of mind for five to six month.

(Interruptions)

I was saying that during this inter-
rugnum of six to seven months, electioneer-
ing causes a lot of problems for everybody.
It involves extra expemses and it also
creates law and order problems. We also
fight with one anothere. Therefor all over
the country the General Election should
be held simultancously. And within 15 to 20
days the results should be declared. Thase
points should be taken into account.

I think the Resolution introduced be
Mr. Reddy has already been included in
the Presidenial Address because QGovern-
ment is introducing a Bill to this affect,
and secondly this Goveroment is always
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ready to discuss it and our Prime Minister
is always ready to consult everybody on
every issue. Therefore, 1 feel that he should
withdraw this Resolution.

[English]

SHRI THAMPAN THOMAS :
(Mavelikara) : These election reforms are
the need of the bour. We have an expec-
tation the we, the largest number of people,
are participating in our democracy. But,
unfortunately, if we analyse it, we may see
that our democracy, unless there are election
reforms, will go to a mockery.

Even, at present, a government, which
is formed, is not by the majority, because
of the participation of people in the
election process. A party which has got less
than 50 per cent votes claims that it has a
mass support and they form the govern-
ment. The other party, when compared, is
having much less representation. How the
will of the people is reflected ? So, in
India, unless the will of the people and the
majority view is brough out, the democracy
itsclf will become meaningless; and in that
direction, the election reforms will have to
take place in the country at the earliest
possible opportunity. Therefore, I support
the views expressed by some of my friends
that there should be a proportional
represcntation; and if proportional repre-
sentation is given, that may rectify this
mistake to some extent.

Secondly, there is a feeling in the mind
of certain people to go to vote, they can
opt eighter to go for voting or not to go
for voting.- But, I have seen in certain
newly democratic countries, in Burope and
in other parts, where democracy has
developed, there the system is that if they
are not going for the voting, they will be
liable for a fine.

It is the duty of a citizen to go for
voting. It is a right which oae has to
exercise. There is no compulsion in our
country to go for voting. I am not going
into the details of it. If it is analysed, only
a minority takes part in the election, and
out of the majority which gets a much lesy
percentage than 50 per cent, they come to
power. This situation has to be avoided
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for the maintenance of démocratic princi-
ples in this country.

Second thing is mainpulation of the
elections. The possibility of mainpulation
of the clections by the persons in power,
and the range is very wide. Those who are
in Goverament whether it is the Centre or
the State they take every opportunity to
manipulate the elections. This has becen my
experience. I am only telling—just as an
example—how the Government or the
persons in power manipulate, the Govern-
ment and the Government machinery are
used for the purpose of the elections. They
use the governmeantal power, may be collec-
tive bribing of the constituents or the
peopie or they bring out some legislation
that may benefit the electorate, they may
bring in new actions favouring a commu-
nity, or caste and other things.. This has
been Yoy analysis of the election process
with different parties in power. Just bcfore
the elections even opening of rew factories
in a constituency are promised. They
promise that a new factory would be
opened, or they lay some foundation
stone and that stone will be there even
after the elections. Scveral promises will
be made; many many promises are made.

I will just give you a small example ta
show how far these things are done. People
in the electorate are promised so many
things. I am not going into the details.

You can see, that they give a new coach
factory to Punjab. They thought that they
could purchase the electorate by that.

In my own constiucncy I narrate a
sm’all'examp:c, without going into it
claborately. On the 8th November there
was a train going to Trivandrum from
FErpakulam. On all the days it is a fast
train which stops at only two stations.
Just when the election was announced some
of the members who were wielding power
went to the Railway department and
ensured that the train stopped at all the
small stations in that constituency. This
happened in my own constituency. It stop-
ped at every station just on the day of the
elections, but on the very next day after
the elections when the people elected me,
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they stopped that privilege and the.trail:
went back to its original schedule of no
stopping at those small stations. This i
only a swall example, but there will be
bigger examples. There are bigger examples.
Government officers and the Goverpment
machinery are used by the party in power
to manipulate the clections, or the process
of elections.

Just before the elections some measures
are taken favouring the Christians, or some
measures are taken favouring some other
community or the Muslims or there will be
some other promises.

How are we going to restrain these
things in this country ? We have to ensure
that all these things are curbed. Because
those who are in power, try to patronise
the people and purchase people and use the
opportunity for elections, these things
happen in the country at all times. If that
expcrience is not to be repeated the first
and foremost thing to be done, is when an
clection is taking place, governmental
action has to be supervised. It has to be
censured by the public and it has to be
watched. Influencing the public in that
process is the most important thing. 1 am
not going into the details of that aspect. I
am only mentioning that this is how
manipulation of elections is taking place,
using the administrative machinery for
these things.

Then, Sir, comes State funding. This is
a very important aspect, but I say that in
the present context State funding shall not
be in addition to the governmental collec~
tions. Because the party in power will be
able to take money from all the big guns
and in addition to that if they are also
permitted to use the State funding, then
there will be no meaning. In the elections,
whether it is the party in power or in
opposition, after formulating, regulating the
party’s functions and duties and defining
them properly, each party should get equal
share. It shall not be over and above the
ruling party’s collections and other things.
State funds can be used for election pur.
poses. There should be guidclines criteria
and code of conduct in these things. The first
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fraud that is committed by all the parlia-
mentarians, who are elected here and also
by the Members of the State Assemblies, is
in respect of accounting. There is a limit
for expenditure. From the candidate’s side,
we give the return. But in reality, in the
name of the party, in the name of co'le:-
tions, in the name of other voluntary
organisatations, we have to spend much
more in the elections. How can we reduce
this expenditure on elections, how can we
got the exchequer spend for the common
.purposes and how the people shonld be
glven an opportunity select candidates ?
There should be an opportunity for them
over and above the party considerations,
party’s propaganda, acceptance of the party’s
principles and ideologies. Pcople should be
in & position to evaluate the candidates.
Proper opportunity should be given to the

people to exercise their free will in evaluat-

ing a candidate.

Wiih regard to the composition of
Blection Commission, I support the view
expressed by Shri Somnath Chatterjee.
There should be a multi-member Election
Commission in this country. I would
suggest that the members of the Election
Commission should be selected joinly by
the Prime Minister, the leader of the oppo-
sition and the Chief Justice of India. Only
then that body will have some recognition
and also some sort of individuality. I am
not going into details on this subject any
further.

About the mass media, any one, who is
qualified to context the election, should
have free access to mass media, At the
time of elections, mass media is used by
the party in power for the propaganda of
its candidates At least during election
time, there should be freedom given to
every party to use mass media for election
purposes.

-From the start of the process of elec-
tien till the counting stage, there should be
reforms, because the present system is very
much capable of manipulation. Therefore,
necessary reforms in consultation with
the political parties should be made.

With these words, I conclude.

er. Daga is

(Deoria) : Mr. Chairman, S8ir, I will not
hesitate to say that there is some sense in
this Resolution moved by Shri Reddy.

It looks nice to talk about free and
fair elections. But may I very humbly ask
the Members from both sides, who are pre-
sent here, are we not responsible in some
way or the other to either abet or do.
something to affect the course of free and
fair eclections ? There is hardly a person
who does not exploit an opportuaity if at
all offered to him.

SHRI MOOL CHAND DAGA (Pali) :
I am an exception to that.

SHRI RAJ MANGAL PANDE: If
an exception, then every
Member of this ‘House could be an excep-
tion. There will be on denying the trush that
some rot has set in which is going to
vitally affect the course of democracy. -The
very democracy depends on an independant
election machinery and an independent
judiciary. Many Members from this side
and from the other side have spoken a lot
about the rot that has set in in our elec-
tion machinery. It is not the law alone
that can cover up the whole thing and that
can give a guarantee to the free and fair
elections. Are there not such laws in Philip-
pines ? Was there no such law when Bhutto"
was the President ? Even in Pakistan at
that time it was a rumour and it was sub-
sequently conlusively proved that Bhotto
rigged the election, and that wasa very
serious cause of concern among the people
of Pakistan against Mr. Bhutto. So, it has
been amply demonstrated that it is not the
law alone that can give guarantee for a
free and fair election, it is the machinery,
it is the people who virtuaily manage the
election machinery, which go a long way to
sce whether the elections could be conduc-
ted freely and fairly or not. Even when the
amendments were not there until 1967-69,
or even as late as 1971, there was hardly
any individual or sporadic case of booth
capturing or violence employed therein
or false voting. But after 1971, the
rot started. Not only this, it started
more when our bureaucracy started taking
interest in the course of election on the
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‘basis of caste, creed, religion or some
kind of a bias against a particular candi-
date. Subsequently it developed to such an
extent that now our course of election is
very much affected by this bureaucracy
because the bureaucracy is interested either
in some particular government or insome
particular candidate. So. whether this law

is changed or not, whether some emend-

ment is made or not, it will be only worth
the name. What we have to do is to check
the bureaucracy, to see that bureaucracy
does not take undue interest in the
conducting of the free and fair elections.

So, Sir, our problem is this rot that has
get in, this bureaucracy, especially the
State bureaucracy that has got conscious of
it that no government cap be sustained or
can be formed without their connivance or
without their support. And thatis the
worst part of the functioning of democracy.
This we have to stop. It does not matter
how much price we have to pay for it.

The next thing is that when we talk of
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electronic machines and everything, we
forget that an ordinary Home Guard sepoy
used to be there to safeguard the booth and
there was not one false voting or a case of

" impersonation. But now, in spite of all the

battalions and companies that we deploy,
we find the booths being captured. Whether
it happens in Bibar or West Bengal or
Jammu and Kashmir or Uttar Pradesh, the
fact is that,,, (Interruptions)

MR. CHAIRMAN : Mr. Pande, you
can continue next time,

The House stands adjourned to
reassemble oo Monday, the 17th March,
1986 at 11 A.M.

18. 00 hrs.

The Lok Sobha then adjourned till Eleven
of the Clock on Monday, the 17th March,
1986/Phalguna 26, 1907 (Saka)
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